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CORRIGENDA, 

In the Legislative’ Assembly 
Debates; Delhi Session, -1934,— 

(1) Vol. I, No. 1, dated the 24ih 
January, 1934— 

(i) page 83 in the Statement 
against - 9, 8. Branch, 
under 1932-33, for 
8,522” read *'83,522"". 

(ii) page’ 86, line 21, 
the word “‘clear’’ between 

“the words © ‘‘quite’’\ in | 
“that’’. 

(2) Vol. I; No. 4, dated the 29th 
January, 5 1934. page 254, line 6 
from the bottom, for “‘exccedings”’ 
read. “exceeding 

(3) Vol, I, No. 5, dated the 30th 
January, 1934, page 301, line 21, 
for “Kayarthagram’’ read 
“Kayasthagram’’. 

(4) Vol. I, No. 7, dated’ the Ist 
February, 1934, page 434, Ine 21 
from the bottom, (i) for “‘Jan- 
baner’’ read ‘“Jaubaner’’; and (ii) 
for “bardhavajer” read ‘‘Bardhak- 
yer”. 

(5) Vol. I, No. 8, dated the Sth 
Hebruary,; 1934, page 477, in the 
answer to part (d) of unstarred 
question “No. 21, for “‘Rs. 74 
lakhs’’ read “Rs. 72 lakhs’’. 

(6) Vol. I, No. 10, dated the 7th 
February, 1934, page 617, line 25, 
for “biassed”’ read ‘‘biased’’ 

(7) Vol. I, No, 18, dated tha 
1401 Bebruary, 1984, page 833 
line 18 from the bottom, for “cf 
raising’’ read “to raise 

(8) Vol. I, No. 15, dated the 
16th February, 1934, page 933, ling 
27, for “if India” read ‘‘of India’ 

(9) Vol. TIT, No, 2, dated the 
13th March, 1984, at the top cf 
page 21138, for “‘Statements laid on 

read ‘Sugar (Iixcise. 
Duty) Bill” 

insert 

(10) Vol. TI1,.No. 3, dated the 
14th March, 1934, page 2208, line 
12, for ‘‘here and hiere,”’ read “‘here 
and there per 

(11) Vole TIT; No, 6:.dated the 
17th Mareh).1934, page 2416, line 
29, for ‘of criticising’ read. “from 
eriticising’’. - : 

(12) Volk: 1IT;“Nod 7; dated the — 
19th March, 1934, pag’ 2484, line , 
10 from’, the bottom, for 15,000 = 
from 11,656" read °“11,656 from कं 
18,000::« ; : 

(18) Vol. IV, Noid) ‘dated the 
200 April;71934, page 8056, line é 
11, for “‘from had” read “‘from 
bad”’. 

(14) Vol. IV. No. 2, dated the 
8rd April, 1984,— 

(i) page 3111, line 22;- for ~~; 
“reply to unstarred ques- 
tion No, 2297 read “‘reply यु 

‘to part (0) of unstarred ae 
question No, 229”, and in” : 
line 26, for “92977 read 
"229 (b)”’. : 

(ii) page 3117 
mationalise 
nationalise’’. 

(15) Vel. IV, No. 8, dated the 
10th April, 1934, page 3518, line 
17 from the bottom, for ‘‘and nor 
for’’ read “‘and not for ; 

(16) Vol. TV, No. 11, dat 
14th April, 1934 pene 3 
In:the information laid on the ta 
by Mr. G. R. F. Tottenham 

(6) For (i) substitute ‘‘Virst — 
question. ae 
For (it) substitute ‘Second — 

“— question 

For (iii) and (iv) substi- 
tute “Third and Fourth 
questions’, and 

line 9 for 
i read 



} 
S 

(0) 

(17) ‘Vol. ९ 

In the second line of 
clauses (ii) and (gv), for 
‘the word |“‘cases’’ read 
~“ease’ 

, No. 1, dated the 

16th April, 1934,— 
16) page 3873, 

i Soh esi 88 

18th 

@ 

*thave 1 the’. 

(ii) page 3892, line 14 ‘from 
the bottom; for ‘‘to know 
at?’ read ‘‘to Imock it’’. 

as Bae Wj No! 8; 
आंत, 1934,— 
page 4052, line 18 from ‘the 
bottom; for 

line 17, for 
had: काठ? read 

dated the 

‘‘viliagers”” 

read. ‘‘villagers’’. 

St. sas: 

६:10030:577 

(ii) page 4069, in the Division 
List under NOES, for 

»“Grahman, Sir Tiancelot'’ — 
tread’. “Graham, Sir 
Lancelot’’: हि 

(iii) page 4091, 188 line, “for 
‘the export points’’ read — 

: “the expert points’’. ह 

(19) Vol! WV, 1ए०::4, dated the | 
19th April, 1984, page 4174, Ine 
2, for ‘‘through”’ read: “though”. 

420) Vol, ५४, 2४०, 6,; dated the 
9186 April, 1934, page 4269, lines 
I4and 15, for the words and 
figures “stirred question No. 112” 
road ‘‘starred question No. 1112"’. 
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68, 3113-20, 3155 

Motion to consider. 3980-81. 4982- 
83, 3997 

Consideration of clause 3. 4010-13. 
4034-35, 4036, 4070, 4081, 4082. 

Motion to pass. 4118-19. 

ABDUL AZIZ, KHAN BAHADUR, 
MIAN— 
Indian Finance Bill— 

Consideration of clause 2. 2569. 

Indian States (Protection) Bil— 
Consideration of clause 6. 3540-45. 

Resolution re Committee of Enquiry 
on Agricultural Distress. 3306-09. 

Sugar-cane Bil— 
. Gonsideration of clause 3. 4150. 
Wheat Import Duty (Extending) Bill— 

Motion to consider. 1414 

ABDUL AZIZ KHAN KURD, MIR— 
Question re arrest of —— and Khan 

Abdul Samad Khan  Achakzai 
1367. 2188. 

ABDUL. MATIN 
MR.— 
Abolition of Capital Punishment Bill— 

Presentation of the Report of the 
Committee on. Petitions. 4124. 

General discussion of the General 
Budget. 1582-85. 

Hindu Marriages Dissolution Bill— 
Presentation of the Report of the 
Cnn ee on Petitions, 4124, 

CHAIUDHURY,. 
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ABDUL MATIN GHAUDHURY MR. 
contd. 
Hindu ‘Temple Entry — Disabilities 
Removal Bill— 
Presentation of the Report ‘of the 

Committee on Petitions. 4124. 
4271. 

Motion to reduce Demand. for— 
“Executive Council” 7é Yetleral= 

finance. 1771-73. 
Resolution re— 

Excise Duty on motor spirit for 
the purposes of road development 
4287-90. 4303. ॥ 

Protection of workers against un- | 
employment and reduction of 
wa Bes 553: 

Trade Disputes (Extending) Bill. 
Motion to consider. 3954-57. 3958. 

ABDUL SAMAD KHAN ACHAKZAIL,~” 
KHAN— 
Question re arrest of Mir Abdul 

Aziz Khan Kurd and ——. 1367. 

ABDUR RAHIM, SIx— 
Demand for Supplementary Grant in 

respect of Loans and Advances 
bearing Interest. 2957, 2958. 

Election of —— to the Committee on 
the Ottawa Trade Agreement. 4125 

Expressions of regret on the death of |) 
Mr. A. Rangaswami Iyengar. 491. | 

General discussion of the General | 
Budget. . 1652-58. 

pe iis Bank of India (Amendment) 
॥ 

Consideration of clause 15. 347. 
351. 

Tndian Finance Bill— 
Motion to consider. 2556. 
Consideration of clause 3. 2632. 
Motion to pass. 2802-06. 

Indian Navy (Discipline) Bill— 
Motions to refer to Select Committee 

and to circulate. 1465-70, 1485 
Indian States (Protection) Bill— 

Motion. to one to Select Committee. 
612-20. 

Motion to consider. 3213, 3232-37. 
Consideration of— 

Clause 2. 3399. 
Clause 3. 3476-77, 3498-3500, 3507 

3521-22. 
Clause 5. 3543-46. 
Motion to pass. 3620. 

Indian Variff (Amendment) Bili— 
Motions to refer to Select Committee 

and to circulate. 167-72 
Indian Tariff _('Vextile 
Amendment Bill— 
Motions to refer to Select Committee 

and to circulate. 
deration of the 

3778. 3785-88, 3790. 
Consideration of clause 4. 3847-49. 

~ New clause 5. 3876-79. 

Protection) 

2502 
Schedul 

Motion to pass, 3887, 3917-21, / 

ABDUR RAHIM, SIR—contd. 
Matches (Excise Duty) Bill— 

Motion to. pass. 4230-31. 4238. 
Motion. for adjournment re recom- 

mendations of the Capitation Tribu- 
nal, 75, 76, 78-80 

Motion re election of the Oitawa Trade 
Agreement Committee 

Motion re sympathy of the Legisla- 
tive Assembly with the earthquake 
sufferers in Bihar~and~Orissa. 25. 

Motion to reduce Demand for— 
“Army Department re retrench- 

ment in defence expenditure and 
Military policy. 1736-42, 1764 
1765. 

“Executive Council” re Planned 
economy. 1881-84, 1900. 

“Tndian Posts and Telegraphs De- | 
partment (including Working 
Expenses)" re paucity of Muslims 
in the services. 1970 

“Railway Board’ 76 Statutory 
Railway Board. 1176-72 1 

Nomination of —— to the Panel of 
Chairmen. 30. 

Point of order raised by br. faauduin | 
Ahmed as to whether amendments 
to the Schedule of the Indian 1 छाप 
(‘Textile Protection) Amendment 
Billi on hosiery are im order in view 
of the fact that thesé amendments 
raise a substantially identical issue 
on whieh this House has already 
given a decision in this very Session. 
3755-56. 

Point of order raised by Mr. F. E, 
James as to whether the a:mendment 
of Myr. K. P. ‘thampan is in order in 
view of the fact that the : 
Tariff (Textile Protection) Amend- 
ment Bill is an amending Bill to the 
Indian Tariff Act and it is not @ 
purely Protective Bill. 5857. 

Point. of order raised“ by Mr. N. M. 
Joshi as to whether it is proper for 
Government dhenders responsible 

various Departments to aden 
es from the House when 

speeches are made by Honourable 
Memiers putting forward tiieit 
grievances. 2504 

Point of order raised by Raja Bahadur 
G. Krishnamachariar that since the 
Assembiy is deivarred from discussing 
affairs relating to any Indian Print 
or Chief or his administration, and 
Since the Indian States (Protection) 
Bill is designed to protect sul 
#dministrations, whether the Bill i 
in order.. 385. i 

Question (Suppiementary) 7¢— 
Result of the Indo-Japanese negotis 

tions. 35. 
Working days as compared sith 

holidays in the Calcutta. High: 
Court. 4020, 4021 : ] 
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- RAHIM SIR—concld. 
Resolution 7e— 

Excise Duty on motor spirit for the 
urposes of road deyelopment. 

1308-09 
Sugar (Excise Duty) Bull— 

Motions to refer to Select Committee 
and to circulate, 3120-25, 

Sugar-cane Bill— 
Motion to consider. 4134-45. 

= Suggestion by Mr. N. M. Joshi that 
the Government Member should 
participate in the middle of a dis- 
cussion and then-give the reply at 
the end. 1308. 1410. 

ABOLITION OF CAPITAL PUNISH- 
MENT BILL— 
See “(8-7 

ABSENTEE MEMBER(S)— 
Question» re— 
—— of the Legislative Assembly. 

791-94. 

ACADEMY (1ES)— 
Question 7re— 

Students admitted to the Military 
—, Dehra Dun. 7. 

ACCIDENT(S)— 
Question re—- 

occurred due to short-sighted- 
ness of the staff. 1073.~ 

Railway —— during the Adh Kumbh 
mela at Hardwar. 1395. 

Railway - near Mokameh on the 
Rast Indian Railway. 34. 

ACCOMMODATION— 
Question 7e— 

Residential —— for postal officials 
stationed at Uotacamund. 1724- 
25, 1789. 

ACCOUNT (S}— 
Question re— 

Fixation of pay of Inspectors of 
469-70. Station E 

Introduction of new system in ——. 
1383-84. : 

ACCOUNTANT(S)— 
Question 7e— 

in the Railway Olearing 
Accounts Office and State Railway 
Accounts Offices. 4092-93. 

Divisional in the Central Public 
Works. Department. 

Employees in Railway Accounts 
Offices anes for the posts ot 

Employment of Sikhs as’ Divisional 
—— in. the. Office ८ of the —— 

“General, Central) Revenues) 925. 

ACCOUNTANT (S)—contd: 
Question 7e— 
Employment of Sikhs as Superinten- 

dents and Divisional —— in the 
Office of the Accountant General, 
Gentral’ Revenues. 923-24. 

Filling’ up of vacant posts of Divi- 
sional in the Office of the —— 
Yeneral, Central Revenues. 924. 

Non-grant of duty allowance to the 

—— 38 the Office of the Controller 
of Railway Accounts. 3703. 

Pay and allowances drawn by the 
—— and clerks in the Offices of 
the Military —— General and the 
Auditor General. 3705-05. 

Persons qualified for the posts of 

—— in the Railway Clearing 
Accounts Office. 6. 

Sikh Divisional in the Central 
Public Works Deparument. 924 

w 

ACCOUNTANT GENERAL— 
Question re— 
Employment of Sikhs as Divisional 

Accountants in’ the Office of the 
—. Central Revenues. 925. 

Employment of Sikhs as  Superin- 
tendents and Divisional Avccount- 
ants in the Office of the A 
Central Revenues. 923-24. 

Filling up of vacant posts of Divi- 
sional Accountants in the Office of 
the ——, Central Revenues. 924. 

Recruitment of members of minority 
communities in the Office of the 
Departments, Posts and ‘Tele- 
graphs, Dell. 2469-70. 

ACCOUNTANT GENERAL. 
CENTRAL REVENUES— 
See ‘Accountant General.’’ 

ACCOUNTANT GENERAL, 
AND TELEGRAPHS— 
Question re— 

‘Absence of Muslim employees of the 
Office of the Deputy ——, Calcutta 
on the Id day. 2186. 

ination for recruitment to the 
upper division held by the Deputy 

Delhi. 1986. 2726 

POSTS 

Upper division seniority in the Office 
ot the ——. 26. 

ACCOUNTS CLERK— | 
See “Clerk(s).”” 

ACCOUNTS DEPARTMEN'— 
Question 7e— 

Classification of posts in the Mast 
Indian Railway ~--—. 3072-73. 

Pass matks in optional subiects of 
the appendix ‘D' examination of 
the Railway ——: 072 
To: Promotions in tie Kailway ——-: 

Retrenchment in’ the’ Railway — 
छः i 
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ACCOUNTS DEPARTMENT—contd. 

Question re— : 

Stoppage of imerements of certain 

clerks in the ——. East Indian 

Railway. 21, 3818-20. 

Vacancies in. the grade of sub-heads 

in the Hast Indian Railway 

92. 

AQCOUNTS OFFICE(S)}— 
Question 7e— 

Accountants in the Railway Clearing 
—— and ‘State Railway ——. 
3092-93. 

Arrears or work in the Railway 
Clearing 165-66. 

Attendance of the Hindu staff of the 
Machine Section of the Railway 
Ulearing —— on religious holi- 
days. 3494-95. 

Certain appointments in the Rail- 
way Clearing ——. 3943-44. 

Classification of the charges in the 
clerical grades in the Railway 
Clearing 459. 

Communal composition of men 
appointed jn the Railway Clearing 
—— 1717-18. 

Communal composition of men con- 
firmed in the Railway Clearing 

1030 
Confirmation of the members of the 

minority communities in the 
Railway Clearing 

Delay in the furnishing of results of 
earnings by the Railway Clearing 
—. 1365. 

Discontinuance of officiating promo- 
tions in the Railway Clearing 

458-59, 2465-66 
Employees in Railway qualified 

for the posts ot Accountants. 
3095. 

Exemption of certain Hindu clerks 
of the Railway Clearing —— from 
passing the prescribed examina- 
tion. 4941-43. 

Exemption of certain persons in the 
Railway Clearing —— from passing 
ee Appendix D Examination 

Grievances of the routine clerks in 
the Railway Clearing ——. 5699- 
701. 

Hours of work of certain staff in 
the Railway Clearing 3946- 
47. 

Invdequate representation of the 
minority communities in the —— 
and Audit Offices. 1078-79, 

Muslim staff in the —— and Audit 
Qffices in India. 1297. 

Muslims in charge of Establishment 
or ‘Administration Sections in the 
-—— and Audit Offices. 1078. 

Non-consid of the appli 

ACCOUNTS OFFICE(S)—conéd. 
Question 7e— 

Non-matviculate clerks employed in 7 
the Railway Clearing 718. | 
Officers in the Railway Clearing | 
—— haymg wu experience of 
Traffic Accounts. 1466. 

Out of turn confirmations in the 
Railway Clearing 459. 

Peons kept by certain officers of the: 
Railway Clearing —— for their 
private work. 1365. 

Persons confirmed in the Railway 
Clearing ——. aL 

Persons qualified for the posts of 
Accountarits in the Railway } 
Clearing ——. 3098. | 

Promotion of certain clerks in the 
Railway Clearing ——. 2718. 3 

Promotions of routine clerks of the 
Railway Clearing -——. 5369-70. 
3723-24, 4025-26. 

Punishments inflicted on the stat | 
gf the Railway Clearing -——. 

8. 
Retrenchment ‘to two Sikhs from 

the Tate Central 925, 
Shifting of the Railway Clearing. 
—— to another building. 128. 

Work of the Bombay, Baroda and 
Central India Railway done in the — 
Railway Clearing - 4023. 

a ah 

ACCOUNTS OFFICER(S)— 
Question re— 

Assistant —— in the Auditor 
General’s Office. 17-18. 

Reservation of posts of Assistant 
. North Western Railway, for 

Travelling Inspectors of Accounts. 
1301. z करन 
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ACCOUNTS SERVICE— 
Question 76 exemption of permanent 
Government servants from appearing 
before a Medical Board for the 
pnd Audit and —— Examination. 

1 

ACHAKZAT, KHAN ABDUL 83800 49 | 
HAN— 

Question re arrest of Mir Abdul Aziz_ 
Khan Kurd and ——. 2188 j 

ACT(S)\— 
American Emigration— } 

Question 78 putting in of Indians _ 
on the quota basis in the ——. 

tions of matriculates and interme- 
diates by the Director, Railway 
Clearing ——. 3945. 

antonments— 
re notices served under 

certain sections of the —— by the 
Executive Officers. 1000, 3008. 
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ACT (S)—contd. 
Indian Income-tax— 

Question re— 
Amendment of section 9 of the 

c Ss under section 23 (4) of the 
in Ori: 3108. 

Indian Medical Councii— 
Question re inclusion of the medical 

degrees of the Patna University 
in the Schedule of the 3945- 
46. 

Indian Railway(s)— 
Question 7e railway lines outside the 

operation of the 917-18. 

ADDIRESSOGRAP n 
Question “re purchase “of by the 

Mentral Publication Branch: 2723- 
24. 

ADEN— 
Demand for Grant. 2069. 

ADJOURNMENT (S)— 
Motion for —— re— 
Recommendations of the Capitation 

Tribunal, 29-30, 65-88. 
Talked out. 89. 
Signing ot the iIndo-Japanese 
commercial treaty. 1m London. 
99, 139-50. 

/ Withdrawn. 150. 

ADMINISTRATION (S}— 
Question re carrying out of orders 

regarding communal representation 
by the North Western Railway —— 
102-08. 

ADMINISTRATION OF JUSTICE— 
eae for Grant. 206: 
emands for Supplementary Grants. 
2919-20. re Z 

ADMINISTRATION SECTIONS— 
Question re— 

Classification of the posts ot 
Gazetted officers and  Superin- 
tendents of Hstablishmeiv ana 
—— of the offices under the 
Auditor General as tenure posts. 
1078. की 

Muslims in charge of Hstablishment 
or —— in the Accounts and Audit 
Offices. 1078. 

ADMINISTRATOR— 
Question +e appointment of an —— of 

the Ajmer Municipal Committee 
337-38. 

ADVANCES— 
Demand for Grant in respect of 

Interest-free 207. 
Demand for Grant in respect of 

foams and —— bearing Interest. 

ADVANCES—contd. 
Demand for Supplementary Grant a 

29; 

Demand for Supplementary Grant in 
respect of “Loans and —— bearing 
interest.’’ 2969-90 

ADVANTAGE(S)— 
Question 76 financial derived by 

certain protected industries in India. 
161. 

ADVERTISEMENT (S)— 
Question re— 

for probationers for certain 
posts at “the Railway School, 
Chandausi. 489 

for vacancies on State Railways. 
3087-88. 

—-- of tenders by the State Rail- 
ways in’ Muslim newspapers. 
3086-87. 

Decline in the income derived from 
-=- in Government of India 
publications 1541-43, 

ADVISORY COMMITTEE(S)— 
Question 7e— 

Constitution of the of the 
Bombay. Baroda and Central 
10919 Railway. 3712-13. 

Membershin of Mr. Ganpati Singh 
of thé Unit —— of the Bombay 
Grenadiers. Ajmer. 2356. 

Unit of the Bombay Grenadiers 
Ajmer. 3356 _ 

ADVISORY COUNCIL— - 
Hlection of the Central —— for Rail- 

ways 3625 
Motion re election of Members for the 

Central for Railways. 3386-92. 
Question re meeting of the Central 

for Railways. 4025, 

ABRODROME— 
Question ve delay in the delivery ot 

a bag containing air mail letters. at 
—— in Delhi. 3370. 

AFGHANISTAN— - F 
Question re smuggling of arms info 

India from ——. 782. 

AFRICA— 
Question +e economic depression in 

i Ea = 5-16. 

AGE LIMIT- 
Question re — for appearing at the 

competitive examination for Indian _ 
Civil, Service in India- and in 
England. 1722. seer 
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AGENCY SUBJECTS— 
Demand for Grant in respect of 

Payments’ to! ‘Provincial’~ Govern- 
ments on account of Administration 
of ~ 2061; 

AGEN 'l(S)— 
Question re— 

Action taken by-the +— of Rail- 
Ways on certain questions asked 
in the Legislative Assembly. 
1001. 

Action taken by the of the 
East. Indian, Railway ‘on. certain 
questions asked in the Legislative 
Alssembly. 2873, 

Creation of the post of Deputy —— 
Organisation, - on _ tiie ~~ North 

Western Railway. 3098. 
Order for teak scantlings placed by 

the » Madras and Southern 
Mahratta Railway. 3354, 3828. 

Promotions in the office of the ——, 
North Western Raiiway. 3945. 

Representation by a recognised 
Labour Union of the grievances of 
its members to the of State 
Railways. 2171-74. 

AGENT TO. THE. .GOVERNOR 
GENERAL— 
Question re— 
Expenses incurred for establishing 

the headquarters of the —— of the 
~ Eastern States. Agency at Ranchi. 
1615. ह 

Shifting of the headquarters of the 
—— of the Eastern States Agency 
ero Ranchi to Sambalpur. 
4014. 

AGGARWAL, MR. JAGAN NATH— 
DemanG for: Suppiementary Grant in 

= respect’ of cans. and Advances 
bearing Interest... 2976-78. 

General discussion ot ithe General 
Budget. 1677-81. 

Hindu Sons’ Right of Partition Bill— 
Motion for Jeave to introduce. 710. 

Indian Bar Councils (Amendment) 
Bil— 
Hiotion to circulate. 684-86, 

Indian Criminal Law ~~ Amendment ait 1111155 

Motion to consider. “703, 704. 
Tndian Finance Bill— 

Motion to pass. 2806-12, _ 2815. 7 
Tndian States (10700 7 Bill— 

Motion to refer fo Select Commitiee. 
639-46. 

Motion ‘to. consider, 5225, 
a ‘of clause 2, 3398: 

Motion to reduce Demand for Rail. 
ay aoe 2:26: unreasonable rates. 

AGGARWAL, MR. JAGAN 2 
contd. 4 
Question r¢e— 

Criterion of elficiency 107 promotion 
on tne North Western Railway 
16-17, 2111. 

Discharge of nine, Aspistant 
Controllers of Military, Account| 
3907-09. 1 

Examination jor recruitment to Ti 
upper division held by the Deput 
Accountant General, Posts — ani 

Selegraphs, Delhi. 7988, 2726. 
Inconveniences . caused. to _ thi: 

८ passengers on the Delhi 
railway station. 3949-50. 

Retrenchment in each command @ 
the Military Accounts Depart, 
ment. 1910-11, f 

Standard of audit in the Mili it 
Accounts Department. 1909-10) 
3420-21, i 

Traffic control in Khari Baoli ant 
Nai Sarak in Delhi. 3949. 

Upper division -seniority in thr 
Office of the Accountant General 
Posts| and‘ Telegraphs. 18 
2726. 1 

Question (Supply.) 76 working a 
as compared with holidays in 
Caleutta-High Court. 4023. 

Specific Relief (Amendment) Bilge 3५ 
Motion for leave 0. 17170| 

706. 
Sugar (Excise Duty) Bill— 

Motion to refer to Select 
mittee and to circulate. - 

Motion to consider, 3984, 3 
Consideration —_ of —— clause | 

4013-14, 4015. 4016, ‘see 
4033, 4076-80. |; 

AGRA— 
Question re appointment of Chie 

gitls' as telephone operators 
the Telegraph Sub-Divisie 
2106. | 

AGREEMENT (8)-- 
Question re— 

for the carriage of Gov 
ment and Railway — mate 
between different Indian port 

Alleged secret —— between 
Burma Oil Company 4 ea 
Standard 01 Company. 338: 

Countries having Trade ——" 
India. i 

Indo-Japanese Trade ——. 988, 5 
Refusal by the Ceylon State Coup 

to grant preferences to 
articles. under | the Ottawa 

Seerey'—— between the Burma’ 
= Company and the’ Standar 
Company. 197-98. 
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oe GREEMENT(S)—contd. 
Question re— 

Unofficial between representa- 
tives of the Indian ‘and United 
Kingdom textile industries, 919- 
23: 

AGRICULTURAL DISTRESS— 
Resolution *¢ Committee of Enquiry 

on 841-46, 3293-3342. 

AGRICULTURAL RESEARCH DE- 
PARTMENT— 
See ‘Imperial Council of ——". 

AGRICULTURE— 
Demand for Grant. 2064: 
Demands for Supplementary Grant. 

2928, 

AHMAD MAJOR 
NAWAB— 
Demand for Supplementary Grant in 

respect of Loans and Advances 
ring interest. 2959, 2961-63 

Election — of to the Standing 
Finance Committee. 2544 

Indian Finance: Bill— 
Motion to pass. 2829, 2851. 

Indian Navy (Discipline) Bill— 
Motions to refer to Select: Committee 
and to circulate. 1480-8 

Indian: States: (Protection) Bill— 
Motion to refer to: Select’ Com- 

mittee, 514-645 
Tndian Tariff (Amendment) Bill— 

Consideration-of Schedule. 860. 
Motion to reduce Demand for “‘Cus- 
toms’ re grievances of the Hindus 
of Sind in the Customs Depart- 
ment. 19 

Untouehability Abolition Bill— 
Motions to refer to Select. Committee 
and to cirenlate. 420 

EDABAD— 
stion 76 tenders for the — treasury 
work of. the Post. Offices in’ Bom- 
bay, Poona and $ 1725532727. 

ATR 
See ‘Indian Carriage. by —— Bill” 

under “‘Bill(s) 

ATR FORCE— 
Question re— 

Discontent among ~the apprentice- 
mechanics. in the Indian ——. 
1366-67. 

the Indian. ——. Tndianisation of 
1366. 

AIR MAIEL— 
Question re delay in the delivery of a 

bag. containing —— letters at 
aerodrome in Delhi. 3370. 

| 
if i 

i 

ATR SPRVICK(S) 
Question re ‘subsidy paid to different 

in India and the Imperial 
Airways. 2451-52: 

AJMER— 
Question re— 

Alleged maladministration of the —— 
Municipality. 1277-78 96. 

Appointment of an Administrator’ of 
e —— Municipal Committee. 

2337-58. 
Membership of Mr. Ganpati Singh 

of the Unit Advisory Committee 
ot the Bombay Grenadiers, 

56. 
formances of the American 

Variety Show at. 2458. 
Rumoured supersession of the —— 

Municipality. 2330-31 
Scales of pay of the Head Masters 

of the Government High Schools, 
Delhi and 261, 

Selection of senior grade officers from 
the Bombay Grenadiers, 
5355 

Unit Advisory Committee of the 
Bombay Grenadiers, 3356. 

Urs of Khawaja Sahib” in —— 
1728-29, 3110 

AJMER-MERWARA— 
Demand for Grant. 2068. 
Demand for Supplementary — Grant. 

2942-45. 
Question 7९ employment of the people 

in the Central Public 
Works Department. 719-20. 

AJODHIA— 
Question re Bakvid xiot at —— 2937, 

3930. 

ALIGARH— 
Question’ ve grievances of the staff of 

the late Government of India 
Postal Workshop at ——. 715- 
14. 

ALIGARH MUSLIM UNIVERSILY— 
See ‘“University(ies) 

ALIPORE— 
Question re— 

Non-observance of _ holiday 
account of the Jagaddhatri Puja 
jn the Government Test House, 

Transfer of prisoners Satya Kumar 
Bose and Prafulla Kumar Mazum- 
dar to ‘the Central Jail 
3167. 

Transfer of two prisoners from the 
‘Andamans. to. the Central 
Jail. SL67 





Fekete Examiners. 315-16. 
(Qiemerali: regarding pay and —— 

ct railway employees. 1727-22. 
Milage —— t@ the ticket checking 
डर Sis. 
Nea-grant of —— t¢ the 

Non-payment of the —— to the 
staff on the East ‘Indian 

AMAT ELFATION— 
Question re— 
— मी eg with & major Pro- 

vines. FB, 
— ct the Oud and Roiliteand 

Railway with the Yast Tndiaw 
Ratbeey. BELE. 

AMAR SINGH BAMEAL, 

te visit Japon ae 

AMPEALA— 
Question re-— 

Alleged defiance by the Vxecutive 
other 2 se dere’ 52724 26666 ty the | 
ला, 207. 

Alleged influence of 
Command on the Executive Ofer 
of the —— Cantonment Voar' 

— Cantonment administration 
sae दर, the Judicial | 
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2 BALA—contd. 
Question r— 

Saddar Bazar Separation Com- 

mittee, ७ i 

Water-works for the supply of 
water to the civil population of 
——: 999-1000, 3626 

AMENDMENT (S)— * 
Question re 
—— of appeal rules applicable to 

railway employees. 4208-09. 
of the Indian 

Income-tax Act. 1719-20. 
Statement. laid on the table 76 

made in’the Ottawa Trade Agree 
ment Rules, 1932. 2395-95 

AMENDMENT(S), NOTICE(S),.OF— 
Practice of sending in and notes 

of dissent, etc., written. in pencil 
on scraps of paper. 3559-60. 

Remarks by. Mr, President that 
Honourable Members should send 
jn their additional minutes or 
minutes of dissent either typed’ or 
written in ink on foolscap size 
paper; otherwise the minutes will 
not be accepted. 3495. ! 

AMENITIES— 
Motion to reduce 

“Railway Board” 
1097-1118. 

Question xe provision of _ certain 
on «stations of; the Rewari- 
Fazilka and  Kotkapura-Fazilka 
Sections of the Bombay, Baroda 
and Central India Railway. 
S712. 

Demand for 
re Passengers’ 

HD STATES OF— 
je treaty between India 

718-19. 

AMERICA. U 
Question re tr 

and the 

AMERICAN EMIGRATION ACT 
982 “Act(s) 

AMERICAN VARIETY SHOW. 
Question rée performances of the —— 

at. Ajmer. . 2458. 

AMINGAON— 
Question re, 

Mr. ~~ Wook 
५० Hastern 

against 
Inspector, 
Railway. 

allegations 
‘Traffic 
Bengal 

cit importation of arms 
India. 1288 

AMRITA BAZAR PAPRIKA— 
Question 76 le the —— under 

the caption “Is War imminent? 
Stir among=.the Military Pen- AL 

-sioners’. 1713-14, 

AMRITSAR— 
Question re— 
Misappropriationby the Sub-Post- 

master, Hindu Sabha _ College 
Sub-Post Office, 3821-22. 

Reversion of certain... postmen as. 
packers in the —— Post Office. 
3821. 

Question 
Certain ilities to dicision IT 

prisoners in the ——. 3166. 
than, in the treatment of terro- 

prisoners in the ——.. 926-30. 
General condition: of ‘the health 07 

risoners. in the ,Cellular Jail, 
3166. 

Inquiry made by the Deputy 
Secretary; Home. Department, 
from the political prisoners in the 
Cellular. Jail 3167. 

Present condition of the health of 
Sj, Bidhu Bhusan Sen, ‘apolitical 
prisoner in the Cellular Jail, 

Prisoners convicted of — political 
. 16 

711-12 
36168 

the Cellulax Jail 
Transfer of two prisoners from the 

=i to the Alipore Central Jail. 

Trouble with the political prisoners 
in the Cellular Jail 3165. 

Withdrawal रण. the 
communication from 
prisoners in. the 

3165. 

privilege of 
the political 

Cellular Jail, 

AND NICOBAR. 

Demand for*Grant, ~ 2068. 

ANGLO-INDIAN(S)— 
Question xye— 

Appointment, of . an —— in the 
vacancy caused by the 
of Muslim ins the 
Publication Branch, 1541. 

Difference in the unifornts of the 
Indian and Ticket. Collectors 
on the East Indian. Railway. 

discharge 
Central 

Employment. of, coolies - for. : 
he boxes of European and. —— 

ers on the Kast Indian Rail- 
3627. 

of Indian Assistant 
Masters by European and 

rds on the Hast Indian 

Uniforms supplied ‘to Indian and 
—— Ticket Collectors of th 
Howrah Division, Hast Indian 
Railway. y i 
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ate MR- NN. — 
Demand for Supplementary Grant in 

of Loans and Advances 
interest. 2969-70, 2971 

Indiin Finance Bill— 
Motion to consider, » 2512-16. 

Indian States (Protection) Bill— 
Motion to refer to Select Com 

mittee. 632. 
- Motion to corisider. 3251, 3263-66. 

Indian Tariff (Textile 
Aiiendment Bill— 
Motions to réfer to Select Committee 

and to circulate. 2258, 2259, 2275, 

Protection) 

2274-80. 
Motions to consider and -to cir- 

culate. 3630-37, 3666. 

5887, 3908. 

Motion to reduce Demand 10 
“Executive Couneil’’ *¢’ ne ty of 

expediting the Constitutional Re- 
forms. 1835-36. £ 

“Railway | Board ré Statutory 
Railway Board. 1158,"1165, 1166 

Point of order raised by Raja Baha- 
ur (७. Krishnamachariar that 

since the Assembly is debarred 
from discussin irs relating to 
आए Indian Prince or Chief or his 
administration, and —sinee the 
Indian States (Protection) Bill is 
designed to protect such admin 
trations, whether the Bill is in 
order. 

Motion. to pass. 

Question 7४ (Supplementary) result of 
the Indo-Japanese negotiations. 
14 

Sugar (Excise Duty) Bill-— 
Motions to refér to Select Committee 

and to circulate. 3131 

Sugar-cane. Bill— 
Motion to pass. 4175; 

ANWAR-UL AZIM, MR. MUHAM- 
MAD— 
General discussion of the General 

~ Budget. ~ 1588-92; free 
General discussion of _ the Railway — 

Budget, 1047-49, 1056. 

Indian Bar Councils _ (Amendment) 
1]]-- ++5 
Motion to circulate. 695-97. 

Indian Penal __ Code _.(Amendment) — 
Bill— ae 
Motion to circulate} 957-59. 

Indian States (Pxotection)-BilL— 
Motion to consider. 
Consideration of Title 

amble. 3588-89, 
and Pre-— 

ANWAR-UL AZIM, 
MAD—contd. 

Question re— 
Centralisation of the Public Works 
Department stores. 1387-88. 

Classification of the posts 
gazetted officers and 02 
dents of Establishment and 
Administration Sections ‘of the 
offices ‘under the Auditor General 
as tenure posts. 10’ 

Deduction of provident fund from 
the salaries of the Carriage and 
Wagon staff of the North Western 
Railway. 996: 

Despatch of books to overseas 
stations by the Central Publication 
Branch. 1384. 

Expenditure incurred by the Cen- 
tral Publication “Branch for 

MR. MUHAM- 

entertaining men on daily wage 
basis. ~ 3 

.- Fixation of percentage for each 
community: for Government  ser- 
vice. 79. 

Formation of a Port Haj Committee 
at Calentta. 988; 

Inadequate. representation of the 
= minority communities. in the 

Accounts and Audit Offices.- 1078- 
79: 

Introduction of new systems in 
accounts. 1385- 

Loss of official” records from the 
Postal Audit Office, Delhi. 1077- 
78, 2470. Z 

Move -of the» Central — Publication 
Branch from Calcutta to Delhi. 
उ85. 3 

Muslim: staff. in_ the Accounts 
Audit Offices in India. 1297. 

Muslims in charge of Bstablishment 
or Administration Sections in the 
Accounts and+Audit Offices. 1078. 

Proposal for the inerease of staff in 
the Central. Publication Branch: 
1383. 

and 

Publications disposed of as 
paper in the Central 
Branch, 1654 

Reernitment in the Central Publi- 
cation’ Branch. — 1581-82. 

Recruitment, of members oftminority 
-- cohumunities-in-the offiee7of the 

© Deputy. Accountant General, Posts 

waste- 
Publication 

and + Télegrpahs, © ~ Delhi. 1077, 
2469-70. 

Value of Government -- publications 
destroyed or disposed of as waste- 

ghaper ८ 
Resolution re Committee .of फि< 
qury on. Agricultural — Distress, 
0309- 

Sugar-cane Bill—~ 
Motion-to consider.’ 4135-36. 
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+ 
Motion to reduce Demand for— 

“Railway Board” re system of 

“Taxes on Income’ ve hearing of 
— on assessment by the same 
officers and not by independent. 
Judicial Officers. 1951. 

Question re— 
against the orders of the Direc- 

tor of Farms. 
—— by railway employees. 3817. 
—— detained by the Bxecutive 

Officer, _:Ambala Cantonment 
Board. 997-98. 

from the employees on the 
East Indian Raiway. i 

—— sent to His Excellency the 
Viceroy by railway employees. 
2863-64. 

Petitions or against assessment, 
of income-tax in Orissa. 3108. 

Rules in connection with —— 
regarding pay end allowances on 
the East Indian Railway. 1726. 

Sending ‘of advance copies of —— 
to the Railway Board. 2862-63. 

Time-limit for forwarding —— of 
railway employees. 2865-66. 

Withholding — of 
orders by the Divisional Personnel 
Officer, North Western Railway, 

Karachi. 3726, 

APPEAL RULE(S)— 
ES re amendment of —— appli- 

cable ta railway employees. 4208- 
09. | 

APPLICATION (S)— 
- Question re— 
- ---- of the revised scales of pay to 

the Army Headquarters employees. - 
2534. 

Leave —— of the clerks of the : 
= Government of India Press, New 

Delhi. 3719-20. » 
Non-corsideration. of the 

the Director, Railway Clearing 
Accounts Office. 3945, मई 

Registers for entering the of 
candidates in the Centra! Publica- { 
tion Branch. 3947-48, 

APPOINTMENT(S)— 
“Question re— 

Alleged irregularities in filling up 
the —— of the Postma = General, 420010., ostmasters. 

—— of Fireman at Bulsar on thes 
Bombay. Baroda and — Central 
India, Railway. 317.78, ae 

agoinst his ५ 

of} 
Matriculates and Intermediates by + 

APPOINTMENT (S)—contd. 
Question 7e— 
—— of Indians to the Ceylon Civil 

Service. 712. 
—— of Lillooah apprentices 

Electricians and Train Exai 
ners, 3823-24. 

of Sikhs as third 
clerks in the office of the Milit 
Accountant General. 2336-37. 

— of ‘Trade 
4201, 

-—— on communal basis in the । 
of India Press, New ernment 

Delhi. 4268, 
Certain —— in the Railway Clear: 

ing Accounts Office. 3943-44, 
Civilian held by members 

the Indian Medical Serv 
727-28. . t 

Creation of certain 
ernment of India 
2185-86, 

Idle hours in the Government 
Tndia Press, Calcutta, Simla 
New Delhi, and 

3182. 
Ministerial 

Office. London. 275-76. 
Promotions and 

APPOINTMENT SECTION(S)— 
Question ve replacement 

years of clerks working in 
—— of the Postal Circle Offi 
4199, 

APPRENTICE(S)— 
Question. re— 

Appointment of — Lillooah -—— 
Electricians and Train Examin 
3823-24. 

Communal 

shops. -487-88. 
Recruitment of a Sikh in 
Government of India Press, Ne 
Delhi. 1 

_ Stlection of Lillooah €४- —— 
the posts of Train Examinel 
3824-25. 

APPRENTICE MECHANICS— 
See ‘‘Mechanics’’. 

APPROPRIATION FROM DEP 
CIATION... FUND— 
“Demands for Supplement: Grat 

leaps ee 

divisioa 

Commisioners. 

in the Gov: 
Press, Simla 

certain : 

yeserved for military 
subordinates and ladies in the Wa 

in the Gove 
ment of India, Press, New Delhi 
2538. 

after th 

composition of — 
nominated to the Welding Dep: 
ment. Jamalpur Railway. Worm 

as 
mi- 

ary 

of 
1C6, 

of 
and 

th 

i 

1 
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‘APPROPRIATION TO DEPRECIA- 

TION. FUND: (RATLWAYS)— 

Demotid for Grant in respect of Work- 

ing Expenses =, 1804. 

AROH BOLOGICAL .GALLERIES— 

Question #¢ overhauling of the of 

the Indian Museum, Calcutta. 

2706. 

ARCH AOLOGY— 
Demand for Grant. 2063. 

AREA (S)— 
Question re 

Education of the blind and deaf 
mutes in the centrally administer- 
éd ——. 3805-07. 

Extension ‘of time-limit for payment 
of> Income-tax..in. the = carthquake 
stricken of Bihar... 3930. 

ARM(8) 
Question 7e— 

Tilicit importation of —— and am 
munition. into India. 1288-89 

Smuggling “of into” India from 
Afghanistan. 732: 

ARMS (AMENDMENT). BILL 
See “Indian ——" tinder.Bill(s) 

ARMY— 
Question re— 

British ~~ Indian ———_ sent to the 
Alwar State. 1619-20 

Free passes to the personne] of 
British in India ‘on their 
discharge from the — and "07 
appointments, to the railways in 
Tndia.— 2095- 

Indians. given the “King’s Commis- 
sion in the 3711 

Lowering the status of . Indian 
officers holding _ King’s Commis- 
sions in_ the 1091-93. 

Purchase of horses for the ——. 
3709. 

Rates ०६ disability. pension admis- 
sible to non-combatant civil sub= 
ordinates of the —— in India, 
2333. 

See “Indian (Amendment) Bill” 
under ‘Bill(s)”. 

fe 

ARMY CORPS OF CLERKS— 
See “Tndian —— = 

ARMY DEPARTMENT(S)— 
Demand for Grant. 173 
Motion. to reduce Demand. 107 —— 

+ re. retrenchment d 
ere and Military poli 

) DEPARTMENT (S)—conid. 
Question 7e— 

Duties of the Director of Regula- 

tions nd Forms’ mM eo ——* 

3492, 
Posis’ of Director’ and Assistant 

Director of Regulations and 

Forms in the ——, 282-85. 

ARMY HEADQUARTERS— 
Question re— Fe 

— Application of the revised scales of 
pay to. the ——:employees. 

Appointment of Indian Engineers 
as temporary Engineers im the 

Miiltary Engineering Service, 

—.. 30 
itution of a Central Board at 

—__ for recommending withdrawal 
of certain officers. 3167-68 

Discrimination in the matter of pay 

and. allowances in the ——. 
4699-1700, 3490 

Duties of a, specific post in a /parti- 

eular. establishment of the —— 

1698-99, 
fnrolment of new entrants in —— 

in the “Jndian Army- Corps of 
Clerks. 1539. 

Existing constitution of the clerical 
stablishment, of the —— 284. 

Ex-soldier clerks in the ——. 1691- 
92. 

Inferior service conditions in the 
276-77. 

Lady clerks in the —— and in the 
Government of India offices. 3491, 

Move of the Master-Genoral af the - 
Branch Camm Office of 

Delhi: 3488 ४ 
Ordnance 

the Ordnance in the 
Promotion of an Indian Clerke = 

Officer Snpervisey in the branches 

० of the 
Pyomotion of third division elerks 

in the ——. 3817-18. 

Racial. discrimination in the matter 
of exemptions from emergency cut 

1697. 
cruitment of ministerial 
the Imperial Secretariat 
=a x So ‘ 

servation ae clerical posts for 
British: Military subordinates ‘an 
ladies in the 2 

t Retrenchment ase ministerial staff in 

“Seales of pay for the Indians in the 
Air Fi 
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ARMY HEADQUARTERS—conid. 
tion 7e— 

sat re of Indian clerks in the 

1697. 2397. 
Training in arsenals to Indians for 

working: as technical clerks at the 
9. 

War preparation work in certain 
branches of the ——. 8 

| 
ARMY MEN— 

Quistion re Tion-employment of @2--—— 
on State Railways. 913, 2459. 

ARMY ORDNANCE CORPS— 
Question *e— 

Formation of a Civil Wing of the 
inden ——. 
Promotions in the Indian ——. 

3722-23. 
Provision of quarters to” civilian 

Assistant Storekeepers and Store- 
men of the Indian 372. 

ARMY PENSION REGULATIONS— 
Question re interpretation on ——. 

2181-82, 3105-04, 3826. 

ARMY RESERVISTS— 
See’ “‘Reservist(s)”, 

ARRANGEMENTS— 
Question 7e railway _—— for melas 

held at certain places. 1071. pe 

ARREARS— 
Question: 7e of work in the Rail- 

Way Clearing Accounts — Office. 
1365-66, 

¢ 
ARREST (S)— 

Question re— + -- 
—— of Mir Abdul Aziz Khan Kurd 

and _ Khan Abdul. Samad Khan 
Achakzai.- 1367, 2188 

—— of one Captain G, M. Sekhri 
by the Delhi Police. 2866. 

——"of “persons wrongly ~ by’ the 
Delhi Police for certain alleged 

~ Offences. ~ 2866 
1 

Question re training im —— to Indians 
for working as techni¢al clerks at 
the” Army - Headquarters. ~ 3491, 

1 

ARTICLE( 
Question ze— a 
—— in the Amrita Bazar Patriha 

under the caption “Is War Tm- 
minent?. Stir among the Military 
Pensioners”, 1715-14. 

ARTICLE(S)—coned, 
Question re— 

---- in the Telegraph Review under 
the caption “The Working 
Hours 3380. 

Tneome from ‘export dutv and value 
of exported ——+ 2469. 

ARTIFICER(S)— 
Question re Eurasian Company of 

32 
; 

ARTILLERY, COMPANY OF— 
See “Company of Artillery”: 

t 

ARTIST (8)— 
Question re— 

for thé mural decoration’ in 
the India House, London. 7; 1001, 

Exclusion of Bombay from 
mural decoration in the India 
House, London. 7, 

ASANSOL— 
Question ye scarcity of water at 

Asansol. 718. 
{ 

ASSAM BENGAL RATLWAY— 
See ‘Railway(s)**. 

2 

ASSAULT— 
Question re to an Indian vendor 

at the Phulera Railway Station. 
1730-82, 

i 

ASSEMBLY. 
Letter from पर, EB. the Viceroy -con- 

veying thanks for 8 ‘contri- 
butions to the: Earthquake Relief 
Fund. © 227. 

Letter from the Private Secretary to 
His Excellency the Governor of 

ihar and Orissa~ conveying His 
Extellency’s thanks” for 8 
expressions of sympathy with the 
earthquake sufferers. 482. 

Sees als. ‘Legislative Assenibly’?: 
| 

ASSEN T— 
Governor General’; ——<to Bill. 30. 

‘ASSESSEE(S)— 
Question 7e— 

Complaints and grievances of 
Income-tax —— in Bihar and 
Orissa. 

Income-tax —— who have got their 
place of business transferred to 
to other Provinces. 3107. 
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= 
Motion to reduce Demand for “Taxes 

on Income” 7e¢— 

Arbitrary by income-tax officers. 

1951-52, 
Hearing of appeals on —— by the 

same officers and not by indepen- 
dent Judicial Officers. 1951, 

Question 7e— 
—— of excise duty of sugar. 2454. 

of income-tax. 8930-51. 
Cancellation of the —— of income- 

tax in Orissa. 3108. 
Non-refund.of income-tax after the 

cancellation of —— in the Orissa 

Gircle. - 3083: 
Petitions or appeals against —— of 
income-tax “in Orissa. 3108. 

ASSISTANT (S)— 
Question re— 

in the office of the Director 
General, Posts and Telegraphs. 
2529-31. 

Inadequate number of Muslim 
in the Government of India Press, 
New Delhi. 3718 

Muslim in the Central. Publi- 
eation Branch. 2456, 

Pay of 
in the 

and Accounts Clerks 
Works Central - Public 

an  Anglo-Indian 
Centra icati डर पे a ‘ Publication Branch. 

ASSISTANT ACCOUNTS 
CER(S)— wee 

See ‘Accounts Officer(s).-.- 5. : 

ASSISTANT. COMMISSIONER IN- 
COME-TAX— aa 
Question re recruitment of Sikhs in 

the Office cf the . Delhi Circle. 
1087-88. 

ASSISTANT CONTROLLER(S)— : 
Question re— " >> क E 
Allegations against Mr. D’Hca ‘when 
he was in’ the “Central 
Printing Office. -3376-78,- 5378-79. 

Pay of the ——- son_ the North 
Western Railway. 3358. 

Reni-frea quarters, etc., for certain 
_ —— on the North Western Rail- 

Way. 3358-59. 
See! also “‘Controller(s)””. 

[ 
ASSISTANT DISTRICT हैः TOR. STRICT INSPE 

See’ “District Inspector”. 
7 t 

ASSISTANT MASTER(S)— 

Question re status of the 178: —— 

and Head Mistresses of the Oak- — 

grove School. 264. 
ij 

ASSISTANT POSTMASTER(S)— 
See ‘Postmaster(s)”’. 

ASSISTANT POSTMASTERS GENE- 

RAL— 
Question re rules regarding transfers 

of ——. 1729-30. 

ASSISTANT SECRETARY (IES)— 

Question re— 
Deputy Secretaries, Under _Secre- 

taries and in. the Govern- 

ment of India Departments. 4202. 

Whole-+time stenographers for the 

Under Secretary and the —— in 

the Industries and Labour Depart- 

ment, 5567-69. 

ASSISTANT STATION MASTER(S)— 

See ‘Station Master(s)”. 

ASSISTANT SURGEON(S)— ji 

Question 7e grant of enhanced salaries 

to. Hindu) —— with English 

qualifications. 1003. 

ASSISTANT YARD MASTER(S)— 

See “Yard Master(s)”” 

ASSOCTATED PRESS— 

Certain report of the proceedings of 

the Legislative Assembly issued 
. 3130- = hy, the: 

= 

ASSOCIATION (S)\— 
Question 7e— ie 

Equality in treatment of the India 

Mining ond कर the Indian 

Mining Federa z = 

Rules for re yy overt 

ment of = formed by. their: = 

employees. 2102-3; ‘ 

ATTACHED OFFICES— 
Question 7e— Z 

Allotment —of 08 in 
to the Minist staft of 

Imperial Secretariat and its — = 

1714, 2728. 
Exclusion of the Delhi camp allow-! 

ance for the purpose of allotment 
of quarters to the staff of the 

ATTENDANCE— : i 
Question re meetings of the Legislative 
ee and —— of Member: 
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AUDIT— 
Demand for Grant. 2061 हे 

Question ve standard of -=— in. the 

Military Accounts Department. 

1909-10, 3420-21. 

AUDIT OFFICE(S)— 
Question Te— 

Clerks performing Savings Bank 

and Cash Certificate duties: in 

certain Post Offices — and)» ——. 

Inadequate representation of the 
minority communities in’) the 

-~Aecounts and ---- 1078-79. 
Loss of’ official-records» from: the 

Postal Delhi! 1077-78, :2470. 
Muslim ‘staff inthe Accounts’ and 
— in India. 1 

Muslims in’ charge of Hstatilishment 
or Administration Sections in the 
Accounts and ——. 1078 

Non-maintenonce 6f ‘Savings; Bank 
Tedgers in the Calettta Posts and 
Telegraphs 2450-51. 

Officials employed in: the Postal 
it: India...1631-32. 

Staff" performing Sayings Bank 
Cash Certificate and-,.Goyernment 
Security work in Post Offices and 
——. . 2875. 

AUDIT (RAILWAYS)— 
Demand for Grant. 1561. 
Demand for Supplenientary~ Grant. 

436-40. 

AUDIT SERVICE EXAMINATION— 
Question ye leave facilities to clerks 

in the Railway Audit) Department 
to prepare for the Railway ‘Sub- 

3365-64, ordinate —— 

AUDITOR(S)\— = 
Question re— : 
Communal composition of —— in 

the Railway Audit Department. 
3371, 

Communal composition of clerks 
and in the office of ihe 
Director of Railway Andit, 367. 
olment of ——. 2454-55. 

AUDITOR GENERAL— 
Question’ re— 
Assistant Accounts Officers in the 

——'s, Office. 17-18, 
Classification of the posts of 
‘Gazetted officers and» Superinten- 
dents of Etablishment. 21nd Admi- 
nistraticn. Sections of the offices 

: AUDITOR GENERAL-conid, 

Question re—contd. 
Clerks in offices under the-——, m 

India. 2101 
Communal composition of the estab- 

lishment “'of “the ——’s — Office, 

Pay and allowances drawn by the 
Accountants and Clerks in the 
Offices of the Military Accountant 
General end the ——. 3703-05 

AVIATION— 
Demand for Grant. 2064. 

AZHAR ALI MR. MUHAMMAD— 

Demand> for Supplementary Grant in 
respect of 
Ajmer-Merwara. 2942. 
Capital Outlay on™ Wizagapatem 

Harbour. 
iperial Council of “Ag¥icultural 
Research Department. 2950; 

Open Line Works. 1445. 
General discussion” of ‘the Railway 

Budget. 1057-60. 
Imperial Bank of India (Amendment) 

11-- 
Motions, to consider and to recom- 

mit to Joint Committee. 221-22. 

Consideration “of— 
Clause. 12. 254 
Clamise-16. 352-54. 
Clitise 33 5 357. 

Indian Bar Councils (Amendment) 
Bill. Motion to circulate. — 686-87, 
588: 

Indian Finan¢e Bill— 
Consideration 6f =, Sehedule TL. 

Indian States (Protection) _ Bill. 
Thsertion of a new clause aftér 
clause 6» 3566-68. 

Indian Tariff (Amendment) Bill— 
Motions to refer to Select  Com- 

mittee and to circulate. 184-85. 
188. 

Consideration of ——, Schedule. 

Clause 3) 874-75, 
Indian — Tariff (Textile Protection) 

5 Amendmien} Bill, Motions to refex 
to  Selece Committee ~ and to 
citeulate. 2275, 2288:90 ८: 

Motion for Adjournment resigning of 
the ndo-Japanese ._ commercial - 
treaty in Dondon. 142-44. 

Motion -to.. reduce» Demand for— 3 
‘Executive Couneil”’re — Necessity. - 

of expediting the Constitutional - 
Reforms. 1831-33. 
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AZHAR “ALL ~MR. MUHAMMAD 
—contd 

Motion to reduce Demand for—contd. 
“Tndian Posts and Telegraphs De- 

pariment (including ~ Working 
Expenses)”. re— 

Protest against the appointment of 
the Postal Committee. 2050-52 
2055. 

Retrenchment policy adopted in the 
Posts and — Telegraphs Depart- 
ment. 1999-2001. 

Question re— as 
Adh Kumbh Mela at  Hardwar. 

391-96. 
Bakrid riot at ‘Ajodhia. 2937, 3383. 
Closing down of the Central Book 

Depot in Caléutia. 71095. 
Demotion of certain Inspectors of 

crews, East Indian Railway. 489. 
Drop in the income-tax revenue of 

the United Provinces. 2709. 
Hardships of the staft of the Central 

Publication Branch. 1095-96. 
Horse-breeding industry in South 

Africa, ste. 3709-10. 
Impori duty on. horses.’ 3710-11 
neon to on the 
Gunjmuradabad Railway station 
on the East Indian” Railway 
724, 

Inconveniences ६0 passengers on the 
Rahmatnagar Railway station on 
the East Indian Railway. 723. 

Making ndia~ self-supporting in 
horses. 3710. 

Purchase of horses for the Army. 
709. 

esohution re 
Committee of Enquiry on Agricul- 

tural Distress! 3308. 
Excise ‘and import dutics on kero- 

sene and other mineral oils. 593. 
Salt Additional Tmport Duty (Extend- 

ing) Bill. Motions to _ consider 
and to postfione~ “eonsideration. 

Sugar (Excise Diity) Bill. ~ Considera- 
tion of Clase. 3. _ 4086, 

ugar-cane Bill, “Motion — to pass. 
173-74 : : 

Suggestion by Mr _ Joshi that 
the Government ember should 
participate in the . middle of a 
discussion and then give reply at 
the end. 1308. 

nue Import Duty (Extending) 
iT 
Motion to iconsider.y 1420-21, 5 

N 

के B 3 
BADI-UZ-ZAMAN, MAULVI— 

nestion re— 23 
Announcement’ “of “the number _of 

Vacancies for the Public” Service 
Commission éxaminations. © 24 

BADLUZ-ZAMAN, MAULVI=contd. 
Question’ re—contd. 

Public Service Commission _ exami- 
nation for recruitment. Of munis- 
terial establishment for the Gov- 
ernment of India Offices held in 
1926. 2462-63. 

Transfer of Assistant Controllers 
on the North Western _ Railway 
from Simla to Delhi. 154. 

BAG(S)— 
Question re— 
— of cloth for Bihar quake 

sufferei ah at the Meerut City Rail- 
way Station. I! 

Delay in the delivery of a — con- 
taining air mail letters “af aero- 
drome in Delhi. 3370; 

BAGHDAD— 
Question ve deputation of Mr. R. H. 

Loke, Superintendent of Horti- 
eplinral Operon in Delhi, to 

7. 

BAGLA, LALA RAMESHWAR PRA- 

SAD— 

Election of — to ६४6 Committee on 
the. Ottawa Trade Agreement. 
4125. 

Election of —— to the* Standing 
inance Committee. 2: 

General discussion of the General 
Budget. 1597—99. 

Indian ‘Tariff (Textile - Protection) 
_ Amendment. Bill — . Motions. to 

refer to Select Committee and 
5, 

Cattle kept near the hack-doors~ of 
guarterg in New «Dell 3952. 

Damage: = vernment of 
ae Press building, New Delhi 

Exemption of the. Bihar earthquake 
See donations from. ineome-tax. 

“omot: u's 6 Govern- 
Bee of India: Press, New Delhi 

‘Press, New Delhi. 990-91 
Protection to the window glags in- 

dustry. 995. 
Erouision of a_cow-shed -for eattle 
~ belonging to ‘the employees the 
Government 6: Tati 2 2 
Delhi. 3951. हु 
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BAGLA LALA RAMESHWAR a | A se 

SAD—contd, 

5७107 Te— 
= 

See Of shelter to the Indian 

Railway staff at stations damaged 

by the earthquake. vale 

Reversion of certain officials in the 

United Provinces Postal _ Circle. 

475-76. ‘ न 

Smoke of gas One mono-casting 

machines in the yovernment. of 

India Press, New Delhi. 992. 

Surcharge on incomé-tax and super: 

bax. . 

Water connections and lights given 

_4o the temporary colonies of work- 

ers at Jamalpur. 1788, 

Working of staff, “in” the cracked 

Head Office puilding at Jamalpur, 

2788, 3009 

-BAHAW AGPUR— 
‘Question re loan advanced fo the — 

State. 

BAIPAL, MR. G. 8: z 

Demands for suplementary grants in 

BATPAT, MR.-G. S.i—contd. 

Sugar-cane Bill—contd. 

Gonsidération 70+ 
5 

Glauge 3.—4148. 4150, 4153, 454, 

4155, 4156, 4159-60. 
Clause 4.—4161. 
Elatse 6.4162. 

‘Clause. 7—4162, 4166-67. 4168. 

Clause 
Clause 
Motion 

Sugar 
c 

(Bxtending) 

Motion to consider, 1414-16, 1422. 

BAKR-AD— 
Question #% — Tiot at Ajodhya, 2937, 

53835, ~3950; 

BALUCH -CON FERENCE 

Question re~ resolution passed- by the 

All-India, 1367-68. 

BALUCHISTAN— 
Demand. for. Grant. 2067. 

Question re—- 

respect of— 
A ae 2928. 

“Hducation. 2727. हे 

Tmpertal Gouncil of Agriculti pal 
2951, 2935- Research Department. 

Survey of India, 2923. 

““Tiidian Finance Bill— 
_ Motion. to consider. 2379-80. . 

Yndian Medical Council (Amendment) 

Bill— 
Motion for Teave fo introduce. 496. 

Motion to consider. 1433 
“=. Motion to” pass. 1443. 

Election of Members to the Court 

of ¢he University of Delhi. 3422- 

Election of the Standing Committee 
‘ for the Department of Education, 

Health and Lands: 1435, 1436. 
Election of the Standing Committee 
von Emi yee: 3009. 

. Election of the Standing Committee 
on Pilgrimage to the Hedjaz. 38. 

esolution Te— $i 
Committee of Enquiry on Agricul- 

‘ural__Distress. 545; 9, 3305, 
3383—39, 3340. 

t “of workers 
~ employment and 

wages. 564—63. 

agains, un- 
reduction of 

_ Sugar-cane. Bill = 
eee = eee vo introduce. 2113. 

‘otion to consider. 4124—26. 
4139, 4144, 4145.46.” coe 

mptoy in subordinate service on 

the North Western — Railway in 

~——. 1704. 

Restrictions 075 the . publication of 

a—wernacular . weekly newspaper 

in ——. 782-35. 

BA MAUNG, U.— 
Tudian Tariff Amendment) Bill— 

Motion to? consider. 748-50. 

Resolution revexcige and import duties 
on kerosene and © other) mineral 
oils. — 806-07. 

BAN— Se 
Question re — ‘on Indian students 

from joining the University ‘Tra- 
- ining Corps in- England. 2171. 

BANKS NOTES— 
Question 76 Committee on 

garding payment of lost of muti- 
jated curréncy or ——. 3717. 

BANK ROAD= 
Question ¥e consolidation and tarring 

of the —— in Ambala. -1625, 

SANKURA) DAMODAR RIVER 
RATLWAY— oe 

See “‘Railway(s)”. गा 

BAR COUNCIL AR COUNCILS [AMENDMENT) 
‘See “Indian —* under ‘‘Bill(s)”. 

rules. 78: 
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BARISAL— 
Question re— 

Refusal by the Su Use of 
Post Offices, — Division to at- 
tend to the work of the Postal 
Co-operative Credit Societies. 
725-26. 

Removal of the office of the Su- 
perintendent-6f Post Offices, — Di- 
vision, to a: place in the cuiskirts 
of ‘the town... 724-25 

BATALA-BEAS RAILWAY— 
See ‘‘Railway(s)” 

BEAT(S} 
Question Te— 

Increase in the Number of peons 
and introductiori of the system of 
daily = inthe Naldi' Post Office, 
Jessore. 289, 

Reduction in the number of postal 
— in the Sankarpur village, 
Jessorée District. 289. 

BEECHLA TANK— 
Question ve grievances of the people 

f —— against the railway autho- 
rities. 720-21, -2471. 

BEGAMABAD— 
Question re bad smell coming out of 

fhe sugar mill. in.— in’ the Mee- 
rut District. 1988. 

BEGUMPUR— 
Question re station on the How- 

rah Burdwan. Chord of. the Bast 
Indian Railway. 201-02. 

BENARES HINDU UNIVERSITY— 
See ‘Univetsity(ies 

BENCH COURTS— 
Question ve creation of —— of Ho- 

norary Magistrates in India. 
3076. 

BENEFIT (S)— 
Question re— 

Denial ‘of certain -— fo the indus- 
trial hands of the East Indian 
Railway Press. 92, a 

‘Payment of enhanced — to re- 
frenched railway employees.- 910. 

BENEFIT FUND— 
Question re grant from the Railway 

Staff for recreation and enter- 
—tainment: 3938-39. 

BSENGAL— 
Question re— 
Amount paid to the — Government 

as their share of . the-additional 
- _ salt duty 31. 

Telegraph Offices at Mud - Point 
and Hughli Point in ——,. 1729. 

Terrorist crimes in —. 477. 

BENGAL AND ASSAM POSTAL 
CIRCLE— 
Quéstion 7e— ‘ 

Appointment of Engineering ~ Off- 
cers-as-Postmagter General in tie 

Certain “postat officials 11 the —— 
including Calcutta: 3932-55 

Delivery “work in extra-deparimen- 
at Post Offices and postmen and 
overseers in the —— ordered to 
demit office. 3479-8 

Retirement, of the. present _ Post- 
master General, ——. : 

Re-transfer of the Railway. Mail 
Service ‘‘C” Division to the Con- 
trol of the Postmaster General, — 

0. 
Stafi employed in the postal ciréle 

offices of ; Bombay, Madras 
and Lahore. - 1633. 

BENGAL CHAMBER OF COM- 
MERCE— 
Question ve election. of Sir Hugh 

Hannay to serve. on the Commit- 
tee of the > Calcntta.- 1977- 
—80. - 

BENGAL; CONTRIBUTION TO— 
Remarks* by Mr, President that a 

vote on the Matches’ (Excise 
Duty) Bill cannoj be construed as 
expressing the opi inion of the 
House-6n the merits of the ques- 
tion réfating to the 319 

Remarks by Mr. President that an 
elaborate discussion on the justifi- 
tation or otherwise: of the propo- 
gal of the Finance Member re! tat. 
ing to the —— cannot he allowed 
‘on the Matches (Excise Duty) 
Bul. 3196. 

BENGAL  STATE-PRI NER) RE. 
GLUATION (REPEATS) BILL— 
See “Bill(s) 5 

BENGALI(S)— 
Question »re— हर 

Alleged preponderance of — inthe 
Government. of India Press, New 
Delhi. 2183-84 

Recruitment of — in the Central — 
Publication Branch. 1787-88. 

RAM, D. 

Cotton Textile Industry “Protection 
ftAmentment) B: = 
Motion for leave to iniroduce. 1398, 
Motion’ to consider. 1398. 5 

~ Mofion to pass. 1399. a 
Demand for grant in Tespect of 

| Railway Board. 1097. 
Démand for Supp! 
in respect of — 
Capital oes on Vizagapatam Har- 

entary Grant 
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BHORE, THE HONOURABLE SIR 

JOSEPH—conid 

Demand for Supplementary Grant in 

respect of contd. 
<-.. Bxperiditure in England—High Com- 

missioner for India. 2045. 

= Ports atid Pilotage 
Working © Expenses-Repairs and 

Maintenance and Operation, 1443 

Election of*—"to. the Committee on 

the Ottawa ~ Trade Agreement. 

4123. 
General discussion of 

Budget: 1060-64: 
Tndian Finance Bill— 

Consideration -of— 
Clauge 3. 21 

Indian Tariff (Amendment) Bill— 

Motions to refer to Select, Commit- 

tee and to circulate. 30=42, 

46, 47, 49, 51, 53; 55, 57, 58, 59, 

61, 158, 159) 460, 163, 168; 169 

170, 185—88, 189. = 

<5) Présentation ७०३६ the Report. of, the 
Select Committee. 

Motion to consider. 736, 741, 745. 

Gonsiderationsof Schedule. _ 779, 780 

787, 790, 848, 857, 861, 862, 864 

the Railway 

868,. 870; 875 _ 
Motion to pass. 15889; 894, 897, 

-900; 

Indian ®-Tarifi,, (Textile... Protection) 

‘Amendment Bill 
Motion. for leavé to introduce, 496- 

Motions io refer to: Select Commit- 
tea and- to circulate. 2114-22 
9193; 2126, 2133, -2138, 2235, 2237, 
9242, 9304, 2305, 2515, 2314, 2347, 
2357—64. 

2s Motion ३6 éXtehd time for the Pre- 
— <sentation of the Report of thé Se- 
~~ Teet Committee. 2656 

Presentation of the Report of the 
Select. Committee.— 3010. 

“toweonsiderand the circulate 
~ 3630, 3663, 3664-67, 3668, 3669 
Consideration oi— 

‘== Schedule. 3671, ~ 3672, 3679-80 
3683-84. 87-88, 3689, _ 2692 

5 3693-94; 3695, 3696, 3744, 3747— 
ee 49, 3750, 3752; 3766, 3789—91, 

35793, 3831-32, 3855-56, “5858 

(5885, उहै84- 
“pass, 92427. 

Message~trom His Excellency the 
Viceroy-and Governor General ap- 
pointing to perform the fune- 

E tions assigned the Finance 
Sas ie ies os the 2255 10५ of the 

era cussion. Gf sa aiRsee ७ Railway 

codRailway! Board?” re— 

BHORE, THE HONOURABLE SIR 
JOSEPH—contd 

Motion for Adjournment, re signing of 
<75$867: Indd-Japanese _. commercial 

treaty/Gm -London. “141, 147, 148- 
49. 

Motion 1७०० ~~ 
Election of Members for ths Central 

Advisory -Couhcil. for: Railways. 
3586... 3387, 33591. 

Election Gf the Ottawa Trade Agree- 
ment Committees 3751-32. 
Election of the Standing Finance: 

Committee! for’ Railways. © 3115. 
Motion to reduce Demand for— 

“Bxecutiva Council’ te— 
Planned economy. 1866, 1878—81 

Condition>.of State Railway Press 
eniployees. 1360. 

First class railway gtation for Cut- 
tack. - 41361 

Importance of road-rail co-ordina- | 
nation and of the organisation of 
communication: boards throughout 
the country. 1236—38 

Indianisation of the railway servi- 
5-1 ces 

Maladministration of the Railway 
~ Boar 
Muslim —-represéntation” in’ railwa; 

services. “1270-717 \~ uf 

Pagsengers’ amenities... 1114—17. 

Statutory. Railway Board... 1193-94, | 
SyStem 6f -appeals: 1340, 1358-59. 
Unr 1313—15, 1337 asonable rates. 

Presentation ~ og-ithesRailway Budget 
for 1934-35, S79—86 

_» Resolution ze grievances of the travel- 
ling public. on the “Assam. Bengal 
Railway. 299-300. 

Statement (laid on the» table) by= 
re Amendments made in’ the Ot 
tawa.Trade Agreement Rules, 1939 

=» 280395. 4 
Steel and Wire Industries Protection 

(Extending) Bjll= 
Motion for leave to introduce. 38. 
Motion to consider, 1423, 1426 
Motion to pass. 1431. 

Suggestion by “Mr; N--M, Joshi that | 
the Govertimiént Member should | 
participate in the middle of 
discussion and then give the reply 
ai the end, 18:09. 

Wheaj Import Duty (Extending) Bil— 
Motion for leaye té introduce. 39. 
“Motion to ‘consider. 1400-1401, 1421 
Motion to pass: ~ 1421. न 
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BHUPUT SING, MR— 

Demands for supplementary grants in 

respect of Education 2926, 

Election of _—— to. the Standing 

Finance Mommittee: for Railways. 

General: discussion of the Railway 

Budget. 1049—52. 
Imperial Bank of India (Amendment) 

2) Bil— 
Motions to consider and to recommit 

to Joint Committee. 227—2 

Indian Finance. Bill 
Motion to pass: 2781—84. 

Indian States (Protection) Bill— 

Insertion of a mew «clause after 

clause) 6... 3570. 

Indian ‘Tariff (Textile Protection) 
Amendment. Bill— 
Motions to refer to Select Committee 

and to circulate. 2280—84. 
Mechanical Lighters (Excise Duty) 

eS 
Motions to consider and to circulate. 

4251, 4252 
Motion to reduce Demand for— 

“Executive Council” re— 
Reorganisation of the public ser- 

vices under the proposed Fede- 
ral Constitution. 18 3. 

“Indian Posts and Telegraphs De. 
Le ate (including- Working Ex- 

es) Saree 
nm gradé posts. - 2044 

“Railway Board’ re— 
Indianisation of the railway services 

= Statutory Railway Board, 1135-37. 

Question re— 
Appointment of tailor-masters in 

Cantonments. — हि 2884:४% ४०-८2: 
Clerks working in certain offices. 

4 
Promotion of third division clerks 

+B the Army Headquarters, 3817. 

Refusal of facilities for the import 
and sale of Russian -petrol in 

=. Delhi 731 
HStoppage of increments of certain 

S clerks in the Accounts Depirtment 
East Indian Railway. 20. 

Question (Supplementary) re filling up 
of vacancies inthe Government of 
India Press, New Dethi.. 1292; 

se of Enquiry on Agricultu- 
ral Distress: 3295-95. 
Excise and import duties on kero- 

ones arid other mineraloils. 596- 

Sugar (Excise Duty) Bill—_ - - 
“Cot nsidération of— 

Clause 3: 4033. 

BHURKU EE diese हद 
Question फहजवीडटाक्रफर8 in the — Col- 

liery. 2861 

BHUSAVAL— 
Question re-instatement of certain ex- 

strikers of and Nagpur on the 
०८९२४ Indian Peninsula Railway. 

83: 

BHUTAN WAR— 
seecCWar’’. 

BIHAR 
Motion to reduce Demand for— 

“Indian 4 ‘osts and Telegraphs De- 
partment (including Working Ex- 
penses)* 7e— 
Measures of earthquake relief for 

Postal. and Railway Mail Service 
stafi in North ——. _2055—57. 

Question.7e— 
Bags ..of cloth for —_ earthquake 

5 sufferers at the Meerut City Rail- 
way Station. 1296. 

Commission for money orders sent 
to — Harthquake ‘elie Funds. 
796—98. 

Contributions te the — Harthquake 
Relief und. 1651. 

Damage caused by the earthquake in 
id reli North eS 

taken ‘by Government. 2224. 
Exemption of the — earthquake re- 

lief donations from” incomé-tax. 
1788. 

Exemption of the postal employees 
in =| from the emergency cuf in 
iy 2868769: 

Extengion of time limit ‘for pay- 
ment of income-tax véart! 
quake-stricken= area of - 3930. = 

Officers deputed to investigate into = 
the causes and= effects of the last 
earthquake in North; ——; 2088 

Terms of loans granted to_— earth- 
quake su 387—9. 

Resolution loan for the reconstruc- 
tion of —— after make. 

— conveying. His’ Excellency’s 
- thanks for Assembly’s @xpressions 
of sympathy with hguak 

reves) 482. के 
ve sympathy 
Assembly withthe ~ earth- 

ev sifferers!in--—. 25529. 
Motion=¥o reduce’ Demand 

बल on ee re— 
_ Paucity. 110७5 in. the——— 

Tncome-tax Department. 1950. 
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७७
७७
४ 

॥101॥ AND 01884ल्‍>७09, 
Qin Phe 

७७७७४ #ऋक़ाएकी hy the = Qov- 
avamiank from the, salt. import 
Auty 

Complatits and griavanges 60 in 
+ 000७ ३४, ॥88७088608 i — 084, 
Tilsposal of inoeme'tax  cacos in 

>> on gaxettod holiditys, 3108 
Remission of penalty. imposed. for 
defaulting hi of incémie-tax 
m 

Retrenchment, of Orivas im the’ Ti- 
came tak Department.” 4207, 4208. 

Safeguarding “of ‘sugarcane ‘growers 
‘interests: पा 5 3035-37. 

Abo! eng OF 

BILLS—contd. 
Hindu Temple’ Entry Disabilities Re- 

moval— (७४७ 0. 8: Ranga Tyer}— 
Peony laid -on- the table. -£31, 

3418 —20, 4213, 
Presentation of the Report? of the 
Committee जार petitions, 4124, 

1 
Hindi” Temple’ Entry Disabilities: Re- 

moval —,. (Diwan Bahadur «Har 
Hilas Sarda)— 

Introduced. © 709: 
Hindu. Temple Entry Disabilities: Re- 

—. (Mrs Lalchand-Navak) 

Tntrodaced. ~ 708. 
Imperial Bank of India’ (Amendment) 

Moti sider “and to” recom: ‘apital 
Potitions laid on the table. 397. 
Presentation of the Report of the 

= *Committesoon Petitions. 4124. 
Bengal St Prisoners=«:-Regulation 

... (Repealing)—> Bo tes 
tue Motion ie circulate. 

Negatived. 
Code of Civil Procedure -{Amend- 
ment)—(Mr. Amar Nath Dutt)— 
—Tntroduced= 708-09: : 

Code of Civil Proced 
—(Mr. N. MM.“ Joshij— 

aS “Motion to consider not moved. 705. 
z al Procedure (Amend- 

_~ ment) (Amendment of sectiong 
421, 422, 426 and 497)— 
__Introduced. 708. 

— Code of Criminal Procedure {Amend- 
= ment) —. (Amendment of Section 

sae 491) 
Tniroduced. _ 707. 

Textile Industry Protection 

(Amendment) 

- Prestntation of the report of the 
Select Committee. 1435. 

Girls Protection 

— Hind Sede कलह oe अं 
<Tnireducsd. प्र, पल 

mi; to Jom’ Commitiee. 189—96, 
210—43. 

Motion to recommit to Jom —Com- 
mittee, negatived. 243. 

Motion to consider;-adopted, 243, 
Consideration of— 

4 

Clause 34. 358—60. 3 
Clause. 1... 369. i 

Passed. 370. : 
~>Passed by the Council. of State, 
pees Yi | 
Indian Aircraft— 

Introduced. 2471 = | 
Indian Arms {Amendment)— 
पक 706. 

indian aime ‘Amendment)— 
Introduced. Bs : 

Tndian Bar Coun {Ameéndment)— 
Circulated. 672—7 

Indian Carriage by Air= 7: 
Tniroduced. 2113 : 

Indian Criminal Law Amendment— _ 
as on to consider not moved 

Finance— 
Introduced. 1538. 
Motion.to consider 2367—86. 

18, 2319-47, 24719594. 2544 
— Consideration of— 

ause 79, 2581. 
2636—48- 

Schedule I. 9648—9705, 
Schedul, 2755—70. 
Clause 5. 2770-71. 
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> 
Indian Vinance—contd, 
Molion +6 Pass. © 2772—2859. 

Passed; as ‘amended 9, 
Passed by’ the Council of Stato. 

2969: 
Tndian “Khaddar’’ (Name Protection) 

Considered and passed. 655—61. 
Passed . by the Council of State. 

L847. 
Indian Medical Council (Amendment) 

Introduced. 496. Es 
Considered ahd. passed. 1433, 
Passed by the Council of State. 

Indian Navy (Discipline) 
Motions to refer to Select Committee 

and to circulate, 1449-87 
ireulated... 1487. 

Indian Penal Code (Amendment) —— 
Motion to circulate. 938-77. 
Negatived. 977. 

Indian Stamp (Amendment) —— 
Introduced. | 

Indian States (Protection) —— 
Motion to refer to Select, Committee. 

370:96, 497-556, 599-653. 
Reférred to Select Committee. 655. 
Presentation of the Report. of the 

Select Committee. 798-99. 
Motion to consider. 3208-37, 3239-92. 

- Consideration of — 
Clause 2. 3392-341: 
Qlause 3. 3424-78, 3495-3527. 
Clause 4. 3527- 
Clause 5. 3532-51. 
Tnsertion of a new clause after clause 

6. 3560-75. 
Consideration of — 

Clause 1. 3573-74. 
. and. Preamb’ 3574-89. 

Motion to pass. 3589-3 
Passed. — 3623. 

Passed by tlie Council of State. 
4030. 

ndian States (Protection against Dis- 
_ ~ -affection) Amendment —— 

_ -Iniroduced. 707. 
Andian Tariff (Amendment) —— 

otions to refer to Select Committee 
“send to circulate. 39-65, 155-89. 
Motion to circulate, withdrawn. 

Referred to Select Committee 
9. 

Presentation of the Report, of the 
Select Committee. 490. 

~ Motion to consider... 736-73. 
Consideration of — 

+ Schedule. 773-90, 847-73. 
~ Clauses, 873-88. 

~ Passed. 900. 
ee by the Council of State. 

—Fivtetision 6 the time for tHe pre-— 

BILLS —contd 
Tndian= Tariff (Second Ainendmer te 

Agwont of Governor Genavaly 40, 
Indian ‘Tariff (‘Textile — Proteation) 

Amendment - i 
Tritvoduced, 496-07. 
Motions to refer to Selovh Committioa 

and. to civedlnte.’ 2114-63, 8190. 
2249, 2255-2520, 2350.66, 

Motion to  ciretlata, 
5, 

Referred to Select Committee. 2366. 
“Extension of the time forthe pre- 

sentation of thé Report of the 
Sélect Committee. 2656-57, 

Presentation of the Report of the 
Select’ Committee, 3 

fotions to consider and to ‘circulate, 
70, 

nogatived. 

3670-96, 3756-58, ~3760- 
50-41. 

Clauses. 3841-86. 
Passed, 3887-3928. 
Point of order raised hy Sir Lancelot 

‘vaham as to whether Mr, Joshi 
would be in order to’ move “an 
amendment for thé protection of 
eee while. discussing the —— 

Indian Trusts (Amendment) —— 
Passed by the Council of State, laid 

on the table. 3750: 

Land Acquisition (Amendment) —— 
Introduced. 70 = 

Matches (Excise Duty) 
Introduced. 2114. 

Motion to refer ‘elect. Committee. 

Extension of the ie tort 
sentation of the Report of 
Select Committee. 3557. 

Presentation’ of the 
Select Committee. 3759. 

Considered and-— passed. 4180-98, 
4214, é 

Mechanical Lighters (Excise Di 
1 मत Ano 

Milch Cattle Protection - tit 

Introduced. 706. 
Negotiable Instruments (Amendment) 

sentation of the Report of the 
Select Committee. 1397) - > ; 

= Presentation of the Report of the 
Select Committee. 1397. 

eee 
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BILLS—coneid. 
Reserve Bank of India —— : 
Amendments. made by the Council of 

State. _ 979. % 
Amendments made by the Council of 

State considered rud agreed to. 
1399-1400. 

Salt Additional Import Duty. (Extend- 
ing) —— 
पल 1397. 
Motions to consider and to postpone 

consideration. . 2876-2901. 
Consideration of Clau-es. 2901-09. 
Passed. E 
Passed by the Council of State. 

2969. 
Sea Customs (Amendment) —— 
छठ Introduced. . 
pecific Relief (Amendment) —— 
Introduced. 706. 

Steel and Wire Industries Protection 
(Extending) —— 
Introduced. 38. 
Considered and passed. 1423-33. 

= व the Council of State. 

Sugar-cane —— 
Introduced. 2113. 

_.. Considered and passed. 4124-80. 
Sugar (Excise Duty) 

Introduced, 2113. 
Motions.to refer to Select Committee 

and to circulate. 2990-3002, 3010- 
68, 3113-56. 

Refertéd to'Select Committee, (3156. 
Presentation of the Report of the 

Select. Committee. 3495. 
Motion to consider. 3968-4006, 
Gnosideration of — 
Clause 2. 4006-07. 
Clause 3. 4007-18, 4030-4108. 
Clause 11. 4108-10. 

ss me ee of new clause after clause 

i 

S m= Of “clause 1. 4111-14. 
Motion.to: pass. 4114-21, 
Passed. (41 

‘Temple Entry 
~ Question re collection of opinions on 

the.—— through the police . at 
2 Karachi. 1713. 

Trade Disputes (Extending) —— 
Introduced. 4898: 

_ Considered and passed: 3952-67. 

- Untotichability Abolition —= , 
Motions to vefer-to Select Committee 

and to circulate. 94-139, 308-456. 
Circulated. 456. : 

Wheat Fae E- Duty. (Extending) =— >> Introduced. 39, ae 8) 
Considered and passed. 1400-1423. 
Eas alae the Council of State, 

BINDER(S)— 
Question re — 

Positions of--compositors and 
after the. amalgamation of the 
Hast Indian and Eastern Bengal: 
Railway Presses. 37. 

Promotion of and warehousemen 
in the Government of India Press, 
New Delhi. 3100-01. 

BINDERY AND WAREHOUSE DE-/ 
PARTMENT— 
Question re non-confirmation of certain 

men in the of the Government 
of “India Press, New Delhi.. 3720. 

BISWAS, MR. 0. C.— 
Question re— : 

Construétion “of Wrench-Mahindra 
sleepers by State Railways. 268-69, 
Consumption of pig iron by railways. 

68. 
Purchase by the Railway Board of 

éast iron or steel sleepers for Rail: 
ways. 537. 

Return Royalties on the purchase of 
sleepers. 269. 

Tenders for supplementary supplies 
of salwood track sleepers. 269. 

BOATS— 
Question ve grievances of déck passen- 

gers on British Mndia Steam Naviga- 
tion —— plying between Bombay! 
and Durban. 1614, B 

BOARD(S)— 
Question ve members of the for 

recruitment of postal “clerks in 
Peshawar. 2081. 

BOARDING— 
Question 7४ arrangements for the ——| 

and_ lodging of foréigners detained 
in India, 3076-77: 

BODY VARNISH HARD~ DRYING 
INSIDE— 

3485-86, | Question re tenders for 

BOILERS— 
Quéstion ¥e— 
Manufacture of locomotives and —— 

87. in India. 
Purchase of locomotives; —— and) 

other machinery; 2088, 

1011 7e— 

Alleged beating “of Haj pilgrims by | 
a Europeanat ——. “2331, 3007. | 

Change of- the wave-length of the | 
broadcasting station. 722, | 

Clerks and supervisors in certain 00- | 
- partments of the —— General 

ost. Office. 474, | 
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BOMBA Y—contd. 
Question re—contd. 
Grievances of deck passengers cn 

British India~ Steam Navigation 
boats plying between ——- and 
Durban. 1614, 5006. 

Influx of medical practitioners. from 
Germany, etc., .in ~ - 0083 ९०. 

Pension rules of the Government of 
India peons employed in 
2714-15, 

Proyision of chairs in the ollice cf 
the Protector of Pilgrims, .:— 
2331, 3007. 

Resolutions passed at the meeting of 
the Medical and Dental Prcfes- 
sions, of 3724. 

Selection grade posts in the —— and 
Caleutta General Post; Offices. 466. 

Staff employed in:certain departments 
of the , Madras and Calcutta 
General Post Offices. 1632. 

Staff employed in the postal sircle 
“offices of Bengal and Assam, —— 

Madras and Lahore... 1633. 
Staff in the Kalbadeyi and Mandvi 

Post Offices in ——. 478. 
“Fenders for the treasury contracts 

for the and Poona Post Office. 
3364-66. 

Tenders for the treasury werk of the 
and Post “Offices in ——, Poona 

Ahmedabad. ~1725, 2727. 

OMBAY ARTISTS— 

See Artist(s)" 

OMBAY, BARODA AND CE 
INDIA RATLWAY— 

See “Railway(s)’. 

OMBAY GRENADIERS— 
Question re— 

Membership of Mr. Ganpati Singh of 
the “Unit Advisory Committee of 
the ——, Ajmer. 

‘Selection of senior grade » offivers 
: from the ५ Ajmer. 3355-56, 

a Advisory Committee of the —— 
| Ajmer. 3356. 
BoNugS— 

Question re — ‘of Postal Insurance 
Policies. 3370. 

007 (8)-- 
Question re— 

Ab: of a a ible to the 
matters on the staff on™ personal 

1076. North Western Railway. 
Despatch. of ——‘ to overseas’ sta- 
~ tions: by 
Branch, 

the Central Publication 
384. 

हि BRANCH— is 
Question re annual increment of daftar-' 

ies in the of the Government of 
India Press, New Delhi. 1586. 

BOOK DEPOT— 
Question»re: closing down of the Central 
=— in Caleutta: 1095, 

BORAX— 
Question re. revival of the 

dustry. 712. 

BOSE, SATYA KUMAR— 
Question ve transfer of prisoners —— 

and Prafulla Kumar Mazumdar to 
the Alipore Central Jail. 

in- 

3167. 

BOTANICAL SURVEY— 
Demand for Grant. 2062. 

BOWER, MR. E. H. M— 
Question re— 

Creation of two new posts after the 
surrender of the post. of Transpor- 
tation Inspector, Commercial, Hast 
Indian Railway. 
ee Company of  Artificers. 

Rules for the recruitment and train- 
ing of the subordinate staff “on 
State Railway: 3112, = 

Use of a Burasian Company 60: 
ae in the Bhutan War. 31- 
32. 

BOX(ES)— 
Question re proyi 

complaints im pilgrim ships. 
BREED =p t= 

Questi ८ 

m of a —— for 
1628. 

|] re improving- and increasing 
the ——. of horses in India. 4025. 

BRIDGE(S)— 
Question +é— Gan 
—— over the river Narbada near 

Broach, _1707,. 1985. 
Closing of the iron —— 

near 
over _ the 

Moradabad. 

Stoppage of traffic at certain —— in 
Delhi. 2715. : tt 

E, RAL BAHADUR 
Election of —— to the Court of. the 

University of Delhi. 3625, - z 
Girls Protection Bill... Motions to ०० 

sider and to ‘ak culate. 667-68. ... _ 
Hindu Tnheritance (Amendment) 

Motion’ for leave to introduce 
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BRIJ KISHORE, RAL BAHADUR 

LALA—contd. के 

Tndian’ States’ (Protection) Bill— 

Motion to pass. 3596-97. 

Motion to reduce Demand for— 

“Bxecutive Council” re— 

Planned économy. 1872-73. 
“Tndian Posts and*'Telegraphs~ De- 

partment (including Working Ex- 

penses)’* 7¢— i ean 

Grievances 61 Railway Mail “Ser- 
vice employees. 2048-49. 

“Railway Board” re— 
Importance of road-rail eo-ordina- 

fion and of the organisation” of 

communication boards through- 
“out the country: 1226-27. 

Tndianisation of the railway ser- 
vices. 1200-01. 

System of appeals. 1051-52. 
“Taxes on Income’? re— 

‘Arbitrary “assessment by income- 
officers. 1951-52. 

ues! e= : 2 
‘Action taken 6n ‘certain ‘questions 

asked in the Legislative Assembly. 
123. 

Aetion taken on the memorials of the 
employees of the Bast Indian and 
Eastern Bengal Railway Presses. 37. 
Article in the Telegraph Review 

under ihe caption ‘“The Working 
~_-Hours”’. . 3580. 
Demotion and reduction of salaries 

of the industrial staff in the East- 
étn Bengal Railway Press, 37. 

Disabilities existing against the old 
Qudh and Rohilkund Railway 
employees. 1721. 

Discontinuance of the privilege’ | of 
allowing free: passes to « the = com= 
dsitors of the Hast Indian Railway 

Discrimination in the grant of passes 
to the old Oudh and Rohilkund 

=> Railway 50वीं: 541, 1005. = 
Drainage and sanitation in the colon- 

“jes for Railway éinployees. 3941. 
Enforcement of the © Fundamental 

and Supplementary Rules, छल, in 
=the Posts ‘and- Telegraphs Départ- 
ment. 1993. 

Fixation of pay and allowances in 
€& Posts and Telegraphs Depart- 
nt. 1993. 5 2 

Fixation of pay’ of telegraphists. 172. pay ees ‘phist 

ailway. Staff. Bene- 
fr recréation and enter- 
3058-20. 
1ए6 without pay to the 

non-work- -* 

Grant from. the fit Fand fo 
tainment. 

Grant of | 
East 
‘shop’ staf 

Grant towards the: education of. th 
children of Railway employees. 

3939-40. Bees 

BRIJ KISHORE, RAI BAHADUR 
LALA—contd. 
Q on re—contd. 
Hendling of the cohen and tele- 
phone traffic: 1715. के 

Tuformation regarding certain ques- 
tions promised in the Legislative 
Assembly.” 722. 

Insanitary drains near Railway quar- 
tergoin the’ Goods Marshalling: 
Yard, Cawnpore, 539, 1005. 

Memorial from certain employees of 
the East Indian and the Hasterm 
Bengal Railway presses. — 35: 

Nirvana statue of Lord Buddha at 
pore in the’ Gorakhpur District, 

5 
Non-grant of conveyance hire to the 

old Oudh ‘and Rohilkund Railway 
staff. 541-42. 

Pay, ete.) granted to the old Oudh 
and Rohilkund Railway staff on 
promotion. 3938. 

Pay of compositors of “the” Eastern 
Bengal’ Railway Press. 36. 

Position of compositors and binders. 
after the amalgamation “of “the 
East Indian and Eastern Bengal 
Railway Pressés. 37. 

Posts of Yard Supervisors, Yard Fore- 
men, Assistant Yard Masters and Ff, 
Yard Tnspectors on the East Indian 
Railway. 1720-21. 

Promotion of guards on the East) 
Indian Railw 39 3 | 

Promotion of number-takers on | 
the East Indian Railway. 539-40, 
3951 : BE 

( Promoticn’ of subordinate staff on | 
State Railways, “3950. 

Provision of a school near the Indian 
Railway colony at the Goods Mar- | 
shalling Yard, Cawnpore, 538-89) 
2111. 

Provision of facilities for the ४७ § 
creation and “exeréise of the Rail 
way staff at Cawnpore. 539, 2111, 

Provision of motor “bus service for 
the children of the failway em: | 
ployees. 1722: 

on of street lights near rai 
0 quarters in Cawnpore. 538, 

1005. 
Purchase of time recorder Machines | 

by the East Indian Railway Press. | 

Recovery of overpayment made to 
Government servants. 1712. f 

Removal of relics of Saniputra and 
Magilana to the British Muse 

ae London, . 3941. if 
eport of the Vai Commi 
ene a गा 
esolutions passed by the employee 
of the East Indian and ee 
Bengal Railway Présses. 36. 
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BRIG KISHORE, RAI BAHADUR 
| LALA—coneld. 

Question re—coneld. F 
Retrenchment among the industrial 

: staff of the Eastern Bengal. Rail- 
way Press. 5 : 

Rétrenchment and reductions in the 
7 operative ‘staff of the Hast Indian 

Railway press. 35. 2 
Retrenchment in the Hast- Indian 
Railway press. 34-35. 

Rules governing the promotion of the 

fe
a nd 

E staff on the East Indian Railway. 
r 542, 2188-89. 
| Siaff of the Eastern” Bengal Rail- 

Way Press. 36: 
Use of the buildings of the old 

8 Cawnpore Railway Station... 538, 
yr 1005. 

Yard Foreman and Assistant Yard 
: Masters on the East~Indian: Rail- 
कै way: 

Reésoluticn re— 
Committee of enquiry on Agricul- 

tural Distress. 841-42, 3341-42. 
x Loan for the reconstruction of Bihar 
1 after the earthquake. 830. 

Protection of workers against un- 
employment “and. reduction =f 
wages. 557-58, 581. 

| Sugar-cane Bill— 
|} Motion to pass. 4177-78. 

Sugar (Excise Duty) Bill— 

Motions to refer to Select’ Committee 
and to circulate, 3140-42. 

RITA LN— 
Question +2 stoppage. of the sale of 

tickets or numbers for the ‘‘Calcutta 
Sweep’ in’ ——. 992. : 

ITISH: ARMY— 
See “0057, 

BRITISH INDIA STEAM: NAVIGA- 
TION— é 
Question re grievances of deck passen- 

on boats plying between 
कि and Durban.” 1614; 

L INDIA STEAM NAVIGA- 
TION g N COMP ANY— 

ei Question re griévances of-deck passen- 
. | §cetsom——’s Vessels plying between 

“Bombay and Durban. 1614, 3006. 

TISH INDIAN DELEGATES— 
See “Delegate(s)”. 

TISH INDIAN SUBJECT(S)— 
1866 Subject(s)”. 

(RITISH MILITARY CLERK(S)— ee “Clerk(s)”?. .. 

BRITISH MILITARY SUBORDIN- 
ATEH(S)— 
See “Military Subordinate(s)”’. 

BRITISH MUSEUM— 
See ‘“Musetim’’. 

BRITISH OFFICER(S)-— 
See “‘Officer(s)”. 

BRITISH UNIVERSITY— 
See ‘University (6४), 

BROACH— patria oe 
Question’ नह bridgé over the river Nar- 

bada near ——. 1707, 

BROADCASTING STATION— 
Question re— 

Change of the eave lett th of the 
Bombay —— station. 

Erection of a —— in Northern India 
3362-63. 

Opening of a —— in Delhi. 3715. 

BROAD GAUGE— 
Question 7९ conversion of the Fazilka- 
Kotkapura Section. of the Bombay, 
Baroda and Central India Railway 
into-a ——— railway. 3712. 

BUDDHA, LORD— 
Question re Nirvana statue of —— at 
ae in the Gorakhpur District. 
394i. 

BUDGET /GENERAL— 
General discussion of the ——, 1556- 

1612, 1635-88... : 
Message from His fiixratienty, ‘the हू 

of 
and for its subsequent stages — the 

481. 

Presentation of the —— for 1934-35. 
1488-1538. Se 

BUDGET /RATILWAY— नल 
Genera discussion of the ——  1005- 

Viceroy and Governor Genstal 30 ee 
pointing days for the presentation « महिला" 
the ---- and> for its™ 
stages. ~480-81. 0" ; 

Message from His Excellency the 
Viceroy and 202 General बक- -. 
jointing the Honourable Sir Joseph 
hore to perform the functions 

assigned to the Finance Member on 
the occasion of the General Discus- 
sion of the ——. 655. eed 

Presentation of the —— for 1934-35. 9 2 

Messarre fionesHiseolietellency the 
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galleries of the Indian Museum 
2706. 

. of clerks sanctioned in the 
Money Order Department of the 
— General Post Office. 3933. 

Punishments inflicted for trifling 
matters by, the Divisional Superin 
dent Eastern Bengal Railway, 

2464. 
Royal Turf Club Sweep. 992 
Selection grade posts in the Bombay 

and General Post Offices, 466. 
Seniority of Inspectors of post offi 

ces and Head Clerks to Super- 
intendents of Post Offices . and 
certain other officials in the —— 
General Post Office. 4258-59. 

Shortage of staff in the Money Order 
Branch of the General Post 
Office. 467, 2166. 

Staff employed in certain departments 
of the Bombay, Madras and —— 
General Post Offices. 1652. 

Sweeps run by the Royal —— Turf 
Club. 94. 

Transfer of the Railway Rates Ad- 
yisory Committee to ——, 47. 

Working days as compared with 
12774 in the —— High Court. 

CALCUTTA SWEEP. 

Question ve stoppage of the’sale ot 
ets or numbers for the न 

in Britain. 992. 

CAMP OFFICE— 
Question re move of the Master Gen- 

to Delhi. 3488 

_ CAMPBELLPUR— 

Question re— 
Correspondence with the relations of 

Mr. Satin Sen, a State Prisoner 
~—in the —— Jail. 4265-66. 

Rumotred illness of Mr. Satin Sen, 
State Prisoner in the jail. 

2460, 3: 

INDEX TO LEGISLATIVE AGSEMRLY pHBATIER, क्र्क 

CALCUTT A—contd CANDIDATES) = 
Question re—contd Question ré 

Tdle hours in the Government of Registers for entering the pa Hi 
India Presses, ——, Simla; and cations of in the Cen 
New Delhi, and certain higher Publication Branch, 8047-46 
appointments. Selection of = for the posta ot 

Leave rules of the High Court Inspectors in the ‘Transportation 
Judges of ——. 2452-5 Departinent, Bast Tidian Railway 

Move of the (‘ertral Publication 2108. 
Branch from —— to Delhi: 1383. Successful of the VPublio Ser« 

Non-maintenanco of Savinys Bank vico Commission eximination held 
Ledgers in the Posis 7 Vand in 1926. 1539.41 
Telegraphs Audit Office. 2450-51. AY 

Overhauling of the archwological CANTONMEN'T(S)— etl 
Question re— 
Ambala —— administration proceed 

ings in the Judiciul Courts ता 
Ambala, 1620. 

Appointment. of 
25, 

tailor-masters in 

Bye-laws about construction of bun- 
sate in certain ——-. 1623.24, 

4. 
Bye-laws prohibiting the 00718##प76- 

tion of upper storeys in houses in 
certain areas in the —, 1625- 
26, 3385 

Delay in communicating the sane- 
tion for construction of buildings 
in. ——._ 996-97. 

Excision of the Saddar Bazar from 
the Ambala 1622 

Revision ofthe wafer and scaven, 
ing taxes-in the Ambala —— 16: 

Rulings issued by the Northern 
Command to the authorities 
on various matters. 1625. 

CANTONMENT(S) aCT— 
See ‘Actfs) 

CANTONMENT BOARD(S)— 
Question ra— डर पड 

the-Ambala ——. 1000-01, 2397. 
Alleged influence of the Northern 
Command on the Executive Officer 

8, of the Ambala ——. 
-Appeals detained by the Executive 

Officer, Ambala ——. _ 997-98. 
Criticism by ——- members of the 

instructions issued by the Govern. 

- or. -unauthoris 
the Executive Officer. 

Suspension Of resoluti by 
the a a the Northern Com- 

21. 

Question re depreciation iund of the 
Posts and Telegraphs Department 
and capital- advanced to that De- 
partment for ——. 477-78... : 



30 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

CAPITAL OUTLAY ON CURRENCY 
NOTE PRESS— 

-Demand for Grant. 2070. 

CAPITAL OUTLAY ON LIGHT- 
HOUSES AND: LIGHTSHIPS— 

“°Demand for Grant: 2071. 

CAPITAL OUTLAY ON SECURITY 
PRINTING— 

“Demand for Grant. 2969. 

CAPITAL OUTLAY ON VIZAGA- 
PATAM HARBOUR— 

Demand for Grant. 207 
Deniand for Supplementary Grant. 

2945. 

CAPITATION- TRIBUNAL— 
See “Tribunal(s)’’. 

CAR(S)— 
Question re— 

Lévy of wheel-tax on motor —— 
and motor cycles by the Delhi 

~*~ Municipal Committee. 1914. 
Purchase of diesel electric —— by 

the Madras and Souther: 
Mahratta Railway. 1282. 

Restrittions on coming to Bri- 
tish tertitory from Indian States, 

Use of diese) electric ——-- and 
locomotivés. 13. 

CARRIAGE(S) 
Question re use of an officer’s —— for 

joy rides under the orders of the 
Divisional Superintendent, Morada- 
bad Division, East Indian Rail 
way. 92. 

CARRIAGE AND WAGON SHOPS— 
Question ve qualifications of charge 

- ne en the ——, North Western 
ilway, Moghalpura. 93-94. 

CARRIAGE AND. WAGON STAFF. 
Question 7९ deduction of provident 

fund from the salaries of th 
oe the North Western Railway. 

CASH CBERTIFICATE(S)— 
Question #6-- 

Office ——"’ date stamps 

Belo Savings Bank and 
- és in certain Post ces 

and Audit Offices. 2874. 
Staff performing Savings Bank, —— 

and Government, security work 
in Pos; Offices and Audit Offices: 
2874-75. 

CAST TRON SLEEPERS— 
See ‘‘Sleeper(s)’: 

CASUAL LEAVE— 
See “‘Leave’’. 

CATERING— 
Question 7 —— contract for 

Dhu and Longwood, Simla. 2)73 
80. 

GATERING CONTRACT(5)— 
See ‘‘Contract(s)’*. 

CATTLE— 
‘Question 7e— 

kept near the backdoors of 
quarters in New Delhi. 6952. 

Provision of a cow-shed for ~ —— 
belonging. to ‘the employees of 
the: Government of India - Press, 
New, Delhi. 3951 

CAWNPORE— 
Question 7e— 

Alleged existence of communal ten- 
sion in the Postal Department at 
——, 1278, 7. 

Tnsanitary drains near Railway quar 
ters in the eos Mayshalling 

at 
Provision of a schoo) near the 

Indian Railway colony at the 
Goods Marshalling Yard, —x 
538-38, 2111 

Provision of favilities for the re 
creation and exercise of the Rail: 
way Staff at 8113. 

Provision of street lights near rail: 
way quarters in. ——. 5 006, 

Use of the buildings of the old: — 
Railway Station. 538, 1005. 

CELLULAR JAIT— 
See ‘‘Jail(s) 

CENSUS— 
Demand for Grant. 2065. 

CENTRAL ACCOUNTS OFFICE— 
See ‘Apcounts Office(s)’’. 

EDUC 
Question ve revival of the —— my 

India. 750. | 

CENTRAL ADVISORY BOARD OF 

CENTRAL, ADVISORY COUNCIL 
FOR RAILWAYS— q 
Election of the ——. 3386-92, 362% 
Question re meeting of the ——. 

CENTRAL BOARD— 
Question ve constitution of a —— 
Army Headquarters for recomment 
ing withdvayal of certain officers 
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CENTRAL BOARD OF REVENUE— 
Demand for Grant. 2060. 
Denmiands for Supplementary Grants. 

2919. 

CENTRAL BOOK DEPOT— 
Question re closing down of the 

in Calcutta. 1095. 

CENTRAL GOVERNMENT— 
Demand for Grant in respect of Mis- 

cellaneous Adjustments between the 
and Provincial Governments. 

2067. 

CENTRAL INDIA— 
Demand for Grant. 2058. 
Question re alteration in a first in- 

formation report recorded at _ the 
Government Railway Police Station 
at Shamgarh in ——. 2468, 3110. 

CENTRAL JATL— 
See “‘Jail(s)". 

CENTRAL LEGISLATURE— 
Question re representations of the 
Members of the —— to the Rail- 
way administrations. 3090. 

Seecalso ‘‘Legislature(s)’’, 

CENTRAL, PRINTING OFFICE— 
Question ré— 

#dlegations against Mr. D'Eca when 
e was -Assistant — Controller 

in the 3376-78, 3378-79. 
Amount spent on the overhauling 

of the vans. 
Maintenance of sanction register of 

printing work in the ——. 380 

CENTRAL PROVINCES— 
Question #6 creation of new office of 

the Political Agent for the States of 
Orissa and the ——. 1615-16. 

CENTRAL PUBLIC WORKS DE- 
PARTMENT— 

Sée ‘Public Works Department(s)”’. 
aaa 

CENTRAL PUBLICATION 
BRANCH— डर 

Question re 
Alleged inefficiency of-stafi int th2 

24 
Amounts advanced to the —— staff 

-..on transfer from Calcutta to 
Delhi. 1618-19 

© Appointment of an Anglo-Indian in 
the vacancy caused by the dis 
20788 ofa Muslim in the -—. 

_ Despatch of books to overseas 
"stations by the ——. 
Discrepancies in the ledger. books 
- of the ——, 2722-25. 

CENTRAL PUBLICATION BRANCH 
—Con 

Expenditure incurred by the —— 
for entertaining men on daily 
wage basis. 

Expense io Government due to the 
transfer of the 10 Delhi. 

81, Sl 
Hardships of the staff of the —— 

1095-96. 
Increments withheld in the ——. 

Maintenance of ledger books in the 
2723. 

Move of the —— from Caleutta to 
Delhi. 1383 

Muslim Assistants in the - 2456. 
Muslims in each cadre in the ——. 

2456, 
Overhauling of the 2723, 

3179- Pauecity of Staff in the ——. 
89 

Powers of the Manager of the 
as the head of a department. 
1787. 

Promotion to 
in the 17, 

2222 2208 in the ——. 2724-25 

permanent vacancies 
al 

Proposal for 
in the 

Publications disposed of as -waste- 
paper in 1634, 

‘Purchase of addressograph machine 
by the ——. 2723-24. 

Purchase of furniture, etc:, by the 

the increase of staff 
383. 

oc 

Purchase of “Kardex cabinet by 

Recruitment of Bengalis in the ——, 
1787-88. 

Registers for entering the applica- 
tions of candidates in the —— 
3947-48. 

Sikhs and Muslims recruited “in 
the: ——, “1787. 2 

Staff in the ——.. 2748-19. 
Supersession Indian~ Assist- 

ants by an Mapas Assist- 
ant in the ——. 337: 

CENTRAL REVENUES: 
Question re— 3 
Employment’ of Sikhs ‘as 

Accountants in the Office of the 
Accountant General, ——:..925 

Employment of Sikhs as Supérin- 
its and Divisional A 

ants,in the Office of the Account- 
ant General 

Office 

R2 
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आह Se TRAL STATIONERY OFFICE— 
Question re— 

Decentralization of the —, 
Caleutta. 

Desirability of appointing persons 
possessing the qualification of a 
chemist to the posts of the Con- 
troller of Printing and Stationery 
and the Deputy Controller, ——, 

‘aleutta. 286-8 

GENTRAL TELEGRAPH, OFFICE— 
See “Telegraph Office(s)”’. 

SENTRALISATION— 
Question xe’ —— of the Public Works 
“Department stores. 1287-88. 

CENTRALLY ADMINISTERED 
~ AREAS— 

Question 7¢ education of the blind 
and deaf mutes in the 3895- 

CERTIFICATE(S)— 
Question %e— 

of sickness produced by the 
North~ Western Railway ~ em- 
ployees. 1544, 
Cone 

26-27. 
on vaccination 

Realisation of income-tax demands 
or distress warrants in 

Ovissa. 3107. 

CEYLON— 
Question 76 refusal by the State 

Council to grant preferences to 
certain articles under the Ottawa 
Agreement. 9. 

CEYLON CIVIL SERVICE— 

‘Question’ 76 appointment of Indians 
z to the ——. 712. 

CHAIR(S)— 
Question re provision of —= in the 

office of the Protector of Pilgrims. 
Bombiy. 2331 

CHATIRMEN— 
SS to the Panel of —— 

- CHARRAVARTY, = MR. SAILES- 
WAR aie 

Question re illness’ of State Prisoner 

CHAMBER OF COMMERCE— 
Question re election of Sir Hugh 

_ Hannay_to serye on the Committee 
of ae Bengal ——, Caleutta. 1977- 

CHANDAUSI— 
Question ré— 
Absence of Muslim instructors and 

clerks tn the Railway School of 
‘Transportation. 05. 

Advertisement for probationers for 
certain posts at the Railway 
School, . 489. 

Assistant Station Masters sent. to 
the Railway School of Trans; or- 
tation, -——, for training, from 
the Dinapur Division of the Hast 
Tndian Railway. 1985-85 

ge of subordinates in the 
School of - Transporta- 

tion, 1059-70. 
East Indian Railway Training 

School. - 489-80. 
Enquiry into the administration of 

the Railway School of Transporta- 
tion, 1294. 

Hours of duty in the —\ Railway 
School of ‘Transportation 
1619, 

Non-appointment of Muslims in the 
Railway School of Transportation, 

912, 1295-96, 
Non-payment of, salaries of the. de- 

moted staff at the Railway School 
of Transportation, 3828. 

Staff employed at the Railway 
Sthiool of Transportation “= 
543-44. 

= 
CHANDI MAL GOLA, BHAGAT— 

General discussion of the General 
Budget. 1650. 

Question re— 
Absence of Hindus in the gazetted 

staff of the Education Depart- 
ment, New Delhi. .1387. 

Alleged preferential treatment to- 
wards’ Muslims in the Education 

Department, Delhi. ~— 1386-87. 
Amendment of appeal rules appli- 

feos to railway employees. 4208- 

Chanze given to one Munna Lall, 
temporary Goods Clerk, North 
Western Railway, to re-appear’ 
in the Refresher Course. 4208, 

One Dr. Bhagat Ram, Homeeopath 
of Simla. 2181 

Reduction — in fares of buses in 
Delhi. 1283-8 

in | the 1; ts and 
in the number of ‘Traffic Inspec 
tors. 1301. 

Re-instatement of retrenched rail- 
way employees. — 1301, 

Reservation of posts of Ass'stant 
Accounts Officers, North Western 
Railway, for Trayelling Inspec- | 
fors of Accounts. “130: 

Traffic control in Khari Baoli’ and 
Nai Sarak in Delhi. 1990: 2726. 
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CHARGEMEN— 

Question ve qualifications of —— in 
the Carriage’ and Wagon Shops, 
North Western Railway, Moghal- 
pura. 93-94. 

CHART(S) 

Question re posting of showing 
the different roads and their 
directions at certain places'in New 
Delhi. 317: 

CHEMIST(S) 
Question ve desirability of appoint 

dag persons possessing the qualifica. 
tion of a —— to the posts of the 
Gontroller of Printing and Sta- 
tionery and the Deputy Controller, 
Central Stationery Office, Calcatta 
286-87. 

CHIEF AUDITOR— 

Question re communal composition of 
lerks of the 18 Office, Rail- 

way Clearing Accounts, Delhi. 3371. 

CHIEF COMMERCIAL MANAGER— 

Question re— 
Posts declared surplus by the ८ 

Claims, Hast Indian Railway. 
3175, 

Surplus posts in the office of the 
Deputy Claims, Hast 
Indian Railway. 3174-75. 

CHIEF MEDICAL OFFICER— 
Question *e— 

Representation of Muslims in the 
Hstablishment Branch of the 
Office of the ——, North Western 
Railway. 1005: 

Victimisation of Muslims in the 
office of the , North Western 
Railway. 1004. 

‘CHILD(REN)— 

~ Question re— 

Assistance for —— of Indian Rail- 
way employees receiving ‘educa- 
tion in the Aligarh Muslim and 
Benares Hindu Universities. 20- 

Facilities for the education of the 
—— of the members of the 
Delhi ew-Royal family residing in 
Lucknow. 1986 

Grant towards 
the —— of Railway 
3939-40. 

Provision of motor bus service for 
the —— of the railway  em- 
ployees.—1722. 

“the education of 
employecs. 

CHILKA TAKT-— 
Question re request hy the Raja 

Saheb of Parikud for help to 
start a salt factory on the ——, 
4204-05. 

CHINOY, MR. RAHIMTOOLA) M— 
Election of to the Fuel 

Oil Committee. 482, 
4 शा Bank of India (Amendment) 

31||--- 
Motions to consider and to re- 
commit to Joint Committee, 217. 

if € 
2454-55. 

CHITTAGONG— 
Question ve Assistant Postmasters ia 

the ५ Mymensing and Howrah 
Post Offices. 2450, 

CHRISTIAN (8) 
Question 7९ appointment of ——- girls 

as telephone operators in the Agra 
Telegraph Sub-Division. 210 

CIGARETTES— 
Duty on —— (Discussed under the 

Indian Finance Bill), — 2570-79, 
2581-82. 

CINEMATOGRAPH FILMS— 
Question re import duty on raw ——. 

See also “‘Vilm(s)’’. 

(017४ ALLOWANCE(S)— 
See ‘Allowance(s)’’. 

CIVIL POPULATION— 
See “Population”. 

CIVIL SERVICKE— 
Question re rates of pay drawn by 

the clerical personnel in the 
War Office in. England. 1692-93. 

CIVIL SUBORDINATE(S)— 
See ‘“Subordinate(s)’’. 

OIVIL VETERINARY SERVICES— 
Demand for Grant. 2064. 

CIVIL WING— gz 
Question re formation of a —— of 

the Indian Army Ordnance Corps. 
3720-22. 

CIVIL WORKS— 
Demand for Grant. 2066, 
Demand for Supplementary Grant» 

2938-39. 

CIVILIANS— 3 
Question ve clerical employment for 
—— in’ the departments of - the 
War Office in England. - 1692. 
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CLATIMS— CLERK(S)—contd. 
Question re— : डे Absence of Six ->--- ia the 

Belated — for family war pedsions. 

—— received in the Pension Con- 
troller’s Office under different re- 
commendations of the War Pen- 
sions Committee. 1990. 

Overlooking of ——_ of trained 
Indians in the Jamaipur Work- 
shops, East Indian Railway. 488. 

Posts declared surplus by the Chief 
Commercial Manager, ——, Bast 
Indian Railway. 3175. 

Surplus posts in the Office of the 
Deputy Chief Commercial] Mana- 
ger, ——. East Indian - Rail- 
“way. 3174-75. 

CLAIMS OFFICES— 
Question re rates and —— of the 
Commercial Department on the 
East Indian Railway. 3175. 

CLASSIFICATION (S)— 
Question ३८-- 
—— of certain Assistant Station 

Masters with Station Masters. 
2780. 
— of-Journeymen on the Eastern 

Bengal Railway as inferior ser- 
vice employees. 916. 

—— of posts in the East Indian 
Railway Accounts Depariment. 
3072-73. 

—— of posts of gazetted officers 
and Superintendents of Establish- 
ment and Administration . See- 
tions of the offices tnder the 
Auditor General as tenure fosts. 

AGAS* TRIED -LIst— 
Question 7६ of Station Masters 
and Assistant Station Masters on 
the East In Railway: 2110. 

Resolusion re protection of workers 
against un-employmevt and reduc 
tion of wages. 546-49. 

~ CLERK(S)— 
Motion to _ reduce Demand for 

“Tndian Posts and Telegraphs De- 
partment (including Working Ex- 
penses)* +e compensatory allowance 
tor lower division -—- ~~ and 
sorters. 1993-96. 2 

Question. re— 
- Absence of Muslim instructors and 
“-=— im the Railway School of 

Transportation, Chandausi. 905. 

of the Director cf Railway Audit: 
089- 

Allowances for lower division 
in the post offices in the Pinjab 
Circle. 1279. 

Appointment of Sikhs as third divi- 
sion —— in the “office of the 
Military © Accountant General. 
2336-37, 

and postmen in certain Head 
Post Offices. 476. 

and supervisors in certain de- 
periments of the Bombay General 

‘ost, Office. . 474. 
— — and supervisors in the Savings 

Bank Department, Calcutta .Gen- 
eral Post Office. 479. 

—— in offices under the Auditor 
General in India. 2101 

performing Savings -Bank and 
Cash Certiticate duties in certain 
Post Offices and Audit Offices, 
2874. 

—— quarters in New Delhi. 1714- 
15. 

—— working in certain — offices. 
2540-41 

Communal composition of and 
auditors in the office of the Direc- 
tor of Railway Audit. 3371. 

Communal composition of —— of 
the Chief Anditor’s Office, Rail- 
way Clearing Accounts, Delhi. 

Contributory Provident Fund for 
the of the Government of 
India Presses. 3718-19. 

Duties performed by the routine 
of the Railway Clearing Aw 

counts Office. 3101-02 
Examinations held for promotion of 

postal to the lower Selection 
Grade. 2077-78. 

Exentption of certain Hindu —— of 
the Railway Clearing Accounts 
Office from passing the prescrib: 
ed examination. 3941-43. 

Hz-soldier in the Army Head- 
quarters. 1691-92. 

Filling , up_of..tempoia 
of second division 

jong the record suppliers in the 
Office of the Director General, 
Posts and Telegraphs. .3170-71. 

Grievances of“ the Routine —— 19 
the Railway Clearing Accounts 
Office. 3699-370; 

Tuspectors of Post Offices and Head’ 
—— to Postal Superintendents. 
2170-71, 

का —— in-the Central. Military 
ices and in the Governmen, | 

India offices. 349: 

(३९ त:10108 
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+ 
Leave applications of the-- of 

the Governammt of Tadia Press, 
New Delhi. 3719-20, 

Leave facilities to —— in the Rail- 
way Audit Department to prepare 
for the Railway _. Subordinate 
Andit Service Examination. 3363- 
64. 

Members of the Board fo} recruit- 
ment of postal —— in Peshawar. 
2081, 2727-28. 

Muslim head —— in the Office oi 
the Divisional Superintend_ny 
North Western Railway, Delh. 
1705-06. 

Non-matriculate 
the Railway Clearing 
Office. 1718. 

Officiating head in ‘certain 
grades on the North-Western 
Railway. “S09. 

Pay and allowances drawn by the 
Accountants and —— in the Offices 
of the Military Accountant Gen- 
eral and the Auditor General, 
3703-05. 

Pay and prospects. of the Indian 
Awmy Corps of ——. 277-80. 

Pay of Assistants and Accounts —— 
in the Central Publie Works, De- 
partment. 2542-33. 

employed in 
Accounts 

Pay of —— in the Central Public 
orks Department. 2554. 

Pay of teachers and —— ०६. the 
East Indian Railway Schools at 
certain places. 1552, 2733. 

Posts of sanctioned in the 
Money Order Department of ४16 
Calcutta General Past’ Office 
3955. 

Promotion of an Indian —— as 
Officer Supervisor in the branches 
of the Army Headquarters, 1700. 

Promotion of certain in the 
Railway Clearing Accounts Office. 
2718, 

Promotion of certain reserye —— 
in the Rohilkhand Postal Divi- 
sion. 2871-72, 3825-26. 

Promotion of in the Govern- 
ment of India Press, New Delhi. 

991 
Promotion of routine —— in the 

Railway Clearing Accounts Office 
37 - 

Promotion of the routine —— oi 
the Railway Clearing Accounts 
Office. 3369-70, 4025-26. ; 

Promotion of third diyision in 
the Army Headquarters. 2817-18. 

Recruitment — of and copy- 
holders in the Government of 
India Press, New Delhi. 2868. 

CLERK (8)—coneld. 

Recruitment of lady ——, 3462. 
Recruitment of postal ——. 2872. 
Recruitment of postal in 

Madras. 457-58, 2106. 
Reeruitment of temporary ——_ in 

the Government of India. offices. 
1080-81. 
ee of five posts of in 

e Punjal Telegraph — Circle. 
1080 2470. ce 3 

Replacement. after three years of 
— _ working in the appointment 
sections of the Postal Circle 
Offices. 4199. 

Representation from the routine 
———-of the Railway Clearing Ac- 
counts Office. 2102-03. 

Retention of the Head — establish- 
ment'——— at Dinapur for seven or 
eight years. 65, 

Seniority. of Inspectors of Post 
Officés and Head —— to Super- 
intendents of Post Offices sand 
eertain other __ officials) in (the 
seers General Post’ Office 

Soldier and lady in the Arm 
Headquarters. 

Staff — of the 
Post Office. 4210, 

Stoppage of increments of certain 
जाए: in the Accounts Department, 
East Indian Railway, 21, 3818- 

1693-94, 5458-90. 
Dethi General 

Stoppage of the increment of a —— 
working under the Controiler, of 
Stores; Nast Indian: Railway. 718. 

Supersession of Indian —— in the 
Army Headquarters. 1697, 2367. 

SEE Eoe and —— in the Savings 
ank Departments of the Delhi 

and Howrah Post Offices. 4029. 
Tuaining- in arsenals to: Indians for 

working as technical —— at the 
Army Head quarters: — 34917— 

‘Training in telegraphy to the upper 
division ~ 4258. 2 

Travelling allowance _ granted ~ to 
British military and lady —— for 
the moves between Sim an 
Delhi. 284, = 

Technical military —— in the Mas 
ter-General of -the Ordnance 
Branch. 281-82. 

CLERICAL CADRES— 
Question re —— in the Office of the 

Postmaster. General, Burma. 
1709-10. 

CLERICAL EMPLOYMENT— - 
Question 76 for civilians in the 

departments of the War Office in 
England. 1692, 
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CLERICAL ESTABLISHMENT(S)— 
Question re— - : 
Existing constitution of the 

the Army Headquarters. 284. 
Promotions in the —— of the Gov- 

ernment of India Press, New 
Delhi. 1987, 4268. 

CLERICAL GRADES— 
Question 7e classification of _ the 

charges in the —— in the Railway 
Glearing Accounts Office. 459. 

of 

CLERICAL JOB— पा 
Question re deputation of a medical 

man for a in the office of the 
Medical Officer, Lahore. 1004. 

CLERICAL PERSONNEL— 
Question 76 rates of pay drawn by the 

civil service —— in the War 
Office in England. 169293. 

GLERIGAL POSTS— 
=. Question 7e reservation of —— for 

British Military subordinates and 
ladies in the Army Headquarters. 

© 274-75. 

CLERICAL STAFF— 
Question re annual increments of the 

inthe Office of the Director- 
eo General, Posts and Telegraphs. 
~ 3697-98. 

CLOTH— 
Quéstion re bags of for Bihar 

earthquake sufferers at the Meerut 
City Railway Station. 1296. 

CLOW, MR. A. G.— 
Indian Tariff (Textile ~ Protection) 
Amendment Bill— 

~ Consideration of new clausé 5. 
3870-71 

Oath of office. 3697. 

CLUB(S)— 
Question ve racial discrimination in the 

admission of Indians to the rail- 
way social —— or institutes. 
18-19. 

COAL— 
= Question ré— 

_ Contractors for raising ~— in State 
collieries. 1065. 

Purchase of —— by State Railways. 
465, 2188-89. 
yee im —— freights. 463- 

Tenders for the raising of —— in 
State Railway Collieries. 1065. 

COASTAL TRADE— 
See “Trade(s)””. 

CODE OF CRIMINAL 
(AMENDMENT) BilL— 
See “Bill(s)”’. 

COFFEE CROPS— ss 
Question re returns’of income derived 

from grown in lands in 
Mysore and other Indian States. 
1701. 

COIN(S)— 
Question re— 

Acceptance of defaced ete., by 
the Tahsil and District » Trea- 
suries. 715. 

+--- minted and. issued from Indian 
Mints. 3555-56. 

COLLIERY (IES)— 
Question re— 

Compilation of Railway-owned —— 
with trade interests. 795-96. 

Contractors for raising coal in State 
1 

Discharges in the Bhurkurida —. 
, 

Placing of railway —— under the 
control of the Statutory Railway 
Board. 5 

Tenders for the raising of coal in 
State Railway . 1065. 

COLON Y(IES)— 
Question re— 

Drainage and sanitation in the —— 
for Railway employees. 3941. 

Provision of a school near the Indian 
Railway at the Goods 
Marshalling Yard, Cawnpore, 
538-39. 

Water connections and lights given 
to the temporary —— of workers 
at Jamalpur. 1788, 3009. 

GOLONIZATION ENQUIRY COM. 
MITTEE— 
Question re —— of South Africa. | 

3716-17. 

COLVIN, MR. (. P.— 
Motion to reduce Demand for ‘‘Rail- 

yay Board’’ re system of appeals, 
~ 1842, 1543, 1354, 1355. 
Oath of office. 987. 

COMBATANTS— 

Question 7e— 
pep eoltyepenion granted to non- 

गए 545: 
Rates of disability pension admis- 

sible.to non- —— civil subordinates 
of the Army in India. 33. 

ER DEPARTMENT— 
emand for Grant. 2060. 
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COMMERCIAL DEPARTMENT— 
Question #e Rates and Claims: offices 

of the on the East. Indian 
Railway. 3175. 

COMMERCIAL INTELLIGENCE 
AND STATISTICS— 
Demand for Grant. 2064. 

COMMERCIAL INTELLIGENCE 
AND STATISTICAL DEPART- 
MENT(S)— 
Question re appointment of staff in the 

Statistical Research Branch’ ता 
the 99. 

COMMERCIAL MANAGER— 
Question re— 
Posts declared surplus by the Chief 

, Claims, East Indian Rail- 
wa: 3175. 

Surplus posts in the office of the 
Deputy | Chief , Claims, East 
Indian Railway. 3174-7! 

COMMERCIAL OFFICER— 
See Officer(s)’”. 

SOMMERCIAL, TRANSPORTATION 
INSPECTOR(S)— 
See ‘Transportation Inspector(s), 

Commercial’’. 

COMMERCIAL TREATY— 
Motion for Adjournment १6 signing of 

the Indo-Japanese in London. 
91, 139-50. 

COMMISSIONED OFFICERS— 
Question re rules for admission to 

Indian Veterinary Corps and 
——,- 1289: 

COMMISSIONERS— 
Question re appointment of 

201. 
Trade 

COMMITTEE(S)— 
Election of the Fuel Oil ——. 207- 

482, 08, i 
Election of the Ottawa Trade Agree- 

men 3731-35, 4125. 
Election of the Public Accounts 

—— 202-07; 
Election of the Standing —— for 

Roads. 3828-29 
Election of the Standing —— on Emi- 

gration. 3009-10. 
- Election of the Standing —— on Pil- 

grimage to the Hedjaz. 288. 
+ Election of the Standing Finance 

——, 2112, 2544. 
Election of the Standing Finance —— 

for Railways. 3113, 3417. 
Motion to reduce Demand for 

“Indian Posts and © Telegraphs 
Department (including Working 
Expenses)” re protest against the 
appointment of the Postal ——. 
050-55. 

COMMITTER(S)—contd. 
Question re— 

Appointment of a representative of 
the Lancashire Cotton —— in 

3810. 

for delimiting the constituencies 
in India. 8. 

on rules regarding payment of 
lost. or mutilated currency or 
bank notes. 3717. 

—— to enquire into the possibilities 
of further economy in the Postal 
Department: 466, 24! 

Complaints’ aganist the Secretary of 
the Text Books, » Delhi. 
35091: 

Economies effected as a result of 
the adoption of the Pope —— 
yecommendations. 911. 

Election of Sir Hugh Hannay to 
serve on the of the Bengal 
Chamber of Commerce, Calentta. 
1977-80. 

Formation of_.a Port Haj —— at 
Calcutta. 

Machinery for a Joint Standing —— 
on railways. 90) 

Managing of the East Indian 
Railway High Schol at Tundla. 
3183. 

Re-appointment of retrénched — staff 
after the reconstitution of the 
Railway Rates - Advisory ——. 
37. 

Recommendations of the War Pen- 
sions 487, 1094-95 1387, 
2188, 3826. 

Report nf the Varma ——, 1712-13. 
Saddar Bazar Separation ——, 

Ambala. 1621-22. 
Transfer of the Railway Rates Ad- 

visory —— to Calcutta. 37. 
Resolution re —— of Enquiry on 
Agricultural Distress. 841-46, 3293- 
3342. 

COMMITTEE ON PETITIONS— 
Appointment of the ——. 544 

COMMUNAL BASIS— 
Question 7e— 

Appointments on —— in the Gov- 
ernment of India Press, New 
Delhi. 4268. 

Retrenchment on. in the Postal 
and Railway Mail Service, Pun- 
jab. Circle. 2705. 

COMMUNAL COMPOSITION— 
Question re— 
—— of apprentices nominated to 

the Welding Department, Jamal- 
pur Railway Workshops. 487-88. 
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COMMERCIAL COMPOS{TION-- COMMUTED VALUE’ OF PEN- 

contd. STONS— 
Demand for Grant. - 2071. 

— of auditors in the Railway Demand for Supplementary grant. 

Audit Department. 3871. 2947. 

of clerks and auditors in the < 

office of the Director of Railway “A MPANIES’ AND INDIA: 

Audit. 3371. STATES’ SHARE OF SURPLUS 

of clerks of the Chief Audit- PROFITS AND NET EARNINGS— 

or’s Office, Railway Clearing 
Accounts, Delhi, 3371. : 
— of men appointed in the Rail- 

way Clearing Accounts Office. 
4717-18. 

—— of men confirmed in the Rail- 
way Clearing Accounts Office. 
4030 

— of the establishment of the 
Auditor General’s Office. 6 

—— of the staff of the New Delhi 
Municipal Committee. 3096. 

COMMUNAL REPRESENTATION— 
© Question ré carrying out of orders 

regarding —— by the North 
Western Railway Administration. 
1792-03. 

COMMUNAL TENSION— 
Question re alleged existence of —— 

in the Postal Department at 
Cawnpore. 1278, 2727. 

COMMUNICATION BOARDS— 
Motion to reduce Demand for “‘Rail- 

way Board’’ re importance of road- 
rail co-ordination and of the 
organisation of throughout the 
country. 1219-38. 

COMMUNITY (fES)— 
= Question re— 

Allocation of posts in higher  ser- 
os vices between _ the varions 

8-9. 
Confirmation of the members of the 
minority —— in the Railway 

Clearing Accounts Office. 3943. 
Lower and upper selection grade 

posts held by each —— in the 
Punjab Postal Circle before and 
after retrenchment. 3374. 

—, of the Telephone Inspectors in 
the Delhi Telegraph Engineering 

vision. 1281, .. : 
Comparative strength of different 
—— in certain grades of the. 
Engineering Branch of the Punjab 
and North-West Frontier Postal 
Circle. 1297-98. + 

Fixation of percentage for each —— 
for Government service. 1079. 

derance: of the bers of 
one —— in certain appointments 
in the Punjab Postal Circle. 1281. 

Demand for Supplementary Grant. 
44. 

COMPANY (IES)— 
Question re— 2 

Allegations aganist the British India 
Steam. Navigation «199: 

Allegations by certain deck passen- 
gers against the British India 
Steam Navigation ——. 199. 

Burasian —— of Artificers, 32. | 
Monopoly nieve by the Burma Oil 

between _ the 
and the Standard 

197-98. 

Secret agreement 
Burma Oil 
७1 मऊ 

COMPANY OF ARTILLERY— 
Question re use of a Eurasian —— 

the Bhutan War. 31-32. 

COMPANY-MANAGED RAILWAYS— 
See ‘‘Railway(s)’*: 

COMPARTMENTS— 
Question re running of through —— 

between Lahore and Malakwal. 
1702. 

COMPENSATORY ALLOWANCE— 
See “Allowance(s)’’. 

COMPETITION— 
Question re of . railway-owned 

collieries with trade interests. 
795-96. : } 

COMPLAINT (S)— 
Question re— 

and grievances of income-tax 
assessees in Bihar and Orissa 
3084. 

— against an Assistant District 
Inspector of the Education Depart- 
ment, Delhi. 3091-92. 

—— against the Secretary of the 
Text Book Committee, Delhi. 
3091. 

Provision of a box for —— in pil 
grim ships. 1628. 

COMPOSITOR(S)— 
Question re— 

Discontinuance of the privilege of 
allowing free passes to the —— of | 
tte East Indian Railway Press 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 39 

COMPOSITOR(S)—contd. 
Question re— 

Pay of of the Hastern Bengal 
Railway Press. 

Position’ of and binders after 
the amalgamation” of the East 
Indian and Eastern Bengal Rail- 
way Presses. 37. 

CON CESSION(S)— 

Question re in ‘railway’ freight 
given to the Pioneer Press on its 
removal from Allahabad to, Luck- 
now. I 

CONDUCTOR GUARDS— 
See “Guard(s)”’. 

CONFERENCE(S)— 
Question re— 

Meeting of the Rice of the 
different parties of the Legislative 
Assembly. 4024-25 

North Western Railway Divisional 
~Personnel Officers - 134-35. 

Resolutions passed by the All-India 
Baluch 167-68. 

CONFIRMATION(S)— 

Question re— 
in’ the Railway 

Account: Office: 1717. 
Out of turn in the Railway 

Clearing Accounts Office. 45 

CONGRESS— 
Question re release of divil disobedience 

prisoners: and policy of Govern- 
ment toward meetings of the 
Indian National ——, 3810-11. 

CONSOLIDATED ALLOWANCE— 
See “Allowance(s)’’. 

Clearing 

CONSOLIDATION— 
Question re and_tarring of the 

Bank Road. in Ambala, 1625 

CONSTITUENCY (1E8)— 

Question re— 
Committve for delimiting the —— 

in India. 8. 
Delimitation of —— for the Provin- 

cial and Central Legislatures. 
4200 

CONSTITUTION. 
Motion to reduce Demand for ‘‘Exe- 

cutive Council’? re reorganisation 
of the public services under the 
proposed Federal ——. 17 
1821, 

Question re position of railways in the 
new 1075 

CONSTITUTIONAL REFORMS— 
Motion to reduce Demand for ‘‘Exe- 

entive Council’? re necessity of 
expediting the 1821-45. 

CONSTRUCTION— 
Question re— 

Delay in communicating the sanc- 
tion for of buildings in 
Cantonments. 996-97. 

Demolition of alleged _encroach- 
ments or unauthorised —— by the 
Executive Officer, Ambala Can- 
tonment Board. 996, 30 

New building —— work 
Dethi. 3931. 

Reduction of the post of Superin- 
tendent, , on the North 
Western Railway. 3099. 

CONSULTING ENGINEERS— 
Question re nature of work advised 

upon by Messrs. Merz and 
Partners as to the Railways 
of India. 2399. 

CONSULTING FEES— 
See “‘Bees’*. 

in New 

CONTAI— } 
Q re emp I dis 

for forcing one Mr. Ashutosh 
Roy Chowdhury of ——, Midna- 
pir, to salute the Union Jack. 
269-71, 1388-89. 

CONTRACT (S)— 
Question *e— 

Catering —— for Graig Dhu and 
Longwood, Simla. 2078-80. 

Catering —— on the North Western 
Railway. 152. 

for the supply. of ready mixed 
black paint to the East Indian 
Railway. _3698 

and Southern Mahratta Railway. 
3355-54, 

Subletting of vendors on the 
East Indian Railway. 3948. 

Tenders for treasury —— for the 
2 and Poona Post Offices, 

Termination of —— of di = 
the ‘Division of the Hast. 
Indian Railway. 3163-65. 

Vendors’ —— in the Dinapur Divi- 
sion of the East Indian Railway. 
3807-08, 3948-4 

CONTRACTOR(S) 
Question ve— 
Allegations against the —— of 

licensed -coolies at the Lahore 
Railway Station. 2397-99. 
— for raising coal in State 

collieries. 1065. 
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: = 
Letter from H. E. the Viceroy con- 

veying thanks for Assembly’s 
to the Earthquake Relief 

Fund. 227. 
Question 7e —— to the Bihar Harth- 

quake Relief Fund. 1551. 

CONTROLLER(S)— 
Question re— 

Appointment of —— of _ Printing 
and Stationery. 2723. 

Appointment of Train on the 
North Western Railway. 154. 

Claims received in the Pension 
Office under different. recom- 

mendations of the War. Pensions 
Committee. 1990. 

Technical qualifications for the post 
ee Assistant. ——, Printing. 3181- 

‘Transfer of Assistant on the 
North Western Railway from 
Simla to Delhi. 154. 

‘Transfer of men from the Military 
Accountant General’s Office to the 
various ’s Offices. 3705-06. 

CONTROLLER OF PRINTING AND 
STATIONERY— 
Question re— 

Appointment of Press Managers as 
1616. 

t of the Manager of 
Publications by the 1617. 

See also “Printing and Stationery, 
Controller of”. 

CONTROLLER OF 
ACCOUNTS— 
Question re non-grant of duty allow- 
ance to the “Accountants in the 

Office of the ——. 3703. 

CONVENTION— 
Question re introduction of the Hours 

of Employment. Regulation and 
Weekly Rest —— on _ Company- 

: managed Railways. 3178, 

CONVICTION— 
Question 7¢- 

‘COOLIES— 
Question re— 

Allegations against the contractor 

RAILWAY 

for gambling. 714. 

of licensed —— at the Lahore 
: Railway Station. 2397-99. 
to ~ Employment of —— for carrying the 

boxes of European and Anglo- 
Indian drivers on the Hast Indian 

3५० Railway. 3627. 

CO-OPERATIVE. _ CREDIT 
TIES— 

Question re refusal by. _ the Superin- 
tendent of Post Offices, Barisal 
Division to attend to the work of 
the Postal 725-26. 

COORG— 
Question re amalgamation ae 

with a major province. 3074-75. 

COPY HOLDER(S)— 
Question re— = 
Appointment of Muslims as in 

the Government of India Press, 
New Delhi. . 2725. 

Memorials from the —— and _revi- 
sers of the Government of India 
Press, New Delhi. 1380. 

Non-matriculate promoted as 
Readers in the Government of 
India Press, New Delhi. 1630- 

Promotion of in the Govern- 
ment of India Press, New Delhi. 

Promotion of - Muslim in the 
Government of India Press, New 
Delhi. 2725. 

Qualifying test of the —— in the 
Government of India Press, New 
Delhi. 1629-30 & 163: 

Readers and —— in the Government 
of India Press, New Delhi. 1090- 
91. 

Recruitment of clerks and —— in 
the Government of India Press, 
New Delhi. f 

Recruitment’ of Muslims as —— in 
the Government of India Press, 
New Delhi. 310: 

Vacant posts of —— in the Govern: 
ment of India Press, New Delhi. 

7 

CORRESPONDENCE— 
Question *e— 

in connection with the 97088 
cution of Mr, Rabindra Nath 
Dhar. 2725-26. 

—— with his relations of 
Mr. Satin Sen, a State Prisoner 
an the Campbellpur Jail. 4265- 

COTTON— 
Question re quantity and yalue of 

Indian bought by Lancé 
shire. 3716. हे 

COTTON COMMITTEE— 

Question 7e appointment of a re 
tative of the 6 

= in India. | 3810. 
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COTTON FABRICS— 
See “Fabrics’’. 

COTTON TEXTILE INDUSTRY 
PROTECTION (AMENDMENT) 
BILL— 
See ‘‘Bill(s)’’. 

COTTON TWIST— 
Reduction of duty on —— and Yarn 

[Discussed under the Indian 
Tariff (Textile Protection) 
Amendment Bill]. 3672-84. 

COUNCIL HOUSE— 
Question ve exposed condition of the 

Post Office in the New 
Delhi. 467. 

COUNCIL OF STATE— 
Demand for Grant. 2058. 
Demands for Supplementary Grants. 

2914. 

COUNTER. SIGN 
Question re 

ficates. 

COURT (S)— 
Question re creation of Bench’ —— of 

Honorary Magistrates in India. 
5076. 

TURES— 
on vaccination certi- 

-27. 

COURT CASES— 
Question re leave granted to Govern- 

ment servants in connection ‘with 
——+ 1704. 

cow-SHED— 
Question ze provision of a —— for 

cattle belonging to the employees 
of the Government. of India 
Press, New Delhi. 3951. 

CRAIG DHU— 
Question re catering contract for: —— 

and Longwood, Simla. 2080. 

CREW(S)— 
Question re— : 

Demotion of certain Inspector of 
—, East Indian Railway. 489. 

Demotion of certain Inspectors of 
——, East Indian Railway. 2535. 

CREW INSPECTORS— 
uestion ze direct recruitment. of 

some of the ex- on the East 
Tndian Railway. 1067-68. 

CREW STAFF— 
uestion ‘re 
Non-payment. of: consolijated travel- 

ling allowance to the —— on the 
eee Indian Railway. 718, 

»- Refusal of leave on transfer {0 the 
—— on the Eastern Bengal 
Railway. 715-16, 3629. 
ee 

CREW SYSTEM— 
Question re— 
—— on the North Western  Rail-- 

34. way.  733-. 
Inauguration of the —— over the 
Dinapur Division. 1069. 

CRIMES— 

Question re terrorist —— in Bengal. 
477. 

CRIMINAL LAW © AMENDMENT 
BILL— 

See “Indian under आह)”, 

CRIMINAL OFFENCES— 
Qu estion re— 

Services of railway employees prose- 
cuted for but found not 
guilty. 3354-55. 

CURRENCY— 

Demand for Grant. - 2066. 
Demand — for Supplementary Grant. 

938. 

CURRENCY NOTE(S)— 

Question re committée on rules re; apne 
ing payment of lost or mutilated’ 
—— or hank notes. 3717. 

CURRENCY NOTE PRESS, CAPI- 
TAL OUTLAY ON— 

Demand for Grant. 2070. 

CUSTOMS— 

Demand for Grant, 1915, _ 
Motion to reduce Demand for— eae ४ 

Absence of Oriyas in the 
Department. 1917-19. 

Grievances of the Hindus of Sind’ 
in the —— Department. 1923-. 
49. 

Status and salary of Assistant’ 
Preventive Officers at Madras. 
1919-22. न rr. 

CUSTOMS er a 
See “Sea —— 77 under < 

CUSTOMS DEPARTMEN 
Motion to. reduce Demand for— 

“Customs” re— £ 
Absence of Oriyas in the ——. 

Grievances of the Hindus of Sind 
in the ——. 1923-49. .— F 

CUSTOMS DUTY— = 

Question: re amount. paid to Govern- 
-ment by the Railway Department 
as ——. 1984. डे: 

ब्लड ae 

; 
4 
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= (8)-- 
Question re— 

Contemplated —— in- the consoli- 
dated travelling allowance of 
Travelling Ticket Examiners on 
the North Western Railway. 
3815-14. 

Continuance of the five per cent 
in pay. 397. 

Exemption of postal employees in 
Bihar from the emergency —— 
in pay. 2868-69. 

Racial discrimination in the matter 
of exemptions from emergency 

in pay in the Army Head- 
quarters. 1697-98. 

Restoration of the five per cent —— 
in salary. 275-74. 

Subjection of the railway stafi to 
wage. ——. 

CUTTACK— 
Motion to reduce Demand for 

“Railway Board’? re first__ class 
railway station for - 1361. 

CYCLES— 
Question re levy of wheel-tax on 

motor cars and motor —— by the 
Delhi Municipal Committee. 
1914. 

DAFTARY(IES)— 
Question re— 

Annual increment of —— in the 
book-binding branch of the Gov- 
ernment of India Press, New 
Delhi. 1386. 

—- Pension’ of record suppliers and 
—— in the Government of India 
Offices. 3171. 

“DAILY BEAT(S}— 
“See 8९४६ (8), 

DAILY WAGE— 
Sce ‘“Wagel(s)”. 

DALAL, DR. R. D.— 
General discussion. of the 

= Budget. 1585- 5 
= ae Bank of India (Amendment) 

General 

——Motio id 
415° 

DAMAGE(S}. 
Question re— = 
—= caused by the earthquake in 

North Bihar and relief ली 05 
taken by Gov. ent. 22:24. 

and to r 
iommitiee. 229-30. 

DAMAGE(S)—conid, 

Question re— 

from floods 
Rohtak and 
1613-14. 

—— to the Hardinge Bridge at 
on the Eastern Bengal Railway. 

1368-69. 

suffered by the 
Gurgaon districts. 

DARWIN, MR. J. मर. 
Oath of Office. 
Resolution re Committee of Enquiry 

on Agricultural Distress. 3316-19, 

DASS, MR. A— 
Election of to the— 

Standing (Committee for the De- 

partment of Hducation, Health 
and Lands. 1736: 

Standing Finance 
Railways. 3417. 

Expressions of regret on the death of 

Pandit Shamial. Nehru, 2542. 

General discussion of the General 
Budget. 1607-12. 

General. disenssion._of the Railway 
Budget. 1044-46, 1047. 

Indian Finance Bill— 
Consideration of Schedule II. 2765- 

65, 2768. 
Indian Stamp (Amendment) Bil— 

Motion. for leave to introduce. 706, 
Matches (Excise Duty) Bill— 

Motion to refer to Select Committee. 
3158. 

Motion to reduce Demand for— 
“Army Department’ re retrench- 

ment in defence expenditure and 
and military policy. 1752. 

Question re— 
Adverti 

Committee for 

bati for 
Roilway 

t for pi 
certain posts at the 
School, Chandausi. 489. 

Appointment of an Indian as 4 
Member of.the Railway Board. 
197. 

Concession in railway freight givety 

to the Pioneer Press on its removal है 

from Allahabad to — Lucknow. 
1004. 

Payment of single-payment sterling 
policiés or premiums by instal 
ments from Provident Funds. 

Status of teachers of the East Indian 
Railway Indian ~ Schools: 

Sugar (Excise Duty) Bill— 
Motions to refer to Select Commi 
aed to cirenlate. 3031-35. 3056 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 43 

= MR. -8:-- 
Demand for Supplementary Grant. in 

respect. of— 
Expenditure in. England—High 

Commissioner for India. - 2944 
Loans and Advances hearing interest, 

2951-52: 2962, 2973, 2989. 
Transfer of the Revenue Surplus of 
1935-34 to Fund for ‘Reconstrue- 
tion of 5 Eatthquake . Damages. 
2941. 2 

Election of —— to the Public 
Accounts Committee, 544, 

jeneral dis@ussion Of the General 
Budget: 1559,1602, 1641, 1658-62 

Imperial Bank of India (Amendment) 
Bill— 
Consideration of— 

. 24 
S 15. 258-59, 

Motioi to pass: 368-69, 
Indian Criminal Law 

(Repeal) Bill 
Motion for leave to introduce; 709. 

Indian Finance Bill— 
Motion to consider. 2584, -- 2429, 

2435, 2482, 2503: 
Considération of= 

Clause 3. 2625-26; 
2642, 2649. 

Schedtile 1. 2681 
Motion to pass 

2802( 2812. 
Indian “‘Khaddar” 

11]-- 
Motion to consider. 658, 659. 

Tndian Navy (Discipline) Bill— 
Motions to refer to Select Committee 

and to circulate. 1470-74. 
Indian States (Protection) Bil— 

Motions to refer to Select Committee 
382, 383, 500, 509, 516, 520-28, 
603, 605, 606, 608, 611, 615, 640. 

Motion *6° consider. — 3222, 3223. 
3228, 3258, 5264 

Consideration of— 
Clause 2. 3400-07. 
Clause 3. 34350-3435. 
Clause 5. 3534-37. 

Indian States (Protection Against 
Disaffection) Amendment Bill— 
Motion for leave to introduce. 707. 

Thdian Tariff (Amendment) Bill— 
_ Motions to refer to Select. Committee 

and to circulate. 44-47, 159, 162, 
174, 183, 187. 

Motion to consider. 751, 
‘767. 

ust 

Amendment 

2630 2639, 

“9776, 2779, 2796- 

(Name Protection) 

753-757, 

Consideration of Schedule. 776-78. 
867. 

_ Motion to pass. 890, 893, 894, 896. 
897. 

DAS, MR. B.—contd. 
Indian Tariff (Textile Protection) 
Amendment Bill— . 

Motioris® to refer to Select - Com- 
mittee and’ to’ circulate, . 2123-32 
2135, 2139-2191, 2199, 2200, 2219 
2228, 2247, 2254, 2264,--2265, 2293. 
2352, 2355, and 2559 

Consideration of — 

Schedule 3682-85, 3741-44, 3747, 
3748, 3781, 3784, 3855, 3837-58 

New’ clause 5. 3871-76, 
Motion io pass. 3909, 3924, 

Matches (Excise Duty) Bul— 

Motion to refer to Select Committee. 
3157-62, 3195. 

Motion to. consider. 4186, 4187, 
4188, 4189, 4190-93, 4197. 

4232, 4233, 
(Excise ‘TDuty) 

Moticn to pass. 

Mechanica] Lighters 
Bill= 

Motions to consider and to circulate 
4252, 

Motion for adjournment 7e— 
Recommendations of the Capitation 

Tribunal. 80-83, 
Signing of the Indo-Japanese Com- 

inercial ‘I'reaty in London. — 139-42 
150. 

Motion reelection of Members. for 
the Central Advisory Council for 
Railways. 3386-87. 

Motion re election of Members io the 
Standing “Committee for Roads. 
829, See oe 

Motion to reduec Demand for—— 
“Executive Council” re— 

Federal finance. 1767-71, 1778, 
1784. 
Planned economy. 1870, 1876. 

“Indian Posts and Telegraphs De- 
partment — (including= Working 
Expenses)" re retrenchment policy 
adopted in. the Posts and Tele- 
graphs Departm 2019, 

“Railway Board” re— 
First. “class_ rail 

Cuttack. 1361, 
Importance of road-rai] co-ordi- 

nation and of the organisation 
of communication boards 

© throughout the country,  1222- 
24, 1232, 1235,- 1235. 

Unreasonable rates. 1320-23, 1331 
1333, 1337. 

Observation re premature publication 
of questions, etc. 
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MK, B,—«ontd. 
290 of order raised by Raja Bahadur 

G. Krishnamachariar that since the 

Assembly is debarred from discuss- 

ing affairs relating to any Indian 

Prince ov Chief ov his administra- 

tion, wid since the Indian States 

(Protection) Bill is designed to 

protect such administrations, 

whether the Bill is in order. 387 

Question re— 
Commission for money orders sent 

to Bihar Earthquake Relief Funds. 

96-98, 
Consulting fees paid to Messrs. 

Merz and Partners, Limited, on 

railway electrification —_ schemes. 

2399-2400. 
Nature of work advised upon by 

Messrs. Merz and Partners 1 
Consulting Engineers to the कि | 
ways of India: 2399 

Question (Supplementary) re— 
British economic experts inyited by 

tke Government cf India. 3557-58 

Damage from floods suffered by the 
Rohtak and Gurgaon districts 
1615 

Education of the blind and deaf 
mutes in the centrally administered 
areas. 3806. 

Erection of a broadcasting station 
in Northern India. 3363. 

Manufacture of locomotives and 
hoilers in India. 2086 

Release of State Prisoners and 
detenus. 272-273, 

Renayment of Madras: Government 
loans, 3082. 

Renuest by, the Raia Saheb of 
Parilud for help to start a. salt 

> factory on the Chilka Lake. 4204. 

ult of the Indo-Japanese nego 
81018: - 12, 13. 

Retention of surplus stock of rupees 
by Government on the creation of 
the Reserve Bank. 721-22. 

Soldier and lady clerks in the Army 
Headquarters. 1696 

Unofficial agreement between repre. 
sentatives of the Indian and 

United Kingdom Textile Indus. 
= tries. 920, 922. 

Wheat eaters and rice eaters in the 
Finance Department and in the 

defence forees and police, 2867 
Resolution re— 
esbaitiGn of the duty on raw films 

Committee of Enauiry on Agricul- 
tural Distress. 3336, 3339 

DAS, MR. B.—conid. 
Resolution re— 

Constitution of Malabar — into 
separate province. 3343, 5546, 
3348, 

Excise and import duties on kero- 
sene and other mineral oils, 586, 
691. 

Loam ‘for the reconstruction of 
Bihor after the earthquake. 820- 
21. 

Protection of workers against un- 
employment and reduction of 
wages. 10-15. 

‘alt Addition Import Duty (Extend: 
ing) Bill— 
Motions to consider and to post- 

pone consideration. 2888-89. 
Steel and Wire Industries Protection 

(Extending) Bil— 
Motion to consider. 1429-31. 

Sugar-cane Bill— 
Motion to pass. 4175-77. 

Sugar {Excise Duty) Bill— 
Motions to refer to Select Com- 

miftes and te circulate. » 3002, 
3041, 3046, 5052. 3140. 

Motion to consider. 4976, 3995, 
3996. 3997-99. 

Consideration of. 
Clause 3. 4046, 4051, 4062; 4081, 

A098 
Clause 11. 4108, 

Motion to pass. 4119. 
Untouchability Abolition Bill— 

Motions to refer to Select Com- 
mittee and to circulate. 101, 102, 
104. 105 

Wheat Impor;, Duty (Extending) Bill- 
Motion to consider. 1411, 1415-18. 

DATE STAMPS— 
Question re “Buy post office Cash | 

Certificates” =. 2099. पा 

DEAF— | 
Question ve education of the blind 

and mutes’ in: the centrally 
administered areas. ~ 3805-07. 

DEATH(S)— 
Expressions of regret on the —— of — 
ae A. Rangaswami Iyengar.  490- 

ae Mel RT.  Mackensie 

— Pandit Shamlal Nehru. 2541- 

ae Sir Thomas Ryan. 2073-76. 

DEBT(S) 
Demand — for Grant in respect of 

interest on ——-and reduction oF | 
avoidance of ——. 2058. 
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D'ECA, MR. 6. V.— DELEGATE(S)— 
Question re— हे Question re British Indian —— or 

Allegations’ against when he substitute to the League of 
was Assistant Controller in the 
Central Printing Office. 5 3376-78, 
3378-79. 

Qualifications of ——. Manager of 
Publications. 3380, 

| DECEN TRALIZATION(S)— 
Question “re of the Central Sta- 

tionery Office, Calcutta, 287, 

DECK PASSENGER(S)— 
Question 7, 
—— on the pilgrinvship’ “Jehangir 

3007. 2465 
Grievances’ of —— on British India 

Steam Navigation | Company’s 
vessels plying between Bombay 
and Durban. 3006. 

See also “Passenger(s)*, 

DEFECTIVE EYE SIG! 
Question 76 station masi and assist 

ant Station masters. having 
ou_the North Western Rail- 

way. 1071 

DEFENCE EXPENDITURE— 
Motion to red Demand for ‘‘Army 

Department” re retrenchment in 
—— and Military policy. 1736-66, 

DEFENCE FORCES— 
Question re wheat’ caters and — rice 

eaters in the Finance Department 
and in the —— and police. 2867. 

DEFICIT. 
Question re running at —— 6f the 

East Indian Railway Indian High 
Schools at Sahibganj and Jamal- 
pur 1629, 

DEGREE(S)— 
Question re inclusion of the Medical 

—— of the Patna University: in 
the Schedule . of the Indian 
Medica] Council Act, 3945-46. 

DEHRA DUN— 
Question re— 

Denia] 61 hill allowance to the rail- 
Way staff stationed at ——; 2729- 

Students admitted to the Military 
: Academy ——. 477. 

DELAY(g)— 
Question re _ in’ transmission of 

telegrams in the New Delhi Tele- 
graph Office. 289) — 

Nations. 1981, 5109, 

DELHI~ 
Demand for Grant. 2068. 
Demand for Supplementary Grant. 

2942; 
Question re— 

Absence of a thtongh passenger 
train from to Allahabad. 
37. 

Alleged’ preferential tratment to- 
wards Muslims in the Education 
Department; —— 138 

Amounts advanced to the 
Publication Branch — staff- on 
transfer from - Calcutta: to — 
1618-19. 

Appointment of Town Inspectors in 
the General Post Office, 
4257. 

Arrest of one Cantain GM. Sekhri 
by the Police. 28 

Communal composition ‘of clerks of 
the Chief Auditor’s Office Rail- 
way © Clearing Accounts’, —=—. 
3371. 

Communities of the Telephone 
Tnspectors in_ the Telegraph 
Engineering Division. यश8, 

Complaints against an Assistant 
Distriet Tnsnector of the Kduca- 
tion Department, ——. 3001-92. 

Complaints gainst the Secretary 
of the Text Book ~ Committee 

3091. 
Delay in the delivery of a bag con- 

taining air mail letters at aero- 
Grome in ——. 3370. 

Devutation of Mr, RH. Loeke, 
Superintendent. of Horticultural 
Onverations in ——, to. Beghdad. 

3717. 

Examination for. recruitment to the 

upper division held by the Deptity 
‘Accountant “Gentral, ~ Posts and 
Telegraphs. 

Expense to Go 
transfer of. the 

_ tion Branch to = 

Fluctuation in. the price of ’ petrol 
in 731 

Freight. on rice from Patna to —— 

1988, 2726. 

Tnconveniences caused: to third class 

passengers on the —— railway 

station. 3949-50 
Insanitary condition 

near’ Mandir Bhara 
ganj. ——. 712-13. 

a 
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DEMANDS FOR GRANTS— 

RAILWAY BUDGET—contd. 

Railway Board. 1097: 
Refunds. 1362. a 

Temporary withdrawals from Deprecia- 
tion Fund. 1364. avs 

Working Expenses—-Appropriation — to 

Depreciation Fund. 1364. £ 
Working Expenses—Electrie Service 

Department. 13563. 
Working Expenses—Expenses of 

General Departments. 1363. 
Working  Expenses—Expenses ० 

Traffic Department. 1363. 
Working Expenses—Maintenance and 

supply of Locomotive Power. 1362. 
Working Expenses—Maintenance of 

Carriage and Wagon Stock. 1362. 
Working Expenses—Maintenance of 

Ferry Steamers and Harbours. 1363. 
Working  Expenses—Maintenance of 

Structural Works. 1462. 
Working Expenses—Miscellaneous Ex- 

penses. 1363. 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—GENERAL 
BUDGET— 
Army Department— 
Retrenchment in defence expenditure 

and military policy. 1736-66. 

Customs 

Absence of Oriyas in the Customs 
Departuent, 1917-19. 

Grievances of the Hindus of Sind 
का the Customs Department. 1925- 

Status and salary of Assistant Pre- 
eee Officers at Madras. 1919- 

Executive Council —— 
Federal finance. 1767-85. 
Necessity of expediting the Consti- 

tutional Reforms. 1821-45. 
Planned Economy. 1847-1903. 
Reorganisation of the public services 

under the proposed Federal Con- 
‘stitution. 1793-1821. 

Indian Posts and Telegraphs Depart- 
ment (including Working Expenses)— 
Compensatory Allowance for lower 
cesied clerks and sorters. 1993 

Condition of extra. departi 
ee 2035-40, Pea 
rievances of Railway Mail Service 
se 2046-50. 

easures of earthquake relief fo: 
Postal and Railway Mail Service 
staff in North Bihar. 57. 

कदम of Muslims in the Services 

Protest against the appoint the Postal Committee, 2050.55." 

DEMANDS FOR GRANTS— 
MOTIONS FOR  REDUCTION— 
GENERAL BUDGET—contd. 
Indian Posts and Telegraphs Depart- 
ment (including Working Expenses) 
—contd. 
Retrenchment policy adopted in the 

Posts and Telegraphs Department. 
1996-2035. 

Selection grade! posts. 2040-46. 
Wynad allowances, 2057. 

Taxes on Income ——. 
Arbitrary assessment by Income-tax 

Officers. 1951-52. 
Hearing of appeals on assessment by 

the same officers i 
dependent Judicial Officers. 1951. 

Paucity of Oriyas inthe Bihar and 
Orissa Income-tax Department. 
1950. 

Policy of the Income-tax, Depart- 
ment. 1953 

DEMANDS FOR GRANTS—MOTIONS 
FOR REDUCTION—RAILWAY 
BUDGET— 
Railway Board— 
Condition of State Railway Press em- 

ployees. 1359-61. 
First class railway station for Cuttack. 

1361. 
Importance of voad-rail co-ordination 

and of the organisation of communi- 
cation boards throughout the country. 
1219-38. 

Indianisation of the railway services. 
1196-1217. 

Maladministration of the Railway 
Board. 1239-53. 

Muslim representation in tailway  ser- 
vices. 1253-73. 

amenitiés, — 1097-1118. 
Railway Board. - 1118-56, Vv 

1557-96. 
System of appeals. 1340-59. 
Unreasonable rates. 1502-40. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS—GENERAL BUDGET— 
Adniinistration of Justice. 2919-20. 
Agriculture. 2928. 
Ajmer-Merwara. 2942-43. 
Capital Outlay on Vizagapatam Har- 

bour,.. 2946, ur. 
Central Board of Revenue. 2919. 
Civil Works. 2938-39. 
Commuted Value of Pensions. 2947. 
Council of State, 2914. 
Currency. 2938. 
Delhi. 2942. 
Education, 2926-27. 
Emigration—External, 2935. 
Expenditure on Retrenched Personnel 
charged to Capital 2947-48. 

Finance Department: 2914-19. 
Geological Survey. 2926. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS—GENERAL BUDGET— 
contd. 
Imperial Council of Agricultural Re 

search Department. 2928-35 
Indian Stores Department... 2937. 
Interest-Free Advances. 2948-51. 
Tuterest on Miscellaneous Obligations. 

2914. 
Legislative Assembly and - Legislative 

Assembly Department. 291: 
Loans and Advances bearing Interest. 

2951-69, 2969-90. 
Meteorology. 2924-26. 

ellaneous. 2939-40. 
Opium. 2910-13. 
Point of order raised by the Honour- 

able Sir George Schuster daring the 
discussion of the as to whether 
an Honourable Member would be in 
order if he opposed the motions on 
the ground that Government had not 
proposed expenditure under some 
totally different heads. 2916. 

Police ‘1 
Ports and Pilotage. 2921-22. 
Refunds, ~ 2941 

erannuated Allowances and Pen- 
2059. 

y of India. 2922-24. 
Transfer of the Revenue Surplus of 

1935-34 to Fund for Reconstruction 
of Earthquake Damages. 2940-41. 

RAILWAY BUDGET— 
ion from Depreciation Fund 

panies’ and Indian States’ share 
of Surplus Profits and Net Harnings 
444 : 

Miscellaneous Expenditure. 1449. 
1444-46, 

Working Expenses—Repairs and Main- 
tenance and Operation: 1440-43 

DEMOLITION— 
Question re of alleged enctoach- 

ments or unauthorised constructions 
_ by the Executive Officer, Ambala 
Cantonment Board. 996 

DEMOTED STAFF— 
Question re non-payment of salaries of 

the at the Railway School of 
“ransportation, Chandausi. 1295-96. 

DEMOTION (S)— 
uestion re— 

and reduction in salaries of the 
industrial staff in the Eastern 
Bengal Railway) Press. 37 

of certain Inspectors of crews 
East Indian Railway. 489. 

Beports of retrenchment-and —— of 
staff on railway. 

DEOLI— 
Question 77-— 

Hunger-strike in the 
Camp. 467-68. 

Suffering of a detenu at —— from 
leprosy. 468-69. 

Detention 

DEPRECIATION FUND (RATL- 
WAYS)— 
Demand for Grant in respect of tem- 

porary withdrawals from —— 1364. 
Demand for Grant in respect of Work- 

ing Expenses Appropriation 
to 364. 5 

DEPRECIATION FUND (RATL- 
WAYS), APPROPRIATION FROM— 
Demands for Supplementary Grants. 

4446-49. 

DEPUTATION(S}— 
ne 7e— 

of a medical man for a clerical 
ob in the office of the Medical 

Officer, Lahore. 100: 
——- of Mr. RH. Locke, Superin- 

tendent of Horticultural Opera- 
tions in Delhi. to Baghdad, 3717. 

—— to the Railway Board regarding 
the ratio on posts to be held by. the 
East Indian Railway and old Oudh 
and Rohilkhand Rialway Officers. 
5176-77. 

DEPUTY ACCOUNTANT GENERAL 
POSTS AND TELEGRAPHS— 
Question re— 
Absence of Muslim employees of th 

office of the —— Calcutta, on It 
day. 1079-80. 

Reernit f of hers of minority 
communities in the office of the 

Deihi. 1077. 

DEPUTY AGENT— 
See “Agen 

I CONTROL 
ACCOUNTS— ; 

DEPUTY —ASSISTA 
LERS OF MILITAR: 
Question ॥7४-- 

Discharge of nine- 
Promotion of ——. 3555-55. 

DEPUTY CHIEF COMMERCIAL 
MANAGER— 
Question r¢-— 

Surplus posts in the Office of the 
——. Claims, East Indian Rail- 

3174-7. 

DEPUTY CONTROLLER OF PRINT 
ING AND STATIONE 
See “Printing and Stationery, Deputy 

Controller 017. 
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DEPUTY DIRECTOR— . 

Question re allegations against Mr. K. 

M. Hassan;, ——.... Establishments, 

Railway Board, 4262-63. 

DEPUTY DIRECTOR GENERAL— 

Question 7९ Financial Adviser, Posts 

and Telegraphs, and —— of Finance. 

1373. 

DEPUTY POSTMASTER(S)— 
Question re. duties of —— oF Deputy 

Sub-Postmasters. 1754. 

DEPUTY SECRETARY ([08)- _ 

Question re Under Secretaries and 

-> Assistant Secretaries in the Govyern- 

ment of India Departments. 4202. 

See also ‘Secretary (ies)”’. 

DEPUTY SUB-POSTMASTER(S}— 
See ‘Postmaster(s)’. 

DERAJAT— 
Question 7९ certain staff in the —— 

Postal Dviision. 1298. 

DESOUZA, DR. F. X.— 
Election of to the Committee on 

the Ottawa Trade Agreement. 4126. 
Indian States (Protection) Bil— 

Motion to consider, 5282-84. 
Indian Tariff (Textile Protection) 
Amendment Bill— 
Motions to refer to Select Committee 

and to circulate. 2246-2249. 
Question ve returns of income derived 

from coffee crops grown im lands in 
Masons and other Indian States. 

DETENTION CAMP(S}— 
* Question re hunger-strike in the Deoli - 

467-68. 

DETENU(S)— 
Question re— 

Release of State Prisoners and —— 
271-73. 

Suffering of a —— at Deoli from 
leprosy. 468-69. 

DEVELOPMENT— 
Question 76 —— of the sources of salt 

supply in Orissa. 4204, 4205. 

DHAR, MR. RABINDRA NATH— 
Question re correspondence in connec- 

Hon a" the prosecution of ——. 

DIESEL ELECTRIC CARS— 
Question re— 

Purchase of —— by the Madras and 
Southern Mahratta Railway. 1282 

Use of and locomotives. 1283. 

. ELECTRIC | 
TIVES— 
Question re purchase of —— by the 

Great Indian ‘Peninsula Railway. 

1283. 

DINAPUR— 
Question 16-०८ है : 
Appointments and discharges in the 

Division of the Hast Indian 

Railway. 3079. 
Assistant Station Masters sent to 

the Railway School of Transporta- 
tion, Chandausi, for training, from 
the —— Division of the । Hast 
Indian Railway. 1985-86. 

ment of gratuity in 
i of the ४880 

2460. 
rge of railway employees 1 

departments fu tle -— 

Jnauguration of Tue crew system over 
the ——. 1069. 

Re-instatement of certain employees 
in the Division of the Bast 
Indian Railway. 2191-92. 

Re-Instatement of Mr. H. N. Sinha, 
discharged Head Master, Kast 
Indian Railway School, ——. 

1-32 
Retention of the head establishment 

clerk at —— for seven or eight 
years. 2464-65. 

‘Yermination of contracts of vendors 
in the —— Division of the Wast 
Indian Railway. 3163-65, 

Transfer of Mr. G. St... Leger, 
Transportation Inspector, ——, to 
Moradabad. 1295. 

Vendors’ contracts in the —— 
Division of the East Indian Rail 
way. 3807-08, 3948-49. 

DINING CARS— 
Question 76 introduction of Indian 

on certain Express ‘Trains | on 
the Great -Indian Peninsula “Rail 
way. 3171. 

DIRECTOR(S)— 

Question re— 
Appeals against the orders of the 
की of Farms, 2461. 
Yon-consideration of the applica- 
tions of matriculates and interme 
diates by the ——, Railway Clear: 
ing Accounts Office. 3945. 

DIRECTOR GENERAL, 
MEDICAL SERVICK— 

Question 76 recruitment of Sikhs im 
1084 

TNDIAN 

the Office of the ——. 
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DIRECTOR GENERAL, POSTS! AND 
TELEG S— 
Question re— 
Annual increments of the clerical 

staff in the Office of the 
3697-98. 

Assistants in the office of the ——. 
2529-31. 

Gertam concessions granted to the 
staff in the office of the 
2099-2101. 

Filling up of temporary vacancies of 
second division clerks from among 
the record suppliers in the Office 
of the 3170-71. 

Qualifying examination of record 
suppliers held im the Offrce of the 

3169-70. 
Recruitment of Sikhs in the Office of 

the ——. 1081-84, 1086-87. 

DIRECTOR OF PUBLIC TNFORMA- 
TION— 
Question re recruitment of Sikhs im 

the Office of the 1086-8 

DIRECTOR OF RATLWAY AUDIT— 
Question re— 
Absence of Sikh clerks in the Office 

of the a 
Communal composition of clerks and 

auditors in the office of the —— 
3371. 

DIRECTOR OF REGULATIONS 
AND FORMS— 
‘Question re— 

Duties of the . 3492. 
Post of the 1700-01. 
Posts of and Assistant —— in 

the Army Department. 282-83. 

DISABILITY (IES)— 
Question 76 existing against the 

old Oudh and Rohilkund Railway 
employees. 1721. 

DISABILITY PENSION— 
See ‘‘Pension(s).”” 

DISBURSEMENT(S)— 
Question xe —— of salaries to the 
employees in the Railway Offices in 
Burma. 2706 

DISCHARGE(S)— 
Question re— 
—— and re-instatement of employees 

om the East Indian Railway. 
2717 

—— in the Bhurkunda Oolliery. 
2861, 2720 

—— of employees on the Madras and 
suet Mahratta Railway. 

DISCHARGE(S)—contd. 
Question re— 

of one Nasib Ali of the Draw- 
ing Branch, Headquarters Office, 
North | Western ailway.  5099- 
3100 

—— of nine Deputy _ Assistant 
Controllers of Military Accounts 
1907-09. 

—— of temporary Engineers on State 
Railways. 2178-80. 

Enouiry into all cases of —— by an 
Officer deputed by the Railway 
Board. 1706. 

Report on the working of rules to 
regulate the and dismissal of 
railway employ 3353. 

Rules regulating —— and dismissal 
on the Madras and Southern 
Mahratta Railway. 3556-57. 

DISCONTENT— 
Question “7e among the appren- 

tice-mechanics in the Indian Air 
Force. 1466-67. 

DISCREPANCIES— 
Question 7e ——in the ledger books 

of the Central Publication Branch 
2722-23, 

DISCRIMINATION (S)— 
Question 7e— 
—— in the grant of passes to the 

Old Oudh and Rohilkund Rail- 
way staff. 541, 1006. 

~—— in the matter of pay and allow- 
ances in the Army Headquarters. 
1699-1700. 

DISINFECTION STATION—_ 
Question re drinking water for pil- 

6: grims at the 2396. 

DISMISSAL(S)— 
if ve rules regulating discharge 

and on the Madras and 
Southern Mahratta Railway. —5556- 
57 

DISPUTE(S)— 
Question 7९ —— in the East; Indian 

Railway . Workstiops at Luckn 
about the retrenchment. of staff. 
911-12. 5 3 

DISSENT, MINUTE(S) OF— 
Practice of sending in notices of 
amendments and ——, etc., ‘written 
in pencil on scraps of paper. 3559- 
60. 

Remarks by Mr. President that 
Honourable Member should send in 
their additional minutes or —— 
either typed or written in ink on 
foolscap size paper; otherwise the 
minutes will not be accepted. 3495. 

See also ‘“Minute(s) of Dissent.” 
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DISSOLUTION— 
—-- of the egislative Assembly 

4271-12, : 

Question “re —— of the present Legis- 

lative Assembly. 3714-15. 
See also “Hindu Marriages —— Bill” 

under “Bill(s).”” 

DISTINCTION(S) 

Question re —— petween the Oukgrove 

European school and otlier Hast 

Tndian Railway schools. 

DISTRIBUTION (8)-- 2 

Question re of the Mohan-je-Daro 

relics. 10-11, 12. 

DISTRICT INSPECTOR— : 

— Question 7e complaints against an 

‘Assistant —— of the Education 

| Department, Delhi. 6091-92. 

DIVISION (S)— : 

: Demand(s} for Grant(s}—General 

Budget— 
on the motion-that the demand 

nnder the head ‘Army Depart: 

ment” be reduded= कर 1 Rs: 300 

(Retrenchment. in defence expendi- 

ture and military policy): 1766. 

on the motion that ‘the demand 

under the head 5 ‘‘Bxecutive 

Council’? be reduced “by Rs. 100 

(Reorganisation of, the public 

* services under the proposed 

Federal Constitution). ’ 1820-21. 

on the motion that the demand 

“ander the head ‘Executive 

Council’? be reduced by Rs. 100 

(Planned Economy). 1902-03. 

Indian Finance Bill— 
on the motion § to’ | substitute 

entries under the head ‘Letters’ im 

“Schedule ~1,— proposed Hirst 

Schedule to the Indian Post Office 

Act, 1898. 2675: 
—— ‘on the miotion to amend 

Schedule (६ 2741-42. — 

—=-on the motion to amend 
Schedule 11. 2769-70. = 

Indian Penal Code (Amendment) Bill— 

—— on the motion to ‘circulate. 

OTT 
Indian States (Protection) Bill— 
— on the motion that the ques- 

tion may be put. 647. 
—— on the motion that the Bill be 

referred to a Select Committee. 

—— on the motion that the ques- 
tion be put. 5289-90. 

—— on the motion to omit clause 5. 
3464-65. 
— on the motion to amend 

Hzplanation 5 in clause 3. 3526. 
—— on the motion to omit clause 5. 

3550. 
# on the Motion to pass. B622- 

DIVISLON(S)—contd. 

Indian ‘Variff (‘Textile 
Amendment Bill— 
=— on the motion to substitute 

the words ‘three weeks’ for the 

words ‘‘ten days’? in the original 

motion moved by the Honourable 

Sir Joseph Bhore for referring 

the Bill to the Select Committee. 

Protection) 

—— on the motion to circulate. 

No. 1580 of the Schedule. 3792. 

Sugar-cane Bill— 
= — on the motion to amend clause 

Le; § 
Sugar (Excise Duty) Bill— 

= on the motion to amend sub- 

clause (1) of clause 3. 4018. 
on the motion to amend sub- 

clause (2): (i) of clause 3: 4069. 
on the motion to amend sub- 

clause (2). (1), of clause 3. 41082. 

= on the motién to amend 1087 

DIVISIONAL ACCOUNTANT(S)— 

See “Accountant(s).’’ 

DIVISIONAL INSPECTORS— 

See ‘inspector(s).”’ 

DIVISIONAL PERSON AL 
OPELCER(S}— 
Question 7e— 

Duties of the ——, on — the, North 
Western Railway.) 362 

North Western Railway -——,, Com 
ference. 75535. 

Withholding of appeals against hi¥ 
orders by the North, Wester| 
Railway, Karachi. 3726. 

DIVISIONAL SUPERINTEN 
DENT (S)— 
Question re— 

Muslim head clerks in the Office 0 
the ——. North Western Railway) 
Delhi. 1705-06. 

Persons discharged by the 
Indian Railway,  Moradabal 
1544-45, f 

Punishments inflicted for  triflint 
matters by . the ——, Eas 
Bengal Railway, Calcutta. 240 

Use of an Officer’s carriage for i 
rides under the orders of the —% 
Moradabad Division, Hast Indi 
Railway. 

See also ‘‘Superintendent(s).’’ 

DIWALI— : 
Quesion re fixation of holidays 5 
Dussehra and on proper a 
in »the United, Provinces Post 
Circle. 1278-79. 
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DOCTOR(S)— 
Question 7e— 

Arrival of —— from Germany to set 
up practice | in India. 1981-82, 

Restrict ons imposed on the 
employees of the Government of 

India Press, Simla, to see the 
in- Hospitals. 2189. 

DPOMICILE— 

Question 7९ proposal to increase the 
overseas pay and® other: allowances 
of the members of the Jmperial 
Services with a non-Asiati¢ 
2706: 

DONATION (S)— 

Question ye exemption of the Bihar 
earthquake relief —— from income- 
tax. 1788 

DOOR(S)— 

Question re cattle kept mear the back 
of quarters ~in~ Néw Delhi. 

3952 

DRAIN (S)}— 
Question re insanitary —— near rail- 

Way quarters in the goods marshall- 
ing yard, Cawnpore.” 649," 1008. 

DRAINAGE— 
Question. re. —— and. sanitation in the 

colonies: for. iiaiiway employees. 
3945. हि 

DRAINAGE WORKS— 
Demand for Grant in respect of Lrriga- 

tion fincluding Working Jxpenses), 
Navigation, Kmbaukment and 
1954. 

DRAWING BRANCH— 
Question re discharge of one Nasib 
_ Ali of the , Headquarters’ Office. 
orth Western Railway. —d09¥- 

00 

DRIVER(S)— 

Question re— 

Demotion of certain ——vof the 
nest Indian Peninsula. Railway: 

16. 
Empioyment of coolies for carrying 

the boxes of Europea and Anglo- 
Indian on tie Bast Indian 
Railway. 3627. - 

Rules for the promotion of passenger 
—— to mail —— on State) Rail- 
ways. 3174. 

DUDHORIA, MR. NABAKUMAR 
SING— 

General discussion of the General 
Budget. 1561-63. 

General discussion of the Railway 
Budget. 1010-12. 

Indian ‘Tariff (Textile Protection) 
Amendment Bill— 
Motions to refer to Select Com- 

mittee and to circulate. 2160-63. 
Motion to reduce Demand for— 

“Railway Board’? 76 Statutory Rail- 
way Board. 1128-30. 

Question 7e— 
Arrival of doctors from Germany to 

set up practice in India. 1981-82, 

Damage to the Hardinge Bridge at 
Sara on the Eastern Bengal Rail- 
way. 1368-69. 

Earthquakes in India and establish- 
ment of seismological, stations. 
1982-83, 3382. 

Indian Officers employed on 
ways. 2873 

Loss to railways due to the recent 
earthquake in India, 1368, 

Officers deputed to investigate into 
the causes and effects of the last 
earthquake in North Bihar. 2088. 

Precaution for safeguarding of life 
and property from earthquakes. 
2089. 

Purchase of Diesel electric cars by 
the Madras and Southern Mahratta 
Railway. 1282. = G 

Purehase of Diesel 
‘motives by the- G arr 

Peninsula Railway 5 
Purchase of wagons by_ the 

India: Railway. 2181-82. 5 
Use of diesel electric cars and loco- 

motives. 1283. z 

Rail- 

Resolution” re— 
Abolition of the duty on raw films. 
838 cS 

Loan for the _ reconstructi of 
गटर after the earthquake. 

DUMASIA, MR. N. 1 
Expressions of regret on the. death 

of Mr, A. Rangaswami— lyengar. 
94. > दर 

General discussion of ‘the General 
Budget. 1580-82. eae 

Indian States (Protection) Bill—~ 
Motion. to refer to Select Committee. 

499-505, 525, 526, 617. 
_ Motion to consider. 3251. 

Consideration of clause 3. 3452-53. 



Question re— 
Grievances’ of deck passengers on 

British India” Steam Navigation 
boats plying between Bombay and 
Durban. 1614 

Restrictions imposed on Mr. 3. I. 
Qureshi at 6. 

DUSSEHRA— 
Question 76 fixation of holidays for 

and Diwali on proper days in 
the United Provinces Postal Circle. 
| 

DUIT, MR AMAR NATH— 
Bengal State-Prisoners Regulation 

(Repealing) Bill— 
Motion to circulate. 932-33, 937-38. 

‘Code of Civil Procedure (Amendment) 
Bill— 
Motion for leave to introduce. 708- 

Code of Criminal Procedure (Amend- 
ment) Bill. (Amendment of Section 
491).— 
Motion for leave to introduce. 

ode of Criminal Procedure (Amend- 
ment) Bill (Amendment of Sections 
421, 422, 426 and 497)— 
Motion for leave to introduce. 708. 

Election of to the— 
Fuel Oil Committee. 482 
Standing Finance Committee for 
Railways. 3417. 

General discussion of the General 
Budget. 1658, 1662-65. 

‘General discussion of the Railway 
Budget. 1012-15, 1055, 1056. 

Girls Protection Bill- 
Motions to consider. and ~ to 

> Cireulate. 668-69. - 
Indian Bar Councils (Amendment) 

Motion to circulate. 672-73, 695, 
696, 698. 

Tudian Finance Bill— 
Motion to consider. 2428-34. 

‘Consideration. of — 
Clause 2. 2564-66. 
~~ Clause 3. 2617, 2618, 2643, 2648, 

2649. 
Schedule T. 2655. 2656, 2657, 2675- 

716. 2680. 2681-82, 2683, 2686, 2689, 
2695, 2697-98. 2723-35. 2740. 

Schedule IT. 2759:61, 2768-69. 
fjouse 5. 2770-7. 

otion to. pass. 2806 2837, a कर 2807, 

Indian Penal Code (Amendment) Bill— 
Motion to circulate. 940, 
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DURBAN— | DUTT, MR, AMAR NATH contd, 
1 Indian States (Protection) Bill— 

Motion to consider. 3246, | 
6. 3286. 

Consideration of Clause 2, 3414. 
Indian Tariff (Amendment) Bill— 

Motions to refer to Select Com= 
mittee and to Ciretlate. 162, 18% 
84 

Motion to “consider. 750-753, 754. 
Matches (Excise Duty) Bill— 

Motion to refer to Select Committee. 
3198-3200. 

Motion to pass. 4239. 
Motion to reduce Demand for— 

“©ustoms’ re grievances of the 
Hindus of Sind in the Customs 
Department. 1930-33, 1936, 

“Indian Posts and Telegraphs 
Department (including Working 
Expenses)’ ve retrenchment policy 
adopted in the Posts and Tele 
graphs Department. 2017-20. 

“Railway Board’? re— 
i i of the 

1208-10, 1214. 
Maladministration of the Railway 

Board. 1251-53. 

railway 

Question re— 
Bankura Damodar River Railway. 

369-71. 
Loss in traffic on the Bankura 
Damodar River Railway. 1371. 

Rules and regulations of _ the 
Bankura Damodar River Rail 
way. 1371. 

Question (Supplementary) re— { 
Exemption of certain Hindu clerks 

of the Railway Clearing Accounts 
Office from passing the prescribed? 
examination 3. 

Mannfacture of locomotives and 
boilers in India. 2087. 

Radio licenses in Tndia. 3360, 3361, 
3362. 

Resolution re— ‘ 
Committee of Enguiry on Agricul: 

tural Distress. 3303-06. i 
Grievances of the travelling publit 

on the Assam Bengal Railway. 

Protection of workers against ut 
employment and reduction — of 
wages, 330, 562-64. a 

Steel and Wire Industries Protectiot 
(Extending) Bill— 
Motion to consider, 1429. 

Sugar-cane Bill— i 
Motion to consider. 4138-39. 

Sngar (Excise Duty) Bill— 
Motions to refer to Select Com 

mittee and to circulate. 3067 
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eg MR. AMAR NADPH =+eneld, 
Untouchability Abolition Bul— 

Motions, to. refer to Select: Committee 
and to circulate. 101, 106, 111 
113, 115, 133, 139, 401, 427-36. 

‘Wheat Import Duty (Extending) Bill— 
Motion to consider. 1407-08; 1409, 

1419, 

DUTY (IES)— 
Quesfion re-— 
Amount paid to Government iby the 

Railway Department as, customs 

Amount paid to the Bengal Govern- 
ment as their re of the addi- 
tional salt 31. 

Assessment of excise —— of sugar. 
2454. 

Difference between the excise and 
import on mineral oils as a 
result of Burma forming a part of 
India. 

of a specific post in a particular 
establishment of the’ Army Head- 
qvarters. 1698-99. 

—— of an engine /halasi. 2467. 
—— of Deputy Postmasters or 
Deputy Sub-Postmasters. 1734. 

—— on rosaries for prayer purposes. 

Excise and import — on 
Kerosene oil, 987-88. 

Export on rice. 3006-07. 
Tmport on exposed cinemato- 

graph films. 1984-85. 
Import —— on horses. 3710-11. 
Tmnort on raw cinematograph 

films. 913-14. 
Tncome from export —— and value 

of exported articles. 2469. 
Surplus out of the salt additional 

import ——. 1 
Resolution ॥९-- 

Abolition of the 
832-41. 

Excise and import —— on kerosene 
and other mineral oils. 581-97, 
799-813. 

See also “Wheat Import (Extend- 
Ing) Bill” under ‘‘Bill(s).”” 

on raw films. 

EARNING (S)— 

Question re— 
Delay. in the. furn'shing of results 

by the Railway. Clearins 
Accounts Office 

Tnsufficient —— dne to illicit tra- 
ing on the North Westera 

Railway. 3816. 
Eg 

EARTHQUAKE (Sj— 
‘Demand for supplementary grant in 

respect of “Transfer of the Reve 
nue Surplus of 1933-34 to Fund 
for reconstruction of —— damages 
2941 

Letter from the Private Secretary, to 
His Excellency ~ the Governor of 
Bihar and Orissa conveying His 
Excellency’s thanks for Assembly’s 
expressions of sympathy with the 

sufferers. 482. 

Motion re sympathy of the Legislative 
Assembly with the sufferers in 
Bihar and Orissa. 25-29. 

Motion to reduce Demand for “Indian 
Posts and Tel hs Department 
(including Working Expenses) Te 
Measures of rel for Postal 

i vice staff in 

Question re— 
Rags of cloth for Bihar —-= sufer 

ers. at the Meerut City Raiiway 
Station. 1296. 

Commission for money orders sent 
to Bihar Relief Funds. 799- 

Damage caused by the —— in North 
Bihar and relief measures taken 
by Government. 22-24. 

in India and establishment of 
seismological stations. 19( 2-83. 
3382, 

Exemption of the Bihar —— ielef 
donations fro: ome-tax. 1788, 

Extension of tii 
of Income-tax 
area of Bihar. 

Leave given to railway staff 
shock: 

Loss to railways due to the recent 
—— in India. 1. 

Officers deputed to inve:tigate into 
the causes and effects of the last 

in North Bihar. 2038. 
Precaution for safeguarding of life 
_ and property from 89. 
Proyision of shelter to 

Railway staff at stations: 
by the ——.. 719. 

Shortage of wagons for transport 
of sugat-cane from the —— affect- 
ed area to the Neoli Sugar F. 

ae made by. Mr. Gandhi 
the cause of the ——. 

Terms of loans granted to Bihar 
—— sufferers.. 2587-9. 

Resolution re loan for the reconstruc- 
tion of Bihar after the ——. 813 
32. 
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BARTHQUAKE RELIEF FUND— 
Letter from. H.. E. the Viczrsy co1- 

yeying thanks for Assembly’s con- 
tributions to the “ 

Question re contribution to the Bihor 
1551. 

EAST aFRICA— 
See ‘Africa’, 

EAST IN Ni RATLWAY— 
See ‘Railway(s)” 

EASTERN. BENGAL RAILWAY— 
See ‘‘Railway(s 

EASTERN STATES 4G 
Question 7e— 

Expenses incurred »for establishing 
the heidquarters of the Agent to 
the Governor Gen:ral of tee 
at-Ranchi, 1615, 

Shifting of the headquarters of 
the Agent to the Governor Ger- 
eral of the —— from Ranchi to 
Sambalpur. 1614. 

ECONOMIC DEPRESSION (S)— 
Question 7@ —— in’ East tries. 15- 

ECONOMIC. EXPERT, Sj— 
— Question re British —— invited by 

-the Government of India. ~3357- 
58. 

ECONOMIC ORGANISATIONS — 
Question re employment of Indians 

on certain Inter-Empire 
2396 

ECONOMY (188)-- 
= Motion to reduce Demand for “Exec- 

ative -Couneil’” कह planned 
1847-1903. 

Question re 
Committee to enqnire into the jos- 

a2 sibilities of further —— in the 
Postal’ Department. 466. 2450. 

efiected as a result cf  th> 
adoption of the Pone Commitiece’s 
recommendations. 911. 

EDITOR(S) 
Question re non-delivery of a cable- 

gran addressed to Mr, Gandhi from 
Hee the United India, Londo. 

EDUCATION— 
Demand for Grant, ~ 2063. 
Demands for Supplementary 

2926-27. 
Question 7é 

of the blind and 
in the centrally 
areas. 3805-07 

Facilities for the of the child 
ren of the members of the Dall 
ec-Royal family residing / in 
Lucknow. 1986. 

Grant towards ‘the 
children of Railway 

deaf mutes 
admiaist-red 

cf the 
employees, 

Revival of- the —- Central Advisory 
Board of —— in India. 730. 

EDUCATION DEPTT.— 
Question re— 

‘Absence: of “Hindus-in the) gazette! 
staff of the 5 New Dalhi 
1387, 

Alleged «preferential treatment to- 
wards Muslims in the ——, Deli 
1386-87, 309: 

Complaints against an-Assistant. Dis-[ 
trict Inspector of the ——. Delhi 

3091-92. 

EDUGATION, HEALTH AND 
LANDS, DEPARTMENT. OF 

Demand for Grant 
Election of the Standing Committee 

1755 for. the 
Motion re election of the Standing 

Committee for the ——. 

EDUCATIONAL FACILITY (IES)}— 
See ‘Facility(ies)”?. 

ERFICIENCY— 
Question re— 

Criterion of —— for promotion on 
the North Western Railway. 16 
AT: i 

of railway servants, 2326¢27, 

ELECTION(S)— 
of Members to the Committe?) 

on the Ottawa Trade Agreemonti 
25. 

—— of Members to the Conrt of 
the University of Delhi. 3625 

—— of Members to the Fue, Oi 
Committee. 482. 
— of Members to the Public Ac 

counts Committee 4 
f Members to the  Stindinz 

Committee for Pilgrimage to’ t 
Hedjaz. 

5 of the ~ Central Advisory, 
Conneil 4०० Railways. pene 
—— of ‘the Fuel Oil Committe) 

207-09. 
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—— of the Public Avcounts Com- 
mittee. 202-07. 

-=— of the Standing Committee f r 
the Department of Education, 
Health and Lands. 1726. 

of the Standing Comini te on 
Emigration. 3417. 

of the Standing Conimitiee on 
Pilgrimage to the Hedjaz. 

of the Standing Committee on 
Roads. 4212 

of the Standing Finance Ccm- 
mittee, 2544 

e — of the Standing Finaaze Com- 
' mittee for Railways. 3417. 

Motion for of members to th2 
7 Court of the University of Delhi. 

3422-23. 
Motion for of the Standing 

Committee: on Emigration. 3909- 
10. 

Motion for of the Standing 
Finance Committee for Railways. 
3113. 

02 Motion re election of Members ‘for 
i. the. Centra] Advisory Council for 

Railways. -92; 
is Motion re of Members to the 
ai. Standing Committee for Roads. 

3828-29, 
Motion re of the Ottawa Trade 

‘D Agreement Committee. 3741 35. 
Motion re of the Standing 
Committee for the Department of 
Educatton, Health and J.ands. 
1435-36. 

mz} Motion 7९ of the Standing Fin- 
ance Committee. 211! 

Question re— 
— of Sir Hugh Hannay to serve 

on the Committee of the Bengal 
Chamber of Commerce, Calcutta. 
977-80. 

General _—— of the 
Assembly. 4291-02. 

| ELECTORAL ROLLS— 

Legislative 

21. a रे 
i uestion re preparation of Legislative 

Assernably —— in Sind. 3075-76. 

tee | 
ua TRIC CARS— 

See “Car(s)”’. 
_ of ee 

“Of ELECTRICIAN(S)— 
Question ze appointment of Lillooah 

‘Ac| 5 apprentices as’ —— ind = Train 
Examiners. 3823-24. 

Question re theft. of —— by Govern- 
ment servants in New Delhi. 4028 

ELECTRIC LIGHT(S)— 
Question re provicion cf an additional 

point for in. the “107 type 
orthodox quarters in _ New Delhi. 
471-72. 

ELECTRIC LOCOMOTIVES— 
See “Locomotive(s)’’. 

ELECTRIC SERVICE DEPART- 
MENT 

Demand for Grant in respect of 
working Expenses, ——. 1363. 

ELECTRIFICATION SCHEMES— 
Question re consulting fees paid to 

Messrs, Merz and Partners, Limited 
on railway 2389-2400 

EMBANKMENT. 
Demand for Grant in respect of Irri- 

gation _ {including Working Ex- 
penises) Navigation, _—— and 

Drainage Works. 1954. 

EMERGENCY C 
Question re racial discrimination in 

the matter of exemptions from 
-— _in pay in the Army Head- 
quarters. 1697-98, 

EMIGRATION. 
Election of the Standing - Committee 

on 

Motion for election of the Standing 
Committee on ——. 3009 

Question re— 
Putting in of Indians on the Quota 

Basis inthe American —— Act. 

Re-opening of non-recruited assisted 
—— to Malaya. 711. 

EMIGRATION—EXTERN AL— 
Demand for Grant. 2065 
Demand for Supplementary 

295: 
Grants. 

EMIGRATION—INTERNAL— 
Demand for Grant... 2065, 

EMOLUMENT(S)— 
Question re reduction in the d 

in-the. number of Traffic Ins- 
pectors. 1301, 

EMPLOYEE(S)— 
Motion to reduce Demand for ‘Reil- 

way Board’’ re condition of State 
Railway Press ——. 1359-61 

Question re—~ 
Action ~ taken on the memorials of 

the —— of the East Indian and 
Eastern Bengal Railway Presses. 
37. 
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EMPLOYEE(S)—contd.
 

Question re— 
S 

Amendment’ of appeal yules appit- 

cable’ to railway 4208-09. 

Appeals by railway 3817 

Appeals from the —— on the 

Indian Railway. 2102. 

Appeals sent to Fis Excellency the 

Viceroy by railway 2863-64 

Application -of the revised sales of 

pay to the Army Headquarters 

Best 

‘Assistance for children of Indian 

Railway. receiving education 

in the Aligarh and Benares Hindu 

Universities. Al 

Casual leave ‘admissible to the —— 

of the Government of India 

Presses. 2185. 
City allowance for railway —— 

drawing to special allowance for 

working in the Madras City Area. 

998-09. 
Classification of 
astern Bengal Railway as 

ferior servic =p fe 

0796४ ad ority list of (State 

Bailwav ——. 1301-02. 

Differentiation in the leave salaries 

of Government’) ——. 47 -3. 

Disabilities existing against the 

old Ondh and Rohilkund Rai’ wiy 

5-5५ 172: 

Journeymen on the 
ia- 

Disability pension to Mil tary —— 

se 00000 diving the Great War- 

9098. 2182-83. 2549, 2008, S101- 

05. 3111. 
Discharze of 

and Southern Mabratta 

1872. 

Discharve' of railway —— in certain 

Departments in the Dinapar Divi- 

sion, 1396. 
Drainage and 
colonies for Railways. 3941: 

<== in Railway Accounts Offices 

qualified for the posts of Account- 

=i on the Madras 
Relw y- 

tanitition in the 

ants. 3093. 
Exemption of postal in Bihar 

from the emergency cut in pay 

2868-69. 
Grant of mileage allowance 89 rail- 

ee way, —— 

“Grant: towards the edveation’ of ‘the 

puudiee of Railway’ ——- - 

railway 
n of military 

Great War. 

Issue of loans by 
iTeave: and: peist 

| »  invilided’ déiring® 116: 
: 32, 54243: 

Memorial from ९6४४॥- --+८ of the 

Bast Indian and- the: Hystera 
ti Bengal Railway: presses. 35: 
= = regarding pay and: | 
ances of railway ——. 17228. 

EMPLOYEE(S)-—condd. 
Question 7e— 

‘Misuse of privilege passes by certain 

of. the. North Westen Rail- 

way. 1004, 

New scalés of! pay for subordinate 

railway’ ——: 999-10 

Non-recognition of services rendered 

during | the Grent, War by, the 

East’ Iidian Railway ——. 2C 93: 

Payment of enhanced benefits) to 

retrenched railways—: 910. 

Privilege pass for the™ father of a 
railway 2092: 

Promotion of railway subject 

to the passing, of the Walton 

Training School examination. 

3802. 

Provision: of motor. bus service) for 

the children of the railway 

122: 
Quarters allotted’ to" the 

tovernment ० India 

Simla, 2184: 

Recess allowed to Muslin postal 

to offer Friday prayer: 9534-35. 
of temporary —— ip: 

(Govertiment’ of “India 

offices. 1556, 

Refusal of Medical aid to railway 
——. 1718 

of the 
Press, 

Reitistatement of “certéin —— in 

the Ditiapur Division of the Bist 
Tndian’ Railway. 2001-92. 

Re-instatement of certain of 

the. East’ Indian Railway. 2099: 

tement of vetrenched- rail: 

way ——. 1301. 
Report on the working of rules 

regulate the discharge and dis 

Mhissal of railway 3853. 

Resolution passed by the of the 

ast Indian. and Eastern Bengal 

Railway Presses. 36. 
Restrictions imposed on the of 

the Government of India Press, 

Simla} to 568 thé’ Doctors in Hoe 
pitals; 2184. 

Rules for recognition by Govern 
ment of Associations” formed by” 
their ——. 2102-03. 

Services of railway —— prosecitied’ 
for criminal offences but found 
not guilty. 3354-551 

Supply of rules; relating to thelr 
duties, to the railway: in: the 
Moradabad » Division of. the: Hast 
Tndian Railway. 1071, 3827. 

Time limit for forwarding, appeals 
of railway ——. 8-66. 

Unions’ of-Governnient’ servantaatd 
| os Jrailway- 2090) Resa 

| 
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EMPLOYEE(S)—coneld, 
Question re— 

Utilisation of the Railway — Staff 
Benefit Fund for relieving the dis- 
tress of railway —— and - their 
families due to ‘retrenchmen‘ 
907, 2636 

Question 7re— 
Non: of ex-Army men on: State 

Railways. 913, 
Reduction of the statutory maximum 

of hours of permissible 
ailway servants! in” a week. €07- 

08. 

EMPLOYMENT. HOUR(S) OF— 
See ‘Hour(s) of Employment’?. 

ENGINE(S)}— 
Question re purchase: of: —— im the 

cheapest market, 2087-88; 

ENGINE K 
See “Khalas: 

LASI— 

ENGINEER(S)— 
Question re— 

Appointment, of Indian —— as tem- 
porary in the, Military. Engi- 
neering. Service,|| Avmy, Headguar- 
ters. . 3979-80, 

Dis e of temporary. —— on 
State. Railways, .2178-60. 

Nature. of work: advised: upon by 
2 Messrs: Merz, and Pantnéers as 
: Consulting toothe Railways of 

India. 2399. 

ENGINEERING’ BRANCH— 
7 Question re— 
-) Comparative strength ० different 

communities i certain’ grad=s- of 
e the’ “——of (४6 Pimjab" and 
॥ North-West Frontier Postal 

Circle, 1297-98 
—— of the Telegraph Dey artment. 

1376, 

GINEERING DEPARTMENT— 
va Question re— 

Lower gazetted service appointments 
od sanctioned for the of the 
Fl Great Indian Peninsula Railway. 

2321-22. 
afr Re-instated cx-strikers in the —— 
he} of the Gteat Indian  Peéninsula 
ist Railway at Nagpur. 

atment of an striker in tye 
als -— on the Great Indian Pénin- 

 sula Railway: at- Nagpur’ as\ 8 
= new entrant) on ré-instate- 

ment.  3480:81, 

ENGINEERING DIVISION= 
Question re’ non-obsérvance 

third vacancy 
pindi, ——, 

of the 
tule in the Rawal- 

75-76, 

ENGINEERING OFFICER(S; 
Question re appointment of as 

Postmaster General in the  Peagal. 
and’ Assam Circle. 4260. 

ENGINEERING SERVIGE— 
Question’ 76 appointment of Indian 

Engineers ag temporary Engineers 
in the Military ——, Army Head- 
quarters, 3079-80. 

ENGINEERING SUPERVISOR(S)— 
Question re recruitment of —— in the 

Posts and Telegraphs Depart 
ment. 1710, 

ENGLAND— 
Question re— 

Age limit for 
compr itive 
Trdian Civil 
and in 

Ban on= Indian ‘students* from join- 
ing the University ‘Training 
Gorpis® in” —=, 2171: 

Clerical employment for civilians 
in the’ departments of the’ War 
Office in ——. 1692. 

Rates of pay diawn bythe divil 
service clerical perzonnel in’ the 
War Office’ in --+ 1692-95: 

ENQUIRY (1ES)— 
Question re— 

into all cases of “discharge “hy: 
an Officer deputed by the Rail- 
way Board. ~ 1706. 

—— into the administration of the 
Railway School of Transportation, 
Chandausi. 1294, 

appearing at the 
examination for 
Service in» India. 

1722, 

Resolution ve Committee of —— ow 
Agricultural distress. €41-46. 

ENROLMENT(S)— 
Question re— 
— of auditors: 245455 ५ 
—— cf new entrants* in’ Army 

Headquarters in the? India 
Corps: of Clerks, 1530: 

ENTERTAINMENT(S)— 
Question re grant 1707 the” Railway 

ff Benefit Fund for* recreation 
and ——. 3938-39. 

ESTABLISHMENT BRANCH 
ti representation” of “Muslims: 

bees hi peas of ite Ofhee Of: the 
Chief Medical’ ~ Officer: Nort! 
Western’ Railway: 1003)” 
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ES
 CLERK— 

Question re retention of the head. ——- 

clerk at Dinapur for seven | oF 

eight years. 

ESTABLISHMENT SECTION(S)— 
Question _re— 

Classification of the posts of Ga-et 

ज ted officers and Superintendents 
of —— and Administration S:2c- 

tions of the offices under . tt 
Anditor General as tenure posts. 

1078 
Muslims in charge of —— or Ad- 

"ministration Sections in the Ac 

counts and Audit Offices. 1078 

ef 
jestion re— 
= Company of Artificers. 32. 

Use of a —— Company of Artillery 
in the Bhutan War. 31-32. 

EUROPEAN(S}— 
Question re— 

Alleged beating of Haj pilgrims by 
a —— at Bombay. £007 

Employment of. coolies for carrying 
boxes of —— 0. Anglo: 

Indian drivers on the East Indian 
Railway. 3627. 

Indian and —— Railway Schools. 

Muslims, —— and other non-Mus- 
Jims in certain cadres of the 
North Western Railway. 1959. 

Restriction of overseas yassages to 
— under the Lee Concessions. 
18. 

_ Supersession of Indian Assistant 
Station Masters by and 
Anglo-Indian guards on the E st 

dian Railway. 3106-07. 

EUROPEAN SCHOOL— 
‘Question as expenres of the Ca‘grove 

See also ‘‘School’’. 

EXAMINATION (S)— 
Question. .re— 

Abolition of competitive —— for 
admission to the Indian Medical 
Servi 729. 

Age limit for~ ap 
competitive. —— wears dian Civil 
Service in India and in Englan 

Announcement of the number of 
vacancies for the Public Service 
Commissi 2462. 

EXAMINATION (S)—contd. 
Question re— 

for Inspectors in the Punjab 
Postal. Cirele. 2873. 

— for recruitment in the Govern- 
ment. of India Press, New Delhi. 
1377-80. 

— for recruitment to the Indio 
Audit and Accounts | Service. 

for recruitment to the upper 
division held by ‘the Deputy Ac- 
countant General, Po:ts and Tele- 
graphs. Delhi: 1988, 2726. 

for refresher courses in tha 
Moradabad Division of the 7४85 | 0) ह 
Indian Railway. — 20! 

held for promotion of ४० tal 
clerks .to. the lower selection 
Grade. 2077-78. 

— in Gurmukhi held by the Post- 
master General, Lahore. 23€6. 

Exemption of certain Hindu cleris 
of the Railway Clearing Accounts 
Office from passing the prescribed 

3941-43. 
Exemption of certain per-ons in ६13 

Railway Clearing Accounts Office 
from passing the Appendix D 

1 ~ 1705. 
Exemption af permanent Govern- 

ment servants from appearing 
before a Medical Board for the 
Indian Audit and Accounts Ser- 
vice 3071 1 

Gran; of increments बाते exemption 
from passing any to the o 
cials of the sorting oilfices, Madras 
General Post Office. 1399. | 

Grievances of the ‘selection grade 
officials of the Posts and Te'e- 
graphs Department. who passed 
the old Inspectors’ —— held 
before 1928. 

Leave facilities to clerks in _ the 
Railway Andit Department to 
prepare for the Railway Subordi- 
nate Audit Service ——. 3263 

Pass marks in optional sub-ects of 
the Appendix ‘D’ —— of the 
Railway Accounts _ Department. 

Training School a 

recruitment. of ministeria! estab. 
lishment for the Goveramen, of 
21% Offices held in 3925. 2462 

8 Qualifying —— for» readers’. past 
the Government of India Press 

New Delhi. 1785. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES: 61 

EXAMINATION (S)—coneld. 
Question re— 

Qualifying —— of record ‘suj plier: 
held in the Office of the Director 
General, Posts and  Teleyraphs 
3169-70 

Successful candidates sf the Public 
Service Commission ——-. held in 
1926. 1539-41 

EXAMINER(S)— 
Question 76 consolidated allowance of 

the Travelling Ticket —— on the 
East Tndian’ Railway.” ©1070: 

Q re stoppage of further -- — 
at Mohenjo-Daro. 11 

EXCISE— 
Demand 16 Grant. © 1954, 

and import duties on k 
oil. 987-88. 

EXCISE DUTY(IES)— 
Question re assessment...of —-— of 

stigar. 
Resolution re on motor spirit for 

the purposes of road development 
4252-54, 4272-4320. 

See ‘Matches (——- Bill” under 
“Bill(s)"? 

See “Mechanical Lighters (——) Bill” 
under ‘‘Bill(s) 

See “Sugar (——) Bill” under 

See also “Duty(ies)’”’ 

EXECUTIVE COUNCIL— 
Dematid for Grant. _ 1767 
Motion to reduce Demand for— 

‘ १? re Federal finance. 1767-85. 
Necessity of expediting ‘the Consti- 

tutional “Reforms. 1521-45. 
Planned economy. 1247-1903. 
Reorganisation of the public ser- 

vices der the proposed Federal 
Constitution. 1793-1821, 

EXECUTIVE OFFICER(S)— 
* Question re— 

Alleged defiance by the of the 
decisions made by the Ambala 
Cantonment Board. 1000-01, 2397. 

Alleged influence of the Northern 
Command on the of the 
Ambala ‘Cantonment Board. £93. 

_ Appes's détained by. the —— 
* Ambala Cantonment Board. 99798, 
Demolition of alleged encroachments 
or unauthorived construe ions by 

the , Ambala Cantonment 

tions of the Cantonments Aict by 
the ——. 1000, 3008. 

EXECUTIVE OFFICK(S 
Question re— 
Appointment of a retired High 

Court Judge to high —— 

EXEMPTION(S)— 
Question re— 

of certain Hindu clerks of the 
Railway Clearing Accounts Office 
from passing the prescribed exa- 
mination. 3941-43. 
—— of certain — persons in the 
Railway Clearing Accounts Office 
from passing the Appendix D 
Examination. 1705. 

Grant of increments and —— from 
passing any examination to ~the 
offici of ‘the sorting office, 
Madras General Post Office. 1390. 

EXERCISE(S)— 
Question re provision of facilities for 

the recreation and of the Rail- 
way staff at Cawnpore. 539. 

EXODUS— 
Question re cost of the Simla —— 

EXPENDITURE— 
Question re— 

on the move of the Military. 
Accountant — General’ Office. 
3701-02. 

Foreign’ mail work and reduction in 
. 2321. 

Income and —— of .certain Post 
Offices. » 4030. .;. 

Income and —— of each Postal 
Cirele.. 4271, F 

EXPENDITURE —IN.~ ENGLAND— 
HIGH COMMISSIONER |= FOR 
INDIA— 

Demand for Grant. 2059! : 
Demand for Suppleméntary- ~ Grant. 

5. : 

EXPENDITURE IN | ENGLAND— 
SECRETARY OF STATE FOR 
INoie es 2 ee 

Demand. for Grant, 2069, 

EXPENDITURE ON RETRENCHED 
PERSONNEL CHARGED TO 
CAPITAL— - 

Demand for Grant. 2071. 
Demand for “Supplementary Gren 

_ 2947-48. 

EXPENDITURE 00 RETRFNCHED 
PERSONNEL CHARGE 0 
REVENUE— 

Demand for Grant: 2067 
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IND’ 

PENSE(S)— 

ee = of ४४४७-०५ Qakgrove 

Furopean School: 265-66; 2165-66. 

ERIMENTAL CHECK— : 

a on re over’ the travelling 

ticket examiners work on the: Hast 

-Tndian Railway- 1002-03. 

EXPORT(S)— 
estion Té— > BE 

- of gold from India. 1277. 

— of santonin from India to 

foreign countries. 

—— of santonin from India to 

Japan. 3801. 

Sale of: steel scrap for —— to Japan 

“py, the North Western Railway- 

3107-10. 
Value of Indian and imports 

to and from Japan. 285. — 

Value of Indian and imports 

to atid from Japan: during 1933. 

1589. 

EXPORT DUTY— 
Question..7¢— 

_ = on rice. 3006-07. 
on skins. 4023-24. 

Tneome from —— and _value of 
exported articles. 2469. 

EXPRESS(ES)— 
“Question Te— 

‘Acceleration of the speed of the 

= 90 Down on the East Indian 

Railway. 137-74, 4260. 
Running of the Grand Trunk ——\ 

between Madras “and Delhi. 285- 

taty-867 
Sale of news sheets to passengers 

travelling by the Grand Trunk 
at’ Nagpur and Itarsi. 1076- 

EXPRESS TRAINS— 
~ See’ ‘Train(s)"’. 

EXTRA\ 
_AGENTS— 

Motion to reduce Demand for ‘Indian 
Posts and Telegraphs Department 
(including Working Expenses)” 76 
condition of . 2035-4 

te DEPARTMENTAL POST 

. OF FICE(S)— 
See “Post Office(s)’”’.— 

EYE SIGHT— 
- Question re— 

Station Masters and | 
Station Masters having defective 
— on ‘the North Western Rail- 
way. 1071) g 

Treatment of imperfect —— with 
the use of glasses. 1296-97. 

DEPARTMENTAL 

F 

FABRICS— a 

Reduction of duty on [Discussed 

under. the Indian - Tariff (Textile 

Protection) Amendment Bill]: 3684- 

96. 

FACILITY (188)-- 
Question re— 

Edueational given to the child- 

renot the subordinate employees 

on the East’ Indian Railway. 5 

Proyision of for. passt 
the Powerpeta Railway 

2458-59. 
Provision of for the recreation 

and exercise of the Railway staff at 

Cawnpore. 539. 
Hosiery in India. 479. 
Request by the Raja Saheb of Pari- 
kud for. help to start a. salt 
on the Chilka Lake: ~ 4204-05. 

Shortage of wagons for transport of 
sugar-cane from the rthquake 
affected area to the Neoli Sugar 

3085. 

Station. 

FACTORIES BILL— 
See “Bill(s)’. 

FAMILY (IES)}— 
Question 76 utilization of the Railway 

Staff Benefit Fund for relieving the 
distress of Railway Employees and 
their due to retrenchment. 
2636. 

FARES— 
Question re-reduction in —— of buses 

in Delhi. 1283-87. 

FARIDPUR— 
Question ve construction of the 

Railway Station .on the Hastern 
Bengal Railway. 214. 

FARINA— 
Duty on starch and —— (Discussed 

under the Indian Tariff (Textile Pro- 
tection) Amendment Bill). 3670-71. 

FARM(S)— 
Question re— 

Appeals against the orders of the 
Director of 2461. 

Vacancies in the grade of Managers 
and Supervisors of 2461-62. 

FAZAL HAQ. PIRACHA, KHAN 
SAHIB SHATKH— 
Election of —— to the Central Advi- 

sory Council for Railways. 3625. 
Indian Finance Bill— 

Motion to consider: 2435-37. 
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क्‍ HAQ PIRACHS, KHAN 
SAHIB SHAIKH—contd. 
Indian Finance Bill— 
Motion’ to reduce Demand for “Rail- 

way Board’? regarding Muslim re: 
presentation in» railway services. 

8-60. 
Question re— 
Running of through compartments 

between Lahore and Malakwal. 
1702. 

System of recruitment of Permanent 
Way Inspectors on the North 
Western Railway. 1701-02, 3112: 

FAZILKA-KOTKAPURA SECTION— 
Question re conversion of the of 

the Bom Baroda and Central 
India Railway into a broad gauge 
yailway. 3712. 

FUDERAL CONSTITUTION— 
Motion to reduce Demand for “Execu- 

tive Council’ re reorganisation of 
the public services under the pro- 
posed 1793-1821 

FEDERAL FINANCE 
Motion to reduce Demand "for “Execu- 

tive Council’” 1767-85. 
Question r2— 

seussion ef the new rates of pay 
with the all-India  Railwaymen’s 

before enforcing them. 910. 
Equality in treatment of the Indian 

2 Association and the Indian 
ng ——. 464 "5 

FEH(S)— 
Question re consulting —— paid to 

Messrs. Merz and Partners, Limit- 
ed, on railway electrification schemes. 
2399-2400. 

FEMALE(S)— 
Question re provision of an intermed- 

jate class waiting 7007 for at 
Katka. 470-71. 

FEROZEPORE-LUDHIANA SEC- 
TION— 
Question re trains, etc., on the —— of 

3711- ute North Western Railway. 

FEROZSHAH ROAD— 
Question re defects in certain quarters 

on the -—— New Delhi. 2707-08. 

FERRY STEAMER(S)— 

| FILM(S)— 
Question re= 

Import duty on’ exposed cinemato- 
graph 1984-85 
Import oy on raw cinematograph 

4 

Resolution! re abolition of the duty on 
raw ——. : 832-40. 

FINANCE— 
Motion to reduce Demand for “‘Execu- 

tive Council’ re Federal ——. 1767- 
385, 

Question re Financial Adviser, “Posts 
and Velegraphs, and Deputy Direc- 
tor General of . 137. 

FINANCE BILL— 
“Indian - * under “Bill{s)”. 

NANCE COMMITTEE— 
Election’ of the Standing ——,) 2544. 
Motion for election of the Standing 

for Railways. 3113 
Motion re election of the Standing 

2112. 

FINANCE DEPARTMENT— 
Demand for Grant. — 2060. 
Demands for Supplementary Grants. 

2914-19. sd 
Question 7९ wheat eaters and rice eat- 

ers in the and in the defence 
forces and police. 2867. 

NCIAT; ADVANTAGE(S)— 
““Advantage(s)”’. 

NCIAL ADVISER— 
Question: re - Posts and ‘Telegraphs, 

and Deputy Director General of 
Finance. 1575. Te 

FINE(S)— = 
Question re imposition of —— on staff 

on the East Indian Railway. 2464. 

FIREMAN (EN)— 
Questioa re’ appointments of —— at 

Bulsar on the Bombay, Baroda and 
Central India Railway. 37:78. . 

FIRST. ASSISTANT MASTER— 
See “Master(s) 

FIRST INFORMATION REPORT— 
Question re alteration in 

ed at the Government ilway_ Police 
Station at Shamgarh in Central 
India. 3110-11, = 

FLOOD(S) 
re— Question re tenders for conve of 

Mails by Konkan 2727. 
“Steamer(s)’’. 

FESTIVAL DAYS—- 
Question re declaration of certain —— 

as telegraph holidays. 1710-11. 

See also 
Damage done by the Tangri —— to 

the houses of the Saddar Bazar, 
Ambala. 998-99. 

Damage from —— suffered by the 
Rohtak and Gurgaon. districts. 
1615-14. 

Sean eee ae 5 
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FLYING 8 UADS— 

a Question हट {introduction of ४1०, 8. stem 

of ——— on the Hast Indian Rail way. 

1396. १ 

FOG SIGNAL(S)— 
पु 

Question #९ used on मन cf 

the Moradabad Division of the East 

Indian Railway. 1295. 

AND. POLITICAL DE- 

Tex 
FOREIGN 
PARTMEN i 

Pemand for Grant. 2059. 5 

Question re strength of superior offi- 

¢ers in the: 554. 

| FOREIGN COUNTRY(INS)— ० 

‘Question re export of santonin. from 

Tndia to ——. 3001. 

FOREIGN MATL— ¥ 

Question.re work and reduction 

expenditure. 2321. 

w 

FORBIGN RICE— 
See ‘Rice’. 

FOREIGN SALT— 
See ‘Salt’’. 

FOREIGN TELEGRAMS— 
See ‘Telegram(s)’*. 

FORFIGNER(S}— 
Question re— = 

ie 2 Applicability of, different laws for 

= the trials ot British Indian sub- 

jects and ——- in Indian States. 

537-38. 
Ayrangenients for the Boarding and 

lodging of detained in India. 

3076-77. 

FOREST— 2% : 
Dem: Grant. 1954. 

FOREST CAPITAL OUTLAY— 
for Grant: i 

FORM(S)— ~~ 
Question re— is 

Posts of Director and Assistant 
Director of Regulations and —— in 
the Army Department. - 282-83. 
ting of extravagant ——. 3380. 

ion — eases in the Kalighat 
Post Office. 3935. 

FREE TRADE—_ 
“Remarks by Mr. President that the 

discussion of the Match (Excise 
Duty), Bill is not the “occasion 

to review the general policy of the 
Government of India in regard to 
—— and excise. 2186. * 

FREIGHT (S)— 
Question re— 

on rice from 
2333-34, 

Patna to Delhi- 

on. wheat and ‘tice between 

Tiyallpur and Calcutta. 2332-35. 

Sureharge on coal . 463-64. 

FRIDAY PRAYERS— 

See “Prayer(s)” 

FRUIT(S8)— 
culture 

Question re promotion of i 

and marketing in India, 715 

FURL 01, COMMITTEE— 

Election of the ——. 207-09. 

See ‘*Committee(s)’’- 

FUNCTION(S)— 
Question re 

forms Office 

and status of the Re- 
3366-67. 

FUND(S)— 
Letter from” H.~E. the Viceroy con- 

veying thanks for Assembly's” con- 

tributions to the Earthquake ‘Relief 

. B2T! 
Question re— 
Commission for money orders 

to Bihar Earthquake Relief 
796-98. 

Depreciation of the Posts and 
Telegraphs Department and Capit 
al advanced to that’ Department 
for Capital Outlay. 477-78. 

created from the personal, pro- 
4 perty of Raja Raghoji 111. - 4266. 

Railway staff Benefit —— Rules. 
906-07. 

ae for medical. purposes 

Utilisation of the Railway Staff 
Benefit —— for relieving the dis- 
tréss of railway employees and 
their families due to retrenchment. 
907, 2636. 

Working of the Stafi Benefit —— | 
Rules, 917. 

Working of the State Railway Pro- | 
vident_ —— Scheme. 

FUNDAMENTAL RULES— 
Question re— 

Applicability of the. to the 
European and Indian Hast Indian 
Railway Schools. 1552. 

Enforcement of the and Supple — 
mentary. Rules, etc., in the) Posts | 
and Telegraphs Department. 1993. 

FURNITURE— 
Question re purchase of ——, etc., by | 
ie | Central Publication Branch. 
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GAMBLING— 
Question 7e convictions for 714. 

GANDHI, MR.— 
Question 7e— 

Non-deliyery of a cablegram 
addressed to from the Hditor, 
the United India, London. 8, 9. 

Statement made by about the 
cause of the earthquake. 3929-30, 

5 GANPATI SINGH,-MR.— 
Question’ 7e membership of -—— of the 

Unit Advisory Committee of the 
Bombay Grenadiers, Ajmer. 4356. 

GAS— 
Question 7e smoke of from. mono 

casting machines in the Government 
of India Press, New Delhi: 992 

GAZETTED HOLIDAYS— 
See ‘‘Holiday(s)’’. 

GAZETTED OFFICER(S)— 
See ‘‘Officer(s)’’. 

GAZETTED STAPF— 
Question re absence of Hindus in the 
—— of the Education Department, 
New Delhi. 1887. 

GENERAL BUDGET— 
See “Budget / General’. 

GENERAL DEPARTMENTS— 
Demand for Grant in respect.of Work 

ing Expenses—Expenses of —— 
(Railways). 1563. 

GENERAL ELECTIONS— 
See ‘‘Election(s)’’. 

GENERAL POST OFFICE—- 
See ‘Post Office(s)” 

GENERAL SERVICE TELEGRAPH- 
Ists— 
“See “Telegraphist(s)’’. 

GEOLOGICAL SURVEY— 
pend for Grant. 2062. 

for Suppl try Grants. 
2926. 

GERMAN Y— 
Question re— 

Arrival of doctors from —— to set 
up practice in India. - 1981-82 
au ; हि 

Tnfinx of medical practitioners from 
> etc., in Bombay. . 3088-90. 

Treatment meted to Indian students 
in —, 1390. 

GIDNEY. 
IN: 

GHUZNAVI, MRiiA. H— ie 
Certain report of the proceedings of 

the Legislative Assembly issued by 
the Associated Pres 30. 

General discussion of the General Bud- 
get. 1637, 1656, 1674-77. 

vial Bank.of India (Amendment) 

Motions to consider and to recommit 
to Joint Committee. 

Indian Finance Bill— 
Consideration of clause 3. 9618-22, 
Motion to pass. 2807, 2821, 2822, 

2825, 2885-40, 2843. 
Indian States (Protection) Bill— 

Motion to consider. 5224. 
Indian Tariff (Amendment) Bill— 

Motions to refer to Select Committee 
and to circulate. 158-65, 182. 

Motion to consider. 760-61, 762-64, 
767, 768,. 772 

Consideration of— 
Schedule. 773, 77981, 849, 857, 

858, 863-64, 865, 870. 
Clause 5. 873-74, 876, 878. 
Motion to pass. 894, 895, 896. 

Indian Tariff (Textile Protection) 
Amendment Bill— 
Motions to refer to Select Committee 

and to cireulate. 2126, 2206, 2216- 

Moti तन 10 enlace: 

3646, 3655-57. 
Consideration of— 

Schedule. 3678, 3684, 688, 
3744-45, 3751, 3752, 3761-65, 3770, 
3776, 3793, 3794, 5830, 

Clause 4. 384: 4. 
Matches (Excise Duty) Bill— 

Motion to consider, 4221-23, 
Motion to pass. 4241-42, 4245. 2 

Motion to reduce Demand for “Rail- 
way Board’’ 7¢ unreasonable rates. 
1329-31, 

Question. ve hosiery factories in India. 

Resolution re. Excise Duty on motor 
spirit for the purposes.of road deve- 
lopment. 4307-08. 

LIBUT.-COL. SIR 

Election of —— to the 
sory Council for Railways. 

Expressions of regret on the death of | 
andit Shamlal Nehru. 

General discussion of the General 
Budget. 1569-75. 

General discussion of the Railway 
Budget. 1022-28, 1053, 1055, 1056, — ET 3 

Indian Finance Bill— _ 
Motion to consider. “2378. 

Motion to reduce Demand for— 
Army Department” —re— * 
Retrenchment in defence expendi- 
ae and Military polic: 742- 
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ss GIDNEY, LIEUT.-COL. SIR 

~ HENRY—contd. 

Motion to reduce Demand for—contd. 

“Customs” re grievances of the 

Hindus of Sind in the Customs 

Department. 1934-35, 1943, 1946. 

“Executive Council’ re Planned 

economy. 1888. 

Reorganisation of the public services 

under the proposed Federal Con- 
stitution. 1795, 1803-06. 

Indian Posts and Telegraphs Depart- 

ment (including Working Expens- 

~ 6७)" re Paucity of Muslims in the 
services. 1958-61, 1964, 1968. 

Retrenchment policy adopted in the 

Posts and Telegraphs Department. 

9003, 2007, 2011-14, 2026. 
“Railway Board’’ re— 

Tndianisation of the railway ser- 
vices. 1197, 1199-1200, 1203, 
1204, 1208, 1209, 1210, 1212. 

Statutory Railway Board. 1138-40, 
> 1150, 1152, 1174, 1175. 
System of appeals. 1547-50, 1356. 

Oath of Office. 457 
== Question re— 

Deputation to the Railway Board re- 
garding the ratio on posts to be 
held by the East Indian Railway 

and old Oudh and Rohilkhand 
~ Railway Officers. 3176-77. 

~~ Discharge of temporary Engineers on 
State Railways. 2178-80. 

Employment in the wireless service 
under the control und administra- 

tion of the North Western Rau!- 
way. 1268, 3629. 

= Filling up of vacancies in one divi- 
‘sion on the East) Indian Railway 
from other divisions. 

Tilicit importation of arms and am- 
munition into India, 1288-89. 

“Lower g: d service appointm 
‘sanctioned for the Engineering De- 
partment of the Great Indian 
Peninsula Railway. 2321-22. > 

ie gazetted service on railways? 

Officers of the lower gazetted service 
tate Railways. 2180-81. 

ay of Indian State Railway Ser- 
vants. 1288. 

Posts declared surplus by the Chief 
55 ercial Manager, Claims, East 

ndian Railway. 
romotions in certain grades on the 
Lucknow and Moradabad Divisions 
oe the Hast Indian Railway. 1550- 

Rates and Claims offices of the Com- 
mercial Department on the East 
Indian Railway. 3175 

छः 

GIDNEY, LIEUT.-COL. SIR 

HENRY—coneld. 

Question re—contd. 

Representation by a recognised La- 

bour Union of the grievances of 

its members to the Agents of State 

Railways. 2171-74. z 

Retrenchment on State’ ‘Railways. 

2174-78. 

Rules for the promotion of passenger 

drivers to mail drivers on State 

Railways. 3174. = 

Seniority of subordinates officiating 

in the ‘ransportation) Inspector's. 

grade on the Hast Indian Railway. 

3175. 
Strength of the Telegraph Depart- 

ment on State and Company- 
managed Railways. 1287-88. 

Surplus posts in the Oflice of the 

Deputy Chief Commercial Manager 

Claims, East Indian Railway. 

3174-75. 
Question (Supplementary) 7e— 

Differentiation in the leave salaries 
of Government employees. 475. 

Forced station service telegraphists. 
1708-09. 

Manufacture of locomotives 
boilers in India. 2086. 

Purchase of engines in the cheapest 
ti 

andi 

mar. os 

- Soldier and lady clerks in the Army 
Headquarters. 1696. 

at Deoli front Suffering of a de 
leprosy. - 468, 469. 

Resolution ve protection of workers 
against unemployment and reduction 
of wages. 560-62, 566, 567. 

GILGIT— 
Question ve Muslims recruited in the 

Leh and postal sub-divisions in है 
the Kashmir State. 3375, : 

GTRL(S)— 
Question 7¢ appointment of Christian 

—- as telephone operators in. the 
Agra Telegraph Sub-Division. 2106, 

GIRLS PROTECTION BILL— 
See ‘Bill(s)’’. 

GLANCY, MR. 8. J.— रु 
Indian States (Protection) Bill— 

Motion to refer to Select. Committee. 

Motion to consider. 
Oath of Office. 1, 3005. 

GLASS INDUSTRY— 
Question re— 

Action taken on the Tariff. Board’ 

3273. 

Report on ——. 995-96. 
Protection to the window ——. 

GODHRA— 
uuestion 7e resolutions passed by the 
“Muslims of ——. 3095-96. 
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GOLD— 
Question re -—— exported from India. 

277. 

GOLDEN ROCK, WORKSHOPS— 
See ‘‘Workshop(s)”’. 

GOODS— 
Question re— 

Value of 
285 

imported from Japan. 

Value of —— imported from Japan 
during October to December, 1933. 
1389-90. 

GOODS MARSHALLING YARD— 

Question re— 

Insanitary drains near railway quar- 
ters in the Cawnpore. 539, 
1005 i 

Provision of a school near the Indian 
Railway colony at the , Cawn- 
pore. 538-39, 2111. 

GORAKHPUR— 
Question ve Nirvana statue of — Lord 

Buddha at Kasia in the Gorakhpur 
District. 3941, 

GOUR, SIR HART SINGH— 
Appointment of to the Committee 

on Petitions. 544. 
Girls Protection Bill— 

Motions to consider and to circulate. 

Demand for Supplementary Grant in 
respect’ of ——. 
Loans and Advances bearing Interest. 

2955, 2959, 2964, 2979 

Expressions of regret-on the death of 
Mr. A. Rangaswami Iyengar. 

492. 
Mr. R. T. H. Mackenzie. 2526-27. 

Indian Bar (Amendment) 
Bill— 
Motion to: circulate. 674-78, 685, 

6 

Councils 

Indian Criminal Law Amendment 
Bill— 
Motion to consider. 704-05. 

Indian Finance Bill— 
Motion to consider.- 2472-79, 2495, 

2496, 2503, 2504. 
Consideration of— 

Clause 3. 2576, 2577, 2578, 2591. 
Schedule I. 2675-74, 2687-88, 2691. 

. 2692, 2695-96, 2745, 2755. 
Indian States (Protection) Bill— 

Motion to refer to Select, Committee. 
6 

Motion to consider. 3246 
Consideration of Title and Preamble. 

-GOUR, SIR HART SINGH—contd. 
Motion to reduce Demand for— 

“Executive Council’? re— 
Reorganisation of the public ser- 

vices under the proposed Federal 
Constitution 1793-99, 1817, 
1818-20. 

Railway Board’’ re— 
Tndianisation of the railway ser 

vices. 1196-98, 1199, 121 
Statutory Railway Board, 1195. 

Point of order raised by Dr, Ziauddin 
Ahmad as to whether amendments 
to the Schedule of the Indian Tariff 
(Textile Protection) Amendment Bill 
on hosiery are in order in view of 
the fact that these amendments raise 
a substantially identical issue om 
which this House has already given 
pees in this very Session. 3756- 
5 

Point of order raised by Mr. N. ७. 
Joshi as to whether it is proper for 
Government Members responsible for 
various Departments to absent them- 
sélves from the House when speeches 
ave made by Honourable Members 
putting forward their grienvances, 
2503-04. 

Question ve lowering the status of 
Indian officers holding King’s Com- 
missions in the Army. 3 

Resolution re protection of workers 
against unemployment and — reduc- 
tion of wages. 654-57, 563 

Salt Additional Import Duty (Exten4- 
ing) Bill— 
Consideration of— 

Clause 2. 2904 
Sugar (Excise Duty) Bill— 

Motions to refer to Select: Committee 
and to’civeulate, 2997. 2999. 

Motion to consider. | 3994. 
Trade Disputes (Extending) Bill— 
Seton to consider. 4960, 3961, 

163. 

Untouchability Abolition Bill— 
Motions to refer to Select. Committee 

and to circulate. 436-40, 

GOVERN MENT(S)— 
Question re— = 

Amount. received by the Bihar and 
Orissa —— from the salt import 
duty. 4205-06. 

Discontinuance of the grant to Pro- 
vineial —— from the Salt tax. 8. 

Expense to due to the transfer 
of the Central Publication Branch 
to Delhi, 3181 

Rules for recognition by —— of 
Associations formed by their em- 
ployees. 2102-03. 

GOVERNMENT EMPLOYEES— 
See “Employee(s) 
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z HIGH SOHOOL(S)— 

See "#॥॥00| (४), 

a 0४, MENT LOANS 
0७ "1॥00॥(७) "५ 

GOVERNMENT MATERTALS— 

Quoation ve agvoomont for the carriage 
OF ene Rd Railway materials he- 
tween different Tndian porta, 3086, 

GOVERNMENT OF TNDIA 

SoQtoatioOn ree 
1 Rvitinh. economic experts invited by 
™ oni ete 3551-58, 
1, 098 a GO t Board 

है we es bore of the 3 tions issued 
हे ७०1५, Wye the ers: 1684-85. 

é Decline in the income derived from 
advortisoments in —— publications 
1541-43. 

_ Deputy Secretaries, Under Secretaries 
and) Assistant ‘Sooretaries in the 

- >) wee Departments, 4202. 
5 Uady clerks in the Central Military 

OQ oat and in the offices. 
ete y 

Marviod ladies employed in) the —- 
offices. S37, 

Pension of record suppliers and 
duftries in the —— off naa 3171. 

vase “ee rales of the ms em- 
aren in Bombay, | 271 418: 

in the —— offices. 2715- 
Vena: 
Public Setvice Commission’ examina- 

tion for recruitment of ministerial 
establishment for the —— Offices 
held in 1926. 2462-63, 

Reoruitment of Sikhs in. the —-~ 
P= Sense ected tess 3005-06. 

ienrent. of temy pany clerks in 
thie —— offices, 1080-81. 
Recruitment of tem aDaEAD earn 

“Travelling allowance and advance of 
le to the —— Secretariat Staff. 

Te 09. 
ioe in .the 7. 

“se went laid on the table re cases 
‘which the lowest tenders have not ted by Hi 

Secretariat 

GOVERNMENT OF INDIA SECRE- 
TARIAT— ; 
See “Secretariat(s)”’. 

GOVERNMENT RAILWAY POLICE— 

Question re alteration in a first inform- 

ation report recorded at the —— 

Station at Shamgarh in. Central 

India, 2468, 3110. 

GOVERNMENT SECURITY: WORK— 

Question ve staff performing Savings 

980९, _ (1881. Certificate and —— 12 

Post Offices: and <Andit _ Offices. 

2874-75. 
& 

GOVERNMENT SERVANT(S)— 
Question re— 
~ Exemption of permanent. —— from 

appearing before a Medical Board 
for the Indian Audit and Accounts 
SerFice. Examination. 

Leave: granted to 
“with Court: cases. 

in connection 
1701. 

Recovery of overpayment made to 
—. 1712. 

‘Theft. of electric. current. by —— in 
New ‘Delhi... 4028-29. 

Unions of ——jnand . railway था 
ployees. 2090. 

See also “‘Servant(s)’’s 

GOVERNMENT SERVICE— 
Question re— 
Employment.in —— of the members है 

of the Delhi ez-Royal family resid- 
ing in -Lucknow.. 1987. 

Fixation of percentage for each com- 
munity for 1079. 

GOVERNMENT TELEGRAPH 
OFFICE— | 
Question re alleged maladministration” 

of the Lahore ——. 3172-74: 

GOVERNMENT TEST HOUSE— | 
Question re non-observance of holiday” 

on-atcount of the Jagaddharti Puja 
in the , Alipore. 732. E 

See also “Test House’. B 

GOVERNOR, HIS | EXCELLENOY | 
THES eae 
Letter from the Private Secretary to 
—— of Bihar and Orissa conveying 
His Excellency’s thanks for Assem- 
bly’s. expressions. of sympathy with | 
the earthquake sufferers. > 

GOVERNOR GENERAL, HIS EXCE) 
LENCY THE— 5a 
—~'s assent to Bill. 30. 
Demand for Grant in respect of Sta 

Household and Allowances of 
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GOVERNOR GENERAL, HIS फऋऊ - 
CELLENCY THE—contd. 
Message from appointing» days 

for the presentation’ of the General 
Budget and for its subsequent stages. 
481. 

Message from 
the presentation of the Railway Bud- 
get and for its subsequent stages. 
480-81. 

Message from appointing the 
Honourable Sir Joseph Bhore to per- 
form the functions’ ‘assigned ‘to the 
Finance Member on the occasion of 
the’ General “Diséussion of the Rail- 
way Budget. 

Message from —— declaring certain 
heads: of expenditure open to 'घड- 
sion “by the* Legislative mbly 
when the Budget is under ‘considera- 
tion. » 481: 

GRADES— 
Question re filling up of “vacancies in 

higher on the East Indian Rail- 
way. 2464. 

GRADUATES— 
Question re 

Stationery Department. 
in the Printing and 

1616, 2635. 

GRAHAM, SIR LANCELOT— 

poner Bank of India (Amendment) 
1]]--- 
Consideration of— 

Clause 1. 369. 
ee मय Bar Councils _ (Amendment) 

Se pi— 
Motion to circulate. 690-91. 

दम Penal Code (Amendment) 
1-- 
Motion to circulate. 950. 

Motion #९ election of the Public Ac- 
counts Committee. 203. 

Point of order raised by as to 
whether Mr. Joshi would be in order 

» to move an amendment’ for the pro- 
tection of labour while discussing the 
_ Indian Tariff (Textile Protection) 

__ Amendment Bill. 3861. 
alt Additional Import Duty (Extend- 
ing) Bill— 
Consideration of— 

Clause 2 

| GRAND TRUNK EXPRESS— 
Question re sale of news sheets to 

ari i ietgers travelling by the at 
‘agpur and Itarsi. 1076-80. 

See also ‘“Express(es)”’. 

| GRANT(S)— 
i Question re discontinuance of the —— 

to Provincial Governments from the 
Salt fax .8. 

appointing days for i 

GRATUITY— 
Question re cases of non-payment of 

in ‘the Dinapar Division’ of the 
East Indian Railway. 2460. 

See’ “Railway(s)?’. 

GREAT -WAR— 
See “‘War’’. 

GRIEVANCE(S)— <= 
Motion to reduce: Demand for— 

“Customs” #९-- 
—— of the Hindus of Sind in’ the 

Customs Department. 1925-49. 
“Indian Posts and Telegraphs De- 

partment (including “Working Ex- 
penses)’” 7e— 

of Railway Mail Service em- 
ployees. 2046-50. 

Question re— 
Complaints and —— of income-tax 

assesses in Bihar and Orissa. 

—— of the deck passengers on British 
India Steam Navigation boats 
lying between Bombay and 

Durban. 1614, 3006. 1 
—— of the guards in the Jubbulpore 

Division of the Great Indian Pen- 
insula Railway. 1075-76. 

—— of the people of Beechla Tank 
against the railway authorities. 

—— of the routine clerks in the 
Railway Clearing Accounts Office. 
3699-3701. as 

—— of the selection grade officials 
of the Posts and Telegraphs De- 
partment who passed the old In- 
spectors’ Examination held’ before 
1928. 3. : 

—— of the telegraphists recruited 
from postal signallers. 1911-14. 

— of the telephone operators, 3375. 
— of the Travelling Ticket Exam- 

iners on the East Indian Railway. 

GUARD(S)— 
Question re— = 

Conductor —— on the Hast Indian 
Railway. 2467. 588 

Discontent. amongst the —— in the 
Calcutta’ District of the Eastern 
Bengal Railway. © 717-18: Ss 2 

Grievances of the —— in the Jubbul- 
pore Division of the Great Indian 
Peninsula Railway. 1075-76. 

—— of ‘A’ grade on the Great 
Indian Peninsula’ Railway. 1782. 
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GUARD(S)—contd. 
Question re—contd. a 
Posting of Assistant Station Masters 

and Station» Masters 885 
1072. 

Promotion of —— on the East 
Indian Railway. 3950-51. 

Re-instatement of ‘‘B” grade 
ex-strikers on the Great Indian 
Peninsula Railway.’ 1733, 3112. 

Suppression of Indian Assistant 
Station Masters by European and 
Anglo-Indian on the East 
Indian Railway. 3106-07. 

GUNJAL, MR. N. R.— 
Election of —— to the Standing Com 

~_ mittee on Roads. 4212 
Sugar-cane Bill— 

Motion to pass. 4174. 
_ Sugar (Excise Duty) Bill— 

Motion to pass, 4115. 

-GUNJMURADABAD— 
Question re inconveniences to passen- 

gers on the ——— Railway station on 
the East Indian Railway. 724. 

~GURGAON— 

Question re damage from floods suffer- 
ed by the Rohtak and districts. 
613-14. 

- GURMUKHAI— 

Question re examination in —— held 
by the Postmaster General, Lahore. 
2866. 

154 

HAIG, THE -HONOURABLE SIR 
HARRY— 

‘Bengal — State-Prisoners 
_ (Repealing) Bill— 

Motion’ to circulate. 935-37. 
5 Girls Protection Bill— 

Regulation 

Motions to consider and to cir- 
culate. 670. 

Indian Finance Bill— 
Motion to consider. 2545-49, 
Motion to pass. 2820, 2822, 2825, 

28: 
हि Penal Code (Amendment) 

<= Motion to circulate. 973 
Indian States (Protection) Bill— 

~*~ Motion to refer to Select Committee, 
22 370-72, 380,394, 505, 524, 528, 

628, 648-52. 
Presentation of the Report of the 

Select Conimittee. 798. 
Motion to consider. 3208-09, 3211. 

3212, 3215, 3233, 3235, 3261, 
5280, 3290-92. : 

HAIG, THE» “HONOURABLE 
HARRY—contd. ‘ 
Indian States Protection Bill—contd 

Consideration .of— 
Clause 2. -3408-09, 3414-15. 
Clause 3. 3456, 3458, 3459. 

3468, 3469, 3475, 3477, 3514- 
3525-26 

Clause 4. 3530-31. 
Clause 5. 3544, 3549-50. 

Insertion of a new clause afi 
clause 6. 3572, 3573, 

Consideration. of — 
Clause 1. 3574, 
Title and Preamble. 3589, 

Motion to pass. 3589, 3594, 
22. 

Motion to reduce Demand 
“Executive Council’ re _reor, 
sation of the public 
under the proposed 
Constitution. 1814-18, 1819. 

Untouchability Abolition Bill— 
Motions to refer to Select G 

mittee and to circulate: 4 
440-43. 

HAJ COMMITTEE 
Question re formation of a Port — 

at Calcutta. 988. 

HAJ PILGRIM(S)— 
Question re— 

Allege beating of —— by a Eun, 
pean at Bombay. 300’ 

Charges for meals of on: ship 
>ठ7. 

Charges from for loading 
unloading their luggage. 2537. 

See also ‘‘Pilgrim(s)’’. 

HALTING ALLOWANCE(S)— 
See ‘‘Allowance(s)’: A 

HANNAY, SIR HUGH— 
Question re election of —— to 

on the.Committee of the Benj 
Chamber. of Commerce, Caleut 
1977-80. 

HARASSMENT— 
Question re alleged of 

Hindu and Sikh employees in 
Railway Loco. Shed 

HARBANS SINGH BRAR, SIRD. 
Demands for Supplementary Gi 
in respect of — 
Imperial Council of  Agricult 

Research Department. 2930. 
Loans and Advances bearing 

est. 2974-76. 
Election of —— to the Court of 

University of Delhi. 3625. 
éneral ‘discussion of the 
Budget. 1592-96. 
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NS SINGH 88558: SARDAR 
—coneld. 

Indian Finance Bill— 
Consideration of— 

Clause 3. 2622-23. 
Schedule II. 2767. 

Motion to pass. 2832-35. 
Tudian States (Protection) Bill— 

Motion to refer .to Select Com- 
mittee. 535-36, 599-607. 

Consideration of clause 3. 3470-71, 
3524-25. 

Motion to pass: 3600-03. 

“Indian Tariff. (Textile Protection) 
Amendment . Bill— 
Motions to consider and to circul- 

: ate. 3648-55. 
- Motion for adjournment re  recom- 

mendations of the Capitation 
Tribunal. 65-68. 

Motion to reduce Demand for— 
“Railway Board’? re— 
Importance of road-rail  co-ordi- 

nation and of the organisation 
of communication boards 
throughout the country. 1224- 
26 

Indianisation of the railway ser- 
vices. 1198-99. 

Maladministration of the Rail- 
way Board. 1239-42, 

Statutory Railway - Board. 1133- 
35: 

Question re— 
Allocation of posts in higher _ ser- 

vices ~ between the various 
coramunities.. 8-9. 

Appointment of .. Trade . Commis- 
sioners. 18 

British Indian Delegates or substi- 
tute Delegates: to the: League of 
Nations. 1981, 3109. 

Constitution of ‘the Advisory Com- 
mittee of the Bombay, Baroda and 
Central India Railway. 5712-15. 

Conversion of the  Fazilka-Kotka- 
pura. Section of the Bombay, 
Baroda and Central India Rail- 
wey into a broad gauge railway. 
712. 

Delimitation of constituencies for 
the Provincial and Central Legis- 
Jatures.. 4200-01. 

Deputy Secretaries, Under Secre- 
taries end Assistant Secretaries in 
the Government of India Depart- 
ments. 4202. 

Erection of a building at _ the 
-Royanwala Station on the Bom- 
bay, Baroda and Central India 
Railway. » 3713-14. रे 

General election of the Legislative 
Assembly, 4201-02. 

Indians appointed as Trade Com- 
_ Missioners or Deputy Trade 

~ Commissioners, 1981. 

HARBANS SINGH BRAR, SARDAR 
—contd. 

Question re— 
Indians given the King’s Commis- 

sion in the Army. 38711. 
Loan advanced to the Bahawalpur 

State. 30. 
Meetings of the Legislative Assem- 

bly and attendance of Members. 
165. 

Provision of certain amenities on 
Stations of the Rewari-Fazilka and 
Kotkapura-Fazilka Sections of the 
Bombay, Baroda and Central 
India Railway. 3712. 

Provision of refreshment. rooms. at 
certain stations on the _Rewari- 
Fazilka’ Section of the Bombay, 
Baroda and Central India Rail- 
way. 3713: 

Provision of third class waiting 
rooms at Muktesar station on the 
Bombay, Baroda and Gentral 
India Railway. 3714. 

Railway between Jakhal and Sirsa. 
371 

Rules for admission to Indian 
Veterinary Corps and Commis- 
sioned Officers. 1289. 

Trains,* etc., .on . the _Ferozepore- 
Ludhiana Section of . the North 
Western Railway... 3711-12. 

Questions (Supplementary) re— 
Construction of the  Batala-Beas 

Railway: 1550. 
Pay and prospects of the Indian 
Army Corps of clerks. 280: 

Resolution re protection of workers 
against unemployment and reduc- 
tion of wages. 322-23. 

HARBOUR(S)— 
Demand. for Grant in -respect of 

Working _Expenses—Maintenance 
of Ferry Steamers and ——. 
1363. 

HARDINGE BRIDGE— 
Question re— हे है a 
Damage to the’ —— at Sara on the 
Eastern Bengal Railway. 1368- - 
69. ahs 

“on the Eastern Bengal  Rail~ 
way. 3073-74. 

HARDSHIPS— <E 
Question re —— of the staff of the 

Central ~~ Publication Branch. 
1095-96. 

HARDWAR— 2 

Question 7¢—— 
~ Absence of a shed on the platform 

of the —— Railway Station. 
2708. 
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“HARD WAR—contd. 

Question 7e— 

Absence of working rules for a cer- 
tain period on the —— Railway 
Station: 1293-94. : 

Adh Kumbh Mela at ——.~ 1391-96. 
Grant of compensatory hill allow- 

ance to the staff stationed at ——, 
East’ Indian Railway. . 

Non-grant of hill allowance to the 
Travelling ‘Ticket’ Examiners 
posted at 904-05, 3629. 

Railway accidents during the <Adh 
Kambh mela at -, 1396, 

“HARDY, MR. ७. 8.-- 
"Indian Finance Bill— 

@onsideration of clause 3. 2572-73, 
2574, 2576, 2577, 2578. 

Indian Tariff (Amendment) Bill— 
Consideration of clause 3. 885-87. 

५ Motion to reduce Demand for— 
“Customs” re status and salary of 

Assistant Preventive Officers at 
Madras. 1920-21, 1922. 

“Executive Council’ 7e planned 
J) economy. 1862-65. 

‘Oath of Office. 655. 
Sugar (Excise Duty) Bill— 

Motions to ‘refer to Select Com- 
mittee and to circulate. 3 

Gonsideration ‘of— 
“Clause 3. 4073-74, 4097, 4104. 

Clause 11. 4108-09. 

HART RAJ SWARUP, LALA— 

Demands for Supplementary Grants 
in respect of Imperial Council of 
Agiicultural Research = Depart- 
ment, 2929, 2931, 2932. 

Sugar-cane Bill— 
-+> Motion ‘to consider. 4139-43. 

Consideration of— 
~~ Clause 4: 4160. 

Clause 1. 4169. 
Sugar (Excise Duty) Bill— 

Motions to-refer to Select Com- 
mittee and to circulate, 3010-17, 

; 3037, 35088, 3039, 3060, 3146. 
~ Motion to consider. 3978-80, 3996, 

3998. 
3 Consideration of clause 3. 4074-75. 
Motion to pass:: 4114-15, 

HASSAN, MR. K. M.—' 

_ Question 7¢ allegations against —, 
Deputy Director, Establishments, 
Railway Board. 4262-65. 

HAULAGE CHARGES— 
ee ea increase in ——, etc., in 

‘the Posts and Tel hs te oe elegrap! cust: 
“=22 toé<the “Governor General of Ba 

HAYMAN-MOHINDRA PUNCH— 
Question re carrying of ७8 spri 

balanee along with: the —— 
the Travelling Ticket Hxamin 
on the» Hast Indian Railway 
4264. 

HAZARTIBAGH— 

Question 76 allegations against th 
Superintendent of Post Offi 

Division, 4026. 

HEAD CLERK(S)— 
Question #e Muslim in’ the’ Offi 

of the Divisional Superintend 
North Western Railway, Del 
1705-06. 

See also ‘Olerk(s)’’: 

HEADMASTER(S)— 

Question 7e— 
of the East. Indian Rail 

High School-at Tundla. 3183, 
Re-instatement .of Mr, में, है| 

Sinha, discharged ५ 
Indian Railway School, Dinap 
2531-32. 

Scales of pay of the of 
Government High Schools, 7) 
and Ajmer, 

Status of the —— of the East Indi 
Railway Indian High School 
261-63, 264-65, 3628. 

HEAD MISTRESS(ES)— 

Question ve status of the first Assi 
ant master and —— of the Oak 
grove School. 264. 

HEAD NUMBER-TAKER(S)— 
See “Number-Taker(s)’’. 

HEAD OFFICE— 

Question %e working of staff in tH 
cracked —— Building at Jamal} 
pur. 3009. 3} 

HEAD POST OFFICE— 

See “Post Office(s)””. | 

HEAD POSTMAN(MEN)— 

See ‘‘Postman(en)’. 

HEADQUARTERS— 

Question re— : hia 
Expenses incurred for establi 

the of the’ Agent to 1 
Governor General of the Eastet) 
States Agency at Rarichi, 1615 | 

Shifting of the —— of the Agel 

Hastern States Agency’ 
Ranchi to Sambalpur. 1614. 
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7) HEADQUARTERS OFFICE— 
Question re discharge of one  Nasib 

|! Ali of the Drawing Branch, ——, 
North Western Railway. 3099- 
3100. 

HEDJAZ— 
Election of the Standing Committee 

on Pilgrimage to the 3 
288. 

HEZLETT, MR. J.— 
है Resolution ve grievances of the 

travelling public on .the -Assam 
Bengal Railway. 291, 296-97. 

HIGH COMMISSIONER FOR 
INDIA— 
Demand for Grant in respect of ex- 

penditure in England ——. 2 
Demand for Supplementary grant in 

respect of ‘Expenditure -in)-Eng- 
land 2945, 

Statements Jaid on the table re cases 
in which the lowest tenders have 
not been accepted by the for 
India in purchasing stores for the 
Government of Tndia, 2103-05. 

HIGH COURT— 
Question re— 
Appointment of a _ retired 

Judve to high executive offices. 
245: 

Leave rules. of the —— Judges | of 
Calcutta. 2452-54. 

Working days as compared with 
holidays in. the Caleutta —— 
4019-25. 

HIGH SCHOOL— 
) See ‘School(s)’?: 

FALL ALLOWANCE— 

$ See “Allowance(s)’*. 

toms’? re grievances of the —— 
of Sind in the Customs Depart- 

~ ment. 1923-4 
Nuestion re— 
Abolition of , the . post. of —— 

5. Waterman at the Lalian Railway 
Station 81 

Absence of —— in the gazetted 
Staff of the Education Depart- 
ment, New Delhi. 1387. 

aps ae ed harassment of the and 
) ae employees in the Railway 

i 1,000, Shed, Lahore. 4263. 
Appointment. of in the indus- 
trial establishment of the  Gov- 

emmment of India Press, New 
Delhi. 4266-68. 

HINDU(S)—contd. 
Question 7e— 

Attendance of the —— staff of the- 
Machine Section of the Railway 
Clearing Accounts Office on reli- 
gious holidays. 3494-95. 

Exemption of certain —— clerks of 
the Railway Clearing Accounts. 
Office from passing the prescribed: 
examination. 3941-43. 

Grant of enhanced salaries to —— 
Assistant. Surgeons with English 
qualifications. 1003. 

end Muslim Officers and sub- 
ordinates on the Karachi Division. 
of the North Western Railway. 
704, 

Paucity .of Postmen in the 
Peshuwar Sub-Division, 3820, 

Percentage of i 
Muslim employees in the Railway 
34000. Shed, Lahore. 4263 

Posting of a as an_ inferior 
servant in the office of the 
Superintendent: of 2086 Offices, 5 
Peshawar» Division. 3820,. 

HINDU INHERITANCE (AMEND- 
MENT) BILL— 
See! “Bill(s)””. 

HINDU MARRIAGES DISSOLUTION 
BILL— 

See “Bill(s)” 

HINDU SABHA COLLEGE— 

Seé ‘‘College(s)’’ 

HINDU _ SONS’ RIGHT OF PARTI-- 
TIO 

eiuntt fae 
See “Bill(s)””. 

HINDU- TEMPLE) ENTRY-> | DIS-. 
ABILITIES REMOVAL BILL— 
See ‘Bill(s)”. 

HINDU UNIVERSITY— 
Question_re grant to the Benares - 

for Research in plant physiolo; 
3172. 

See also ““University(ies)”. 

HISSAR— 
Question re re-transfer of the Muslim: 

Town Inspector of the Post: 
Offices from Delhi to ——. 4211. 

HOCKENHULL, MR. F. W.— 
Indiah Finance Bill— 

Motion to consider. 2434-35. 
Oath of Office. 1. 
Resolution re excise and import duties. 

on kerosene and other min 
oils. 801-03, 

Be 
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HOLIDAY (8)-- HORSE-BREEDING— j 

Question re— . ड़ uestion re industry in South 

‘Attendance of the Hindu Staff of ९ eee ४६७ 2709-10: 

the Machine Section of fe Rail- 

way Clearing Accounts ice on at 

religious ——. 94-95. HOSIERY ; 

Declaration of certain festival days Duty on Cotton [Discussed under 

“as telegraph At. i the Indian | ‘Variff (Textile 

Disposal of income-tax cases = 1m Protection) Amendment — Bill]! 

Bihar and Orissa on Gazetted 5761-96. | 

soi ss 108. Question re —— factories in India 

Fixation of —— for Dussehra and 479. 

Diwali on proper days in. the 

ates Provinces Postal Circle. HOSPITALS— 

० in the mechanical workshops Question re restrictions imposed ot 

on State Railways. 916. 
Non-observance of —— on account 

of the Jagaddhatri Puja in the 

Government Test House, Alipore. 

287-88, 732. 
Working days as compared with 

in the Calcutta High Court. 
4019-25. 

OME DEPARTMENT— 
Demand for Grant. 2059. 
Question re— 
~Inquity made by the Deputy 

Secretary, , trom the poli- 
tical prisoners in_ the Cellular 
Jail, Andamans, 3167. 

Resolution No. 1099 of 1919 of the 
1706. 

Scope of the —— letter. No. F. 
537-32-Hsts. 1728 

HOM@PATH— 
Question re one Dr. Bhagat Ram, 

— of Simla. 2181. 

HONORARY MAGISTRATES— 
See ‘‘Magistrate(s)’’. 

HONORARY WORK(S)— 
“Question re undertaking of —— by 

Government servants. 

HOON, MR. A.— 
Indian Bar Councils 

— Bil— 
Motion to circulate. 691-93, 700. 
Indian Finance Bill— 

Consideration of Schedule I. 2672, 

(Amendment) 

HORSE(S)— 
“Question re— 

Import duty on ——. 3710-11. 
Improving and  inereasing the 

breed of —— in India. 4025, 
Making India . self-supporting in 

* 3710. ae 
Purchase of —— for the Army. 

3709. E 
Race. —— imported into “India. 
2867-68. 

the employees of the Government 
of India Press, Simla, to see thy 
Doctors in 2184. 

HOUR(S)— 
Question re— 

in the Government of Indii 
Press, Simla, 2184-85. } 

Reduction of the statutory maxi} 
mum of of permissible em 
ployment. of railway servants ind 
week. 08. 

HOURS OF DUTY— I 

Question re in the  Railw 
School of Transportation| 
Chandausi. 1619. 

HOURS OF EMPLOYMENT— 

Question, 7e-— 

Bringing of the running staff 0 
railways under the Regu 
tions. 908. 

Introduction of the —— Regulatici j 
and Weekly Rest Convention : 
Company-managed Railway 
3178. 

HOURS OF WORK— 

Question re -— of certain staff in 
Railway Clearing Accounts Offe 
3946-47. ji 

HOUSE(S)— | 
Question re bye-laws prohibiting 

construction of upper storeys *) 
—— in certain areas in # 
Cantonments. 1625-26. 

HOUSE OF COMMONS— 

Question re statement made in - #| 
—— by Sir Herbert Same#l 
994. | 

HOUSE-RENT #&11,094068- ' 

See ‘‘Allowance(s)”’. | 
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bg 
n| Question re— mn 

Assistant  Postmasters . in the 
Chittagong, Mymensingh and —— 
Post Offices. 2450. 

Certain work done in the Calcutta 
i General Post Office and ——. Post 
0 Office. 5955-54. 
|. Stoppage of the allowance of: cer- 

tain porters on the Division 
4) of the East Indian Railway. 

718. 
rs and clerks» in ~ the 
Bank Departments — of 

> the Delhi and —— Post) Offices. 
| 4029. 
nt Travelling» allowances..to van-goods 
18 and pick-up service staff at —-— 

796. 
Uniforms supplied to Indian and 
Anglo-Indian ticket collectors of 
the i mn, East Indian 

f Ra is 

५) HOWRAH-BURDWAN CHORD— 

m) Question re. Begumpur Station on the 
a =— of the East Indian Railway. 

201-02. 

HUDSON, SIR LESLIE— 

a) Election of to the — Standing 
7 Finance Committee for Railways. 

3417. 
Expressions of regret on the death of 

Sir Thomas Ryan. 2075-76. 
Géneral discussion of the General 

Budget. 1639-43. 
d} General discussion of the Railway 

ls Budget: 1046-47. 
Thdian Finance. Bill— 

io Consideration of Schedule I. 2696. 
@ Indian Navy (Discipline) Bill— 
y} Motions to refer to. Select Com- 

*, mittee and to circulate. 1462. 
Andian Tariff (Amendment) Bill— 

Consideration of Schedule. 776, 
Se. 11.7 779, 858. 

2 Tariff (Textile Protection) 
_ Amendment Bill— 
_ Motions to refer to Select Com- 

mittee and to circulate, 2223- 
2226, 
Consideration of— 
New clause 5. 3870. 
Motion to pass. 3923, 

Motion 76 sympathy. of the Legislative. 
Assembly with the earthquake 
aa in Bihar and Orissa. 

“Motion to reduce Demand for ‘“‘Rail- 
way Board’ re importance of 
‘Toad-rail co-ordination and of the 

ion of 
boards throughout the country. 
119-22, 1258. 

HUDSON, SIR LESLIE—contd. 

Nomination of to the Panel . of 
Chairmen, 30, 

Question re continuance of the five 
per cent. cut in pay. 397. 

Resolution re excise duty on motor 
spirit. for the purposes of road 
development. 4296, 4307, 4318. 

Sugar-cane Bill— 
Motion to consider. 4129-30, 

HUGHLI POINT— 

Question re telegraph offices at Hud 
Point and in Bengal. 1729. 

HUNGER-STRIKE— 

Question re— 

in the Deoli Detention Camp. 
467-68. 

HYACINTH— 

Question re production of spirit from 
water . 3715-16. 

HYDERABAD— 

Demand for Grant. 2069. 

I 

IBRAHIM ALI KHAN, LT. NAWAB 
MUHAMMAD— 

Indian Finance Bill— 
Motion to pass. 2825-27, 

Question re— 
Promotion of routine clerks im the 

Railway Clearing Accounts Office. 
2723-24, रैसड+ 2 

Recruitment of clerks and copy- 
holders in the Government of 
India Press, New Delhi, 2868. 

ID DAY— 

Question re absence of Muslim em- 
ployees of the office of the De- 
puty Accountant General, Posts 
and Telegraphs Celene, on the 

2186. ——. 1079-80, 

IKRAMULLAH, MR. MOHAMMAD. 
Oath of office. 4123. 

JLL-HEALTH— 
Question re staff declared unfit due to 

for employment. on the 
North Western Railway. . 1289— 
9, 

ILLICIT TRAVELLING— 
Question re insufficient earnings due to 

—— on. the North Western Rail- 
way: 3816. 
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= 
Question 7e— 

of Mr. Obeidullah Khan of 
Peshawar. 2323— 

—— of State prisoner Sailes- 
war Chakravarty. 2460-61 

Rumoured — of Mr, Satin Sen, a 
State Prisoner in the Campbellpur 
Jail. 2460, 3109. 

IMAM OF JAMA MASJID— 

Question re memorandum signed by 
Shams-ul-Ulema © Maulana. Syed 
Ahmad, the ——, Delhi. 3185. 

IMPERFECT SIGHT— 
Question re treatment, of without 

the use of glasses. 1296-97. 

IMPERIAL AIRWAYS— 
Question re subsidy paid to different 

air services in India and the ——. 
2451-52 

IMPERIAL BANK OF INDIA 
(AMENDMENT) BILL— 

See “Bill(s)’’. 

IMPERIAL COUNCIL OF AGRI- 
CULTURAL RESEARCH DEPT— 

“Demand for Grant. 2064, 
Demands for Supplementary Grants. 

2928-35. 
Question re staff in the ——. 5822-25. 

IMPERIAL SECRETARIAT— 
See “Secretariat”. 

IMPERTAL SERVICES— 
~ Question re proposal to increase the 

overseas pay and allowances of 
the members of the with a 

~ nonAsiatie domicile. “2706. 

IMPORT(S)— 
Question re— 

Excise and — duties on kerosene 
oil. 987-88. 

—- of foreign rice into Tndia, 1546, 
2869--' 

— of race horses into India, 2867- 

of rice from Japan. 1546 
rention “of the — of rice in Sou- 
thern India. 1545. 

Refusal of facilities for the — and 
sale of Russian petrol in Delhi 

Value oe Indian exports and — to 
and from Japan. 285, 1389. 

IMPORT DUTY— 
Question re— 
Amount received by the Bihar 

Orissa: Government, from the 
—. 4205-06. 

on horses. 3710-11 
Payment of the salt —— to Oriss 

on its separation, 4207. 
Surplus ‘ont | of “the ‘salt additional 
——, 2711-14: 

See also ‘Duty(ies)’’. 

IMPORTATION— 
Question 7१९६२ 

Mlieit's<+ of arms) ‘and -ammunitiog 
into India. 1288-89. 

— of fordign vies. 3165, 

INAUGURATION— 
Question 7¢ = of ‘the crew  eysten| 

over the Dinapur Division. 1 

TNCOME(S)— 

Question re— 
Decline in the — derived from at} 

wertisements in Government | 
India: publications, 1541—43, 

— and expenditure of certain’ Pi 
Offices. 4030. 

— and expenditure of each Pos' 
Cirele. 

— from. export duty, and value ai 
exported articles. ‘ 

Returns of — derived from. coffe 
crops grown, in lands in My: 
and other Indian States. 170L 

NCOME TAXES. ON— 

Demand for Grant. 1949 
Motion to reduce Demand for— 

Arbitrary ‘assessment by incoi 
tax officers. “1951-52. 

Hesring of ‘appeals’ on assessm 
by thé same. officers’ and ‘not 
independent Judicial Officers 195 

Paucity of Oriyas in the Bihar any 
Orissa Income-tax “Departmi 
1950. 

Policy of “the Tneome-tax Dep 
ment: © 1953, 

INCOME-TAX— 
Abolition of surcharge on —— (Di 

enssed under the Indian Fi 
Bill). 2770-71. 

Qnéstion re— 
Assessment of ——. 3930-31. 
Average time taken in the final 

pos#! of petitions for remission 
——‘in Orissa. 3108, 

Caneellatior of the ‘assessments 
—— in Orissa. | 

४ Complaints and grievances of — 
assessees in Bihar and Orissa. 
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INCOME-TAX—contd. 
Question re— 

Disposal. of. — cases in» Bihar and 
0. on gazett 

Drop in the revenue “of “the 
United Provinces. 2455, 2709. 

Exemption of the Bihar earthquake 
relief donations from —s 1788. 

Extension of time limit for payment, 
of in thé earthqnake strickén 

5 area of Bihar. 3950, 
assessees who have» got! their 

place of business transferred to 
other’ Provinées. 3107. 

Non-refund of after the ‘cancel- 
lation of assessments in the Orissa 
Circle. 83. 

| Remission of penalty impossed for 
of the Posts and Telegraphs 106 
partments serving in the Kashmir 

1279) State. 
Petitiong or appeals against assess 

ment. of —— "in Orissa. 3108. 
i Realisation of demands by cer- 
| tificates or distress warrants in 

Orissa; 310 
Remission of penalty imposed for 

3 defaulting payment of —+ in 
| Bihar and Orissa. 3083. 

Surcharge on —— and super-tax. 

, Reduction of rates Sf —— (Dis- 
cussed under the Indian Finance 

"| Bill). 2756—70. 

INCOME-TAX ACT— 

See “Indian — _” under ‘‘Act(s\’”. 

INCOME-TAX DEPARTMENT— 
Motion to reduce Demand for— 

“Taxes on Income” 
Paucity of Oriyas 
and Orissa ——. 1 

Policy of the’ —— 

veo 

in the Bihar 
950. 
1953. 

Question re— 

Proposals regarding’ the —— ir the 
New Orissa Province. 

Retrenchment of Orissa in the —— 
Bihar and Orissa. 4207-08: 

INCOME-TAX OFFICER— 

Motion to reduce Demand for ‘Tax- 
es on Income’’ re arbitrary assess- 

+ ment by ——. 1951-52, 

| INCONVENIENCES— 
Question re — caused to third class 

passengers 07. the Delhi railway 
station. 3949. 

INCREMEN1(S)— 
Question 7e— 

Annual — of clerical staff.in the 
Office of the. Director-General, 
Posts and ‘Telegraphs, 3697-98. 

Annual-— of daftaries in the book- 
binding. branch of, the Govern- 
ment of India Press, New Delhi. 
1586. 

Grant. of — and. exemption from 
ing any examination to the 

. officials of the sorting office, Ma- 
drasGeneral Post Office, 1590. 

Grant of —— to-the officials of the 
sorting office, Madras Central Post 
Office. 288 

— withheld in the Central Publi- 
ation Branch 2458, 

Stoppage of — of certain clerks in 
the Accounts Department, Hast 
Undian Railway, 21 2 

Stoppage of the — of a clerk work- 
ing under the Controller of Stores 
East Indian Railway. 718. 

Stoppage of the — of a telegraphist 
in. the Punjab. Postal 

NDEBTEDNESS— 
Question 7९ — of the Superintende 

of Printing and Stationery, North — 
Western Railway, Lahore. 201. 

INDIA HOUSE— 
Question re— 

: Artists for the mural decoration in 
the London. 7, 10012. 

Exclusion of Bombay artists from 
mural decoration in the ——, Lon- 

lon. 

INDIA UNATTACHED LIST—" 
See “Unattached List’’. 

INDIAN(S)— 
Question re— 

Appointment of an — as a Member 
o¢ the Railway Board. 197, 

Assault to an — wendor “at! the 
Phulera Railway Station. 50-32 

British — delegates or substitute 
delegates to the Tea Na 
tions 1981, __ = 

Difference in the uniforms of + 
— an glo — ticket collectors 
on the East Indian Railway, 153, 

Employment, of — on certain Tnter- 
Empire Economic Organisations. 

— appointed as Trade Commission- 
ers or Deputy Trade Commission- 
ers, 198 

— given the King’s Commission in ses 
the Army. 3711. = 
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INDIANS—contd. 
Question re—contd. 

Overlooking of claims of trained — 

in the Jamalpur Workshops, Hast 

indian Railway. 488. - 

Putting in of — on the quota basis 

an the American Emigration Act. 

| 1 3-2. 
Racial discrimination in the admis- 

sion of — to the railway social 

clubs or institutes 18-19. 
‘Scales of pay for the — in the 

Army and Royal Air Force Head- 

_quariers. 1089. 
Uniforms supplied to — and Anglo 

— ticke, collectors of the Howrah 
Division, Easi Indian Railway. 

155. 
En-official agreement between Te- 

presentatives of the — and United 
Kingdom textile industries. 919. 

23. 

INDIAN AIR FORCE— 
Question “re— 

Discontent among the apprentice- 
mechanies in the 366-67. 

Tndianisation of the ——. 1366. 

INDIAN AIRCRAFT BILL— 
See ‘Billfs)” 

ANDIAN ARMS (AMENDMENT) 
BILL— 

See ‘Bill(s)’’- 

INDIAN ARMY (AMENDMENT) 
BILL— 
Seé “Bill(s)’’. 

INDIAN ARMY CORPS OF 
CLERKS— 

_- Question re— 
Enrolment of new entrants in Army 

Headquarters in the ——. 9. 
Pay and prospects of the ——. 277 

INDISN ARMY ORDNANCE 
~CORPS— 
Question re— 

Formation of a Civil Wing of the 
3720—22. 

a _ Promotions in the 3722-23. 
es Provision of quarters to civilian 

Assistant Storekeepers and Store- 
men of the ——. 3723. 

INDIAN ARMY SERVICE CORPS— 
“Question re discharce for inefficiency 

mn the ——. 2328-30. 

INDIAN — ASSISTANT — STATION 
MASTERS cs नल 25 
See ‘Station Master{s)’. 

INDIA AUDIT AND 
ae 

conn an ACCOUNTS 

SERVICE— 
Question re— आग 

——. :3699: 
Exemption of permanent Govern- 

ment servants from appearing 
before a Medical Board for the 
Examination. 3071. 

for recrui to the 

INDIAN BAR COUNCIL | 
MENT) BILL— 
See “Bill{s)’’. 

{NDIAN CARRIAGE BY AIR BILL- 

See “‘Bill{s)”; 

INDIAN CIVIL SERVICE— 
Question .se— 

‘Age limit. for appearing at the ccm- 
petitive examination for ——— in 
Tndia and in England. 1722. 

—— candidates under, probation at 
3 British University. 5. 

Recruitment of the 
Revision of the pay of the and 

of the Indian Police Service. 7: 

INDIAN CLERKS— 
See ‘‘Clerk(s}’’. 

INDIAN CRIMINAL LAW AMEND- 
MEN T_BILL— 
See “Bill(s)’’ 

INDIAN CRIMINAL LAW AMEND 
T (REPEAL) BILL— 

See “Bill(s)’’- हि 

INDIAN ENGINEERS— 

See “ngineer(s)" 

INDIAN FINANCE BILL— 
866 “‘Bill(s)’’. 

INDIAN HIGH SCHOOL(S)— 

See ‘‘School(s)”’. 

INDIAN INGOME-TAX ACT— 

See “Act(s)’”. 

INDIAN “KHADDAR” (NAME PRO- — 
TECTION) BILL— 
See *Bill(s)”’. 

INDIAN MEDICAL COUNCIL— 
Question 7e— 

Functions of the Secretary of the) 
S487. i 

Grant of travelling and halting a 
lowances to members of the —= 

Leave facilities _to° official members 
of the ——. 
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=| eae MEDICAL COUNCIL ACT. 
See ‘‘Act(s) 

INDIAN MEDICAL COUNCIL (AM- 
ENDMENT) BILL— 
See “Bill(s)’’. 

MEDICAL DEPARTMENT- 
Question 7e members of the at- 

tached to the Royal Army Medical 
Corps. 729. 

INDIAN MEDICAL SERVICE— 
Question re— 

Abolition of. competitive 
tion for admiss' 

examina- 

rs of the 727. 
Indians with Indian ‘qualifications 

enrolled to the and_the 
Women’s Medical. Service.” 728°29. 

Recruitment of Sikhs in the Office 
of the Ditector General, =—— 
084—26. 

Signing of pledges by Indian en 
tvants to the permanent ——, 
728. 

INDIAN MINING ASSOCIATIONS-- 
See ‘‘Association(s)”. 

INDIAN MINING 
TION(S)— - - 
Question re equality in treatment of 

the Indian’ Mining Association’ and 
the ——. 464 

INDIAN. MUSEUM— 
Question re overhauling of the ‘arch- 

seological galleries. of the ——, 
Calcutta. 2706, 

INDIAN NATIONAL CONGRESS— 
Question ve release of civil disobedi- 

ence prisoners and policy of Gov- 
ernment toward meetings of the 
——., 3810-11. 

"INDIAN" NAVY 
“Bana 

See “Bill(s)”. 

FEDERA- 

(DISCIPLINE) 

INDIAN OFFICERS— 
Question +e “lowering the status of 

a id King’s. 6: ons 
in the Army. © 1091 

INDIAN PENAL “CODE 
MENT) BILL— 
Bee “Bill{s)”. 

(AMEND- 

INDIAN POLICE SERVICE— 
wuestion ré revision of the pay of the 

= Indian» Civil Service and of the 

INDIAN POSTS 
GRAPHS— 
Demand for Grant. 2070. 

INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXPENSES)— 

Demand for Grant. 1955. 
Motion to reduce Demand for— 

'-?? re— 

Compensatory allowance for lower 
77 23275 clerks. and sorters, 

AND | TELE- 

Condition of extra departmental 
agents. 2035—40. 

Grievances of Railway Mail Ser- 
vice employees. . 2046—50. 

Measures of earthquake relief for 
Postal and Railway Mail Service 
staff in North Bihar. 2055—57. 

Paucity of Muslims in ie Servi 
ces. 

Protest against the appointment 
a Postal Coat tea 2050 — 

Selection grade posts, 2040—46, 
Wynad allowances. 2057. 

INDIAN RAILWAY COLONY— 
Question re provision of a school near 

he — at the Goods Marshal- 
ling, Yard, Cawnpore, 2111. 

See also “Railway Colony(ies)’” 

INDIAN RAILWAY EMPLOYEE, 
Sce ‘Eniployee(s)*. 9 

INDIAN RAILWAY ACT— 
See ‘‘Act(s)”. 

3 

INDIAN SALT INDUSTRY— 
Question: re. protection of the —— 

हा तह the import of foreign salt, 

INDIAN SCHOOL(S)- 
See ‘“School(s)'’= = 

INDIAN SHIPPING— 
See “Shipping”. 

INDIAN STAMP 
BILL 
See“ Bills)”: 

INDIAN STATE(S}— 
Demands for-Suppl 

respect of companies’ 
share of Surplus Profits and Net 
Earning(s). 1444. 

H2 



80 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

INDIAN STATE(S)—contd. 
‘Question re— 

Restrictions on cars coming to 

British territory from ——. 4265. 

Returns of income derived from 

coffee crops) grown; in) lands: in 
Mysore and other ——. 1701. 

See also ‘“State(s)” 

INDIAN STATES (PROTECTION) 

BILL— 
See “Bill(s)”. 

INDIAN STATES 
AGAINST. 01887 
ENDMENT BILL— 
See “Bill{s)’’. 

INDIAN STORES DEPARTMENT— 

Demand for Grant. 
Demand for supplementary _ grant. 

७ ©2938. 

(PROTECTION 
FECTION) AM 

INDIAN TARIFF (AMENDMENT) 
BILL— 
See ‘‘Bill(s)’”. 

INDIAN TARIFF 
ENDMENT) BILL— 
See “Bill(s)”. 

NDIAN TARIFF. (TEXTILE. PRO- 
ee Balt AMENDMENT BILL— 

(SECOND AM 

INDIAN TRUSTS (AMENDMENT) 
Lo 

See ‘Bill(s)”’ 

INDIAN VETERINARY CORPS— 
Question ve rules for admission to 

ian and Commissioned Officers: 

INDIAN WIRELESS TELEGRAPHY 
POSSESSION RULES— 
Question re-appointment of Inspectors 

under -the ——. 1933... 4255-56. 

INDIANISATION— 
Motion to reduce Demand for ‘“Rail- 

way Board” re — ofthe railway 
services. 1196—1217. 

Question re — of the Indjan Air 
 Foree. 1366. fies 

Ines COMMERCIAL 

Motion for Adjournment. resigning 
of the ——‘inm London. 91 
50 

INDO-JAPANESE NEGOTIATIONS-- 
Question re result of the ——. 

: INFERIOR SERVICE— 

INDOJAPANESE TRADE | 
MENT— af 
Question re 

INDUSTRIAL ESTABLISHMENT: 
Question ve appointment of Hindus in 

the of the Goveinment > of 
India Press, New Delhi. 4266— 
68. 

INDUSTRIAL HANDS— 
Question re denial of certain henefits 

to the —— of the ast. Indiam 
Railway Press: 92. 

INDUSTRIAL STAFF— 
See “Staff(s)’?. 

INDUSTRIES— 
Demand for Grant. 2064. 

INDUSTRIES AND. LABOUR, DE- 
PARTMENT OF— 
Demand for Grant, 2060. 
Question re whole-time stenographers 

for. the Under’ Secretary and the 
Assistant. Secretary in» the ——. 
3367—69. 

INDUSTRY (IES)— 
Question re— 

Action taken on the Tariff Board's 
Report on glass 995-96: 

Financial advantage derived by ‘cer- 
tain protected of India. “151. 

Protection of the’ Indian Salt — 
against the import of foreign salt. 

1098. 
Protection to the’ window glass — 

Unofficial agreement between re- 
presentatives of the Indian and 
United Kingdom textile ——. 
9 i 

INEFFICIENCY= 
Question re— 

Alleged — of staff in the Central 
Publication Branch. 2458. 

Discharge for — in the © Indian 
Army Service Corps, 2328—-30- 

NEERIOR SERVANT(S)— 
Posting of a Hindu as an —— in 

the office of the Superintendent of 
Post Offices, Peshawar Division. 
3820, 

Quarters for —— in the Posts and 
Telégraphs Department at Poona. 
2168-69. 

See also “Servant(s)’?. 

Question re —— conditions in fie 
Army Headquarters. 276-77. 
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| | 
EMPLOY- INSPECTOR(S)—contd. 

Question re— 

Re-transfer of the Muslim Town — 
of the Post Offices from Delhi to 
Hissar. 4211 

INFERIOR SERVICE 
EK(S 
Sée ‘‘Employee(s)”. 

INJURY— 
Question, 7e — to a lady p: ig 

between Salem Junction and Sa- 
Jem, 2. 

INLAND TELEGRAMS— 
See “Telegram(s)’’. 

INSOLVENT GAZETTED OFFI- 
CERS— 

See ‘Officer(s)’. 

INSPECTOR(S)— 
Question re— 

Allegations against ~ Mr. “Wood, 
Traffic —, Amingaon, Eastern Ben- 
gal Railway. 716 

Appointment of — under the In- 
dian Wireless Telegraphy Pos- 
session Rules, 1933. 4255-56. 

Appointment -of Town — in the 
Delhi General Post Office. 4257. 

Communities of the Telephone’ — in 
the Delhi ‘Telegraph Engineering 

ision. 1281. 
Consolidated allowance of the Tra- 

velling Ticket — on the Hast In- 
dian Railway. 2468. 

Consolidated allowancés of the Tra- 
velling Ticket — and their Divi- 
sional -- on the East Indian 
Railway, 2729. 

— Creation “of two new posts after 
the ~ surrender’ of the “post of 
Transportation —, Commercial, 
East Indian Railway. 154, 

Demotion _ of certain — of Crews, 
Kast Indian Railway. 2655. 

Examination for — in the Punjab 
Postal Circle, 285. 

Fixation of pay of —— of Station 
Accounts. 469-70. 

Grievances of the selection grade 
Officials of the Posts and Tele- 
graphs Department who passed 
the old —, Examination held 
before 1928. 3. 

-— of Post Offices and Head Clerks 
i Postal Superintendents. 2170- 

Memorials from the Travelling Tic- 
ket — of the East Indian Railway 

Set t6 the Railway Board. 1066-67. 
~~ Promotion to the post of — in the 

Delhi Head Post Office! 3184-85. 
tion in th ts and 

in the number of Traffic - 1301. 
Retention of the investigating — 
of the Punjab Circle Office for 
More than five years. 3372. 

Selection of candidates for the posts 
of — in the Tratisportation” De- 
partment, Hast Indian Railway. 
2105. 

Seniority of — of Post Offices and 
Head Clerks to Superintendent 
Post Offices and certain other offi- 
cials in the Calcutta General Post 
Office.’ 4258-59, 

Seniority of subordinatés officiating 
in the Transportation —’s grade 
on the East Indian» 5 Railway. 

System of fecruitment of Permanent 
Way — on the North Western 
Railway. 1701-02, 3112. 

‘Transfer of Mr. G. St. Leger, Trans- 
portation —, Dinapur, to Morada- 
bad. 1295. 

Transfer of the Investigating — 
attached to the “Punjab 
Circle Office. 4199 

‘Transfer of the present Sorting — at- 
tached to the Punjab Postal Cir- 
cle Office हू 

INSPECTORS OF ACCOUNTS— as 
Question re reservation of posts of 

Assistant Accounts Officers, North 
Western Railway, for Travelling 

1301. 

INSPECTOR OF CREWS— 
Question ze deniotion of certain ——, 

East Indian Railway. 489. 

INSPECTRESS— 
Question re special — to inspect and 

report on the working of the re- 
freshment rooms on the North 
Western Railway. 152, 

INSTALLATION— 
Question 76 — of water meters in — 

Government quarters in Ww 
Delhi 1980. sees 

INSTALMENT (S)— 
Of 

ment sterling policies or premiums 
by — from Provident Funds. 2169. 

INSTITUTES— 
Question 7e racial discrimination in 

the admission of Indians to the 
railway’ social clubs or —. 18-19. 

INSTRUCTORS— 
Question re absence of Muslim — and fe 

clerks in the Railway Schcol of é 
Transportation, Chandausi, 905. 
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INSURANCE POLICIES— 

Question 7e— 

> Bonus of Postal ——. $370. 
Loans on Postal ——. 1280. 

INSURED PARCEL— 
See ‘‘Parcel(s)?’ 

JNTER-EMPIRE ECONOMIC ORGA- 

-NISATIONS— 
2 

Question re employment of Indians 

on certain ——. 96. 

“INTEREST CHARGES (RAILWAYS)- 
=e-Demand for Grant. 3 

“INTEREST-FREE ADVANCES— 
Demand for Grant. 2071 

"Demand for supplementary grant. 
2950-51. 

“INTEREST ON DEBT AND RE 
a Lei ON OR AVOIDANCE OF 

_ DEBT— 
Demand for Grant. 2058. 

-INTERESE ON MISCELLANEQUS 
~ OBLIGATIONS— 

Demand for Grant. 2058. 
Demands for Supplementary Grants. 

14. 

ERMEDIATE(S)— 

76 ideration of the 
applications of matriculates and 
— bythe Director, Railway Clear- 
ing Accounts Office. 3945. 

INTERMEDIATE CLASS— 

Question re— 

Grant _of —— passes to the superior 
staff on the North Western Rail- 

* ‘way. 1014. 
Provision of an —— waiting room 

for females ४६ Kalka. _ 470-71. 

INTERPRETATION. 
Question re on Army Pension Regu- 

Jations. 2181-82 

_ ~INVESTIGATING INSPECTOR— 

ention of the — of the 
ij ele office for more than 

five years. 3372 
See also Tnspector(s)’"” 

IRISH. SWEEP— : 
Q sti 76 ni of th 

: Peni gon 107 giving publicity to 

“IRRIGATION (INCLUDING | 

TRON— 
Question re— 
Consumption of pig — by railways. 

268 
— and steel purchased in India 

and imported into India 
Price of — and steel exported 

from India: 925-26. 

IRON BRIDGE— 
Question ze closing of the over 

the Ramganga river near Morada- 
bad. 1294-95, 2188-89. 

TRREGULARITIES— 
Question re alleged — in filling up 

the appointments of the “Post- 
master-General. 4209-10. 

IRRIGATION— 
Demand for Grant, 2070. 

ING EXPENSES), NAVIGATION, 
EMBANKMENT AND DRAINAGE- 
WORKS— 
Demand for Grant. 1954. 

IRWIN, MR. 0. J.— 
Oath of Office. 1. 

ISHWARSINGJI, NAWAB NAHAR- 
SINGJI— 
Question 7e— 
Bridge oyer the river Narbada near 

Broach. 1707 
Closing of level crossings on railway 

lines. 1706 
Resolution. 7९ Committee of Enquiry 

on Agricultural Distress. 3297-98, 

ISMAIL ALI KHAN, 
HAJEE- 
Election of — to the Public Accounts 

Committee, 544 
Election of-—. to the Standing Com- 

mittee” for Pilgrimage to  the- 
Hedjaz 

Hlection of — to the Standing Fin- | 
ance Committee 

Observation xe premature — publication 
Of questions, etc. 797. 

Question re— 
Appointment of Muslims as. copy- 

holders in the Government of 
Tndia Press, New Delhi. 2725. 

»» Basis of the pay of Lino Operators. 
1734-35. 

KUNWAR 

Change of the wave-length of the 
पे 09189 broadcasting station 

» Gontributory Provident Fund for 
the clerks of the Government of 

India. Presses 3718-19 i 
ion of a broadcasting station 
Northern India. 3362-63. 

कल 
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ISMAIL: ALT 
HAJEE—contd. 

Question re— 

Headmaster of the East Indian Rail- 
way: High School at Tundla. 3183 

Inadequate number of Muslim As- 
sistants in the Government of 
India Press; New Delhi. 3718. 

Leave applications of the clerks of 
the Government ०६ India Press, 
New Delhi. 3719-20, 

Machine and bindery report-writers 
of the Government of India Press, 
New Delhi. 3719, 

Managing Committee of the East 
Indian Railway High School at 
Tundla, 3183. 

Muslim students in the East Indian 
Railway High School at Tundla. 
3184, 

Non-confirmation of certain men in 
the bindery and warehouse depart- 
ment of the Government of India 
Press, New Delhi. 3720. 

Promotion of binders . and ware- 
housemen in the Government of 
India Press, New Delhi. 3100-01. 

Promotion of Muslim copyholders in 
the Government of India Press, 
New Delhi. 2725. 

Qualifying examination for readers’ 
post in the Government of India 
Press, New Delhi. 1735. 

Radio licenses in India. 3360—62. 
Recruitment of Muslims as copy- 

holders in the Government of India 
Press. New Delhi. 3101, 

Teachers in the East Indian Rail- 
way High School at Tundla. 3184. 

Question (Supplementary) re charges 
for meals of Haj pilgrims on 

KHAN, KUNWAR 

Resolution re grievances of the travel- 
ling public on the Assam Bengal 
Railway. 291. 

ISMAIL KHAN, HAJI CHOUDHURY 
MUHAMMAD— 

Election of — to the Fuel Oil.Com- 
mittee. 482. 

Election of — to the Standing Com- 
mittee for Pilgrimage to the 

: Hedjaz. 288. 
Election of — to the Standing Com- 

mittee on Roads 
Election of — to the Standing Fin- 

ance Committee for Railways..4417 
General discussion of the Railway 

Budget. 1015-16. 
Thdian Finance Bill— 

~ . Motion to consider, 2490-91. 
atches (Excise Duty) Bill— 
Motion to consider. 4193—96. 

ISMAIL KHAN, HAJI CHOU- 
DHURY MUHAMMAD=conitd: 
Question re— 

Absence of Muslim employees of 
the office of the Deputy Accoun- 
tant General, Posts and ‘Tele- 
graphs, Calcutta, on the Id day. 
1079-80 

Education of the blind and deaf 
mutes in the centrally administer- 
ed areas. 

ITARSI— 
Question re sale of news sheets to 

passengers travelling by the 
Grand Trunk Express at Nagpur 
and —. 1076—80. 

IYENGAR, MR. A. RANGASWAMI— 
Expressions of regret on the death of 

490—96. न 

व 

JADHAV, MR. 8. V.— 
Demands for Supplementary Grants 

in respect of— 
Imperial Council of Agricultural 
Research Department. 2930. 

‘Loans and Advances __ bearing: 
interest. 2970, 2971. 

Election of —— to the ~ Standing 
Committee on Emigration. 3417. 

General discussion of the General 
Budget. 1566, 1595, 

Gils Protection Bill— 
Motions to consider and “to ciren- 

37 lates 665-66. 
Imperial Bank of India (Amendment) 
Bil— E 
Consideration of clause 15. 347-48. 

Indian Finance Bill— 
Motion» to consider, 2406-13, 
Gonsideration of— * 

Clause 2. 2564. 
Clause 3. 2640-41, 
Schedule I. 2655, 2687, 2736-37. 

Motion. to pass. 2798, +2807, 2811 
Indien “Khaddar’ (Name rte 

_— 

Motion to consider. 
Indian Penal Code ) 

Bill— s é 
Motion. to circulate. 976: iar 

Indian States (Protéction) Bill—_ 
Motion to refer to Select — 

mittee, 527, 529. 459 कस 
3229, 3289-44. Motion to consider 

Consideration of— bs 
Clause: 2... 3412-13. 32 

. Clause.3. 3515-16. 
Indian Tariff (Amendment) Bill— 

Motions to refer to Select Committee 
and to circulate. 56, 62-65, 155- <3 
56. j 
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= MR. 8. V.—contd. 
Indian ‘Taviff (Textile Protection) 
Amendment Bill— 

Motions to refer to Select Committee 
and to ‘circulate. 2225. 7 2279. 

Consideration of the Schedule. 
3691-92: - 

Matches (Excise Duty) Bill— 

Motion to refer to Select Com- 
mittee. 3185-88, 3192. 

Motion re— 

Blection of the Public _ Accounts 
© committee. 205-06. 207. 

Sympathy of the | Legislative 
=) Assembly with the earthquake 

sufferers in Bihar and Orissa. 

= Motion io reduce Demand for— 
“Executive Council” ve ~ Planned 

economy. 1869-72. 
“Indian Posts “and Teligraphs De- 

partment (including ~~ Working 
Expenses)” re— 
Protest against the appointment 

of the Postal Commities, 2054. 
Retrenchment policy adopted in the 

~ Posts and Telegraphs Depart- 
< ment. 2015-17, 

Question re— 
‘Disability pension to inilitary em- 

‘ployees imvalided during —_ the 
_ Great War. 2098 
Disability pensions granted to ‘non- 
_ combatants. 476-77. 
Import duty on raw cinematograph 

films, 913-14. हर 
Promotion of Deputy Assistant Con- 

छत «trollers of. Military -— Accountis. 
हु हा 3553-55. 

Hain bon ms sas ‘on the quota 
94335 in the American Emigrati = ae n- Emigration 

Question (Supplementary) re— | 
Discha: प्री लक नह ९५ icy in the 
see Army Service Corps. 

‘Bi-soldier clerks in the A: 
quarters, 1692. Sawa 

fos Pay Ss bette of the Indian __ Army Corps of Clerks, “278; 279. 
lease: Prisoners and 

n by a recognised 
a, es = ihe griévances 

ra 3228 “members t] Agent: 
x State Railways, 2173. ie 

Statement made by Mr. Gandhi 
cae the cause of the earthquake, 

Terms of loans — granted to Bih; 
Earthquake sufferers, 2390, ee 

JADHAV, MR. B. V.—concld. 

Resolution re— 

Abolition of the duty on raw films. 

832-36, 841. 
Committee of “Enquiry on: Agricul- 

tural Distress. 4295-96, 3307. 
Constitution into a 

Protection of workers against, 
employment and __reductio of 
wages. 315, - 351-35, 

Solt iA dditionali Import Duty: (Extend- 
ing) -Bill— 
Consideration of ‘clause’*2. 2907. 

Sucar-cane Bill— 
Motion to consider. 4132-34. 

Sugar .(Exci Duty) Bill— ae 
Motions to refer to Select Committee 

and to circulate, 4124. 
Consideration of clause 3.. 4056-57. 

TUnterchability Abolition Bil— 
Motions ‘to refer to Selects. Com- 

mittee and “to circulate. 110-16, 
191 198, 196, 136, 400, 458, 434, 
455: 442: 

Wheat. < Import Doty. (Extending) 
Bill— 
Motion to consider. 1410. 

JAGADDHATRE- PUJA— 
Question 7¢ non-obseryance of holiday 

on ~account| of the in the 
Government Test House, Alipore 
287-88) 752, 

JAIL(S)— 
Question re— 

Correspondence with his relations 
of Mr. Satin Sen, a State Pri- 
soner in the Campbellpur =—— 
4256-66. 

Gerieral ‘condition of the health 
of prisoners in the Cellular ——, 
Andamans. 3166, 

Inquiry made by the Deputy Secre- 
tary, Home Department, from 
the political prisoners in_ the 
Cellular ——, Andamans, 3167. 

Present condition of the health of 
Sj. Bidhu Bhusan Sen, a political 
prisoner in the Cellular ——, 
Andamans. 3166, 

Rumoured illness of Mr, Satin Sen, 
a Stote Prisoner in the Campbell- 
pur ——. 2460, 3109. 

Segregation of certain prisoners in 
ee Cellular ——, Andamans. 

ee 
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JATL(S)—contd: 
Question re—conéd. 
Transfer of prisoners Satya Kumar 

Bose and Prafulla Kumar 
Mazumdar to the Alipore Central 
न आह, 

Transfer of two prisoners from the 
Andamans to the Alipore’ Central 
—. 3167. 
touble with the political prisoners 
in ‘the Cellular —— Andamans 
316: 

Withdrawal—of “the privilege ‘of 
> communication from ‘the. ‘political 

prisoners in the * Cellular 
Andamans. 3165. 

JAKHAT.— 
Question re railway between —— and 

Sirsa. 3711. 

JAMALPUR. 
Question re— 
Communal composition of appren- 

tices nominated to the Welding 
Depattment Railway “Work- 
shops. 487-88, 

Leave given’ to railway staff af —— 
after the earthquake shock. 1788. 

Overlooking ‘of claims of ‘trained 
Indians in the Workshops. 
East Indian Railway. 488 

Racial discrimination in the —— 
enone East Indian Railway, 

Running at 8 deficit of the Bast 
Indian Railway Indian High 
Schools at Sahibganj and 
266-67, 362: 
ater connections and lights giveng 
to the temporary colonies of 
workers at 3009. 
orking of ‘staff in the cracked 
Head mee Building at 
1988, 

JAMA MASJID— 
Question re Memorandum’ signed by 

Shams-ul-Ulema  Manlana . Sved 
+ Delhi. Ahmad, the Tmam of 

3185 

JAMES, MR, ए. ए 
Demand for Supplementary Grant in 

Tespect of ans and Advances 
bearing interest. 2960, 

Hection of — to the— 
Committee onthe Ottawa 
Agreement. 4123, 

eine Committee on Emigration. 

Trade 

Expressions of Tegret on the death of 
Mt . Rangaswami —_ Tyengar. 
492-93, 

General discussion 
Budget. 1036 

of the Railway 

JAMES, MR. F. E.—contd. 

Indian Finance Bill— 
Motion to consider. 2557, 
Consideration of clause 3. 2598 

2602, 2620, 2621. 2626, 2627. 
Indian Navy (Discipline) Bill— 

Motions to. refer to Select © ‘Com- 
mittee and to circulate. . 1474-76, 

Indian. Penal Code (Amendment) Bill— 
Motion to. cireulate. 951. 

Indian States (Protection) Bill— 
Motion to refer to Select Committee, 

391, 511, -514,. 608-12, 632. 
Motion..to pass, 3594. 

Indian Tariff (Amendment) Bill— 
Consideration. .of _ Schedule, 778, 

852 
Motion to pass. 895. 

Indian _ Tariff (Textile 
Amendment Bil— 

Protection) 

Motions to refer to Select Com- 
mittee and to circulate. 2208, 
2220, 2202 2294" 5 2297, 2298- 
302. 

Consideration of— 2 
Clana’ 4.98 3841 
New. clanse 5: 3856-57, 3881-82 

Motion re election of the Fuel Oil 
Committee. 208-09. : 

Motion to reduce Demand for— ~ 
“Executive Council’ re Planned 

economy. 1847454, 1866, 1880-81, 
1900-02. 

“Railway Board” xe— 
Passengers’  amenifies. 1110-12. 

Statutory Railway Board. 1179-80, 
1192 

Point of order raised hy 7)! 
Ahmad as to whet! 
ments to the Schedule of 
Indian Tariff (Textile Protec- 
tion) Amendment Bill on hosiery 
are in order in view of the fact 
that these amendments raise a 
substantially identical issue on 
which this House has already given 
a decision in this very Session. 
3757. 

Point of order raised by —— 
whether the amen i 
K. P. Thampan is 
view of the fact that the Indian 
Tariff (Textile Protection) Amend- 
ment Bill is an amending Bill 
to the Indian Tariff Act and that 
it is not a purely Protective Bill. 
3856-57. 

Question re— 
Countries having Trade Agreement 

with India 
Refusal by the Ceylon State Council 

to grant preferences to certain 
zs articles under the Ottawa Agree- 

ment. 9, 



IND TO LMOTRLATIVE af 
ASSEMBLY DEBATES. 

eer 

CAME, MI 1, # 
Question (Aupplementary) १6 

10170 Bt // लि into India 

9800 

wanted. 

Taflux of medical practitioners from 
Germany, etc, In Bombay, 3089, 

Meoting of the Rice Conference of 
the differenb parties of the 
Legislative Assembly. 4024. 

Provention of the import of rice m 
Southern India 545, 

Ponders for Body Varnish 
Dying Taide.” 3485-86. 

Terms of Joana granted: to Bihar 
Marthquake sufferers, 2389 

Resolution re protection of workers 
against unemployment and reduc- 
tion of wiles. 318-22 

Sugar-cane Bill— 
Consideration of—— 

Clause 5. 4161, 
~— Clause 7. 4165, 4168. 

Sugar (Excise Duty) Bill— 
Consideration. ~ of clause 3.4008 

4009, 4011, 4041-42, 4083. 
फतह Disputes (Extending) Bill— 

Motion to consider. 93962. 

Untouchability Abolition Bill— 
_ Moiiong to. refer.to Select 

~ --Anittee. and .to circulate. 

Hard 

Com- 

: 442. 

JAPAN— 

“Question: re— 
Export of santonin 

3801 
from India to 

eS Import of rice from 1546. 
Refusal of passport to Sardar Amar 
_-Singh Bamral_to visit 4211 - 

“of ‘stee] scrap for export to 
by the North Western Rojl- 

Py rae imported. from ——. 

Value of goods imported from —— 
durin; October _to - December, 
1933. "1389-90. 

Value of Indian exports and imports 
to and from 285, 
falue of Indian exports and imports 

id from ——-during 1933. 

“JEHANGIR? — 
Question re— 

Deck passengers on the pilgrim-shi 
——. 2465-3007. i z 

Late opening -of the door of the 
pilgrim-ship —. 1, 

Latrmes sin the pilgrim-ship ——. 
2465-300 

JEHANGIR, SIR COWASJI— 
Demonds for Supplementary Grant 
Working ~ Expenses—Repairs 

Maititetiance and Operation. 1: 

Fxpressions of regret ou the death of 
Mr, 8, 'T..H. Mackenzie. 2525 
Pandit Shamlal Nehru. 2541. 
Sir Thomas Ryan. ~ 2075-74, 

General. discussion “of the Geni 
Budget. 1593, 1603, 1655-59, 1 
1655, 1656, 1665, 168 

Indian Finance’ Bill— 
Motion to..-consider. 2377, 

2438, 2441, 2475, (2476, 2477, 
2516, 2549-55, 2556: 

Consideration of clause 5. 
2574-76, 2577, 2578. 

Indian Navy (Discipline) Bill— 
Motions to refer to Select 

mittee and to circulate. 1 
1457, 1464, 1465, 1476-80, 1 
1485, 1486, 1487. 

Indian Penal Code (Amendment) Bil 
Motion to “circulate. 959. 

Indian States (Protection) Bill— 
Motion. to... consider... 3212, 

3249, 3254 
Consideration of \ clause 3. 

3460; 5518-19, . 3519-20, 
indian ‘farifi (Amendment) Bil— 

Consideration of — 
Schedtile.| 781) 853, 857, 858, — 
Clause 3, 879, 880-81. 

Indian ‘Tariff “(Textile 
Amendment Bill— F 
Motions ‘to refer to Select * 

mittee _ and to circulate 4 
bo 2145, 2213, 2233,, 2242, 2276, 

9313, 2314, 2349-53 2360, 2562 
Motions to consider and to cin 

56. 
“Consideration of the 501 

3694-95, 3696, 3737, 3738, 3 
Matches (Excise Duty); Bill— E 

Motion to-refer to Select Co mitt 
3193, 3200-05, ; 

Moiion ré election of the Ottawa j 
Agreement Committee. $783, 

Motion to reduce Demand) for— |: 
“Customs re grievances ob 

Hindus of Sind in the Cu 
Department. _ 1929-30,..1931, 
1947, 9 

_ ‘Executive Council” re— 
Federal finance. 1778-80, 77. 
Necessity of expediting the 00 

titional Reforms. 1836-08. 
Planned. economy. - 1870. 

< Reorganisation 7 of 
services under the i Se 

Protectis 

Federal Constitution. 18} _ 
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departmental 

appointment 

Retrenchment policy adopted in 
the Posts and Telegraphs Depart- 

2005-11, 2013. 2014_ 2017. 
कह 

i the railway ser- 

mtation in” railway 
ee services. 1254. 

Statutory Railway -“Board. 1161, 
3 1189-95. 

Unreasonable rates. 1335-36. 
“Point of Order raised by Mr. N. M. 

Joshi as to whether it is proper 
for Government Members respon- 
sible for various Departments to 

absent themselves from tite House 
When spéeches are made by Hon- 
ourable Members putting forward 

Se their grievances. 05. 
Question 7¢ retention of surplus stock 

- of rupees by Government on the 
: Ben of the Reserve Bank. 721- 

Question (Supplementary) 7re— 
Discharge of Semporary Engineers 

on State Railways. 2179. 
Proposals regarding tariff arrange 

ments between India and. Burma 

Railways. Réetrenchment on State 
"2177, 2178. 

dier and lady clerks in-the Army 
Headquarters. 1696: 

tion 7९ loan for the reeonstruc- 
ue of Bihar after the earthquake. 

and Wire Industries Protection 
xtending)  Bill— 
tion to consider. 1425... 1426. 
(Excise Duty) Bill— 
ons to refer'to Select Committee 
ato circulate. 3022, 3061, 3062. 

to consider. 1417, 

number of peons 
troduction of the system of 
eats in the  Naldi Post 

the number of postal 
the Sankarpur village, 

istrict. 289. 

= Commitice on Emigration. 

Ss Finance “Commi tt 2544. 
Indian Bar Councils (Amendmenty 

Bill 
io circulate. 675-74, ~ 680, 

194, 702. 
indian -Finanee Billi— 

Consideration of Schedule 1... 2683, 

Motion te pass. 2792, 2828. 
Indian Navy (Discipline) Bill— 

Motions to refer to Select Committee: 
and to circulate. 1481-83 

Indian States {Protection) Bill— 
Melon to refer to Select Committee, 

Motion to pass. 
Indian Tariff (Amendment) Bill— 

Motion to consider. 750. 
Motion to; 10: 89. 

Indian  Tarifi.. (Textile 
Amendment Bill— 
Motions-to refer io Select Committee 

and to circulate 2127 
Motion to reduce 8 for— __ 

1 

Protection] 

Pi 
partment i 
Expenses)” 7९ retrenchmen| icy 

adopted “in the “Posts and Tele- 
“graphs Department. 2024. 

vay Board” Te. 
1६ Way 500- 

Action taken 
East Indian 
questions asked in the 
Assembly. 2873. 

5 “ways on certi 
“in the Legislit 
Alleged preponderance of 

in the Government 
New Delhi. 2183+ 
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JOG, MR. 8. G.—contd. 
Question re—coneld. 

Retrenchment in each Command of 

the Military Accounts Depart- 

ment. 3706-08. 

Rules for recognition by Govern- 
ment of Associations formed by 

their employees. 2102-03. 

Rules for the recruitment and train- 

ing of subordinate staff on the 

East Indian Railway: 2102, 
2103. 

Sale of news. sheets to passengers 
travelling by the Grand Trunk 

Express at Nagpur and Ttarsi. 
1076-80. 

Selection for the posts of Ticket 

Collectors in the — Moradabad 

Division of the’ East Indian Rail- 

way. 3094-95. 

Selection of candidates for the 
posts. of _ Inspectors In the 

Transportation Department, East 

Indian Railway. . 2103. 

=--Stafi employed at the Railway 

School of ‘Transportation, Chan- 

dausi. 1543-44. 

Stoppage of increments of certain 

clerks in the Accounts Depart- 
~~ ment, East Tndian Railway. 21. 

" Stoppage of traffic at certain bridges 
‘ in Delhi, 2715. 

- Strength of suderior officers in the 
Foreign and Political Department. 

1554. 
“Transfer of mén from the Military 

Accountant General’s Office” to 
the various Controllers’ Offices. 

=~ 3705-06. 
“STransfer” of -Mr.- G. St. Leger, 

‘Transportation Tspector, Dina- 
to Moradabad. 1295. 

elling without tickets on Rail- 
Ways. 912, 3421-22. 

Treatment of re-instated ¢x-strikers 
‘en the Great’ Indian Peninsula 
Railway. 1733, 3112, 3729. 

. Undertaking of honorary work. by 
Government. servants. 

Use of an officer’s carriage for joy 
des aes the लि OF the 

Moradabad Division, East Indian 
Railway. 92. 

-* ‘War preparation’ work in certain 
branches of the Army ~Head- 
quarters. 88. 

Welfare scheme on the East Indian 
Railway. 41. 

Withdrawal of the recognition. from 
the Great Indian Peninsula Rail- 
way Workers’ Union. 1987-88. 

JOG, MR. 8. G.—coneld. 
Question (Supplementary) — re all 

gations against Mr. ‘i 
Hassan Deputy. Director, Esta 
lishments, Railway Boarg 
4262. 

Resolution 7¢ abolition of the duty 9 
raw films. 839. 

Sugar (Ex Duty) Bill— 
Motions to refer to Select Cor 

mittee and to circulate. 3154. ह 
Motion to consider. 3972. 
Consideration of clause 3. 4082; 
Motion to pass. 4115-17. 

JOINT STOCK COMPANIES— 
Demand for Giant. 2065. 

JOSHI, MR. N. M.— 
Bengal _ State-Prisoners 
(Repealing) Bill— 
Motion to cireulate. 935. 

Code of Civil Procedure (Amendmeni 
11--- 

Regulatis 

Motion to consider. 705. 
Demands for Supplementary Grane. 
in -repsect: of — 
अप Department. 2914, 

16. 
Loans and Advances bearing int 

est... 2957, 2962, . 2978, 207 
2985. 

Election of to. the  Standi 
Committee on Emigration. 34] 

General discussion of the Gent 
Budget. 1660, 1666-69, 1677. | 

General discussion of the Rail 
Budget. ©1012, 1019-22, 1030: 

sure Bank of India (Amendmen}_ 
1-८: 
Motions’ to’ consider and to recommy 

to Joint Committee. 226. i 
Motion. to pass: . 368. 

Indian Criminal . Law 
Bill— 
Motion..to consider. 705, 704. 

Indian Finance Bill— 
Motion to consider. 2421, 

2493, 2494, 2514. 
Consideration of— 

Clause 2... 2568-69. 
Schedule. I. ©2676, 2678, 2734. 
Motion to 9885... 2780, 2781, 2814] 

Amendmey | 

Indian Penal Code (Amendm 
Bill— 
Motion to circulate. 939, - 964, 

975. 976. 
Indian States (Protection) Bill— 

Motion to refer to Select 
mittee. 608, 511, 514, 515, 
605: 645. ५ 

Motion to consider. 3221. 

Consideration ‘of © cl: . ee of clause 3. : 

> Insertion of’ a new ‘clause alld) 
clause 6. 3560-65. | 4 
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JOSHI, MR. N. M.—eoniyl. 
Indian Tariff (Amendment) Bill— 
Motions to refer to Select Com- 

mittee and to circulate. 160, 
165. 167, 169, 170, 172-74, 188. 

Motion to consider. 737, 741. 
Consideration of— 

Schedule. 775, 853, 854-55, 861. 
Clause 3. 1. 

= Indian Tariff (Textile Protection) 
Amendment Bill— 
Motions to refer to Select Committee 

and to circulate. 2115, 2128, 2137, 
2144-53, 2191, 2194, 2208, 2209, 
2211, 2216, 2257, 2260, . 2261, 
2264, 2317, 2352, 2357. 

Consideration of— 
Clause 4. 3849-51, 3861. 

it New clause™5: 3863-70, 3879. 
Motion to pass. 3908, 3909, 3910, 

3911. 

mM Matches (Excise Duty). Bill— 
Motion to refer to Select. Com- 

mittee. 3193-98, 3£99. 
Motion to consider. 4187, 4188, 4189, 

4190, 4216-18, 4219-20, 4221, 4222. 

Motion for Adjournment re signing 
of the Indo-Japanese commercial 
treaty in London, 145, 146. 

Motion re election of Members for the 
Oentral Advisory Council for 
Railways. 3389-90. 

Motion re election of the Public 
Accounts Committee. 206. 

Motion to reduce Demand for— 

“Customs” re grievances of ‘the 
Hindus of Sind in the Customs 
Department. 1937-39, 1945. 

“Executive — Conneil’’ कह Planned 
1858-62, 1889, 1891. री. ९९००1०णाए: 

_ Reorganisation of the public ser- 
a vices. under the _ proposed 

Federal Constitution. 1815. 
“Indian Posts and Telegraphs De- 

artment (including Working 
xpenses)’*  ré retrenchment 
olicy adopted in the Posts and 

6 Telegraphs Department. 2002- 
05, 2006, 2007, 2008, 2011. 

“Railway Board’? re— 
 Indianisation of the railway ser- 

vices. 1210-12, 

’ Passengers’ amenities. 1105-08, 
1110, 1115. 

Statutory Railway Board. 1125, 
1157, 1169, 1170, 1173, 1181-84, 
1191 

System of appeals. 1344-45. 
i ‘Nomination of —— to the Panel of 

y Chairmen. 30. 

JOSHT, MR. N. M.—contd. 

Point of order raised by —— as to 
whether it is proper for Govern- 
ment Members responsible for 
various Departments to absent 
themselves from the House when 
speeches are made by Honourable 
Members putting — forward ‘their 
grievances, . 2502-03, 

Point of order raised by Raja Baha- 
dur G. Krishnamachariar that 
since the Assembly is debarred 
from discussing affairs relating to 
any Indian Prince or Chief or 
his administration, and since the 
Indian States (Protection) Bill is 
designed to protect such adminis- 
trations. whether the Bill is in 

7. order, 387. 

Point of order raised by Sir Lancelot 
Graham as to whether —— would 
be in order to move an amend- 
ment for the protection of labour 
while discussing the Indian Tariff 
(Textile Protection) Amendment 
Bill. 3862. . 

Question re— 

Application of new leave rules to 
the monthly-rated running staff 
on State Railways. 

Appointments of Firemen at Bulsar 
on the Bombay, Baroda and Cen- 
tral India Railway. 3177-78. 

Block retrenchment on the Great 
Indian Peninsula Railway. 3481. 

Bringing of the running staff of 
vailways- under the Hours . of 
Employment Regulations. 908. 

City allowance for railway _em- 
ployees drawing no special allow- 
ance for working in the Madras 
City Area. 908-09. 5 

Classification of journeymen on the 
Eastern” Bengal Railway as in- 
ferior service employees. 916. 

Consideration of War Services in 
selecting the personnel for-re- 
trenchment in the Posts and 
Telegraphs Department. 3179. 

Daily-rated running staff on each of 
the State Railways. 915, a 

Denial of maximum pay on promo- 
tion to the staff in the Golden 
Rock Workshops of the South 
Indian Railway. - 912. 

Denial of the benefit of Sunday rest 
to workers in the running sheds 
at certain places on the Bombay, 
Baroda and Central India Rail- 
way. 78. 

Discussion of the new rates of pay 
with the All-India Railwaymen’s 
Federation before enforcing them. 
910. = = 
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JOSHT, MR, N.- Mi—contd, 
Question re—contd. 

JOSHI, MR Ne Mi<conid: 

Question re—contd. 
Dispute in the Hast Indian Railway 
Workshops at Lucknow about the 
retrenchment of staff. 911-12. 

Economies effected as a restilt of 
the adoption of the Pope Com- 
mittiee’s recommendations. 911. 

Eligibility of ‘subordinate running 
staff for leave with pay on State 
railways. i 

Examinations held for promotion of 
postal clerks to the lower Selec- 
tion Grade: 2077-78. 

Ex-strikers. on the . Great Indian 
eninsula Railway. not yet re- 

instated. 3481. 
Grant of inerements. and exemption 

from passing any examination to 
the officials of the sorting. office, 
Madras General Post Office. 
1390. 

Grievances of the routine clerks in 
the" Railway Glearing Accounts 
Office. 3699-3701. 

Holidays in the mechanical work- 
shops on State Railways. 

Introduction of the Honrs of Em- 
ployment Regulation and Weekly 
Rest Convention on Company- 
managed Railways. 3178. 

Machinery’ for a Joint Standing 
Committee on railways. 

Maintenance of two waiting lists of 
> ex-strikers on the Great Indian 

Peninsula Railway. 3481-83. 
New scales of pay for subordinate 

railway employees. 909- 
Pay of the railway running staff on 

casual leave. 906 
Payment of enhanced 

retrenched railway 
-910. 

benefits to 
employees. 

Payment to the Lillooah Workshop 
daily-rated staff. 916. 

Railway lines outside the operation 
of the Indian Railways Act. 
917-18. 
a Staff Benefit Fund Rules. 

~ Recruitment of new men in prefer- 
ence to the retrenched men on the 
Bombay, Baroda and Central 
India Railway. 3178-79. 

Recruitment of outsiders on the 
Great Indian Peninsula Railway. 
3483-84. 

Reduction of men on the Great 
Indian Peninsula Railway. 3483. 

Reduction of the statutory maxi- 
mum of hours of permissible 
émployment of railway servants 
in a week. 907-08. 

Re-instated  ex-strikers in the 
Engineering Department of the 
Great Indian Perineal Railway 
at Nagpur. 

Re-instatement: of certain , 
of Bhusaval and ypur on the 
Great ‘Indian’ Péninsula Railway, 

3. 
Reports of — retrenchment and 

demotion “of staff on railways. 
918. 

Short time worked and the staff 
employed in the. State Railway 
Workshops. 916-17. — 

Staff classified as inferior under the | 
new leave rules on State Rail- | 
ways. 916. 

Staff treated as temporary for 
having been recruited after, the’ 
16th July, 1931; on State  Rail- 
ways. - 918. 

Subjection of the railway staff to 
wage-cuts.-- 908. 

Treatment of an ex-striker in the 
Engineering Department on the 
Great Indian Peninsula Railway 
at Nagpur as a new entrant on 
re-instaternt. 3480-81. 

Utilisation of the Railway Staff 
Benefit Fund for relieving the 
distress of railway employees and 
their families due to retrenchment. 
907, 2636. 

Working is the Staff Benefit Fund | 
917. ; Rules: 

Working of the’ State Railway 
Provident Fund Scheme. 906. 

Question (Supplementary) re— 
Absence of. Sikh 

Office of the Director of Railway 
Audit. 1090. 

Absentee: Members of “the Legis- 
lative Assembly. 793. ; 

Catering contract for “Craig  Dhw | 
and Longwood, Simla. 3079. | 

Cost of the Simla exodus. 460, 461, 
Decline in the income derived from | 

advertiséments in Government of 
Tidia publications. 1542-43. 

Election 6f Sir Hugh “Hannay to’ 
serve on the Committee of the 
Bengal Chamber of Commerce, 
Calcutta. 1978, 1979. 1 

Exemption of certain Hindu clerks 
of the Railway Clearing Accounts 

| 
clerks in the | 

a 

Office from passing the prescribed 7 
examinations. 3943. 

Non-pr ion of the i 
for giving “publicity to the Irish 
Sweep. 994. 

Representati by oar 

Si 

Labour Union of the grievances | 4 
of its members to the Agents of |S 
State Railways, 2171-72, 

Result of the Indo-Japanese nego 
tiations:- 13, 15. 

Retrenchment on State Railway! 
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= MR. N. M.—coneld. 
Question (Supplementary) 7e—contd: 

Soldier and lady clerks in the Army 
Headquarters. 1696. 

Surcharge on coal freights. 464. 
Sweeps run by the Royal Calcutta 

Turf Club. 993. 
Un-official agreement between  re- 

presentatiyes of the Indian and 
United Kingdom textile indus- 
tries. 

Resolution re— 
Committee of Enquiry on Agricul- 

tural Distress. 846, 3313-16. 
Loan for the reconstruction of 

Bihar after the earthquake. 822, 
828-29. 

Protection of workers against unem 
ployment and reduction of wages. 

: 302-10, 312, 314, 323, 563, 567, 
668, 577-81. 

7 ह Salt Additional Import Duty (Ex- 
1 tending) Bill— 

Consideration of clause 2. 2903. 

: Sugar (Excise Duty) Bill— 
1 Motions to refer to Select Com- 

i. 
mittee and to circulate. 3013, 

> 3054, 3062, 3130. 
a Motion to consider. 3997. 

Consideration of clause 3. 4014. 
y by that the Govern- 

ment Member should participate 
in the middle of a discussion and 

he then give reply at the end. 
Ay 1307-08, 1309 
; Trade Disputes (Extending) Bill— 
iss है ae to consider. 3958-60, 3961- 

Untouchability Abolition Bill— 
} Motions to refer to Select Com- 

mittee and 10 circulate. 4 
ag 411, 412, 413, 417, 429, 430. 

4 

to है Wheat Import Duty (Extending) Bill— 
Motion to consider. 1403. 

WRNEYMAN(EN)— 
lestion re classification of —— on 

the Eastern Bengal Railway as 
inferior service employees. 916. 

He: bY RIDES— 
4 puietion re use of an officer’s carriage 

180 8 10P under the orders of the 
1088 Divisional Superintendent, 

anon Moradabad Division, East Indian 
ilway. 92. 

BULPORE DIVISION— 

/ ae re grievances of the guards 
in the —— of the Great Indian 
Peninsula Railway. 1075-76. 

JUDGE(S)\— 
Question re— 
Appointment of a retired High 

Court —— to high executive 
offices. 

Leave rules of the High Court —— 
of Calcutta, 2452-5: 

UDICIAL COURTS— 
Question re Ambala Cantonment ad- 

ministration proceedings in the 
of Ambala, 

JUDICIAL DEPARTMENT— 
Question re— 

Promotions in the —— in Delhi. 
2168. 

Stenographers in the in Delhi. 
2167-68. 

Strength of staff in the —— of 
Delhi. 2469. 

JUDICIAL OFFICERS— 
Motion to reduce Demand for ‘“Taxes 

on Income” re hearing of appeals 
on assessment by the same officers 
and not by independent ——. 
1951. 

JUSTICE, ADMINISTRATION OF 
Demand for Grant. 
252 8 Supplementary Grants. 

2919: 

K 

KABULI(S)— 
Question re periodical migrations of 
—— money-lenders to various parts 
of India. 714 

KALBADEVI— 
Question re staff in the —— and 

Mandvi Post Offices in Bombay. 
478. 

KALIGHAT— 
Question re fraud ‘cases in the —— 

Post Office. 

KALKA— 
Question re provision of an inter- 

mediate class ‘waiting room for 
females at ——. 470-71. | 

KALPATHY- 
Question re shifting of the ——' post 

office in Madras. 2717. 

KARACHI— 
Question 7e— 

Collection of opinions on the Temple 
Entry Bill through the police at 
—. 1713. 

Withholding of appeals against his 
orders by the Divisional Personnel 
Officer, North Weste:n Railway, 

3726. 
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KARACHI DIVISION— 

Question 7e— 
“Hindu and Muslia officers and 

subordinates on. the of 

the, North Western Railway. 1704. 

Tnadequate representation of 

Muslims in the railway न कक 
1705. nate services-in the ——. 

“KARDEX” CABINET— 
Question re purchase of by the 

Central Publication Branch. 2724. 

KARNATAK PROVINCE-— 

SS - Question re formation of the 

<< ~ 3074. 

fa 33 

KASHMIR STATE— 
» Question 7e— 

Muslims recruited in the Leh and 

Gilgit. postal sub-divisions in the 
—— State: 

Payment: of income-tax by the 

employees. of the Posts and Tele- 

graphs Department. serving in the 

=— State. 1279 
Preponderance of non-Muslims in 

certain appointments in the Lyall- 
pur and —— Postal Divisions. 
S374. 

KASIER— 
re Nirvana statue of Lord 

Buddha at —— mm the Gorakbpur 
District. 3841. 

KEROSENE— 
Resolution re— 

Excise and import duties on —— and 
other mineral oils. 581-97, 799- 

815. 
~ Question re — 
~ Excise and import duties om ——. 

“KHADDAR” (NAME PROTECTION) 
Spinr= Bree 
See ‘Indian ” under “Bill{s).” 

KHADI: JEWAN— se 
५ Question: re: refusal by postal authori- 

ties to register the ——, a magazine 
published in Ujjain. 9-10. 

SI! 

— Question re “duties-of an. engine ——. 

.. KHART BAOLI= 
“Question re: traffic control in —— and 

i ape Sarak in. Delhi. 1990; 2726, 

- in Ajmer. 

KING'S COMMISSION(S)— 

Question 7e— 
Indians. given‘ the, —— in the, 

37il. 
Lowering. the 

officers holding 
1091-93. 

status. of» In 
in the 5 

KONKAN FERRY STEAMER(S)— 
Question re tenders for conveyance} 

mails by 1722-23, 2727. 

KOTKAPURA—FAZILKA 
TI 
Question re provision of ce 

amenities on stations of the Rewa 
Fazilka’ “Section and —— of 
Bombay, Baroda and Central I 
Railway. 3712. 

KOT LAKHPAT— 
Question 7e refresher course at 

North Western Railway. 

yee 

KRISHNAMACHARIAR, 
BAHADUR G.— 

Ajmer-Merwara. 2942-43. 
Tmperial . Council —_of Agrieuliz 

Research Department- 
Loans and —_ Adivances 

Interest... 2955-57. 
Expressions of regret on the death a 

Mr: A. Rangaswami Iyengar 
92. 

Sir Thomas Ryan. 2074-75. 
General discussion of the Rail 

Budget; 1032-35, 1057, 1063. 
Girls Protection Bill— | 

Motions to consider and to ci 
669: oh 

Imperial Bank of India (Ament 
Bin— 4 

} Motions to consider and to recom 
to Joint Committee, 194, 220, 

~ Gonsideration of clause 11, 248 
Consideration of clause 15. 2 
345-47. | 

Indian Bar. Councils (Ament 
Rill— 
Motion to” circulate: 678! 

687, 693.94: 
Indian Finance Bill— हु 

Motion to 9855. 2784-87, 
2791, 2808. a 

© Indian Penal Code (Amendment) 
“Mction. to circulate. 952, 
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Es AMACHARIAR, RAJA: 
BAHADUR G.—contd. 

Indian States (Protection) | Bill— 
Motion to refer to Select Committee 

381-83, 388-96, 497-99, 509, 513. 
514, 525, 526, 617, 651. 

Motion to consider. 3213, 3214, 
3217, 3220-28, 3232, 3233, . 3255. 
3242, 3245, 3245, 3247, 3249, 3262 
3267 

Consideration of clause 3. 3502-05. 
Title and Preamble. 3575-81, 3583, 

3585. 
Indian ariff (Amendment) Bill— 
Motions to refer to Select Committee 

and to circulate. 179 7. 

Indian Tariff (Textile Protection) 
Amendment Bill— 
Motions to refer to Select Committee 

and to circulate. 2226-2234, 2259, 
2266, 2294, 2359. 

Motions to consider and to circulate. 
3663. 

Consideration of clause 4. 3845. 
Motion to pass. 3888-94, 

Motion for adjournment. re— 
Recommendations of the. Capitation 

Tribunal; 72-75. 
Motion re sympathy. of the Legisla- 

tive! Assembly with the earthquake 
sufferers, in Bibar and Orissa 
26. 

Motion: to reduce Demand for— 
“Executive Conneil™ re— 

Federal finance. 1780-85. 
Necessity of expediting: the ~Con- 

stitutional Reforms. 1821-28. 
1845. 

Planned economy. 1873-78. 
“Railway Board” re— 

Passengers’ amenities. 1111 
Statutory Railway Board. 1167- 

65, 1177, 1190 
Unreasonable ‘rates, 1304-07. 

Point of order raised by Dr. Ziauddin 
Ahmad. as; to whether_ amendments 
to the Schedule of the Indian Tariff 
(Textile. Protection) «A: 

KRISH N AMACHARTAR, RATA 
BAHADUR G.—coneld. 
Question re— 

Flying of the Union Jack. 21. 

Statement made by Mr: Gandhi 
about the cause of the earthquake. 
1929-30. 

Question (Supplementary) re— 
Cost of the Simla exodus: 460, 
Import of foreign rice into India. 
2871. OID 

Resolution re 
Committee*of Enquiry on <Agricul- 

tural Distress. 842-44. 

cise and import duties on kerosene 
and other’ mineral oils. 

E 

Excise Duty on motor spirit for the 
purposes of road development. 

Lean for ‘the reconstruction of Bihar 
after the earthquake. 821-23. 

Protection of workers against un- 
employment “and 

Steel and. Wire Industries Protection 
(Extending) _B; 
Motion to consider. 

Sugar-cane Bill— 
Motion to consider- 7413638 

Sugar (Excise Duty) Bill— 
Motions to refer to Select Committee 

and~ to circulate. 3045, 3053-58, 

Motion to consider. 3989-90. 
Consideration of— 3 

Clause 2:- 4006, 4007. 
Clause 3. 4010-11; 4045. 

Suggestion by Mr. N. M. Joshi thai 
the Government Member ~‘s! at : 
participate in the middle of a dis-— 
cussion and then give reply at the 
end. 1308 

Untouchability Abolition Bilk— 
_ Motions -to- refer esl _ Select. 

Bill on hosiery are in order in view 
ofthe fact that these amendments 
raise a substantially. identical issue 
on which this House .has_already 
given.a decision in this, very. Session: 
3757-58. 

Point of order raised by —— that 
since the Assembly. is-debarred from 
discussing affairs relating to any 

Indian Prince or Chief or his 
_. administration, and since the Indian 

States (P ion) Bill is. d d 
... to. protect such administrations, 

_ whet*er the Bill is in order. 384, 
87. S 

447, 448, 449, 
Wheat Import Dity‘(Exte ing) Bill— 

Motioi consider. wee ine 

KUMBH MELA—= 
Question re— ¥ 

Adh at Hardwar. 
Railway accidents durine ¢ 
— at Hardwar. 1396. - 
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ABOUR— 
Point of order raised by Sir Lancelot 

-- Graham as to whether Mr. Joshi 

would be in order to move an 

हे dment for the protecti - 

while discussing the Indian Tariff 

(Textile Protection) | Amendment 

ill. 3861-63. 

LABOUR UNION(S)— 
Question re representation by & 

recognised —— of the grievances of 

jts members to the Agents of State 

Railways. 2171-74. 

Injury to a —— passenger between 

i Salem Junction anl Salem. 

| LADY (10:8)-- i 

Question re— 

iS Married ——— employed in the Gov- 

ernment. of India Offices. 

ie ‘Ministerial appointments reserved 

r for military subordinates and —— 

ia in the War Office, London. 275- 

76. 
Reservation of clerical _ posts for 

British Military subordinates and 

LAHIRI CHAUDHURY, MR. D. K.— 

contd, 

Indian ‘Tariff (Textile 

Amendment “Bill— 

Motions to refer to Select Committee 

and to circulate. 
Motion to pass. | 3887. 

Matches (Excise Duty) Bill— 

Motion to pass. 4239. 

Motion to reduce Demand for— 

“Tndian Posts and Telegraphs De- 

partment (including Working 

Expenses)’”” Te— 

Grievances, of ‘Railway... Mail 

Service employees. 47-48. 
Measures of earthquake relief for 

Postal and Railway Mail Service 
Staff in North Bihar. 2055-56, 

Protection) 

2057. 
Retrenchment policy adopted in 

the Posts and Telegraphs De- 
partment. 2014-15. 

Selection grade posts. 2046. 
“Railway Board’? re— 

Statutory Railway Board. 1138. 
Question re— 

Acceleration in the speed of the 20 

Down Express of the East Indian 
Railway. 1373-74, 4260. 

Allegati against Mr. D'Eca when 
: —— in the Army Headquarters. 

i 274-75. 

LADY CLERKS— 
See “‘Clerk(s).”” 

DY HARDINGE ROAD— 
‘Question ve construction of “B’’ type 

quarters on the —— New Delhi. 

LADY PASSENGER(S)— 
See ‘‘Passenger(s).’” 

LAHIRI CHAUDHURY, MR. 0. K.— 
‘Election of —— to the Standing 

Finance Committee for Railways. 
17. 

Ymperial Bank of India (Amendment) 

he was Assistant Controller in the 
Central Printing Office. | 
3378-79. 

Allegations against the Superinten- 
dent of Post Offices, Hazaribagh 
Division. 4026-27. 

‘Amount spent on the overhauling of 
anes Genie! Printing Office vans. 

Amounts advanced to the Central 
Publication Branch staff on trans- 
ie from Calcutta to Delhi. 1618- 

Appointment of an Anglo-Indian in 
the vacancy caused the dis- 
charge of a Muslim in the Central 
Hg Branch. 1541. 

Bill— 
Motions to consider and to recommit 

to Joint Committee. न 
Consideration of clause 15. M344. 

- Clause 3. 2584. 
Schedule 1. 2690. 2691. 2702-03 

Indian States (Protection) Bill— 
Motion to refer to Select. Committee. 

604, 605, 610. 
Indian Tariff (Amendment) Bill— 

Motions to refer to Select Com- 
_ mittee and to circulate. 161, 170. 
Consiggation of Schedule. 848-50, 

ppointment of Engineering Officers 
as Postmaster General in the 
Bengal and Assam Circle. 4260 

Appointment of Manager of Publics- 
tions by the Controller of Printing 
and Stationery. 1617. 

Appointment of Press Manager 35 
Controlier® 0 Printing and 
Stationery. 1616. 

Assistant Postmasters in the Chitte- 
gong, Mymensing and Howrah 
Post Offices. 2450. मर 

Certain postal officials in the Bengal 
and Assam Circle including Cal- 
cutta. 3032-33. 

Certain work done in the Calentia 
General Post Office and Howrah 
Post Office. 3933-34. 
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LAHIRI CHAUDHURY, j 9. K.— 
contd. 

Clerks performing Savings Bank 
and Cash Certificate duties in 
certain Post Offices and Audit 
Offices. 2874. 

Committee to enquire into the 
possibilities of further economy in 
the Postal Department. E 

Conversion of the Noakhali Head 
Post Office into a Sub-Post Office. 
1373, 3382. 

Creation of certain posts of Tele- 
graph Masters. 2449. 

Decline in the income derived from 
advertisements in Government of 
India publications. 1541-43. 

Engineering Branch of the Telegraph 
Department. 1376 

Examination for recruitment in the 
Government of India Press, New 
Delhi. 1377-80. 

Expense to Government due to the 
transfer of the Central Publication 
Branch to Delhi. 3181 

Filling up of temporary vacancies! of 
second division clerks from among 
the record stippliers in the Office 
of the Director General, 2058 
and Telegraphs. 3170-71. 

Financial - Adviser, Posts _ and 
Telegraphs, and Deputy Director 
General of Finance. 1373, 

Fraud cases in the Kalighat Post 
Office. . 3935. 

Gazetted officers. with University 
qualifications in the, Printing and 
Stationery Department. 1616 

General service telegraphists. 2876 
Graduates in the - Printing” and 

Stationery Department. 1616, 
2635. 

Grant of special pay to Deputy 
Sub-Postmasters in certain Sub- 
Post Offices in Calcutta. 3034-35. 

Grant of the status of a Secretariat 
Office to the Posts and: Telegraphs 
Directorate. 3168-69. 

the telegraphiste 
signallers. 

Grievances — of 
recruited from’ postal 
1911-14. 

Idle “hours in ‘the Government of 
India Press, Calcutta, Simla and 
New Delhi, and certain higher 

~ appointments. z 

~. Income and expenditure of certain | 
Post Offices. 4030. | 

Income and expenditure of each 
Postal Circle. 4271: 

~ Thcrease in haulage charges, etc., in 
the Posts and Telegraphs Depart- 
ment. 

LAHIRI CHAUDHURY, MR. D, K.— 
contd, 

Inspectors of Post Offices and Head. 
Clerks to Postal Superintendents. 
2170-71 

Installation of water meters in Goy- 
ernment quarters in New Delhi. 

Maintenance of sanction register of 
printing work in  the~ Central 
Printing Office. 3380: 

ials from the 
the 

India Press, New Delhi. 1380. 
Men on sixty hour basis in the Goy- 

ernment of India Presses. 1381. 
Men on ten hour basis in the Govern- 

ment of India presses. 1381 
Non-maintenance of Savings 

Ledgers in the Calcutta 
and Telegraphs Audit 
2450-51. 7 

hi Id and 
Government of revisers of 

Bank 
Posts 

Office. 

Officials» employed in the Postal 
Audit Offices in India. 1631-32. 

Pay of Postmasters and ~ 
४ sr yea in’ certain Post Offices. 

Payment madé to certain Navigat 
Companies for the 5 carria; 
mails between» certain ~ 
4578-76] .3006:<:7 tint San 

Pension of record suppliers and 
duftries in the Government of 
India» offices. 3171, 

Posts of clerks sanctionéd in the 
Money’ Order» Department of ‘the 
Calcutta General Post ~ Office. 

orts. 

Printing of  extravag: 
£5 SBB0F sa? Pp A fe holders 

Government of India Press, Ne 
Delhi. 1380: 

P. t s in 
the” Central Publication Branch. — 
617. 

Qualifications’of Mr. D’Ect, Manager | 
of Publications. 3380. के 

Delhi. 1377. ee 
Sale of postear 2449-50: 
Savings banks work in cértain’ post 

offices. 1631. हे are 
Seniority of Inspectors of Post > 

Offices and Head Clerks bees 

other officials in 
General Post Office. 

Speed of certain trains on the East 
Indian Railways. 1374-75. 

es 
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= CHAUDHURY, MR. D. K.— 
contd, 

Speed. of certain trains on the Hast 
Indian and Eastern Bengal Rail- 
ways. 4261-62. 

Staff employed in certain depart- 
ments of the Bombay, Madras and 
Calcutta General Post Offices. 

1632. 
Staff employed in the postal circle 

offices of Bengal and Assam, 
Bombay, Madras and. Lahore. 

1633. 
Staff engaged for payment of _pen- 
~ sions to Army Reservists. 2874. 

_ Staff in certain Railway Mail. Service 
Divisions. _ 4270. 

Staff performing Savings Bank, 
2 Cash Certificate and Government 

security work in Post Offices and 
Audit Offices. 2874-75. 

Subsidy paid to different air services 
-. in Tndia and the Imperial Airways. 

9451-52. ‘ 
Supersession of two Indian Assist- 

ants by an Anglo-Indian  Assist- 
ant in the Central Publication 
Branch. 3379-80. 

Supervisors and clerks in the 
Savings Bank Departments of 
the Delhi and Howrah Post 

... . Offices, 4029. 
. ‘Technical qualifications for the post 

of Assistant Controller, Printing. 
3181-82. 

uestion (Supplementary) re— 
Defects in certain quarters on the 

Ferozshah Road, New Delhi. 
2708. 

Filline un of vacancies in the Gov- 
3 ernment of India Press, New 
| 5 _ Delhi. -1292. 

Tness of Mr. Obeidnllah Khan of 
= =» Peshawar. 2324, 2325. 

Lowering the status of Indian offi- 
= cers holding Kino’s 

<=>) in the’ Army. 
Commissions 

1092. 
Surplus ont of the salf additional 

import duty. 2714. 
Resolition 7e— 

रा Aholition of the duty on raw films. 
= 836-38. 840. 

Tievances of the travelling public 
7 Assam Bengal Railway. 
297-98. 

| Untouchability. Abolition Bill—Motions 
to refer to Select Committee and to 
circulate. > 

~~ “Allegations Seat the contractor of 
_.. licensed coolies at the —— Railway 
~*" “Station. 2397-09, ४ 7 

LAHIRI CHAUDHURY,. MR. 70. K.— 
coneld, 

Alleged harassment of the Hindu and 
Sikh employees in the Railway 
Loco Shed, . 4263 

Alleged maladministration of the 
Government Telegraph 
3172-74. 

Depuiation. of a Medical man for a 
clerical. job in the office of the 
Medical Officer, “ e 

Examination in Gurmukhi held by 
the. Postmaster _ General, 

Indebtedness of the Superintendent 
of Printing and Stationery, North 
Western Railway, 201. 

Loss of an insured: parcel in the ——. 
3372-73. 

Non-appointment of any Muslim 
Personnel Officer in the —— Divi- 
sion, North Western Railway. 
3100. 

Percentage of Hindu, Sikh and 
Mnslim employees in the Railway 
Loco Shed, ~ 4263. 

Running of through compartments 
between and Malakwal. 1702. 

Staff employed in the postal circle 
offices of Bengal, and Assam, 
Bombay, Madras and ——. . 1633. 

Supervisory appointments in the —— 
Postal Division. fs 

LAL GHAND, HONY, CAPTAIN RAO 
BAHADUR CHAUDHRI— 
Election of to the Committee on 

the Ottawa Trade Agreement. 4123. 
Girls Protection Bill— 

Motions to consider and to’ eirculate- 
663-665. gf 

Indian States (Protection) Bill— 
Motion to refer to Select Committee. 

615-20, 523. 
Motion for adjournment re. recom- 

mendations of the Capitation 
Tribunal. 88-89. 

Motion to reduce Demand for ‘Army 
Denartment’? re retrenchment in 
defence exvenditure and Military 
poliey. 1759-61. 

Resolution re Committee of Enquiry 
on Agricultural Distress. 3322-25, 
3334. 

LALCHAND NAVALRAI, MR. 
Election of —— to the Central 
ee Council for Railways. 

Hindu Temple Entry Disabilities 
Remoyal Bill— 

_ _ Motion for leave to introduce.- 708. 
Indian Arms 50707 20) Bill— 

Motion for leave to introduce. 706. 
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30पत 8 ४1७ NAVALRAT, MR.—contd: 
Indian Bar Councils (Amendment) 
Bill— 
Motion to circnlate. 673. 

Indian Finance Bill— 
Motion to consider. 
Consideration of— 

Clause 3... 2582 0, 
Schedule I. 2667-69, 2670, 2671, 

2677, 2682. 
Andian ‘‘Khaddar’’ (Name Protection) 

_ Bill— 
+ Motion. to consider. - 659-60, 

Indian States (Protection). Bill— 
Motion to refer to Select Committee. 

~ 606. 

2437-47. 

Consideration of— 
Clau . 0413-14. 

; Clause 3. 3465-68, 3477-78. 
Clause 4. 3527-30. 
Clause 5. 3532-34. 

“Andian Tariff (Amendment) Bill— 
| Motions to refer to Select. Committee 

and to circulate, 43 51, 56. 
Land Acquisition (Amendment) Bill— 
Motion for leaye to introduce. 708 

Motion for Adjournment re signing 
of the Indo-Japanese commercial 
treaty in London. 146. 

Motion re— 
Election of Members for the Central 
Advisory Council for Le 

Election of the Standing Committee 
for the Department of Education, 
Health and Lands. 1436. 

Motion to reduce Demand for— 
“Customs”? re Grievances of the 
Hindus of Sind in the’ Customs 
Department. 1923-24. 19728, 1930 
1936, 1937, 1938, 1939, _1840, 1941 
1943, 1944, 1945, 1946-48. — 
Railway Board’?.re— 
Passengers’ amenities. 1112-14. 
Statutory. Railway Board....-1130-33. 
System of appeals. - 1355-58. 
Taxes on Income’ re Policy of the 
Tneome-tax Department. 1953, 

lestion <re—= 
Age‘ limit for appearing “at~ the 

competitive xamination for 
Tndian Civil Service in India and 
in England. 1722. 

Alleged secret agreement, between 
the Burma Oil Company and the 
Standard Oi] Company. 3381 

gations against British officers 
and soldiers 3. 

Appointments through —_ Selection 
ards on State, Railways. 3628 

Article in the Amrita Bazar Patrika 
Under the caption ‘Ts War Im 
Minent? Stir among the Mi 
tary pensioners”. 1713- 

LALCHAND NAVALRAT, MR.—contd, 

Collection of opinions on ~ the 
Temple Entry Bill through the 
police at Karachi, 1713 

Cost of the Simla exodus. 460-62. 
Creation of Bench Courts of Hono- 

rary Magistrates in India. . 3076 
Distribution of the Mohenjo-Daro 

relics, 10-11, 12, 
Duties of the Divisional Personnel 

Officers on the North Western 
~ Railway. 3627. 
Economic depression in East Africa. 

Instruction given by the Railway 
Board re promotion of certain 
Railway Officers. 3628 

Liabilities. regarding War loans. 
190 

Monopoly enjoyed by the Burma 
Oil, Company. 198. 

Moye of the Governmen; of India 
Secretariat between Simla and 
New Delhi. 459-60. 

Pay of _the sistant Controllers 
07. the North Western. Railway- 
3358, 

Pension . rules of the Government 
of India peons employed in 
Bombay. 2714-15. 

Preparation of Legislative Alssem- 
bly — Electoral Rolls in’ Sind. 
उ0; 

Promotion of railway employees 
subject to the passing of the 
Walton Training School Bxamin- 
ation. 3802. 

Rent-free quarters, etc., for cer- 
tain Assistant Controllers on the 
North Western 
58 ae 

Secret agreement between the 
Burma Oil ‘Company and. the 
Standa¥d—Oil-Company. ' 197-98 

Stoppage of further excavations at 
Mohan-je-Dara, 11-12 

Students. admitted to the Military 
Academy Dehra Dun. 4 

Treatment meted to Indian students 
in Germany. 

Withholding of appeals’ agai is 
orders by. 116 - ‘Divisional Per- 
sonnel Officer, North Western 
Railway, Karachi. 3726, ~ 

Question (Supplementary) re— 

Delivery work in extra-depart- — 
mental post offices and postmen 
and overseers in Bengal and 
Assam circle ordered to demit 
office. i 

Dissolution of the present Legislative 
Assembly. 3714. 

Railway... 3758- _ 
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LALCHAND NAVALRAI, MR.—contd, 

Efficiency of railway servants. 2°26 
Erection of a broadcasting stat.on 

in Northern India. 

Bx-soldier clerks in the 5 - Army 
Headquarters. 1692. c 

Forced station service telegraphisis. 

Foreign mail work and reduction in 
éxpenditure. 2321. 

Freight on wheat and rice between 
Lyallpur and Caloutta: 253: 

Grievances of the ielegraphists re- 
cruited from postal signallers. 
1913-14. 

Tlness of Mr; Obeidullah* Khan of 
Peshawar. 2324. é g 

“Insolvent gazetted officers in — the 
Telegraph Branch of the Posts 
and Telegraphs Department. 1711. 

Leave granted to Government  ser- 
vants in connection with Court 
eases. 1701, 
ower gazetted service — appoint- 
ment sanctioned for the Engi- 
neering Department of the Great 
Indian Peninsula Railway. 2322. 

Lowering the status of Indian offi- 
cers holding King’s Commiss‘ons 
in the Army. 1091, 

Memorials from the ‘Travelling 
Tickeg | Inspectors of the East 
Indian Railway to the’ Railway 

—-Board. 1067. 
हे Promotion of telegraphists as Toele- 
3 _ graph Masters, 

~~ Radio licenses in India. 3351. 
Recruitment of Madrasis in the 

; Office of the Director’ of Public 
if Information. 1087. 

Recruitment of Postal Clerks in 

| Recruitment’ of Sikhs in the Office 
of 06 Director General, Indian 
Medical Service. i 

Refusal by postal authorities to 
~ © register” the Khadi  Jewan, a 

“Magazine published in Ujja‘n. 10. 
Re-instatement of certain employees 

of the East Indian Railway. 2091. 
Release of civil disobedience pri- 

soners and policy of Government 
toward meetings of the Indian 

33% 9. National Congress. 3810-11, 

© Restrictions imposed on Mr. A. 1. 
Qureshi at Durban. 16. 

Result of the Indo-Japanese nego- 
veo ations. 14, 15. 

~ Retrenchm due to 
_. unsatisfactory work. 3800. 

Rules regulating discharge and dis- 
missal of the Madras and South- 
ern Mabratta. Railway. 3557. 

5 1 
4 

UALCHAND NAVALRAT, : ४एन्‍ 
coneld, 

Soldier and lady clerks in 
Army Headquarters. 1695 

Suffering of a detenu at Deoli f 
leprosy. रु 

Treatment of an ez-striker in 
Engineering Department on 
Great Indian Peninsula Rail 
at Nagpur as a new entrant 
re-instatement. 3481, 

Vendors’ contracts in the Ding 
Division of the East Indian Ri 
way.* 3808-11. 

LALIAN— 
Question re abolition of the post 
Hindu waterman at the —— 
way station. 2080-81. 

LANCASHIRE— 
Question re— 

Appointment of a representative ¢ 
the Cotton Committee 1 
India. 3810. 

Quantity and value of Indian cotta 
bought by 3716. F 

LAND ACQUISITION 
MENT), BILL— 

See ‘Bills’. 

LATE: FEE— 
Question re payment of the 

charges in respect: of weather 
grams to the telegraphists. 
2187. 

(AME 

LATRINE(S)— 
Question re in the Pilgrim 9 

“Jehangir’’. -2465, 3007. 

LAWS— 
Question re applicability of diff 

for the trials of British Tndi 
Subjects and foreigners in Indi 

States. 537-38, 

LEAGUE OF NATIONS— 
Question re British Indian delegat 

or substitute delegates to the 
1981, 3109, 

LEAVE— 
Question re— 

Casual admissible to the 
ployees of the Government , 
India Presses. 2185. 

railways. 905. 7135 
Grant of —— without pay 

East Indian Railway _non-wo 
shop staff. 542, 1721 
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LEAVE—contd. 

—— and pension of military em 
Ployees _invalided during the 
Great War. 32, 542-43 

applications of the clerks of 
the Government. of India. Press, 
New Delhi. 3719-20, 

—— facilities to clerks in the Rail- 
way Audit Deptt. to prepare for 
the Railway Subordinate Audit 
Service Examinaticn. 3363-64. 

-—— facilities to: official members of 
the Indian Medical Council, 3487. 

—— given to railway staff at 
Jamalpur after the earthquake 
shock. 1788, 

granted to Government _ <cer- 
vants in connection with Court 
eases. 1701, 

—— to sick staff.on the ~ North 
Western Railway. 1073, 3726.29. 

Pay of the railway running staff on 
casual 906. 

Refusal of on transfer to the 
crew siaff on the Eastern Bengal 
Railway. 715-16, 3629. 

LEAVE RULES— 
Question re of the High Court 
Judges of Calentta, 2452-54. 

See also ‘‘Rule(s)’’. 

LEAVE SALARIES— 
Quéstion ve differentiation in the —— 

of Government employees. 472-73. 

LEDGER(S)— 

Question 72 -ion-maintenance of Sav 
ings Bank in the ‘Calcutta 
Posts and Telegraphs Audit Office. 
2450-51. 

LEDGER BOOK(S)— 
Question re— 
Discrepancies in tho —— of — the 

Central Publication Branch. 2722. 

Maintenance of in the Central 
Publication Branch. — 2723. 

LEE CONCESSION(S)— 

Question re restriction of 
“passages to Europeans 

18. 

overseas 
under the 

LEGER, MR. G. ST.— 
Question re transfer of ——,  Tran- 
- sportation, Ins~ector, Dinapur, #0 

शा Moradabad. 1255. 

LEGISLATIVE ७8879 81,४.: 
Certain report of the proceedings of 

the issued by ‘the <Asscciated, 
Press. 3730-31 

Dissolution of the —-. 4271-72 
Motion re sympathy of the —— with 

the earthquake sufferers in Pibar 
and Orissa. 25 29, 

Poing of Order re the Honourable the 
President of the taking his seat 
without the usual wig. 3423. 

Question re— 
beanies Members of the ——. 791- 

Action taken by the Agent of the 
East Indian Railway on certain 
questions asked in the ——. 2873, 

Action taken by the Agents of Rail- 
ways on betas questions asked 

1001 17. the. ——. 
Action. taken on certair. questions 

asked in the —— 723. 
Dissolution of the present ~=-—, 

3714-15. 
General election of the ——, 4201- 

02. 
Information regirdiny certain ques- 

tions promised in the - —, 722. 
Meeting of the Rice Conference of 

the different parties of th 
4024-25, 

Meetings of the —— 
ance of Members. 211 

Preparation of —— Electcral Rolls 
in Sind. 3075-76. 

Representation in the —— and the 
United Provinces Legislative 
Council for the members of — the 
Delhi ex-Royal family residing in 
Lucknow. 1986. 

See also ‘Assembly’ mye SEY 

LEGISLATIVE ASSEMBLY AND 
LEGISLATIVE ASSEMBLY DE- 
PARTMENT- 

Demand for Grant. 2059. 
Demands for Supplementary Grants. 
2914 

ard attend- 
65. 

LEGISLATIVE COUNCIL— 
Question 76 representation in the 

Legislative Assembly and the 
United Provinces —— for the mem- 

“= bers of the Delhi ex-Roval family 
residing in Lucknow. 1986 87. 

LEGISLATIVE DEPARTMENT— 
Demand for Grant. 2059. 

LEGISLATURE(S)— 
Question re— 

for 
the Provincial and Central ——. 

Re) ntati of th bers of 
the. Central’ —— to. the Railway 
administrations. 
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Question re Muslims recruited in the 
— and Gilgit postal - sub-divi- 
sions in the Kashmir State. 3375. 

LEPROSY— 
Question ve suffering of a detenu at 

Deoli from ——. 468-69. 

LETTER(S)— 
—— from His Excellency the Vice- 

roy conveying thanks for Assem- 
bly’s contributions to the Earth- 

=~ quake Relief Fund. 227. 
— from the Private Secretary to 
His Excellency the Governor of 

"Bihar ‘and Orissa conveying His 
S©)Bxeslency’s thanks for Assembly’s 

expressions of sympathy with the 
©) earthquake sufferers. 482. 

‘Question 7८-- 
Delay in the delivery of a bag con- 

- .. taining air mail —— at aerodrome 
in Delhi. 3370. 

= Penalty on official —— posted with- 
~\ ont stamps. 4023. 

Seope of the Home Department —— 
No. F.-537-32-Ests. 1728. 

LEVEL CROSSINGS— 
~ Question 76 closing of —— on railway 

ines. . 

LIABILITIES — 
Question re —— regarding War 

loans. 1907. 

LICENSE(S)— 
é 52 डक ‘re radio —— in India. 3360: 

 LIFE— 
Question re precaution for safeguard- 

ing of —— and property from earth- 
quakes. _ 2089. 

LIGHT (8)-- 
Question re— 

Provision: of street —— near rail 
oway-quarters-.in\ Cawnpore,, 538, 
1005. e 

Water connettiong and —— given Yo! 
the temporary ‘colonies of sworkérs 
at Jamalpur. 1788, 3009. 

LIGHTHOUSES AND LIGHTSHIPS— 
“Demand for Grant; 2062. . 

LIGHTHOUSES AND LIGHTSHIPS 
» CAPITAL OUTLAY ON— Z 
Demand for Grant. 2071. 

LILADHAR CHAUDHURY, SETH— 

Question 7re— 

Alleged fictitious entries in the Sav- 

ings Bank Pass Books by the Sub- 

Postmaster, Oghi in Abbottabad. 

3821, 
Alleged’ preferential treatment — to- 

wards Muslims in the Education 
Department, Delhi. 3091. 

Complaints “against — an Assistant 
District Inspector of the Educa- 
tion Department, Delhi. 3091-92. 

Complaints ‘against the Secretary of 
the Text Book Committee, Delhi. 

3091. 
Misappropriation by the “Sub-Post- 

master, Hindu ‘Sabla College 
Stih-Post “Office, “Amiritsar. 3821- 

Pancity of Hindu postmen in ths 
Peshawar Sub-Division. 5 

Posting of a Hindu as an inferior 
seryant in the office of the Super- 
intendent of Post’ Offices, 
Peshawar Division, 3820. 

Retrenchment in the Railway Ac 
counts Department. 3724-25. 

Reversion of certain postmen as 
packers in the Amritsar - Post 
Office. 

LILLOOAH— 
Question re— 
Appointment of —— apprentices as 

Electricians and Train Wxaminers. 

Payment to the 
daily-rated staff. 916. 

Selection of ex-apprentices for 
the posts of ‘Train Examiners. ; 
3824-25: : 

Workshop 

LINDSAY. SIR DARCY— 4 
Indian Finance Bill—Consideration 

of Schedule T. 2654-55, 2657, 2558; 
2673, 2688, 2744-45. 

Indian Ta (Amendment) Bill— 
Consideration of Schedules 781, 861. 

Motion to reduce Demand for ‘‘Rail- 
way Board’ re importance of 
Yoad-tail co-ordination and of the 
organisation of communication 
hoards throughout the country. 1229- 
31. 

Oath of Office. 711. 
Question re— 

Establishment of motor bus gervices 
by the Railways. 2709-11. 

Improving and increasing the breed 
of horses in India. 

Question (Supplementary) re— 
“Radio licenses in India. 3361. 

Terms of loths granted to Bihar 
Earthquake sufferers. 2390, 2592: 
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LINDSAY, SIR DARCY—contd. 
Resolution ré Committee of Enquiry 

on Agricultural Distress. 3208. 
9. 

| Sugar (Excise Duty) Bill— 
' Consideration of —— clause’3, 4073. 

4080, 4081-83. 

NE STAFF— 
Question re overtime allowance to the 
— on the North Western Railway. 
1074. 

INO OPERATORS— 
Question re— 
Basis of the pay of ——. . 7734-55. 
—— in the Government -of India 

Press, New Delhi. 2721-22. 

LOAN(S)— 
- Question re— 

| Issue of —— by railway employees. 
E 3095. 

Liabilities... regarding | War. ——. 
1907. 

— advanced to the Bahawalpur 
State. 2 
— on Postal Insurance: Policies. 

1280 
Repayment of certain Government 

of India. ——. 2709. 
Repayment of Madras Government 

3080-82. 
Terms of granted to Bihar 

earthquake sufferers, 2587-98. 
} Resolution re for the reconstrue- 

tion es Bihar after the earthquake. 

{LOANS D ADVANCES BEARING 
। ANTEREST— 

Demand for Grant. 2072. 
» Demand for Supplementary _ Grant. 

2969-90, 

KE, MR. R. H.— 
Question re deputation of ——, Super- 
_ intendent. of Horticultural” Op-ra- 

tions in Delhi, to Baghdad.” 3717. 

CO. SHED— 
Question re— 
Alleged harassmen, of the Hindu 
and Sikh employees in the Rail- 
way , Lahore. 4263. 

Percentage of Hindu, Sikh and 
Muslim employees in the Railway 

Lahore. 4263. 

ion re— 
Manufacture of ——— and boilers in 

ia. 2084-87, 

LOCOMOTIVE(S)—contd. 
Purchase of Diesel electric —— b: 

the Great Indian Peninsula Rail- 
way. 1285, 

Purchase of . boilers and othe, 
machinery. 2088. 

Use of diesel clectric ‘cars:and —— 

LOCOMOTIVE POWER— 
Demand for Grant in respect of Work- 

ing . Expenses—Maintenance vand 
supply of B62. 

LODGING— 
Question re arrangements for the 
hoarding and of ‘foreigners 
detained “in “India. 3076-77. 

LONDON— 
Motion for Adiournment re. sign'ng 

¢ the Indo-Japsnese —_commercial 
treaty in —— 91 50 

Question .१76-त् 
Artists for the mural decoration in _ 

the India Honse toe 
Zixclusion of Bombay artists from 

mural decoration ‘in ‘he India 
Honse. 

for military smbordinates and 
Jadies in the War Office, —— 
275-76 

Non-delivery of _ a cablegram 
addressed_to Mr, Gandhi from the 
Editor, the. Untted India, —. 
8, 9. 

Removal of relics of Saniputra and 
Magllana to the British Museurr 
fg 

Telephone connection of India with 
> Ste. 87. 

LONGWOOD— 
Question 7é catering contract’ ~ “for 

Craig Dhu and ५ Simla. 2080. 

17.088#8-छः 
Question ré- = 

—in. traffic oth cura 
Damodar River Railway.-1371. 
— of an insured parcel in _ the 

Lahore General Post Office, 3372- 
75. 

—— to railways due to the recent 
Earthquake in India. - 1368. 

LOTTERIES— 
Question re organisation of —— ip 

India. 

LOWER DIVISION CLERKS— 
See ‘Clerk(s)’’. 
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: LOWER GAZETTED SERVICE— 

Question re— 
appointments sanctioned for the 

Engineering Department of the 
Great Indian Peninsula Railway. 

—=. on. railways. 2322 
Officers of the —— on State Rail- 

ways. 2180-81. 

LUCKNOW— 
Question re— 

Concession in railway freight given 
! to the Pioneer Press, on its removal. 

from Allahabad to ——. 1004. 
Disputes in the East [ndian Rail- 

way workshops at —— about the 
8 retrenchment of staff. 911-12, 
if Employment in Government service 
4 of the members of the Delhi cz- 

Royal family residing 
1987.4, 

Facilities for the education of the 
i children of the members of the 

| Delhi ae family residing in 
1 

in ——. 

Memorial from the members of the 
Delhi “¢x-Royal family, residing 
in ——. 1986 

Promotions in certain’ grades on 
: the and Moradabad Divisions 

of the East Tndian Railway. 
ar 1550-81. : 

Representation in the Legislative 
Assembly and the United  Pro- 
vinces Legislative Council for 
the members of the Delhi  ex- 
Boyal_ family. residing mm ——. 

87. 

LUGGAGE— 
Question 7e-charges from Haj pilgrims 

for loading and unloading their 
——. 2537-38. 

LYALLPUR— ~~» 
© Question” re— ¥ 

Freight on wheat and rice hetween 
and Calcutta. 2332-33, 

Preponderance of Non-Muslims in 
certain appointments in the —— 
and Kashmir Postal Divisions. 
3374, 

es ss 5 M 

MACHINE(S)— 
Question re— 

Purchase of Addressograph —— by 
the Central Publication Branch. 
2723-24 

Purchase of time recorder —— b; 
ie ‘East Indian “Railway Press. 

MACHINE(S)—cantd. 
Smoke of gas from mono-casting — 

in the Government of India Pres} 
New Delhi 

{ACHINE SECTION— 
Question re attendance of the Hin 

staff of the of the Rail 
Clearing Accounts Office on religio 
holidays. 3494-95, 

MACHINERY— 
Qnestion re purchase of locomotit 

boilers and other 7 72088: 9 

MACMILLAN, MR. A. M.— 
Oath of Office. 2077. 

MACKENZIE, MR. R. T. H.— 
Expressions of regret -on the death 

2525-27. 
Resolution re excise and import duti 

on kerosene and other mineral गई 

MADRAS— 
Motion to reduce Demand for “ 

toms’? re status and salary of 4 
ant Preventive Officers at —. Ii 

Question re— 
Gity allowance for railway employ 

drawing no special allowance iq. 
working in the —— City Ar 

Grant of increments and exempt 
from passing any examination 
the officials of the sorting offi 

General Post Office. 1390. 
Grant of increments to the officis 

of the sorting office, —— ee 
Post Office. _ 288. 

Recruitment of postal clerks in 
457-58 

Repayment. of —— Government 10 
30! 

Running of the Grand Trunk B 
press between and Delhi. 2 

Shifting of the Kalpathy post 7: 
in ——. 2717. e e है 

Staff employed in certain 0९0४४ था: 
of the Bombay, and Calcul 
General Post Offices. 1632. 

Staff employed in the postal 
offices of Bengal and 
Bombay, —— and Lahore. 10) 

cir 

g
e
 

MADRAS AND SOUTHERN 32 
~RATTA 'RAILWAY— 

See “‘Railway(s)”. 
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| MAGAZINE(S)— ; 
estion re refusal by postal authori- 

ae to register the Khadi Jewan, a 
—— published in Ujjain. 9-10. 

MAGISTRATE(S)— 
estion re création of Bench Courts 

“ae Honorary —— in India. 3076. 

MAGLLANA— 
Question re removal of relics of Sani- 
putra and to the British 
Museum at London. 3941. 

WAHAPATRA, MR. SITAKANTA— 

Election of to the Standing Fin- 
ance Committee, 2544. 

Indian Finance Bill— 
Consideration of— 

Schedule I. 2653, 2753-54. 
Schedule II. 2765. 

Motion to pass. 2830-32. 
Consideration of— 

Title and Preamble 3586-88. 
Indian Tariff (Amendment) Bill— 
Motion to pass. i : 

Indian’ Tariff (Textile Protection) 
Amendment. Bill— 
Motions to refer to Select Committee 

and to circulate. 2277. 
Motion to add the names of Dr. 
DeSouza and Mr. Joshi to the pro- 
posed names for the Select, Com- 
mittee. £ 

Consideration of clause 4. 5846. 
Motion to pass. 3894-95. 
Motion to reduce demand for— 
“Customs” re absence of Oriyas in 

the Customs Department. 1917-18, 
191! 

“Taxes on Income’? re— 
Paucity of Oriyas in the Bihar 
and Orissa Income-tax Depart- 

ment. 1950. 
“Railway Board’? re— 

First ‘class railway station for 
Cuttack. 1361. 

_ Unreasonable rates. 1310-13. 
nestion re— 
Amount received by the Bihar and 

Orissa Government from the salt 
import duty. B 

Average time taken in the final dis- 
posal of petitions for remission of 
income-tax in Orissa. 3108. 

Cancellation of the assessments of 
Meome-tax in Orissa. 3108. 
ases under section 23 (4) of the 
ee Income-tax Act in Orissa. 

Clerical cadres in the Office of the 
Fostinaster General, Burma. 1709- 

MAHAPATRA, MR. SITAKANTA— 
contd. 

Complaints and grievances of income- 
tax assessees in Bihar and Orissa. 
3084. 

Construction of the  Batala-Beas 
Railway. 1549-50. 

Creation of new office of the Politi- 
cal Agent for the States of Orissa 
and the Central Provinces, 1615- 
16. 

Declaration of certain festival days 
as telegraph holidays. 1710-11. 

Development of inland sources of 
salt supply in India. 4204. 

Development of the sources of salt 
supply in Orissa. 4204, 4205. 

Disposal of income-tax cases in Bihar 
and Orissa on gazetted holidays. 
3108. 

Expenses incurred for establishing 
the headquarters of the Agent to 
the Governor General of the Hast- 
ern States Agency at Ranchi. 1615. 

Forced station service telegraphists. 
1707-09. ४ 

Boreiga rice imported into India. 

Import of rice from Japan. 1546. 
Income-tax assessees who have got 

their place of business transferred 
10 other Provinces. 3107, 

Insolvent gazetted officers in the 
Telegraph Branch of the Posts and 
Telegraphs Department. 1711. 

Leave granted to Government ser- 
vants in connection with Court 
cases. 1701. 

Non-refund of income-tax after the 
cancellation of assessments in the 
Orissa Circle. js i= 

Payment of the salt import duty to 
Orissa on its separation. 4207. 

Petitions or appeals against assess- 
ment of income-tax in Orissa. 
3108: 

Proposals regarding the Income-tax 
Department in the New Orissa 
Toyince, ५ 

Realisation of income-tax demands 
by certificates or distress warrants 
in Orissa. 3107. Sasa 

Recrui of Engineering Super- 
visors in the Posts and Telegraphs 
Department. 1710, 

Remission of penalty imposed for de- 
faulting payment of income-tax in 
Bihar and Orissa. i 

Repayment. of certain Government 
of India loans. — 2709. 

Request by the Raja Saheb of Pari- 
kud for help to start a salt factory 
on the Chilka Lake. 4204-05, 

Retrenchment of Oriyas in the In- 
come-tax Department, Bihar and 
Orissa. 4207-08. 
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MR. SITAKANTA— 
MAHAPATRA, 
contd. 

Revision of pension rules. 1369. 

Salt manufacture’ on ther seacoast of 

Orissa. 4206. 
Salt: manufacturing works: in: India. 

the headquarters. of the 

the Governor General of 

States Agency from 
1614: 

Shifting of 
Agent: to 
the Hastern 
Ranchi to Sambalpur- 4 

Question (Supplementary) re import 

०६ foreign rice into India. 2871. 

Resolution te Committee of Enquiry 

on Agricultural Distress. 3512-15, 

Salt Additional Import Duty (Extend- 

ing) Bill— 

Consideration of clause 2. 2905. 

Scope of the cut motions during the 

discnssion of the list of demands on 

the General Budget. 1916. 

Steel and Wire Industries P 

(Extending) Bill—_ 
“Motion to pass: 1431-35. 

Wheat Import Duty (Extending) Bill— 

Motion to pass. 1422. 

MATL(S)— 
Question re— 
Payment mai 

rotection 

de to certain Navigation 

Companies for carriage of — 

= between certain Ports. 1375-76, 

= कर sp)! mes 

: ‘Tenders for conveyance of —— by 
. 1722-23, ‘Konkan Ferry Steamers. 

= 2124: 
Tenders from Steamship Compa 

f 1545. for the carriage of ——- 

MAIL DRIVERS— 
Sees Driver{s)’’- 

MALABAR— 
“Resolution reconstitution of 

a separate province. 3342-5: 
5, Seat 

WALADMINISTRATION— 
Motion to reduce Demand for— 
=*Railway “Board” re of 

Railway Board. 1239-53. 
Question re— 

> Alleged’ —— of. the Ajmer Munici- 
5-६ pality. “1277-78, 2396. 
Alleged —— of the Lahore Goyern- 

गा nt Telegraph Office. 3172-74. 

nies 

into 

the 

MALAKWAT— 
_ © Question re running -of!'through com- 
inners and - 

अध 3. 
9 esti Saat Ge aa 

i i 
॥ MANAGER(S)— 
H Question re— , 

Appointments of Press —— as- Con 

troller of Printing and Station हि 

1616: 
Powers of the —— of the Cen! 

Publication Branch as’ the head) 
a department. 1787. £ 

Vacancies:in the grade of —— ap 

Supervisors of Farms. 2461-62. ६ 

MANAGER OF PUBLICATIONS— 

Question re— ‘ 

Appointment of the by the 
trollér of Printing and Statione 
1617. 

Qualifications of Mr. D’Eca, 

3380. 

MANAGING COMMITTEE— 
See “Committee(s)’’. 

MANDVI— 
Question re staff in the Kalbadevi anf 

Post Offices in Bombay. 478 

MANDIR BHARAIN— 
Question’ re insanita dition of 

midi} 
re ry 

road near —— in Paharganj. 

MANUFACTURE— 
Question. re— 

of locomotives and boilers 
India. 2084-87. 

Sali —— on the-sea. coast of Ori 
4206. 

MARKET— 
Question re purchase of engines in@ 

2087-88. 

MARRIAGE(S)— 
See “Hindu —— | Dissolution 

under “*Bill(s)’’. 

MARRIED. LADY(IES)— 
See ‘Lady(ies)”. 

MARSHAL OF THE ASSEMBLY- 
Mr. —— has no right to occupy 8 

insthe Chamber: ~389. 22 

MASTER GENERAL OF THE 0 CE F THE OR 

Question re— 
Move of the —— Branch cam} 

hi. 88. 

हे = : Technical. my lens 
Branch. i ler 
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a AHMAD, MR. Mi— 
Demands for Supplementary Grants in 
respect of— 
Administration of Justice. 2919-20. 
Agriculture. 
Appropriation from 

Fund. 1446, 1447-48. 
Audit (Railways). 1437-38, 

1140. 
Civil Works. 2938-39. 
Education. _ 2927. 
Finance Department. 2916. 
Imperial Council of Agricultural Re. 

search Department. 
Interest—Free Adyances. 2950-51 
Loans and Advances bearing Interest. 

2959. 
Meteorology. 2924-25. 
Miscellaneous. 2939-40. 
Opium. 2910, 2911. 
Police. - 2920, 2921. 

2922-23. Survey of India. 
fer of the Revenue Surplus of 

1933-34 to Fund for Reconstruc- 
tion of Earthquake Damages, 2940- 
41. 

Depreciation 

1439, 

Working Expenses—Repairs _ and 
Maintenance and Operation. 1441. 

Election of to the— 
Central. Advisory Council for Rail- 

ways. 5625, 
Standing Committee for Pilgrimage 

age to the Hedjaz. 288. 

General discussion of «the 
Budget. 1028-3: 

Imperial Bank of India (Amendment) 

Railway 

i 
Motions to consider and to recommit 

to Joint Committee. 
Indian Finarice 

Motion to considér. 2375-86. 
Consideration of— 

Clause 2. 2566, 2568. 
Clause 3. 2570-72; 2582, 2594, 2607 

2636-40," 2641. 2644, 2645-46. 
2648, 2649-51, 2652-53, 

Schedule T. 2655, 2676-77, 2679, 
2680, 2689, 2698-99, 2700, 2742-44, 
2745, 2749, 2754-55. 

Schedule II. 2757-58, © 2762-63, 
2765: 

Motion to pass. 2857. 

Indian Tariff (Amendment) Bill— 
Motions to refer to Select. Committee 

and to circulate. 42-43,. 48, 51, 
177, 188, 
Indian ‘Tariff (Textile Protection) 
Amendment: Bill— 

Motions to refer to Select Committee 
and to circulate. 2150, 2155-60, 
2195, 2246 

770 id 

3669. 
and to circulate. 

MASWOOD AHMAD, MR. M.—contd: 
Consideration of— oi 

Schedule, 2674-76, 3686-87, 3691, 
3758:59, 3743, 3753, 3765-70, 3778 - 
kes 3795; 3796, 3834-35, 3839- : 

New clause 5. 5884: 
Motion re election of Members for the 

Central’ Advisory Council for Rail- 
ways. 3387. 

Motion re election of the Ottawa Trade- 
Agreernent Committee. ©3732, 3734. 

Motion re election of the Standing 
Committee for the Department of 
Education, Health and Lands. 1435. 

Motion re sympathy of the Legislative 
Assembly with the earthquake suffer- 
ers in Bihar and Orissa. ~ 27-28. 

Motion to reduce Demand for— 

“Customs” 

Absence of Oriyas in the Customs- 
Department. 1918. 

Grievances of the Hindus of Sind: 

arto 

Te— x2 

in the Customs 
1927-29, 1931, 1932. = 

“Bixecutive Council’’ re planned. cco: 
nomy. 1868. 

“Indian Posts and Telegraphs De- 
partment {including Working Ex- 
penses)’? re— Z 
Condition of extra departmental: 

agents. 9. 
“Indian. Posts, 890 . Telegraphs - De- 
partment (including Working Ex- 
penses)”* Te— 

Paucity of Muslims. 
1961, 1967, 1974-75. 

licy 

Board. 3 
Muslim - representation_ in railway~ 

services. 1253-58, 1262, 1271-73. 
Statutory Railway Board 1194. 
System of appeals. . 
Unreasonable rates... 

339-40. piel 
Point of. 
whether an ami 
a new taxation or whic! 
increase the ‘existing taxation i 
order without the previous sanction 
of the Governor General. 25835. z 

Question re— 

iy. 31 
Absence of Muslim inst 

clerks in the railway scl 
Transportation, Chandar 

Advertisements for 
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+
 AHMAD, MR. M.—contd. 

Question re—contd. 

‘Advertisements of tenders by the 

State Railways in Muslim news- 
papers. 3086-87. ; 

Allegations against an official of the 

Moradabad Division, East Indian . 

Railway. हे a 1 

Alleged beating of Haj pilgrims by 

a European at Bombay. 2331, 3007 

Alleged inefficiency of staff in the 

Central Publication Branch. 2458. 
‘Allotment of plots in New Delhi to 

the ministerial staff of the Imperial 

Secretariat: and its Attached Off- 
ces. 5 2128. i 

Allowances granted to a Travelling 
Ticket Examiner. 2098-99. 

Allowances of the Travelling Ticket 
Tnspectors on the Hast Tndian Rail- 
way. 904. 

Appoi t of a representative of 

the Lancashire Cotton Committee 
in India. 

Ap of an Administrator of 
the Ajmer Municipal Committee. 
2337-38. 

Arrangements for the boarding and 
lodging of foreigners detained in 
India. 3076-77. 

Artists for the mural decoration in 
the India House, London. 7. 

Artists for the Mural decoration in 
the India House, London. 1001. 

Assault to an Indian vendor at the 
Phulera Railway Station. 1730-32. 

‘Assistance for children of Indian 
Railway employees receiving edu- 
cation in the Aligarh Muslim and 

. Benares Hindu Universities. 20-21 
Assistant Accounts Officers in the 

Anditor General’s Office. 17-18. 
Assistant Station Masters sent to the 
Railway School of Transportation, 
Chandausi, for training, from the 
Dinapur Division of the East 
Indian Railway. 1985-86. 

Cancellation of the passport of 
Shaikh Tahir Dabbagh. 3077-78. 

Carrying out of orders regarding 
communal representation by the 
North Western Railway Adminis- 
trations >)1702-03. 

Cretain appointments in the Railway 
Clearing Accounts Office. 3943-44. 

Certain concessions granted to the 
staff in the office of the Director 
General, Posts. and Telegraphs. 
2099-2101. 

Clerks in offices under the Auditor 
General in India. 2101. 

Glerks’ quarters in New Delhi. 1714- 
15 
lonization En quiry Ce of 
South Africa. 3716-17. 

MASWOOD AHMAD, MR. M.—contd. 
Question re—contd. 
Committee for delimiting the con- 

stituencies in, India. 8. 
Communal composition of apprenti- 

ces nominated to the Welding De- 
partment, Jamalpur, Railway 
Workshops. 487-88. 

Communal composition of auditors in 
the Railway Audit Department. 
3371. 

Communal composition of clerks and 
auditors in the office of the Direc- 
tor of Railway Audit. 3371. 

Communal composition of clerks of 
the Chief Auditor’s Office, Rail- 
way Clearing Accounts, Delhi. 
3371. 

Communal composition of men ap- 
pointed in the Railway Clearing 
Accounts Office. 1717-18. 

Communal composition of men con- 
firmed in the Railway Clearing Ac- 
counts Office. 4030. 

Communal composition of the estab- 
lishment of the Anditor General's 
Office. उठा. 

Communal composition of the staff 
of the New Delhi Municipal Com- 
mittee. 3096. 

Confirmation of the members of the 
minority communities in the Rail- 
way Clearing Accounts Office. 
3943 

Constitution of a Central Board at 
Army Headquarters for recom- 
mending withdrawal of certain offi- 
cers. 3167-68. 

Creation of a post of Superintendent 
for co-ordination of personnel 
branches on various Divisions cf 
the North Western Railway. 3097. 

Creation of the post of Deputy 
Agent, Organisation, on the North 
Western Railway. 5 

Deck passengers on the pilgrim-ship 
“Jehangir’. 2465, 3007, 

Deputation of Mr. R. H. Locke, 
Superintendent of Horticultural 
Onersinous in Delhi, to Baghdad. 

Difference in the uniforms of the 
Indian and Anglo-Indian ticket 
collectors on the East Indian Rail- 
way. 153. 

Differentiation in the leave salaries 
of Government employees. 472-73. 

Direct recruitment in the Subordinate 
Accounts Service. . 

Discharge of one Nasib Ali of the 
तन Branch, Headquarters 
Office, rth Western Railway. 
3099-3100. 

Discontinuance of the grant to Pro- 
अटल लक from the Salt 
ax. 8. 
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MASWOOD. AHMAD, .MR. M.—contd. 
Question re—contd. 7 Bact 

Dissolution of the present Legisla- 
tive Assembly." 3714-15. 

Drop in the ‘Incomé-tax revente of 
the’ United’ Provincés!”’ 2455. 

Educational facil én to the 
8 inate em- 

ployeés on the East Tndian’ Rail- 

s in subordinate “service on 
orth Western | Railway in 

Baluchistan, ©1704. ee 
Employment in Government ‘service 

ot the members of the Delhi ezx- 
Royal family residing in Lucknow. 

87. 
Exclusion of Bombay artiste from 
mral decoration in’ the India 
House}’ London.’ 7. 

Exemption of’ certain Hindu’ clerks 
of the Railway Clearing’ Accounts 
Office from: passing the prescribed 
examination. 3941, 3942, 3943. 

Exemption of certain persons’ in’ the 
Railway Cléaving Accounts” Office 
from passing the « Appendix’ D 
Examination, “1705. 

Export. duty on rice. 3006-07. 
Export duty on skins... 4023-24; 
Facilities for the educaiton of the 

children of the» miembers of the 
Delhi ex-Royal family residing in 

हे Lucknow. 1986. 
| Freight ता rice from Patna to Delhi. 

2355-54 
Freight on wheat and कांटह between 

Lyallpur and Calentta: 2332-33. 
Grant of mileage allowance to rail- 

yemployees. 903. 
Grievances .of telephoné + operators. 

3375 
Grievances of the Travelling Ticket 
Examiners on the East Indian 
Railway. - 901-02, 

Hindu and Muslim Officers and sub- 
ordinates on the Karachi Division 
ot the North Western Railway. 
1704. 

Hours of work of certain staff in 
the Railway” Clearing’ Accounts 
Office, 3946-47. 

Illness of Mr Obeidullah Khan of 
Peshawar. 2323-26. 

Tnadequate representation of Muslims 
in the personnel branches of cer- 
tain offices of the North Western 
Railway. 2188-2149. E 

Thadequate representation of Muslims 
in the raliway subordinate services 
in the Karachi Diyision. — 1703. 

Thelusion of the Medical degrees of 
the Patna University in the Sched 
ule of the Indian Medical Council 
Act. 3945, 3946. 

MASWOOD AHMAD, MR. M,—contd.... 
Question re—contd. 2 

Income from export duty and yalue 
of exported: articles. 2469. — ~~ 

Tnerements withheld in. the Central 
Publication Branch. 2458. 

indian and European 
schools. 20. : 

Issue! of loans by vailway employees. 
(095. 

Railway 

Late opening.of the door. of the 
top Pilgrim-ship, Jehangir’?.. 2331, 

40७01 58 
Latrines: in the pilgrim-ship 
“Sehangir’”’. 2465, 3007. 

Leave facilities to clerks in the Rail- 
way Audit Department to prepare 
for the Railway Subordinate Audit 
"Service Examinition. 3363-64, 

Loss of an insured parcel in the 
Lahore. General Post Office, 3372- 
73. 

Lower and upper selection grade 
posts held by each community in 
the Punjab Postal Circle before 
and after retrnechment... 3374. 

Medical arrangements for the menial 
and subordinate staff on State Rail- 
ways. 1718-19, 

Meeting of the Central 
Council for Raliways. 

Meeting of the Rice 
the different parties of the Legis- 
lative Assmébly. 4024, 4025. 

Memorial from’ the members of the 
Delhi ex-Royal family, residing in 
Lucknow. 1986. 

Memorials “from the Travelling 
Ticket Tnspectros of the Fast 
Indian रा to the Railway 
Board. 1066-67. ८ 

Mileage allowance to the 
ing staff. 903-04. पु 

Ministerial staff entitled to Govern- 
ment quarters in New Delhi. 
1715-16, ae 

Muslim Assistants in the Central 
Publication Branch. 2456. = 

Muslim head clerks in the Office of 
the Divisional Superintendent, 
ig 1. Western Railway, — 

Advisory 
4025, -. 

Conference of 

: ion Branch. 
Muslims. in the All-Ind: 

Couneil. 1705. 
Muslims recruited in the Leh and 

Gilgit postal sub-divisions in the 
’ Kashmir State. 3375. > 
Non-appointment of any Muslim 

Personnel Officer in the Lahore 
‘Division, North Western Railway. 

11 
Non-consideration of the appli ५ 

of matriculates बात intermediates 
by the Director, Railway Clearing 
Accounts Office. 3945. : 

MM. eal के 
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EL AHMAD, MR. M.—contd. 
Question. re—contd. 

Non-delivery of a cablegram address- 
éd'to Mr. Gandhi from the Editor. 
the United India, London. 8. 

Non-grant of hill allowance to the 
Travelling Ticket Examiners post- 
ed at Hardwar. 904-05, 

Non-inclusion of Travelling Ticket 
Checking Staff in the running staff 
on the East Indian and North 
Western Railways. 904. 

Non-matriculate clerks employed in 
the Railway Clearing Accounts 
Office. 3 

Non-observance of the third vacancy 
rules in the Rawalpindi Engineer- 
ing Division. 3375-71 

Officiating head clerks in certain 
grades on the North Western 
Railway. 3099. 

Opening. of a broadcasting station in 
3715. 

Overlooking of claims of trained 
Indians in the Jamalpur Work- 
shops, East Indian Railway. 488. 

Parks adjacent to the Imperial Secre- 
tariat Buildings. 1716-17. 

Penalty on official letters posted 
without stamps. 4023. 

Persons confirmed in the Railway 
Clearing Accounts Office. 1717 

~ Preponderance of Non-Muslims in 
certain appointments in the Lyall 
por and Kashmir Postal Divisions. 

Production of spirit. from water 
hyacinth. 3715-16 

Promotion of certain reserve clerks in 
the Rohilkhand Postal Division. 
2871-72, 3825-26. 

Promotions in the clerical establish- 
ment of the Government of India 
Press, New Delhi. 1987. 

“Promotions in the office of the Agent 
North Western Railway. 3945 

Promotions in the Office of the Rail- 
way Board. 1719. 

Provision of an additional point for 
electric light-in the ‘“D’ type 
orthodox quarters in New Delhi 
471-72. 

Provision of an intermediate class 
_ waiting room for females at Kalke. 
SATO 42६ 
Provision of chairs in the office of 

the Protector of Pilgrims, Bom- 

Pull cation el as ‘ublication of newspapers in Quetta 
1790. 2 

Quantity and yalue of Indian cotton 
bought by Lancashire. 3716. 

Race-horses - imported into India. 
2867-68. 

MASWOOD AHMAD, MR. M.—contd- 
Question re—contd. 
Racial discrimination in. the; admis- 

sion of Indians tothe railway 
social clubs or institutes. 18-19. 
acial discrimination in the Jamalpur 
Workshops, East Indian. Railway. 
487. 

Recruitment in the Central Publica- 
tion Branch. 2456-57, 3947. 

Recruitment of} Muslims in the Staff 
A Branch of the Punjab postal 
circle office. 3373-74. 

Reduction.of the post of Superinten- 
dent, Construction; on the North 
Western Railway. 3099: 

Refusal of medical aid to railway: 
employees. 1718. 

Registers for entering the applica- 
tions of candidates ini the Central 
Publication. Branch. 3947, 3948. 

Representation in the Legislative As- 
sembly and the United Provinces 
Legislative Council for the members 
of the Delhi ex-Royal family resid- 
ing in Lucknow. 1986-87. 

Resolutions passed by the Muslims 
of Godhra. — 3095-96. 

Restriction and. curtailment’ in~ the 
number of passes on State Rail- 
ways. F 

Restrictionof. overseas passages to 
Europeans under the Lee Conces- 
sions. 18. 

Restrictions on the publication Gf a 
vernacular weekly newspaper ir 
Baluchistan... 732-3 

Result: of the Indo-Japanese negotia- 
tions... 12-15 

Retention of ‘the investigating ins- 
pector of the Punjab ‘circle office 
for more than five years. 3372 

Retrenchment. in the Meteorological 
Department. 3097. 

Retrenchment in the United Proyin- 
ces. Postal Girele. 2872. 

Retrenchment on the State and Com- 
managed Railways. 19-20. 

ion of the pay of the Indiar 
Givil Service “and of the Indian 
Police Service. : 

Rumoured supersession of the Ajmer 
Municipality. 2330-31 

Staff in the ©Certral~ Publication 
Branch, 2718-19, 

Subletting of vendors’ contracts on 
the East Indian Railway. 3948. 

Surplus silver in the possession of 
the Government. of India. 3168. 

Telegrams withheld in 1933. 8 
Tenders for treasury. contracts, for 

the Bombay and Poona Post Office. 
3364-66. 

Terrorist crimes in Bengal. 477. ae 

| 
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MASWOOD AHMAD, MR. M.—contd. 
Question re—coneld. 

है Theft) of railway ‘property ४ की? 
New Delhi Railway Station, 3182- 
83. 

Transfers -of telegraphists and_ tele 
graph masters, 3371-72. i 

‘Vendors’ contracts in the Dinapur 
Division of the East Indian Rail 
way. 3948, 3949. 

Work of-distribution, of publications 
on the North Western Railway. 
3098 

Work of ithe Bombay; Baroda and 
Central India Railway done in the 
Railway Clearing Accounts Office. 
4023. 

| (Supplementary) «re 
Alleged -maladministration 

ahore’ “Government 
Office. 375. 

Appeals sent to His Excellency the 
Viceroy by railway . employees. 
2864. 

, Bakrid riot at Ajodhia. 2937. 
Catering contract for Craig Dhu and 
Longwood, Simla. 2079. 

Charges for ‘méals -of Hay pilgrims 

of the 
Telegraph 

on’ ships, 2536, 2537. 
Charges. from Haj “pilgtinis _ for 

loading and unloading their Tug. 
gage. 2537; 2638. 

Discrimination in the matter of pay 
and allowances in the Army 
Headquarters. 1700. 

Election of ‘Sir Hugh” Hannay’ to 
serye on the Committee .oi.-the 
Bengal Chamber of Commerce, 
Calcutta. 1978. 

Establishment .of motor bus ‘services 
by the railways. 0. 

Filling up ‘of vacancies in the Goy- 
4 ernment of India Press, New 
j Delhi. 1291, 1292. 

reeding industry in South 
a, eter i 

‘Import of foreign rice into India. 
2870. 

Tnflux of medical practitioners from 
Germany, etc., in Bombay. 

Leave ‘rules of the “High ~Court 
Judges of Calcutta: 2453, 

Manufacture of locomotives and boil 
ers in India. -2086 

Promotion of Deputy Assistant Con- 
trollers of Military. Accounts. 
3554 

Promotion of telegraphists as Tele 
graphs Masters 9 

Proposals regarding “tariff arrange- 
ity pe between India and’ Burma. 

Radio licenses in India. 
EEO 

3360, 3361. 

MASWOOD AHMAD; MR. Mi—contdy 
Question (Stipplementiary)»7e-contde 

Recognition of merit fer appoint- 
ment te Government services. 

Recruitment of Sikhs in the Office 
of the Director General, Iadian 
Medical Service. 1085 

Repr tién ‘by a ised 
labour’ Union of the grievances of 

‘its’ memliéts “to ‘the “Agents ‘of 
State Railways. 2172-75. 

Retention of the head establish- 
ment clerk at Dinapur for seves: 
or eight years. 2468: 

Retrenclment on ‘State Railways 

Retrench ts due 'to istently 
unsatisfactory work. 3800. 

Rules regulating discharge and ‘dis- 
missal of the Madras and Sou- 
thern Maharatta Railway.’ 3557. 

Safeguarding of sugar-cane growers 
interests in Bihar and — Orissa¥ 
3956; 3937, 

Soldier and = lady ~ clerks 
Army Headquarters. 1697. 

Staff declared unfit due to ill-health’ 
for employment on the North Wes- 
tern Railway. 1290. 

Supply of copies of Short Notice: 
Questions in advance 

Surplus “out of the salt additional? 
import duty, 2714. 

‘Termination of contracts of -vendors: 
in the Dinapur Division of the 
East Indian “Railway. ~ 3164. ¢ 

Time limit for Sorvarding appeals: 
of railway employees 

Vendors’ contracts in_ the. Dinapur~ 
Division of the East Indian Rail- 
way, 3808. 

Resolution re Committee of Enquiry 
on 22027 Distress 3332. 

4 2 : 

in the 

ठ39:--47: 
Salt Addition Import Duty (?#0- 

ing) Bill— 
Motions to consider and. to postpone 

consideration. 2892. “2894, 
onsideration of clause 3. 2909. 

Scope of the: cut. motions” dorin; 
the discussion: of. the. list. se 
mands on the General Budget. — 
1916 

Sugar-cane Bill— 
Motion to consider: + 4150--32.7 

Consideration. of. 
Clause 3... 4147-48, 41525 4154, 

159. 
Clause 7... 4162 3 
Clause 8. 4168 eS 

Sugar (Excise Duty) Bill— aS 
Motions to refer to Select. Committ 

and to.-circulate. 2095-96, 2997. 
2998—3002, 3037. 3153, 3155. 3156. 

Motion to consider. 3977-78, 3990. 
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AHMAD Mz. M.—coneld: 

Sugar (Excise Duty) Bill—contd. 

Consideration Ho 
Clause’ मै 
Glanse 3, 4012, 4034, 4045, 4052-56, 

4071-72, 14105. = 

Trade Disputes (Extending) Bill— 

Motion 6 onsider.» 3966. गा 

= Wheat Import Duty (Extending), Bill-- 

“Motion: to. consider.» 1404-05. 

MATCHES (EXCISE DUTY) BILL— 

See “Bill(s)”. 

MATRICULATE(S)— 
Question re> = t 

_~ Non-nonsideration. of the . applica- 

tions of — and intermediates by 

the Director, Railway. Clearing 
Accounts Office. 3945. 

“Non- — clerks. employed. im! the 

Railway Clearing Accounts Office. 
1718. 

MEAT(S)— ae 
Question re charges for —of Haj 

pilgrims:.on - ships. 2535—37. 

MECHANIC(S)— 
Question ze discontent. among the 

apprentice in) the Indian 
Air Force... 1366-67. 

MECHANICAL LIGHTERS {EXCISE 
DUTY) BILL—: 

=Sée~*Bill(s¥’- 

ECHANICAL WORKSHOP(S}— 

See *Warkshop{s)”- 

MEDICAL ATD— 
Question re refusal of —— to railway 

employees. 1718: 

MEDICAL AND DENTAL PROFES- 
STON(S)—- 
Question re reselutious passed atthe 

ge ees of the —— of Bombay. 

MEDICAL ARRANGEMENTS— 
Question re for the menial and 

< sthordinate staff on State Rail- 
ways. 1718-19. 

MEDICAL BOARD— 

Q ave re Ip of pel it 
Government servants from appear- 
ing before ७ —— for the Indian 
Audit and Aceounts Service Exa- 
mination, 3071. 

MEDICAL COUNCTL— 
Question i in the All-India 

MEDICAL COUNCIL (AMEND- 
MENT) BILL— 

See ‘Indian —” under ‘‘Bill(s)"": 

MEDICAL DEGREE(S)— 

Question re inclusion of the —— of the | 

Patna’ University in the Schedule | 

of the Indian Medical Council Act. 

3945-46. 

MEDICAL DEPARTMENT— 

Question 7e paucity of Muslims in 

the of the North ‘Western 7 

Railway. 337-38. 

MEDICAL MAN(MEN)}— 

Question ९ deputation-of a —— for | 

a_clerical job in| the office of the J 
Medical Officer, Lahore. 

MEDICAL OFFICER(S)— 

Question re— 

Deputation of 2 Medica] man for 9 | 
clerical job inthe office of the 
—, Lahore. 1004. 

Representation ‘of Muslims in the | 
Establishment Branch of the Office 
ofthe Chief 7 North Western 

hallway 1003. 

office :of the 
Western Railway: 1004. 

MEDICAL: PRACTIONER(S)— 

Question=7@ influx “Of from Ger- 
many. étc., in Bombay. “3C88—90. 

MEDICAL PURPOSE(S}— 
Question re research funds for ——= 

725. 

3एा)11041, SERVICES— 

Demand for Grant: 2063. 

MEERUT— 

Question re— 

Bad smell coming out of the sugar 
mill.in Begamabad in the — Dis 
trict; 1988. 

~ Bags of cloth for Bibar earthquake | 
sufferers atthe —— City Railway | 
Station. . 1296. ¢ 

MEETING(S|— 

Question z7e-— Z 
— of the’ Central Advisory Council 

for Railways. 4025. a 
जप of the Tegislative Assembly and 

attendance of Members. 2165. — 
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MELAS— ' 
Question 76९ railway arrangements for 

— held at certain’ places. “1071. 

MEMBER(S)— 

Question ré meetings of the Legislative 
Assembly and attendance of —. 
2165. 

_ MEMORANDUM— 

Question .7e.— signed by Shams-ul- 
Ulema. Maulana Syed Ahmad, the 
Imam of Jama Masjid. Delhi. 
3185, 

MEMORIAL(S)— 

Question re— 

Action taken on the — of the em- 
ployees of the East’ Indian and 
ister Bengal, Railway Presses. 

— from certain employees of the 
East_Indian and the Eastern Ben- 
gal Railway presses! 35) 

= trom thé’ copyholdersand’ revi- 
SW sers of the Government of India 

Préss, New Dethi. 1380: 
— irom the members of the Delhi 

ex-Royal family, residing पंप Luc- 
know. “1986. 

— from the Travelling Ticket Exa- 
miners of the East Indian: Rail- 
way to the Railway Board. 915. 

— from the Travelling Ticket Ins- 
pectors vf-the East Indian Rail= 
ee to the Railway Board. 1066- 

— regarding pay and allowances of 
railway employees. 1727-28. 

Rules regarding the submission of — 
on State Railways. 1726-27. 

MENTAL, STAFF— 
Questi for 

Staff on 
7@ medical arrang 

the — and subordinate 
State Railways.- 1718-19. 

Question: re— 

* Consulting fees paid ie to —— on 
schemes. 

MESSAGH(S)>  * 24 
— from His Excellency the Vicerdy 

Governor-General appointing days: 
or the presentation of the Gene- 
ral Budget, and for its subsequent 

ages. 
— from His Excellency the Viceroy 

and Governor Genera] ‘appointing: 
days “for the "presentation of the 
Railway Budget and for its enbse- 
auent stages. 480-8 

— from His Excellency the 
and Governor General appoi 
the Honourable Sir Joseph Bhore 
to perform the functions assigned 
to the Finance Member on the oc- 
easion of the General Discussion 
of the Railway Budget. 655. 

— from His Excellency the’ Viceroy 
_and Governor General ~ detlating 
certain heads ‘of expenditure open 
to d by “the 
‘Assembly’ when the’ Budget is: 
under consideration. 481. 

ETCALFE, MR. H. A. F.—= " 
Demand for Supplementary ‘Grant in 

respect. of Ajmer-Merwara. 2942_ 
Indian Finance Bill— 

. Motion to -pass. ai 
Oath ० office: 

METEOROLOGICAL DEPARTMENT- 
Question re retrenchment in the — 

BOF 

METEORGLOGY— 

METER(S)— हे 
Question re installation of 

in Government quarters 
Delhi. 1980... -.- 

METRE GAUGE SEC TON 

MIDNAPUR— 

of Contai, —, to_salute. 
269-71, 1388-89, tie mae कटी 

MIGRATION(S)— 
Question re periodical 

money- Bl to variol 
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ES
 CATTLE _PROTECTION 

BILL— 5 
See Bills)’. 

MILEAGE ALLOWANCE— 
See ‘Allowance(s)’’. 

MiLITARY— 3 
Question re allegations against the — 

in Calcutta. 31, 

MILITARY ACADEMY— 
Question rTe— 
Change in: the date 

examination. _ 3492-93. 
Students. admitted to 

Dehra Dun. 477. 

MILIFARY ACCOUNTS— 
Question re— 

Discharge of nine Deputy Assistant 
Controllers of 1 

Promotion of Deputy. 
Controllers of 5 

ACCOUNTS DEPART- 

of the —— 

the —. 

Assistant 
55. 

MILITARY 
MENT— 
Question re— 

Control of the personnel of the —— 
3708. 

Retrenchment in. each command. of 
the ——. 1910-11. 3706-08. 

Standard of andit in the —-—. 1909- 
10. 3420-21. 

‘MILITARY ACCOUNTANT GENE- 
RAL— 
Question re— 
Expenditure onthe move of the 

’s_ office. 3701-02. 
Pay and allowances drawneby the 

Accountants and clerks in the Offi- 
ces of the —— and the Anditor 
General. 3703-05 

Transfer of men from the "3 
Office to the various Controllers’ 
Offices. 3705-06. 

MILITARY AUTHORITY (TES)— 
Question re ‘Ni 3 issned in Midna- 

pur at the instance of the ——. 
198-99, 1388. 

MILITARY CLERK(S)— 
x “‘Clerk(s)"”. 

MILITARY EMPLOYEE(S)— 

Qi stion. ye) disability =pen to --- 
invalided during ‘the Great War. 

“1546—4 1093-94, 1299-1300, 19. 1552. 
53, 1554-56, 1790-92, 1990.92 
2720-21, 3383-84, 3385, 3421, 3626, 
3725, 4269-70. : , 426: 

See. also. ‘“Employee(s)’’. 

MILITARY 
VIGE— 

Question.7é appointment of Indian En- 

ENGINEERING. SER- 

gineers as temporary Engineers in 

the ——, Army Headquarters, 

3079-80. 

MILITARY PENSIONERS— 
” 

See ‘Pensioner(s)”. 

MILITARY POLICY— 
Motion to reduce Demand for—- 

“Army Department’ re _retrench- 

ment’ in defence expenditure and 

Military policy. 1736-66. 

MILITARY SUBORDINATE(S)— 

Question re reservation of clerical posts 

for British —— and ladies in the 
Army Headquarters. 274-75. 

See also “Subordinate(s)’’. 

MILLAR, MR, £. $&-- 

Election of — to the Fuel Oil Com- 
mittee. 482. 

Indian Finance Bill— 
Motion. to consider. 2400--04. 
Question (Supply). 7e meeting of the 

Bice Conference of the different 
parties. of the Legislative 
ly. 4024. 

Resolution re excise and import. duties 
on kerosene and other mineral oils. 
584, 592-96. 

MINES— 
Demand for Grant. _ 2063. 

MINING ASSOCIATION(S) 
See ‘‘Association(s)”’. 

MINING EEDERATION(S)— 

See ‘‘Federation(s)’”’. 

MINERAL 011,(8)-- 
Resolution 7९ excise and import du 

ties..on- kerosene and other — 
581-97, | 

See also “Oil(s)”. 

MINISTERIAL APPOINTMENT(S)= | 

See “Appointment(s)”’. 

MINISTERIAL ESTABLISHMENT— 

-Question 7e Public Service Comiiasin 
ti ‘or recruit of — 

forthe: Government. of India 01: 
5088 cheld in! 1926. | 2462/63. 
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MINISTERIAL STAFF 
Question re— 

Allotment of; plots in: New. Delhi to 
the of the Imperial Secre- 
tariat and -its, Attached. Offices. 
1714, 2728. 

—— entitled to Government, quarters 
in, New Delhi. 1715. 

Recruitment of —— in the Imperial 
Secretariat and. the Army _Head- 
quarters. 307 

See also ‘“‘Staff(s) 

“MINORITY COMMUNITY(IES)— 
Question re— 

Inadequate representation. of the — 
in the Accounts. and. Audit..Offices, 
1078-79._ 

Recruitment of members. of —— in 
the office of the. Deputy Accoun- 
tant General. _Posts= and: Tele. 
graphs, Delhi, “1077, 2469-70. 

See also ‘“Community(ies)’’. 

MINT(S)— 
Demand. for. Grant. 2066 
Question re coins minted and issued 

from Indian —. 35554 

MINUTE(S) OF DISSENT 
Practice laid down by: Mr. | President 

re the signing of the reports of 
Select Committees:and — “by the 
Members who are unable to’ sign 
these fhemselves. 798-99. 

MISCELLANEOUS— 
Demand. for Grant. 2067. 
Demand for Supplementary Grant. 

959-40, 

MISCELLANEOUS ADJUSTMENTS 
BETWEEN) THE CENTRAL “AND 
PROVINCIAL GOVERNMENTS— 
Demand for Grant. 2067. 

‘MISCELLANEOUS. DEPTS— 
Demand for Grant. 2065. 

MISCELLANEOUS EXPENDITURE 
(RATLWA YS)— 
Demand for Grant. 1361. 
Demands for Supplementary Grants, 

1449. 

MISCELLANEOUS -EXPENSES 
(R. AYS)— 
Demand for Grant in respect of Work- 

1565. ing Expenses ——. 

MISCELLANEOUS 
INTEREST ON— 
“Demand for’ ‘Grant. © 2058, 
= San for Supplementary Grants. 

4. 

OBLIGATIONS, 

MITCHELL, MR. Gi: 
Oath. of Office... 3799. 

MITRA,. MR. 8. 0... 
Demand for Supplementary Grant in 

respect-of— 
Expenditure in England. — High 
Commissioner for India, 2943-44 
2946, 

Expenditure’ on ! Retrenched Person- 
nel’ charged: to Capital. 2947, 

Imperial Council of Agricultural Re- 
search Department. 2931-33, 3934 

Loans and Advances bearing Inter- 
est. 2952-5 

Meteorology. 2925 
Opium. 2911, 2912 
Working Expenses — Repairs and 

03 6 08 and Operation. 1442- 

Election of — to the Public Accounts 
Committee. 546. 

General discussion of the General 
Budget. 1601—07. 

paperial Bank of India_ (Amendment) 
11-- 

Moti fy 
270 to rec i 

to Joint Committee. 213, 23439. 
Consideration of — 

Clause 12. 253. 
_ Clause 15. 348-49. 

Clause “33. 357. 
ndian Finance Bill— 
Motion to consider, 2497-2502, 2506. 

12, 2515, 2547, 2548 
Consideration of — 

Clause 3. 2578- 
sera I 28277 72. 

’ 98, 2735-31 
Motion # ‘pass. 2773, 2819-95, 

2 2858, 2845 
Indian Navy (Discipline) Bil— 
Motions fo refer to Select Commit- 

tee_and to circulate. 14 
Indian: States (Protection) Bill— 

Motion to Yefer to Select Commit- 
tee, 605. 617. 618, i 

Motion, fo consider, 3223, 3235. 
i ion of clause 3. 3434, 

Mot 0 pass. 3618, 
Indian Tariff (Amendm 
Motions to refer to Se 

56, 169, 171, 176-78. 
Motion to consider. 756, 758, 760. 
Consideration of Schedule, 790, 

Mt 893 
Indian ‘Tariff (Textile — Protection) 

Amendment. Bill— 
Motions. to refer to. Select Commit- 

es and, to circulate. 2237, . 
Bey 

’ “Motions to consider and to. circu 
late. 3657-61 — 
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MITRA, MR.-S. ©.—cont 

20 partment. 

~ Question + 

Indian ‘Tariff. (Yextile’’ Protection) 
Bill—contd. 

Schedule. 3832, 3854. 
fF Clause, 4: 5847, 3851-52. 

*2= New: Clause’ 5. 3883, 
Motion to pass. 3887, 3891. 

Matches. (Excise Duty) 
Motion _ to. consider. 4186, 4189 

4190, 4191, 4196-98, 4221 
Motion. io pass, 4239, 4244, 4245.48 

Motion for adjournment 7e— 
of the Ci 

Tribunal. 68-71. 
Signing of the. Indo-Japanese com- 
mega treaty in London. 141 
1 

“Motion ve election of the . Ottawa 
Trade Agreement | Committeo. 
3782, 3735. 

Motion re election of the Public Ac- 
counts Committee 202-04. 

Motion to reduce Demand. for— 
"Tdian Posts and Telegraphs De- 
partment (including Working Ex- 

~_penses)’? re— 
Compensatory allowance for lower 
division clerks and sorters. 1993. 
-94, 1996. 
Condition of extra departmental 
agents, 2035-37. 2040. 

ae» Grievances of Railway Mail Ser- 
~~ —vica employees, 2046-47, . 2050. 

Pancity of Muslims in the servi- 
ces. 1962-63. 

Retrenchment policy. adopted in 
the Posts and Telesraphs De- 

1996-99, ~ 2030—35. 
Selection grade posts. 2040--44, 

6. 
a “Railway Board”? re— 

Condition of State Railway Press 
employees. 1359-60, 1361 

Unreasonable rates. 1328-26. 

Lsentes Members ० the Legis- 
ative Assembly. 791-94. 

Acceptance. of the lowest tender by 
ee Railway Department. 1065- 

Agreement for the carriage of Gov- 
ernment and Railway materials 
between different . Tndian ports. 

Am 
2335-36. 

Amount paid_to the Bengal. Gov. 
ernment as their share of the 
additional salt duty. : 

Amount realised from Tnland, and 
Foreign Telegrams. 2539, 

Annual increments of the clerical 
staff in the Office of the Director- 
General, Poste and Telegraphs 

_ 3697-98. : 

of unpaid morey orders. 

MITRA, MR. हैं: ‘G.—contid. 
Question re—contd. 

Applicability of different” laws for 
thie tritls of British Indian sub- 

jects wand foreigners “in Indian 
States. 537-38. "3 

“Appointment! “of a retired ~ High 
Court! Judge © to high executive 
offices, 2462. 

Appointment’ of Controller of Print- 
ing and Stationery. © 272: 

Appointment. of Indian Engineers as 
temporary Engineers in the Mili- 
tary Engineering Service, Army 
Headquarters. 3079-80. 

Assistants "in the office of the Di- 
rector’ Getieral) Posts’ and. Tele- 
graphs, 2529—31. 

Begumpr station on the Howrah- 
Burdwan Chord of the East In- 
dian. Railway. 201-02. 

“Buy Post Office Cash Certificates 
date stamps. 2099. 

Gertain facilities to Division ITT pri- 
soners in the Andamans. 3166. 

Changes in the treatment 6f ferro- 
rist prisoners in’ the Andamans. 

Clerical employment for civilians in 
the departments of the War Office 
im: England: .1692. 

Clerks and postmen in certain Head 
Post (Offices, 5475 

Clerks and supervisors in certain de- 
partments .of the Bombay Gene- 
tal Post Office. 474. 

Clerks and supervisors. in, the Say- 
ings Bank Department. Calcutta 
General Post Offices. 479. 

Committtee to enquire into- the pos: 
sibilities of further economy in 
the, Postal, Department. ~ 466, 

Compensatory) allowance to the pos- 
tal officials employed in: the Nil-- 
giris. 1725-26 

Construction of the Faridpur Rail- 
way Station on the Eastern Ben- 
gal Railway. 274. 

Contract for. the supply of . ready 
mixed black paint to the — East 
Indian, Railway. 3698-99 

Contractors. for raising coal in State 
collieries 

Correspondence with his relations of 
Mr, Satin Sen, a State Prisoner 
in the Campbellpur Jail. 4265-66, 

Decenttalization of the Central Sta- 
tionery Office. Calcutta. 287 

“Delivery ‘work in’ extra-departmen- 
tal post offices and postmen and 
overseers in Bengal. and Assam 

Circle ordered to demit. office. 
3479-80. 
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e MR. 8. C.—contd. 

Question re—contd. 

Denial. of certain benefits to the 
industrial hands of the East In- 
dian Railway Press. 92. 

Depreciation Fund of the Posts and 
Telegraphs Department and capi- 
til advanéed® to that Department 
for capital outlay. 477-78. 

Desirab: of appointing persons 
p g the qualification of a 
chemist to the posts of the Con- 
troller of Printing and Stationery 
and the Deputy Controller, Cen- 
tral Stationery Office, Calcutta. 

-87. 
Disability. pensionto: military em- 

ployees -invalided during ~ the 
Great War. 1652-53. 

Discrepancies in the ledger books of 
the Central’ Publication Branch, 
2722-23. 

Discrimination in the matter ०६ pay 
and allowances in the Army Head- 
quarters, 1699-1700, 5490-91: 

Duties of a specific post ina parti- 
cular establishment of the Army 
Headquarters. 1698-99; 

Duties, of Deputy Postmasiers or 
Deputy Sub-Postmasters. - 1784. 

Duties: of Director of Regulations 
and Forms: 3492. 

Employment’ of coolies for carrying 
the boxes of European and ‘Anglo- 
Indian drivers on the Hast Indian 
Railway. 3627: 

Employment of soldiers: for forcing 
one Mr:~ Ashutosh Roy Chowdhu- 
ty of Contai, Midnaput, to’ salute 
thé Union Jack. 269-71, “1388-89. 

Exemption df postal” employees in 
Bihar’ from the emergency cut in 

| अं pay. 2868-69! 
_ Existing constitution of the clerical 

establishment ‘of the Army Head- 
quarters. E 

Hz-soldier clerks in’ the Army 
‘Headquarters. 1691-92. 

' Vixation of different classes of Su- 
pervisory posts in the Post’ Office 

3 ora the » Railway” Mail “Service. 

| 

Foreign mail work and reduction in 
expenditure, 2321. 

| Fotmation of a Civil Wing! of the 
Indian“ Army” Ordnance Corps. 
जज 1228 

Functions of the Secretary of the 
Indian Medical Council.” 3487. 

_ General condition of the health of 
‘prisoners’ in the Cellular Jail, 

Andamans. 3166.) 

MITRA, MR-°S8. C.—contd. Pie 
Question re—conid, 20RD 

Giant of travelling and halting al- 
lowances to members of “the In- 
dian Medical Council. 3486. 

Hardinge “Bridge on the “astern 
Bengal Railway. 3073-74. 

Hunger-strike in the Deoli Deten- 
tion Camp; . 467-68. 

Tilness-of State: Prisoner Mr, ‘Sailes- 
war Chakravarty. 2460-61. 

Increase in the number of peons 
and introduction of the system of 
daily beats in. the Naldi Post 
Office, Jessore. 289. 

Inferior service conditions in the 
Army Headquarters. 276-77. 

Inquiry made by the Depnty Secre- 
tary, Home Department, from the 
political prisoners in the Cellular 
dail,, Andamans. 3167. 

Lady clerks in the Central Military 
Offices and in the Government of 
India offices, 3491. 

Leaye facilities to official members 
_of the Indian. Medical Council 
3487. 

Leave rules of the High Court 
Judges of Calcutta, 2482-54. 

Lino. Operators in the Government — 
of India Press, New Delhi, 2721- 
22, 

Maintenance of ledger books in the 
Central Publication Branch. 2723. 

Married ladies employed in the 
Government of India Offices. 337. 

Membership of Mr, Ganpati Singh 
of the Unit Advisory Committee = 
of ‘ the Bombay ~ Grenadiers, : 
Ajmer. 3356.” न अजब 

Ministetial- appointments reserved 
for military subordinates _ बाते 
ladies in the War Office, Lon- 
don. 275-76. - : 

Money orders issued and paid. 32% 
2538-39, 3110. 

Non-observance of holiday on ac- 
count of the Jagaddhatri Puja in 
the Government Test House, Ali- 

732. ets 

Pauncity* of ‘staff in the . Central 
Publication Branch. 3179-80. 

Pay and prospects of the Indian 
Army. Gorps of. clerks. 277-80. 

Post! of the Director of Regulations 
and Forms: 1700-01. © — हि 

Posts of Director and Assistant Di- 
rector of Regulations and Forms in 
the Atmy Department. 282-83. 

Present condition of the धर, oF 
$j. Bidhu Bhusan Sen, 3 | tical 
prisoner in the Cellular Jail, “An- 
damans. 66. i 
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MITRA, MR. 8. C.—conéd. 

Question re—contd. 

MITRA, MR. 8. C.—contd. 

Question re—contd. 

Prisoners. convicted _-of political 

‘offences. sent. to. the Andamans. 

Promotion of an Indian clerks as 

Officer “Supervisor in the branches 

of the Army Headquarters, 1700. 

Promotion of routine clerks of the 

Railway Clearing Accounts Office. 

3368-70. 

Promotions in the Central Publica- 

tion Branch. 2724-25. 

Promotions in the Indian Army Ord- 

mance Corps. 3722-23. 
Provision of quarters to civilian As- 

‘sistant Storekeepers and Storemen 
of the Indian Army Ordnance 

Gorps. 3723. 

‘Purchase. of addressograph machine 

by the. Central Publication 

Branch. 2723-24. 
“Purchase of furniture, etc,, by the 

Central Publication Branch. 2724. 
Purchase .of ‘Kardex’ cabinet by 

the Gentral Publication. Branch. 

2724 

yh 

‘Racial. discrimination in the matter 
of exemptions from emergency cut 
in pay in the Army Headquarters. 

1697-98. 
Rates of pay drawn by the civil 
~~service. clerical personne] in the 

War Office in Eneland. 1692-93. 
—Reckoning of . seniority on the 

North Western Railwav. 3111. 
Recruitment. of lady clerks. 4492. 

Recruitment. of ministerial staff in 
the Imperial Seeretariat.and the 
Army: Headquarters. 3079. 

- ७ Reduction in the number of postal 
~ beats in=the Sankarpur village, 

Jessore District. 289. 
Refusal by the Superintendent of 

Post, Offices. Barisal Division, to 
- attend to the work of the Postal 
जो Credit Societies. 725- 

Release of State Prisoners’ and de- 
tenus. 271-73. ५ 

Removal: of the office of the Super- 
intendent of “Post Offices, Bari- 

ve ion, toa place in” the 
at itskirts of the town. 724-25, 

weanisation=of | the India ~ Un- 
___ attached! List: 

57 Reservation . of clerical posts for 
B Military snbordinates and 

in the Army Headquarters. 

_-Residential accommodation for pos- 
tal officials, stationed at Data: 
mund 1724-25... <i 

Restoration of the five per cent, cut | 

in_salary. 273-74. y 

Retirement of; the, present. Post. 

master. General, engal and | 

Assam ° Gircle. 2166-67. 

Retirements in certain cadres of 118 | 

Posts and. Telegraphs..Department. | 

1983, 3382. { 

Re-transfer. of the Railway Mail] 
Service “C’” Division to the con 

trol of the. Postmaster General, 
Bengal and Assam Circle. 1730, 

Retrenchment of Telegraphists and) 

Telegraph Masters. 478. 
Rules for recruitment of ‘staff on) 

State-managed: Railways. 4257-58. | 

Rules regarding transfers of Assis: 

tant Postmasters. General. 1729. 

Rumoured illness of Mr. Satin Sen, 

a State Prisoner in the Campbell 
pur jail. 2460, 3109, 2460. 

Segregation of certain prisoners in 

the Cellular Jail, Andamans: 

3165. 
Selection. grade.posts in the. Bom 

bay and Calcutta . General Post} 
offices. 466. i 

Selection of senior grade officer’ 
from the Bombay Grenadiers, 
Ajmer. 3355-56. { 

Service telegrams. 1723-24. के 
Shortage of “Staff in the Money 

Order’ Branch of the (alent 
General Post Office. 467, 2166. 

Signallers and inferior servants inf 
the combined: Posis-and. Telél 
graphs Offices. 473-74: | 

Soldier and lady clerks in the Arn 
Headquarters. 1693-97. 3488-90 $ 

Staff in the Kalbadevi and Mand 
Post Offices in Bombay. 478. 

Suffering of a detenue at) Deoli frat 
leprosy. 468-69. 

Supersession of a Muslim Superin: 
fendent . in the. Quartermastt} 

General’s Branch. 280-81. 4 
Supersessioni of Indian clerks in 
Army “Headquarters. 1697, 

Surplus out of the Salt Ad 
tional Import Duty. 2711-14. | 

Technical military: clerks in 4 
Master-General of the Ordnant 
Branch. 281-82, हु 

Telegraph Offices ‘at Mud Point 
Hubli point in Bengal. 1729. 

Tenders. for Body Varnish Har) 
Drying Inside. 3485586: 

Tenders, for> conveyance. of ™ 
‘by Konkan» Ferry Steamers. 1 
23.) 2727. < a. 

Tenders for raising of coal in Stat! 
Railway collieries. 1065. 
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MITRA, MR. 8, C.—contd, 

Question re—concld. 
Tenders for treasury work of ४16 

Post Offices in Bombay, Poona 
and’ Ahmedabad. 1723, 2727. 

‘Training in arsenals to Indians for 
working as technical, clerks at the 
Army Headquarters, 6491. 
ning in telegraphy to the upper 

division clerks. 4258. 
‘Transfer of prisoners Satya. Kumar 

Bose and Prafulla Kumar Mazum- 
dar to the Alipore Central Jail. 
3167. 

Transfer of two prisoners from tho 
Andamans to the Alipore Central 
Jail. 3167. 

“Travelling allowance granted to 
British military छत lady’ clerks 
for the moves between Simla and 
Delhi. 

Trouble with the political prisoners 
in the Gellolar ~ Jail, Andamans, 
3165. 

Uniforms supplied to Indian and 
Anglo-Indian’ ticket collectors of 

: wrah Division, Hast Indian 
153 

; Unit Advisory Committee of — the 
; Bombay Grenadiers, Ajmer” 3355 

Visit to several Post “Offices by two 
officials’ of they Postal  Depart- 
ment. “474; 

Withdrawal of*the privilege of com- 
munication from the political pri- 
soners ~-in ‘the Cellula®® Jail, 

8 Andamans. 3165. 
a Working days'"as compared ~ with 
9 holidays: in the *'Calentta High 
te Court. 4019-20. 
ol Question (supplementary) *e— 
a Advertisements of tenders by. the 
डर State Railways in..Muslim_ news- 

papers. . 3087, 
Arrival of doctors from Germany to 

sey) up /practice: an; India. 01982. 

Cost of the Simla exodts. 461: 
Education-of the blind. and deaf 

mutes in the centrally administer 
ed areas. 

Election’ of Sir’ Hugh Hannay; to 
Serve on the Committee of — the 
Bengal Chamber ~ -of* ‘Commerce, 
Caleuttas 1980 

‘Establishment of motor bus services 
by the railways. 2711. 

Influx of medical. practitioners. from 
Germany, etc., in Bombay, 3089. 

Manufacture of, locomotives ...and 
boilers in, Indiaz 2086, 

Promotion of telegraphists’ as Tele 
graph Masters. 

 MITRA, MR. 8. C.—contd, 

Refusal- of passport to Sardar. Amar 
Sgt Bamral to visit Japan. 4211, 
4 

Repayment of Madras Government 
loans. 

Representation by a  vecognised 
Tubour Union of ‘the grievances of 
its members to the Agents of State 
Railways. 2174. 

Result of the Indo-Japanese nego- 
tiations. “13, 

Retrencliment’ on State Railways. 
2177. 

fh : 1 Retr d iy 
unsatisfactory” work. 3800, 3801 

Services of railway employees prose- 
cuted for criminal offences but 
found not guilty. 355 

Statutory Indians in the officers’ 
arade on State Railways. 2082: 
83. 

Surcharge on Indian tea in New 
Zealand. 1977 

Sweeps run by the Royal Calenita 
Turf Club. 995, 

Point of order raised by. Dr. Zia- 
uddin Ahmad as to whether 
amendments to the Schedule of 
the Indian Tariff ieee 
tion) Amendment ery 
are in order in view of the faci 
that’ these amendments raise a 
substantially identical issue on 
which this. House has — already 
fiven a decision in. this very Ses- 
sion. _ 3758. 

Resolution re— + 
Excise and import duties on kero. 

sene and other mineral oils. 581- 
8, 589, 590, 595, 810-13. z 

Excise Duty on motor. spirit for the 
purposes of road — development. 

4289, 4297-99. 
Protection of workers against un- 
employment and reduction of 
wages. 544-45. 

Salt Aidditional Tmport Duty (Bxtend- 
ing) [--+ 

tions to consider and to postpo 
consideration.. 2891. 

Steel and Wire Industries Protec- 
tion (Extending) Bill—- 

Motion to consider. 1425, 1428-29. 
Sugar-cane Bill 

4164-65. Consideration of Clause 7. 
“Sugar (Excise Duty) Bill- 
@onsideration of Clause 3. 4015, 

1 TPH st 7222८ 
4085-86, 4087. = 

Suggestion by Mr, N, M. Joshi - 
the Government Member. should 
participate in the middle of a- 

cussion and then give the reply 
“at the end. 1309. 
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MITRA, MR. S,.C.—contd. MITTER THE HONOURABLE SIR 

Untouchability Abolition Bill—_ BROJENDRA-<ontd. 
Motions to refer to Select Committe« Point of Order raised: by Mrs F. E. 

and to circulate. 415, 482, James as to whether the amendment 
Wheat Import Duty (Extending) Bill— of Mr. K. ए. Thampan is in_order 

Motion to consider,1419-20, 1421 in’ view of the fact that the Indian 
a T ‘Pariff® (Textile Protection) Amend- 

MITTER, THE HONOURABLE SIR ment Bill ig at amending Bill to the | 
BR RA— Indian ‘Tariff Act and it is not a | 

Demands for Supplementary — Grants purely Protective Bill’ 3857, 3858, 
1 in respect of Opium. 2912. 5<-<८5859: es a 
' Expressions of. regret on the death es ot Peek Si N 
ह Mr..A. Rangaswami Iyengar. 490. ०४६ of order raised by. Mr. Nu M3 i 

Sita Hien Mackenriens 2605; Joshi as to whether it is proper for 

Pandit Shamlal Nehru... 2543-44 Government . Members responsible | 
Councils (Amendment) for various Departments to absent 

2 themselyes from the; House wea 
% speeches are.made by «Honourable 

eee मम 685-04: Meher putting forward their 

Consideration of 8 ie bon कलम 5 
Urea! Penal oii asa ee ee Point of order raisedoby Raja Baha- 

Bill— dur. G,. Krishnamachariar, that since 

- Motion to circulate, 952, 959; 960, the Assembly is debarred from dis- 
2 963-68, 971, 975, 976, , cussing affairs relating to छाए Indian 
Indian States (Protection) Bill— Prince.or Chief or his .administra- 

Motion- to consider. 3213, 2214, tion, and since, the; Indian States 
5218, 3218 3934, 3235, 2246, (Protection) Bill is. designed to 
3266-67. 2 protect: such administrations, 

sa Oeste of. whether the Bill is in order oy 
me 0056 2. 3394. bs Point of order raised by, ——, while 

3406 3411, 3414. peice S00) considering the Indian States (Pro- 

cate 3 _ 3471-3473, 3474, 3476, {éation) iy whether it sven, permly 
3496-98, 3499, 3517-18, |. sible to discuss internal affairs ol 

223522 £7: ue Us Snes 78 H an Indian State or the action which | 
Title and 3581-83. H the Indian, Governmen; might have 

es ‘Motion ४60 pass. 3606. taken in a particular State. 511, 

Indian Tariff (Amudment) Bill— i 512. 5 anni 
} Consideration of clause 3. 876-T%m Resolution +e Committee of. Enquiry 

ie Tndian Tariff (Textile Protection) | on Agricultural — Distress. 3305, 
ig Amendment Bill— 3314. | 

Motion t6 pass. ' 2917. Retirement of —— Leader of the 

Matches ‘(xcise Duty) Bill— House. . 4320-21. | 
Motion to’ consider. 4187, 4188 Ruling 7e Procedure of Select Com | 

ve + 4189: 4218-19 ५ ग628. 
Motion 76९-- - Statement of Business by ——. 154 

5 Hlection of the Ottawa Trade Agree- | 55, 710) 1273-74, 1903-04, 2418- 
= sment Committee. 3732, 3733 H 19, 2703, 3002-03, 3351-52, 3796-97. | 

Election of the Public Accounts | Sugar (Excise Duty) Bill— 
Committee. 205 Motions to refer to Select Committee 

Sympathy of the Législative Assem- =" and to ‘circulate. 3062. 
bly withthe earthquake sufferers | Suggestion by Mr. N. M. Joshi. that 
in Bihar and_ Orissa. 25. { the Government Member “shovld 

Motion t6 reduce Demand for ‘‘Execu- participate’ in the middle of a dis | 
_ tive Council” re necessity of ex- >ह3 eussionand then give reply at the | 

the fi Re 1 end. 1509-10. 
1 Untouchability Abolition Bill— § 

Point of order raised by Dr. Ziaud- | ... Motions to refer to Select Committee 
in Ahmad as to whether amend- | nd to circulate.; 410-19 

Tents, to the Schedule of the Indian | 
Tariff’ (Textile Protection) Amend- | MODY. MR: § 
ment Bill on hosiery are in order | Election of —— to the Committee om 
Frestdeen of the fact that thesé | xsthe Ottawa’ Trade Agreement, 4125, 

Se raise a 1 General discussion’ of the Genel 
ue on i + this : रे ५:०1 6597. 1 50. +f 

House has already given a decision | “Trae sarees ai 1 
in this very Session. - 37! i Consideration of Schedule I. 269. 
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MODY MR. H. P.—contd. 
Indian Finance Bill—contd. 
Motion to pass. 2788-95, 2817. 
Indian States (Protection) Bill— 

Motion to pass. 3593-96. 
Indian Tarifi..(Amendment) Bill— 

Motions to refer to Select Com- 
mittee and to circulate. 58, 61, 
156-57, 179. 

Indian Tariff ({Textilexe Protection) 
Amendment. Bill— 
Motions to refer to Select Committee 

and toy circulate. 
2190-2203, 2217, 2219, 2228, 223 
2257, 2230, 2259, 2260, 2272,, 2273 
74, 2277, 2289; 2231, -2352,, 2562 
65; 

Motions' to’ consider*and to Cireulate. 
3666. 

Consideration of— 
Schedule. 5671, 3752, 3794) 2834, 

3855. 
Clause 4. 3849, 3850. 
New Clause -5. 

Motion to pass. 

Motion re 
Trade 
35. 

3868, 3869. 
3900-01, 3902-13. 

election . of the Oltawa 
Agreement Committee. 3734- 

Motion for adjournment re recommen- 
dations of the Capitation Tribu- 
nal 87 

‘Motion to reduce Demand for “Exec- 
utive Council” re planned economy. 
1865-69, 1879, 1880, 1893. 

Point of order raised by Dr. Ziauddin 
Ahmad as to-whether amendments 
to the Schedule of the Indian Tariff 
(Textile » Protection) Amendment 
Bill on hosiery are in order in view 
of the fact that these amendments 
raise a substantially identical issue 
on-which this House has already 
given a decision in this very Session. 
3758. 

Point of order raised by Mr, F. E. 
James as to whether the amerid 

MOHAN-JE-DARO— 
uestion re— . 4 
Distribution, of the —— yelics, 10- 
Ello, 

Stoppage of further excavations at 
a CEE Le 

MOKAMEH— 
Question re railway accident near ~— 

on the . East Indian Railway. 34, 

MONEY-LENDERS— 
Question re periodical migrations of 

Kabuli to various parts of 
India. 714 

9 ORDER(S)— 
Question re— 
Amount of unpaid.—— 2335.36 
Commission for —— sent to Bihar 
Earthquake Relief Funds. 796-98 

—— issted and paid. 2538- 
29/3110; 

MONEY ORDER DEPARTMENT— 
mestion re— 
Posts’ of “Clerks sanctioned jn the 
—— of the Calcutta General 
Post Office. “3933. 

Shortage “of staff in the 
7 28 General Post Office. 467. 

MONO-CASTING MACHINES— 
Question re smoke of gas from —— 

in the Government of India Press 
New Delhi. 992. 

MONOPOLY— 
Question re ---- enjoyed by the Burma 

Oil Company. 198. 

MOODY-WARD SCHEME— “3 
Question 7e° non‘adoption of {ke —— 

of ticket checking on the North- 
Western Railway. 735-36, 3914- 

MOODY-WARD REPORT. 
re review of Mr, Scott on 

of Mr P. Thampan is inorder 
in view of the fact that the Indian 
Tariff (Textile Protection) Amend- 
ment Bill is an amending Bill to 
the Indian Tariff Act and it is not 
a purely Protective Bill. 3858, 

Trade Disputes (Extending) Bill— 
gen to consider. 3957-58, 3965. 

967. 

MOGHALPURA— 
Mestion- re qualifications. of charge- 
men in the Carriage and Wegon 
Shops, North Western 

13-94. 
Railway, . 

the on the ti¢ket: checking 
मल on the East Indian Railiay. 

2 
MOPLAHS— 

Question re 

MORADABAD— 
Question re— 

Allegations against an official of the 
—— Division. East Indian 
Railway. 2097. 

Circular letter No. E./23/'76/35, 
the Divisional Superintendent, 
— Division, East eatin Rail- 
way. 

in Postal service. 
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= ADABAD—contd. 
Question 7 

Closing of the iron bridge over the 
Ramganga river near —— 129: 
95, 2188:89. 

Examinations for refresher — courses 

in the Division of the Fast, 

Indian Railway. 
signals used on stations of the 

Division of the East Indian 
Railway. 

’ Head Ticke, Collettors in the —— 

Division ofthe ‘East ‘Indian Rail- 
way. 
कम discharged by the Divisic 

al Superintendent, East. Indian. 
Railway. ——. 1544-46. 

Posting of the persontel of the 

Delhi-Umbala-Kalka Railway_ to 

the —— Division of the Bast 
Indian Railway. 2092. 

Promotions in certain grades on the 

Lucknow and —— Divisions 0: 

fy Fast. Indian Railwey. 1550- 

Punishment meted out to certain 

~ ‘subordinates of the Division, 
Fast Indian- Railway. 2920-32. 

Selection forthe posts of Ticket 
Collectors in the Division of 
the Bast Indian Railway. -3094- 

Supply of rules, relating to. their 
duties, to the railway employees 
in the —— Division of the Hest 
Indian Railway...1071,_ 3827. 

Transfer of Mr. 6. St. Leger. 
Transportation Tn-pector. Dina 

Tr, tO, ——. >, 12 
Transfers of staff on_ the 

sion, East Indian Railway 
Use of an-officer’s carriage for: joy 

rides under the orders of the Div: 
sional Superintendent, —— Divi- 

_~ > Sion, East Indian Railway. . 92. 

MORGAN, MR. 
-Election of —— to the Standing Com. 
— mittee on Roads. 4212. 
-Blection “of —=— to the Standing 

Finance Committee. 2544. 
Expressions of regret on the death 
of Mr. R. T. H. Mackenzie: 2527. 

Andian Vihance Bill— 
_ Consideration of— 

Clause 2, — 256 
Clause 3, 2641-42,- 2646-47. 

Indian Tariff (Amendment) Bill— 
Motions to refer to Select Committes 

and to circulate. 

Andian Tariffs (Textile 
_Amendment:Bill— — 

lonsideration of the Schéedule,—d670 
3673, 3676-78; 

Protection} 

MORGAN, MR, G.—contd, 
Question : 7९-- 

Competition of vailway-owned  col- 
lieries with trade interests. 795- | 

Construction of Wrench-Mahindra 
sleepers. by. State Railways. 268- 
69. 

Consumption of pig iron by rail- 
ways. 

Equality in treatment of the Indian 
Mining Association and ‘the Indian 
Miriing’ Federation. 464. 

Placing of tailway collieriés under 
the control of the Statutory Rail- 
way Board. 465. | 

Purchase by the Railway Board of | 
cast iron.or- steel sleepers* for ~ 
Railways. 537. 

Purchase of coal by State. Railways. 
465, 2188-89 

Return royalties on the purchase of 
sleepers. 

Surcharge on coal freights. 463-64 

Tenders for supplementary supplies 
6f salwood track sleepers. 269. 

Question (Supplementary) re request J 
by the Raja Saheb of Parikud for 
helpsto.— start’ a salt factory on 
the Chilka Lake. 4204. 

Resolution re— 
Excise Duty on motor spirit for the 

purposes” of toad development. 
4290-91. 

Protection of workers against unem- 
ployment and reduction of wages. 
332, 334, 549-50,.555,. 559 

Salt’ Additional Import Daty (Ex 
tendine) Bill— ‘ 

Motions: to consider’ and to postpone | 
consideration 87, 2890-91 

Consideration of clause 2. -2902:04, | 
2906. 4 

Sugar-cane Bill— 
Consideration of— 

Clause 3. 4149, 4154, 5155- 
Clause 4... 4160. 
Clause 5: 4161. 

Sugar (Excise Duty) Bill— 4 
Motions’ to’ refer’ to Select Com = 
nates and to Circulate, 3017-22. | 

Motion to consider. 383, 3984-85, 4 
3987, 

Consideration of— 2 
Glause 3. 4008, 4047, 4094. 
Clause 11. 4108, 4109, 
Clanse 2.5 4110, 

Wheat Import 089 
S=Bill— : 
~Mittion to ‘consiver. 

1447. 
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fi z 
—— re sympathy..ef the Layislatiye 
Assembly with he earthquake 
sufferers in Bihar and Orissa. 25- 
29 

MOTION FOR ADJOURNMENT— 
See ‘‘Adgournment({s)’’, 

MOTOR BUS SERVICE(S)— 
Question re— 

Establishment of —-by the Rail. 
ways. 2709-11 

Provision of ——.-for the children 
of the railway -employees, .-1722. 

TOR, CARS— 

“See Car(s)", 

MOTOR CYCLES— 
See “Cycle(s)”’. 

Resolution re Excise Duty on for 
the purposes of road “develépment 

~ 9252-54, 4272-4320 

Qnestion re— 

Mili- 
tary Accountant Genéral’s Office. 
3701-02. 

=—— of “thé” Céntral 
Branch from “Caleutt# 
1383, 

0; 

Publication 
te Delhi 

India 
Simla....end 

the Government of 
Secretariat “be 
New Delhi. 459-€0 

_—— of ‘the. Master-Generalsiof.-the 
Ordnance Branch Camp office to 
Delhi. 3488 

» Travelling allowance granted to Bri 
ish military and lady clerks for 
He setween Simla and 

AZZAM SAHIB BAHADUR, MR 
MUHAMMAD. 
anand for Supplementary Grant in 

|: Tespect of — 
and Advances bearing Inter- 

est, . 29 
ection of —— to the Standing Com 

of “clause 3. ~2428- 
3516-17. 

Nuestion re— z 

Committee on rules regarding pay 
“Meng Of lost, or mutilated currency 

Or bank notes. 3717 

MUAZZAM SAHIB BAHADUR, MR. 
| MUHAMMAD—conid. z 

Question re—contd. की 
Connection of private buildings — in 
New Delhi with the Municipal 
sewer and filling -in of ~trenc! 
cas for the purpose: 3931- 

= 

Discontent among 
mechanics in the 
Force. 1366-6 

Grievances of the selection grade 
officials of the.Posts and Tcle- 
graphi ‘Department ‘who passed 
the old Inspectors’ “Examina‘‘on 
held Uetore.1928.. 3, 

Tndianisation of the Indian Air 
Force. 1366. 

New building constrnction work in 
New Delhi. 395: 

MUD POINT. 
Question +2 telegraph Offices “af? —— 

and Hughli Point in Bengal. “1729. 

MUDALIAR, DIWAN BAHADUR A 
RAMASWAME 

the apprent’ce 
Indian ~ Air 

for Supph Grants in 
respect of “Education. 2927. 

Demand for Supplementary Grant in pee ae respect, .of — के 
Loans and Advances bearing 

2981, 2982, 2983, 2984-6 
General discussion... of. the Gere-al 

Budget. 1593, 1635; 1659-74, 
General' discussion. of the Railway 

Budget: 1655-41, - 1045 
Indian Finance Bill— 

Motion= to consider. + 2483, 2497, 5 
2521. 25: 

Consideration 0-- 
Clause 3. 2603; 2609. 

2619; 2620, 2639. 
29. 

2625, 2628 

Sehedule-I.- 2694, 2695, 2695, 2726 
48, 2782. - 

Indian Navy (Discipline) Bill— 
Motions to‘refer to Select. Committes 

and (6 ciréuldte. 1485-86, 
Indian States (Protection) Bill— 
Motion towconsider: 3266. 
Consideration” of- 

Clansé 2. 3407208. i= 
Clause 3. 3427, 3441 

Clause 5.5 353740, - 
Indian Tariff (Amendmeént) Bill— 

Consideration of Schedule. — 85152 
Motion to’ pass. 896-98. | 

Indian Tariff’ (Textile ~ Protection) 
Amendmen;, Bill— S i cee 
Motions to refer to Select. \.Com=~ 

mittee “and’ to’ circulate. 2145, 
2151, = 2219, ° 2253-58, -- 72: 

पु 2261-65; 2264.66; 2267-70, 2272; 2306 ree 
2312. = Se 

८ 
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ज
े
 

DIWAN BAHADUR A 

RAMASWAMI—conia. 

Indian ‘Tariff (Textile 

- Amendment Bill—contd. 

Consideration of— 
Schedule. 

Clause 4. 3845-44. 
Motion ४0 pass. 3009. 

Matches (Excise Duty) Bill— 

‘Motion to refer, to Select Committee. 

3160, 3206. 
Motion to pass. 4236-37, 4238, 4239- 

41. 

Protection) 

Motion to reduce Démand for— 

Army Department”. 72. retrench- 

ment in. defence expenditure and 

Military policy. 1745-50. मर 
of the 

“Customs” *e grievances 

_ Hindus of Sind in the Customs 

4 © Department. 1939. 
«Bxecutive Council” re— 

Federal finance, 1768. 

Planned economy. 1888, 1889. 

= Reorganisation of the public _ser- 

vices under the proposed Federal 

Constitution, 1795, 1899-14: 

“Indian Posts and Telegraphs De- 

partment (including Working Bx- 

penses)”” 76 yetrenchment policy 

adopted in’ ‘the Posts an 

Telegraphs Department. 2003, 

2020-21. 

“Railway Board” 7¢— 

- Passengers’ amenities. 1097-1103, 

1106, 1117-18. 
Statutory Railway Board. 1120; 

1193, 1147-56, 1169, 1174, 1175, 

76. 
Unreasonable rates. 1315-20. 

Question 7e¢— 
Catering contract for Graig) (Dhu 

and Longwood, Simla. 2078-80. 

Impor; of foreign fice into’ India- 

‘Prevention of fhe imnort of rice 

4m Southern India. 1545. 

Question (Supplementary) re— t 

Filling up of. vacancies in. the 

Government of India - Press, 

Now Delhi. 1292. 

Manufacture of locomotives and 
oilers in India. 7. 

Recruitment of Sikhs in the Office 

of the Director of Public Inform- 

ation, 1087. 2 

Repayment of “Madras Government 

Joaris; 3081, 2082... => 

Unofficial agreement -between. Te 

presentatives of the Indian and 

‘United Kinedom fextile indus- 
tries. 922, 923 

Resolution 7९-- ' 

Committee of Enouiry on. Agricul- 
tural Distress. 844-46, 3542: 

Excise and import duties on kero- 

sene and other mineral oils. £03- 

MUDALIAR, DIWAN BAHADUR Ay 

RAMASWAIMI—concld. 
t 

Resolution re—contd. 
1 

Excise Duty on motor spirit for the 

purposes of road development, | 

4989, 4300, 4301-06, 4307. | 
Salt Additional Import Duty (Extend: 

ing) Bill— | 

Motions to consider and to postpone 
consideration. 2896. 

Consideration of Clause 2. 2903," 

Sugarcane Bill— 
Consideration of— 

Clause 35.7 4148. 
Clause 7. 4163. 

Sugar (Excise Duty) Bill— 
Motions to refer to Select Commit 

and to circulate. 3042-53. ; 

Motion to consider. _ 3977, 3288-89)) 
3990-91, 3992-95, 3996. 

Consideration of— 
Clause 2. 4007. 
Clause 3. 4037-4041, 4045, 40900 

4073, 4080, 4081, 4089-93, 4084) 
4095-96, 4097. 

Motion to pass. 4120. 

Au Import Duty (Extending 
पी. 

Motion to consider. 1495-07 144 

MUJUMDAR, PRAFULLA KUMAR 

Question re transfer of 

Satya Kumar Bose and —— to. tht 

Alipore Central Jail. 3167. 

MUJUMDAR, SARDAR G. N.— 

दर 2 कर Bank of India (#आशाव॥ण 

1 
Consideration of Clause 15. 544 % 

Question re— | 

Appeals against_the orders of the 
Director of Farms. 2461. 

Quarters for inferior servants in the 
Posts and Telegraphs Depart 
ment at Poona. 2168-69. y 

Vacancies in the grade of Mati 
gers and Supervisors . of Fam 
2461-62. y 

MUKHARJI. MR. 0. N.— 
Qath of Office. 1. 

ae SEE, RAI BAHADUR} 

Election of —— to the Standing 
ance Committee. 2544. 

MUKTESAR— 
Question re provision of third 

waiting rooms at _—— stati 
the Bombay, Baroda and 0! 
India Railway. 3714. 7 
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| MUNICIPAL COMMITTER(S)—:- 
Question re— 

ppoi tof an “Ad: 
the Ajmer ——; 2337-38, 

Communal composition ‘of the :taff 
of the New Delhi --- 3096. 

Levy of wheel-tax on motor cars and 
motor cycles by the Delhi 
1914. 

‘ator of 

७866 also ‘Municipality(ies)”’, 

MUNICIPAL SEWER— 
‘Question re connection of private 

buildings in New Delhi with the 
है >> and filling in of ~~ trench:s 
» excavated for the purpose. (3931-32. 

NICIPALITY(ITES)— 
Question re— 

है Alleget- malaiministration of" the 
Ajmer —. 1277-78; 2396: 

Non-recruitment of Muslims in the 
New Delhi 385-86. 

BP © < Rumoured supersession “of the 
५ Ajmer ——. 2330-31, 

}MONNA LALT— 
}. Question re chance given to one ——, 
_ temporary Goods Clerk, ~~ North 

My Western Railway, to reappear in 
the Refresher Course. 4208. 

MURAL DECORATION— 
Question re— 

» Artists for the —— in the India 
है House, London. 7, 

Exclusion of Bombay artists from 
at! aa in the India House, London. 

ex 7. 

PMURTAZA SAHEB BAHADUR 
i MAULVI SAYYID— 

thi} Election of to the Standing 
Committee for Pilgrimage to the 
Hedjaz. 288. 

lection of to the Standing Fin- 
ance Committee for Railways 3417. 

General discussion of the. Railway 
Budget. 1043.44. ४ 
Indian Finance Bill— 
Consideration of clause 3. 2604-07, 

_ 2608, 
lotion to pass. 2851-54. 

Question te— 
_ Alteration in a first information re- 
Port “recorded at the Government 
Railway Police. Station at S!am- 

| >, Sarh in Central India. 2468, 3110. 
_ Annual increment of daftries in the 

ook-binding branch of the-Goyt. 
of India Press, New Delhi. 1386. 
17666 recruitment of some of the 

ew Inspectors on the ast 
indian Railway. 1067-68, 

MURTAZA  SAHEB BAHADUR, 
MAULVI SAYYID—contd, me 

Question re—conéd. 9 
Griévances -of) deck passengers on 

British India Steam .. Navigation. 
boats plying between Bombay and 
Darban. 1614; 3006, 

Tnauguration of the crew system over 
Dinapur Division. 1069: 

Non-reeruitment of Muslims in the 
. New Delhi Municipality. 1585- 

Performances of the ~ American 
Variety*Show at Ajmer. 9458, 

Promotions in the Judicial Depart- 
ment in» Delhi. 2168; 

Recruitment ‘of temporary employees 
in “certain” Government “of India 
Offices. 1556. 

Release” of political prisoners; 1550, 
Seniority of the ticket checking staff 

on the East Indian Railway, 1068- 
69 

Stenographers in the Judicial De- 
partment in Delhi. 2167-68. 

Strength of staff in the Judicial De- 
partment of Delhi. 2469. 

Sugar (Excisé Duty) Bill= 
Motions to refer to Select Committee 

and ‘to circulate, 2063, 

MUSEUM(S)— © 
Question re 

Overhauling’ 05 the archeclogical 
galleries — of the Indian) = —— > 
Calentta. 2706. 

Removal of relics of Saniputra and 
Magllana’‘to:the British —— at 
London. 3941, Geib: ai 

MUSLIM(S)— 
Motion to reduce Demand for— 

“Indian Posts and Telegraphs De- 
partment (including Working Ex- 
penses)" re Paucity of —— in t'e 
services. 1955-75, 

“Railway Board’ re Tepresenta- 
tion im railway services; 1253-73, 

Question re— & 
Absence of —— Commercial Offi- 

cers on the North Ws Rails 
Way. 5100.- «०3 

Absence of —— employees of 6 
office of the Deputy Accountant 
General, Posts and . Telegraphs, 

~-pCaleutta, on: the Id day. 1079- 
5 7580, 2186. _. t 

Absence -of ——. instructors and 
clerks in the-Railway -School of — 

_ ; Transportation, = Chandausi: 905. 
-Adyertisements of tenders by the — 

State Rail in ——: spap 
3086-87, पतन <परए लक अकु 

» Alleged preferential treatment to-— 
wards ——-in the Education De. 

partment, Delhi. 1386-87, 3091. 

———————————— जल moore [SSS 
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MUSLIM(S)—contd. 
Question re—contd 

Appointment of an Anglo-Indian 

jn the vacancy caused by the 08. 

charge of a —— in the Cen‘ral 
Publication Branch. 1541. 

Appointment of —— as copyholders 

in the Governtnent of Tndia Press, 
New Delhi. 2725. 

Hindu and —— Officers and subordi- 

nates on the Karachi. Division 0: 

the North Western Railway- 

04, 
Inadequate number: of ——_ Assist- 
ants in the Government of India 

Press, New Delhi. 3718. 
Inadequate representation of —— in 

the personnel branches of certain 

offices of the North Western: Rail- 
way. 2188-89. 

Inadequate representation of in 

“the railway subordinate seryic2s in 

the Karachi Division, 1703. 

+--- Assistants in the.Central Publi- 
cation Branch, 2456: 

—, Buropeans and other non-——— 
in-certain cadres of the North 
Western Railway. 1989. 

—— head clerks in the office of the 
Divisional Superintendent,’ North 
Western Railway, Delhi. 1705105. 

—— in charge of Establishment or 

~ Administration Sections in _ the 
Accounts and Audit Offices. 1078 

--++ in tach cadre in the Central 
Publication Branch. 2456. 

—— in the All-India Medical Cozn- 
cil. 1705. 

recruited in the Leh and Gilgit 
postal sub-divisions in the Kashmir 

«State. 3575. 
| =—“staff in the Accounts and Audit 

Offices in India. 5 
students in the Kast Indian 

anes High’ School at Tundla. 

Non-appointment of any ——~ Per- 
sonnel Officer in the Lahore Divi- 
sion, . 

Non-appointment of in the 
Railway School of Transportation, 
Chandausi. 912. 

“Not-recrnitment of —— in the 
5. New Delhi Municipality. 1395-86. 
Paucity of in the Medical De- 
spartment of the North-Western 
Railway. 387-28. 

~ Percentage of Hindu, Sikh and —— 
~ employees in thi cae Loco. 

© Shed; Laliore, 4263. 7 a 
Preponderance of non in cer- 
“tain =p pointmerits in thé Tyallpur 
oa shmir Postal“ Divisions, 

MUSLIM (S)—cohelad. 
Question re—concld. j 

Promotion of —— .copyholders in} 

the Government of India Pres 
New Delhi: . 2725, 

Recess allowed to —— postal et 

plovees. to offer Friday . p¥aya 

Recruitment of 
in the Governnient. of India 
New Delhi. 3101. | 

Recruitment of —— in the Staff 
Branch of the Punjab posal 
cirele office. © 3373-74, 

है as copyholdery 

dical Officer, “Noi 
y. 1003. 

Resolutions passed by the = 
Godhra. 3095-96. 

Re-transfer of the ——. Town 
spector of the Post Offices f 
Delhi to Hissar. 4211. 

Sikhs and —— recruited in  { 
Central Publication | Beamif 
1787. 

Supersession of a Superint 
dent in the Quartermaster 
eral’s Branch. 280-81. 

Victimisation of —— in the office 
the Chief Medical Officer, Nor 
Western Railway. 1004. 

MUSLIM UNIVERSITY— 
See ‘University(ies)”- 

SINGH— 
Question “re 

the Chittagong: 
Past “Offices. 2450. 

MYSORE— 
Question re returns of income derive 

from coffee crops grown. in IW 
i and. other Indian. Sat 

tint Postmasters मे 
and प्रकरण 

1701. 

N 

NAGPUR— 
Question r¢-— हे 

Re-instated  ex-stvikers in 
eering Department _ of 

Great Indian Peninsula Rail 
abs wal. 1 

Re-instatement of certain 6-४ 
of Bhusaval and on 
Great Indian Peninsula Rail 
3483. . yf 

Sale of news sheets to passe 
travelling by the Grand Tm) 
ee ‘at —— and Ttarsi 

Treatment of an ex-stti 
Engineering Departme 
Great Indian Peninsw 
at ——= as a new enti 
instatement: 3480-81. 
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NAI SARAK— 
Question ve traffic control «in Khari 

Baoli' and —— in. Delhi; 1990, x 2726, 3949, 

NALDI— 
Question re increase in the Number of 

peons and introduction of the 
system of daily beats in the —— 
Post Office, Jessore. 289. 

_NARBADA, RIVER— 
Question re bridge oyer the —— near 

Broach: 1707, 1983. 

PNASIB ALI— 
Question re discharge of one —— of 

the. Drawing | Branch, | Head- 
quarters Office, North Western 
Railway. 3099-3100. 

NAVIGATION— 
Demand for Grant in. respect of 

Trrigation - (including _ Working 
Expenses), Embankment and 
Drainage: Works. . 1954. 

ia NAVIGATION COMPANY(IES)— 
Question re payment made to certain 

for the carriage of mails 
between certain Ports, 1375-76, 
3006. 

NAVY (DISCIPLINE) BILL— 
~ See “Indian ” under ‘‘Bill(s)’’. 

- NEGOTIABLE INSTRUMENTS 
_ (AMENDMENT) BILL— 

- See “Bill(s)”, 

_ NEGOTIATION(S)— 
Question ve result of the Indo-Japa- 

nese 12-15 

PANDIT SHAM LAL— 
ons of regret on the death of 

41-44, 

NEOGY, 
~ Appointment 
2 mittee on Petitions. 544. 

Demand for Supplementary Grant in 

MR. ऋ. 0. 
of —— to the Com- 

4 

respect of Loans and Advances 
bearing interest. 2958-59, 2960, 

4 2962, 2975, 2983 
Election of —— to tho Committee on 

‘Trade’ Agreement. the Ottawa 
1.23, 

Expressions of regret on the death of— 
Mn Ay Rangaswami Iyengar. 491 

Sir Thomas Egan 
Thdian Finance Bill— 
Consideration of 
Schedule I. 2695, 2696, 2750-51 
Motion to pass. ६ 

NEOGY, MR.. K,.Cs-consdl 
Indiah States (Proteétion) BilL= 

Motion to refer to Sélect Com- 
mittee. 601. 

Motion to considex, 3234. 3245-53 
Insertion of a new clanse after 

Clause 6. 3573. 
3614-15, Motion to pass. 3615-16, 

ts 

Indian Tariff (Amendment) Bill— 
Motion to’ consider, 739, 761, °770. 
Consideration of— 
Schedule. 785-87. 
Clause 3. 881-84, 
Motion to pass. 896, 

Tndian Tariff (Textile Protection} 
Amendment Bill— 
Motions ‘to refer to Select “Com- 

mittee and to circulate. 2130, 
2192, 2198, 2216-2293, 2228; 2229, 
2258, 2259, — 9260 2266," 2267, 
2292, 2206; 2306, 2359 

Motion to pass. 3921-23 
Matches (Excise Duty) Bill— 

Motion to consider. 4214-16. 

Motion: to reduce Demand for “Exe- 
cutive’ Council’. re. Federal 
Finance, 1774-78, 1782. 
Railway» Board’ 7e— - 
Statutory Railway Board: 1165- 

76, 1179, 1180. 
Unreasonable rates, 1331-34. 

Nomivation of to the Panel of 
Chairmen. 30, 

Observation re premature publication 
of questions. ete, 797 

Point of order raised by Mr. F. EB. 
James as to whether the amend-— 
ment ‘of Mr. Ky P.-Thampan is — 
in order in view of the fact that 
the Indian Tariff (Textile Pro- 
tection) Amendment Bill -is an 
amending Bill to the - Indian 
Tariff Act’ and it is not purely 
Protective Bill. 3857-58 

Point of order raised by Mi, N. M 
Joshi as 10 whether it is proper 
for Government Members 
responsible for soe 
ments) to absent them: eats 
the House -when Ss 8 
made by पता Members: 
putting forward their grievanées. — 

05-06. 
Point. raised) by Raja 

that~ since ‘the ~ Assembly = 
debarred from discussing affairs 
relating to any Indian: Printe! 
Chief of his administration, and — 
since the Indian States (Protec- — 
tion) Bill is designed to protect 
such administrations, whether the 
Bill is in order. 38¥. 

of — order 
hia + 
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NEOGY, MR. K. 0.=coneld. 
Question re jal agr t_bet- 

ween representatives _ of the 

UIndian and United Kingdom 

=. ~ textile industries. 919-25. 
_ Question (Supplementary) 7e— 

Amount received by the Bihar and 

-Orissa Government from the salt 
import duty. 4205. __ 

Appointment of Indians to the 

Ceylon Civil Service. 712. 

Education of the blind and deaf 

mutes in the centrally adminis- 
tered areas. 3806. 

Election of Sir Hugh Hannay to 

serve on the Committee of the 

Bengal Chamber of Commerce, 

Calentta. 1978: 
Functions and Status of the Reforms 

Office. 3566-67. 
Leave rules of the High Court 

Judges of Calcntta. 2453-54. 
Residential accommodation for 

postal _ officials stationed at 

Ootacamund. 1789. ; 

Suffering of a detenu at Deoli from 
leprosy. 469. 3 

Surplus’ out of the salt additional 
import duty. 2712-14. z 

Wheat caters and rice eaters in the 
Finance Department and in the 

defence forces and police. 2867. 

Working days as compared with 
“holidays in the Calcutta High 

tending) Bill— 
Moti + ider and to p 0 

consideration. 2877-85, 2886, 
2887, 2888. 

Scope of the cut motions during the 
discussion of the list of demands 
on the General Budget, 1916. 

Sugar (Excise Duty) Bill— 
Motions to refer to Select Com- 
mittee and to circulate. 9. 
Soe -of clause 3: 4083, 

- Suggestion by Mr. N. M. Joshi that 
z the Government. Member should 

participate in the middle of a 
discussion and then give reply at 

=» the end. 1308. 

NEOLI— - 
Z Question we shortage of wagons for 
transport of sugar-cane from ithe 

NEW CONSTRUCTION 
“Demand for Grant: - 1364... 

NEW DELHI— 
Question re— यु 
Absencé of Hindus in the gazetted 

staff of the Education Department, 
1387. d 

Absence of Sikh readers in the | 
Government of India Press, —— | 

4 

Allegations against ‘the ‘Secretary, 
Works Committee, Government 
of India Press, . 3180-81. 

Alleged preponderance of Bengalis 
in the Government of प्रात | 
Press, » 2183-84. अं 

Allotment of a particular quarter 
to a particular person every year) 
in . 3494. | 

Allotment of plots in —— to the 
ministerial staff of the Imperial | 
Secretariat and its Attached 
Offices. 1714, 2728. 

Annual increment of daftaries — in | 
the book-binding branch of the 
Government of India Press, ——. | 
1386. 

Appointment of Hindus in the 
Industrial Establishment of the 
Government of India Press, — 
4266-68. 

‘Appointment of Muslims as copy: | 
holders in the Government of J 
India Press, ——. 2725, | 

Appointments on communal basis 11 
the Government of India Press, 
—. 4268. 3 

Cattle kept near the back-doors of | 
quarters in f 4 

Clerks’ quarters in ——. 1714-15. 
Communal composition of the s' 

of the —— Municipal. Committee. | 
3096. ( 

Connection of private buildings in) 
with the municipal sewer and” 

filling. in of trenches excavated for 7 
the purpose. 3931-32. 

Construction of “‘B”. type quarters 
on the Lady Hardinge Road, — ‘ 
989, 3382. ‘ 

Damage to the Government of India 
Press Building, 992. 

Defects in certain quarters on thé) 
Ferozeshah Road, ——. 2707-08. 

Delay in the allotment of quarters | 
ne for the next winter season. 

Delay in transmission. of 42027 28 
ae the —— Telegraph fi 

E art 
Ips for reerui tin # 
दीप लक of India: Tae 

Exposed _ condition of the Pi 
72 Office in the Council House, — eer Reger hi 
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T DELHI—contd. 
Question ‘re—contd. 

Fillings ap of vacancies in the Gov 
seamen of India Press, —— 

Fixation of seniority in the. Gov- 
pore of India .Pregs, ——, 

8 
Idle hours in the Government of 

India’ Press, Calcutta, Simla and 
. and certain higher appoint- 

ments. 3182: 
Inadequate number of | Muslim 

Assistants in the Government of 
India Press 3718. 

Installation of water meters in 
Government quarters ing—. 
1980. 

Leave applications of the clerks of 
the Government of India Press, 
eS 9-20, 

Lino Operators in the. Government 
of India Pre 7. 

Machine and. bindery  report- 
writers. of the Government of 
India Press, 3719. 

Memorials from the copyholders and 
revisers Of the ‘Government of 

Pr ——. _ 1380. 
Ministerial staff entitled to Govern- 

ment quarters in 1715-16. 
Move of the Government of India 

Secretariat “between Simla and 
60. 

1-2! 

y building construction work in 
39. 

Non-confirmation of certain men in 
the sbindery and warehouse de 
partment of the Government of 
India Press 3720. 

Non-matriculate copyholders promo- 
ted as Readers in the Government 
of India Press, ——. _ 1630-31 

Non-oceupation of his quarters by 
the Officer-in-Charge, Central 
Telegraph Office. 289 

Non-recruitment_ of Muslims in the 
Municipality. 1385. 

Posting of charts showing the differ- 
ent roads and their directions at 

—jcertain places. in ——. 

“Principal: work: of the ‘Reading 
' Branch’ of the Government of 

India Press, 1630. 
Promotion of 'binders ‘and ware- 
housemen in the Government of 
India Press, ——. 3100-01 

Promotion of clerks in the Goyern- 
ment of India Press, ——. 5991 

Promotion of copyholders in the 
Government of India Press, ——. 
1380, 

Promotion of Muslim Copyholders 
in’ the Government of India 
Press, ——. 2725. 

NEW DELHI—coneld. Me 
uestion *¢—concld, 
Promotions atid appointments in the 

Government of India Press, ——. 
2538. 

Promotions-in the clerical establish- 
ment of the Government of India 

ress, 1987, 4268. 
Prometions in the Reading Branch 

of the Government’ o India 
Press, 990-91. 

Provision of a -cow-shed for cattle 
belonging to the employees of the 
0 पक ० of India Press, ——. 
७; 

Provision of an additional point for ; 
electric light in the “D” type 
Orthodox quarters in —— an 

Qualifying examination for readers’ 
post in the Government of India 

Tess, 7385. 
Qualifying test of the copyholders 

in’ the 5 Government’ of India 
Press, . 1629-30 & 1631. 

Readers and copyholders in the 
povernmsat of India Press, ——. 

Readers and revisers ap pointed in 
the sa ae of India Press, 

Readers in the Government of 
India Press, 2183. 

Recruitment. of a Sikh apprentice 
in the Government of India 

1293. 

Recruitment of clerks and. copy- 
holders in the Government of 
India Press, ——. 2868. 

Recruitment of Muslims as copy- 
holders in the Government of 
India Press, —— 

Recruitment of outsiders as Read 
and Revisers in the Government 
of India Press, 

Recruitment of readers in the Goy- 
ernment of India Press, 
1377. 

Recruitment of Sikhs in” 
ernment of ~ India Press, ——=. 

93. a 
Smoke of gas from mono-casting 
machines in the Government of 
India Press, 992. 

Theft of electric current by Goyern- 
ment servants in ——. 4028-29. 

Theft of railway property at the 
—— Railway Station. 3182-83, 

Vacant posts of copyholders ih the 
Government of India Préss —— 
2327. 2 

= 
3 
x5
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? 8)-- 
Question re— 

- Advertisements of tenders by’ the 
State Railways in Muslim ——. 

Pabhestion of —— in Quetta. 
1790. 

Restrictions on the publication of a 
vernacular weekly —— in Balu . 
chistan. 732-33. 

NEWS SHEETS— 
Question re sale of —— to passengers 

travelling by the Grand | Trunk 
Express at Nagpur and Itarsi 

6-80. 

“NEW ZEALAND— 
Question ve surcharge on Indian tea 

in 1977. 

NIHAL SINGH, SARDAR— हु 
Election of.—— to the Standing 

Einenes Committee for Railways. 
7. 

NILGIRIS— 
Question re compensatory allowance 

to the postal officials employed in 
the ——. 1725-26, 1790. 

NIRVANA: STATUE— 
jo See “‘Statue(s)”’. 

NIZAM-UD-DIN RAILWAY STA- 
—TION— 
~ Question re inconvenience caused to 

Pilgrims at the 1730. 

“NOAKHALI— 
Question -re conversion of the 

Head Post Office into a Sub-Post 
Office. 1373, 

NON-ASIATIC DOMICILE— 
See ‘Domicile’ 

-NON-COMBATANT(S) 
Question -re~ disability 

granted. to ——. 476-77. 
See also ‘‘Combatant(s)’’. 
NORTH BIHAR— 

See “Bihar’’, 

NORTH WESTERN RAILWAY— 
See “Railway(s) 

NORTHERN COMMAND— 
Question re: 
ae influence of the on the 

xecutive Officer of the Ambala 
Cantonment Board. |. 

Rulings issued by the —— to the 
Cantonment authorities on various 
matters. 1625. 

Suspension. of resoliitions passed b; 
the Spee - Boards in the 

pensions 

NORTHERN INDIA— 
Question re erection of a broadcasting | 

station in 3362-63. 

NOTICE(S)— 
Question re issued in’ Midnapur | 

at the instance of the ‘military 
authorities. 198-99, 1388 

NOYCE, THE HONOURABLE SIR 
¥ 
Code of Civil Procedure (Amend- 
ment) Bill— 
Motion to consider. 705: 4 

Demands for Supplementary ~ Grants 
in’ respect of — : 
Meteorology. 2924, 2925-26. 

Election of —— to the Committee on 
the Ottawa Trade’ Agreement, 
4125. 

है 

Expressions of regret on the death of 
Sir Thomas Ryan. 2073. है 

Factories Bill— 1 
Presentation of the report of the 

Select Committee. 1435, 

General. discussion of the General 
Budget. 1606, 1611. 

Indian Aircraft Bill— 
Motion for leave to introduce, | 

Indian Carriage by Air Bill— 
Motion for leaye to introduce. 

2113. 

Indian Criminal Law Amendment | 
ili— 
Motion to consider. 703-04. 

Indian Finance Bill— 
Motion to consider. 2518, 2520. 
Consideration of— 

Clause 3. 2650, 2652. 
Schedule I. 2654, 2658-67, 2668 

2669, 2670, 2674,. 2677, 2678, 
2679-80, 2682-83, 2684, 268; 
2686, 2687, 2692 95, 2694, 
2699, 2738-41, 2745, 2748-61, 
2752, 2754. 

Motion to pass. 2839. 

Indian Tariff (Amendment) Bill— 
Motions to refer to Select Com 

mittee and to circulate. 161, 17 

Indian Tariff (Textile Protection) 
Aniendment Bill— F 

Motions to refer to Select Com: 
mittee and to circulate. | 
2150, 2241. 

Consideration of— 
Schedule. 3766, 3767, 3777. 
New clause 5. 3867, 3868, 

Spacing 2 1 Committee 07: 
3828, 3829, ; 
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| = THE 
. FRANK—contd. 

| Motion to reduce Demand for— 

HONOURABLE SIR 

“Executive Council’ ze Planned 
economy, 1856, 1 

“Indian Posts and Telegraphs 
Department (including “Working 

~~ Expenses)” re— 
Condition of extra departmental 

agents. 
Paucity of ~ Muslims in the ser- 

vices. » 1960,-1966-68, 1970, 1971. 
Protest against the appointment 

of the. Postal Committee. 
2050; 2052-55. 

Retrenchment policy adopted in 
the Posts and Telegraphs De- 
partment. 2003, >. 2007, 
2013. 

“Railway Board” re importance of 
-rail co-ordination and of the 

organisation of _- communication 
boards. throughout the country. 

Resolution re— 
Abolition of the duty on raw films. 

838-40. 
Excise Duty on motor spirit for the 

purposes of road development, 
4252-54, 4272-80, 4285, 4297-98, 
4302, 4312-17. 

Protection of workers against — un- 
employment and reduction of 
wages. 308, 569-77, 578, 581. 

Statements (laid on the table) re 
cases in which the lowest tenders 
have not been accepted by the 
High Commissioner for India in 
purchasing stores for the Govern- 
ment of वाई 2103- 

Sugar (Excise Duty) Bill— 
Consideration of clause 1. 4114. 

Trade Disputes (Extending) Bill— 
Motion for leave to introduce 

peace to consider. 3952-54, 3964- 

SUMBER-TAKER(S)— 
_ Question re promotion of head —— on 

ue East Indian Railway,” 639-40, 
951. 

AKGROVE EUROPEAN SCHOOL— 
Question’ #९-- 
Distinction between the —— and 

other East Indian Railway 
schools.—200, 

Expenses. of the ~——s 265-66, 
2165-66, 3628 

Status of the first Assistant Master 
and Head Mistresses of the 

Reeth 

Colvin, Mr.-G. P. - 987. 
Darwin, Mr. 7, प्र. 

Lieut.-Colonel Sir Gidney, Henry. 
457. 

Glancy. Mr. B.-d. 1, 3005. 
Hardy, Mr. 8. 8. 655, 
Hockenhull, Mr, F. W. 1. 
Tk Moh: ad. - 4123, 
Irwin, Mr. 6. J. 4. 
Lindsay. Sir Darcy. 711. 
MacMillan, Mr, A.M. 2077. 
Metcalfe, Mr. H. A. F. 
Mitchell, Mr. K. G. 3799. 
Mukherji, Mr, 70. N, 1. 
Pillai!” Mr, R. 4199 
Russell. Lient.-Colonel A. J. Hy 4019. 
Ryan, Sir Thomas. 15359, 
Sarma, Mr. ७: 1. S$. 3005, 
Sloan, Mr.. T.i:1. 1539, 
Taylor; Mr, J. B. 1. 
Varma. Mr. 8. P. 2077. 

OBEIDULLAH, KHAN, MRI "> 

Question 7e illness of —— of Peshawar, 
2323-26. 

OFFICER(S)— 
Motion to reduce Demand for “Taxes 

on Income” re hearing of appeals 
on assessment hy the same —— and 
not by independent Judicial ——. 
1951. 

Question re— 

Absence of Muslim Commercial —~ 
on the North Western Railway. 
3100, 3 

Allegations against British —— and 
soldiers. 462-63. 

Classification of the posis of gazetted 
and Superintendents of Estab- 

lishmy and A Sec- 
tions of the’ offices. under ihe 
Auditor General ag tenure posts. 
1078. 

Constitution of a Central Boar 
Army Headquarters — for 

withdrawal - -mending 
3 

Gazetted —— with University quali- 

fications’ in “the Printing d 

Stationery Department. 1616. 
Hindu and Muslim —— and sub- 

ordinates ov the Karachi Division 
of the North Western Railway: 
17 (VY Seo aie 

Indian. ——* employed on Railways. 
2873. 

Insolvent gazetted —=-" inv the; Pele: पु 3 
raph Branch of the Posts 

- -Telegraphs Department. 1711, 
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OFFICER(S)—covtd. 

Question re—contd. : है 

Instruction’ given “by the :
 

Board ré promotion of certain 

s?Railway ———- 28: vs ये 

___ deputed to investigate: into the 

causes and effects of the last,..earth- 

quake in’ North Bihar. 2088. 7 

in Uie ४ Reilway,( Clearmg 

००१६ Accounts Office “having 10: 05फश71- 

ence of Traffic ) Accounts. 1 

‘Selection of senior 8 
the Bombay 

3355-56. 

_ Seniority of ——‘on State’ Railways. 

४ 2055-84, = पु : 

Statutory TIndiens in the =—— 

gradé on State Railways. 2082-83. 

Sfrength of superioy —= in the 

Foreign and Political Department, 

1554: 7 2 

OFFICER-IN-CHARGE— > 

~ Question re non-occupation _ of his 

anarters hy the —— -New Delhi, 

Central Telegraph Office. 289. 

OFFICER SUPERVISOR(S)}— 

Quesjion 7¢ promotion of an Indian 

Jerk as —— in, the branches of 

the Army Headquarters. 1700. 

OFFICTAL(S)— 
Question re— : 

——Certain postal —— in the Bengal 
and — Assam - Circle’ including 

Calcutta, 3932-33. 
Gompensatory — allowance — to - the 

= postal —— employed in the 
0 5 Nilgiris 1725-26, 1790. 

=— employed ir the Postal~ Audit 
“Offices in India, 1631-32. 
= | + yetrenched in the Punjab Postal 
eS -Cirele,’ 1299. 5 ; 

‘Residential accommodation for postal 
stationed at ~Ootacamund 

1724-25, 1789. 
Reversion of certain »——= in the 

United Provinces \ Postal Circle. 
4785-76... : 

Visit to several Post Offices hy two 
‘“—— of the Postal Department. 

sp : 

OFFICIAL LETTER(S)— 
Question re penalty on —— posted 

without stamps. 4023: 

OFFICIAL RECORDS— 
| Question 76 loss of —— from the 

_ Postal. Audit» Office, Delhi. 2470. 

OGHI— 
Question re alleged fictitious 

in’ the Savings Bank Pass | 
by the Sub-Posimaster, —— in} 
Abbottabad. 3821, 

011,(8)-- 
Election of Members. to the Fuel — 

Committee: १ 482. 
Question ve difference between the) 

excise and import + duties 
mineral as a resultof Burma 
forming x t of Indias’ 151.7 

Resolution 7९ excise and import dutit 
on kerosene. and’ other’ mine 
—. 799-813. 

OOTACAMUND— 
Question 76 residential accommodation | 

for. postal officials stationed a 
——.. 1724-25, 1789. 

OPEN LINE WORKS— J 
Demand for Grant. 1364. पु 
Demands for Supplementary Grants. 

1444-46, 

OPERATIVE STAFF— 
See <‘Staff(s)'*. 1 

OPERATOR(S)— 
Quesiion re— i 

Appointment. ‘of , Christian girls | 
telephone —— in» the Agra 

_ graph Sub-Division. 2106. 
Basis of . the pay of Lino =>) 

1734--35, 

OPINION (S)— 
Question re collection of ‘on the] 

Temple Entry Bill. through the | 

Police at Karachi. 1713. . > 7 

oprumM— an 
Demand for Grant, 1954. 
Demands for Supplementaty Grants, 

2910-13. 

OPTIONAL SUBJECT(S)— 
Question re pass marks in —— of the 

Appendix ~‘D’ examination of 
~—Railway’ Accounts Departmell 

3072, 
ORDNANCE— 

Question re— 
Move of the Master-General of 
—— Branch camp office to D 
3488, k 

Post of Assisant Master-General ४ 
3488. # 

QRGANISATION— 
Question re— 

Creation of the post of Dept! 
46916, 7----. on the North Wé 

ern Railway 5098; ...: कं 

—— of lotteries in India.’/995. — 
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ORISSA— 

Question re— 
Average time taken in 2 fina 

disposal of  petilions for, remission 
of income-tax in 3108. 

Cancellation of the ‘assessments of 
income-tax in 3108. 

Cases under section’ 23.-(4) of the 
Indian Income-tax Act, in). ——. 
3108 

Creation. of ‘new. office. ofthe’ Poli- 
tical Agent for‘ the States sof —— 
and) the Centfal Provinces. | 1615- 

16 
Development of the sources of salt 

supply. in ——. 4204, 420. 
Non-refund of income-tax after the 

cancellation of assessments in’ the 
— Circle. 3083. 

Payment of the salt import duty 
to-——— on -its separation. 4207. 

Petitions or-appeals against assess: 
ment of income-tax in 3108, 

Proposals regarding the Income-tax 
Department in the New 
Province. 3083. 

Realisation of. income-tax demands 
hy certificates or distress warrants 
in 3107. 

Salt manufacture on the. sea coast 
of 4206. 

ORTYA(S)— 
Motion to reduce Demand for— 

“Customs”? re absence of in the 
Customs. Department. 1917-19 

“Taxes, on. Income’’.r¢./paucity, of 
in the Bihar and Orissa 

Tncome-tax Department 1950. 
Question: re retrenchment of -—— in 

the Tncome-tax Department, Bihar 

and Orissa. 420’ 

ORTHODOX QUARTER(S)— 
See ‘‘Quarter(s)”’. 471-72. 

| OSULLIVAN, MR. D. N.— 
Indian Fin Bill— ~ 

Consideration of clause 3. 2626-28. 
Indian Penal Code (Amendment) Bill— 

Motion to circulate. 952-54. 
Motion to reduce Demand for 

“Customs” re grievances of the 
Hindus of Sind in the Customs 
Departnent. 1940-42 

Question re protection of the Indian 
Salt Industry against the import. 
of foreign salt 

Salt Additional Import Duty (Extend- 
Ing) 
Motions to consider and to postpone 

consideration. 2896. 
Consideration of clause 3. 2907-08, * 

2909. 

SCIENTIFIC’ “DEPART 

Demand for Grant. 2063, ee 
0 

OTTAWA AGREEMENT— 
See ‘Agreement(s)’’, 

OTTAWA TRADE AGREEMENT 
lection of Members to the Committes 

on the — . 4123. 

OTTAWA’) TRADE AGREEMENT 
OMIMTTEE— 

Moiion 76 election of the ——. 3731- 
35, 

QTTAWA TRADE AGREEMENT 
RULES— 
Statement: laid on the table re amend? 

ments made -in the 
2393-95. 

OQUDH AND ROHILKHAND RAIL- 
WAY— BAS 
See “Railway(s)”’, 

OUTSIDE AUTHORITY(IES)— 
Question re proposal of making over 

Siz 16:/2%« 51% 

2 

OUTSIDER(S)— ss 
Question re— 

Recruitment of as Readers and 
Revisers in the ~ Government of 
India Press, New Delhi: 2. 

Recruitment of on the Great 
Tndian Peninsula Railway. 3483- 
84. = 

OVERBRIDGE— ~~ 
Question re foot 

Railway Station: 
at the Rohtak 

3699. 

OVERCROWDING— : 
Question 76 of the principal trains 

on the metre gauge section of the 
285, 736 South Indian Railway. 

OVERHAULING— 
Question re— 
Amount spent on 

Central Printing 

Central, Publication —— of the 
Branch. 2723. 

OVERPAYMENT. 

Question re recoyery of —— made to 
Government servants. 1712. 

OVERSEAS— 
Question”’re despatch of books to —— 

stations hy the Central Publicor 
tion Branch, 1384, ४ 
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=e PASSAGES— 
See ‘‘Passage(s)"’. 

OVERSEAS PAY— 
Bee ‘Pay’, 

५ OVERSEAS TRADES—- 

See ‘Trade(s)’’. 

OVERSEE R(S)— 
Question re— 

Delivery work in extra-departmental 
post offices and postmen and 
in Bengal and Assam Circle 
ordered to demit office. 3479-80. 

—— and head postmen in the 
lum: Postal Division. 1298. 

b OVERTIME ALLOWANCE— 
“See ‘‘Allowance(s)”’. 

= a 

PACKER(S)— जि 
Question re reversion of certain post- 

men as in the Amritsar Post 

Office. 3821. 

PACKET (S)— 
Reduction of postage on —— (Discussed 

under the Indian Finance Bill). 
27: i 

PAHARGANJ— : ; 
Question re insanitary condition of the 

_.yoad near Mandir Bharain in ——. 
~ 11218. 

PAINT— 
Question re contract for the supply of 

ready mixed black —— to the Hast 
Indian Railway. 5698-3699. ~ 

- PANDIT, RAO BAHADUR 8: R.— 
Election of —— to the Standing Com- 

agile Ge Bene 2. 
~ Question re— 

Alleged irregularities in filling up 
the appointments of the Post- 
masters-General. 4209-10. 

Fund created from the personal pro- 
perty of Raja Raghuji TIT. 4266. 

ooo MR. VIDYA SAGAR— 
£ for Supplementary- Grant in 

respect of — 
‘Currency. — 2938. 
a eee Advances. © 2948-49, 

के “Transfer of the Reyenue Surplus of 
1933-34 to Fund for Ri करत 

PANDYA, MR. VIDYA SAGAR—contd 

Imperial Bank of India (Amendment) 
Bill— 
Motions to ider and to rec ae 

to Joint Committee. 210-21, 235, 

235 
Consideration of— 

Claase 12. 250: 
Clause 15. 256, 342-43, 345. 
Glause 27. 356. 
Clause 34. 359, 360. 

Motion to Pass. 366-68. 
Indian’ Finance’ Bill— 

Motion to consider. 2491-97. 
Consideration of— 

Clause 3. 2583-95, 2597, 2621, 2624 
2628. 

Schedule 1. 2688, 2696, 2749. 
Indian States (Protection) Bill— 

Motion to consider. 5212, 3215, 

Question. re— 
Coins minted and issued from In- 

dian Mints. 3555-56. 
Reduction of five posts of clerks in 

the Punjab ‘Telegraph Circle. 
1080, 2470. 

Question (Supplementary) re import of 
foreign rice into India. i 

Resolution re protection of workers 
against unemployment and reduction 
of wages. 322. 

PANEL OF CHAIRMEN— { 
30. Nominations to the ——. 

PARCEL (S)— | 
Question ré loss of an insured —— in 
ae Lahore General Post Office, 3372- 
73. 

PARIKUD, RAJA SAHEB OF— 4 
Question re request by the —— for 

help to start a salt factroy on the 
Chilka Lake, 4204-05. 

PARKS— 
Question re— 
New Yoads, and places of re- — 

creation constructed in Delhi. 2539 — 
3725. 

— adjacent to the Imperial Secre- | 
tariat’ Buildings. © 1716-17. i 

ARMA NAND, BHAL— : 
Election of —— to the Committee on — 

the Ottawa Trade Agreement. 4183. 
General discussion of the Railway — 
Budget. 1052-55. : 

Girls. Protection Bill-- 3 
Mot ider and to circu 

tion, of Earthquake Damages. 2041. 
Expressions of regret. on the death of 

Mr. A. Rangaswami Tyengar. 495- 
94. 

0 

late. 668, 669, 
Tndian Finance Bill— 

Consideration of— 
Clause 3, 2610. 
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_ 

a NAND, BHAI—contd. 
Ingian States (Protection). Bill— 

Motion to consider. 3229-32. 
Indian’ Tariff (Amendment) Bill— 

Motion to consider. 738. 
Indian Tariff (Textile Protection) 
Amendment Bill— 
Consideration of— 
New clause 5. 3879-81. 
Motion to pass. 3923. 

Motion to reduce Demand for— 
“‘Aymy Department’’ re. -retrench- 

ment in defence expenditure: and 
Military policy. 1760. 

“Executive Council’ re necessity of 
expediting the Constitutional Re- 
forms. 1828-3 

“Indian Posts and Telegraphs De 
partment (including Working Ex- 
penses)’’ re Paucity of Muslims in 
the vices. 1956, 

Board”? re— 
isation of the railway servi 

ces, — 1214. 
Muslim representation in 1ailway 
services. 1260-64, 1265, 1266, 1267. 

Practice of sending in notices of amend- 
s and notes of dissent, etc., 

written in pencil on scraps of er. 
3559-60. कर ig 

Question re— 
Abolition of the post. of .. Hindu 
waterman at the Lalian Railway. 
station. 2080-81. 

Acceptance of defaced coins, etc., by 
the Tahsil and District Tveasuries. 
715. 

r Allegations against Mr, K.. M 
| Hassan, Deputy Director, Estab- 

॥ lishments, Railway Board. .4262- 
है उ 63. 

Alleged existence of communal ten- 
sion in the Postal Department at 
Cawnpore. 1278, 2727. 

Alleged harassment of the Hindu 
and Sikh employees in the Railway 
Loco. Shed, Lahore. 4268. 

Alleged maladministration of _ the 
ee Municipality. 1277-78, 
2596. 

Allowances for lower division clerks 
in the post offices in the Punjab 
Girele. 1279, 

Appeals from the employees on the 
East Indian Railway. 2102 

Appointment. of Hindus in the indus- 
trial. establishment of the Govern. 
ment of India Press, New Delhi 
4266-68. 

Appointment of Town Inspectors in 
ne Delhi. General. Post — Office 

Appointments on communal basis in 
the Government.of India Press, 
New Delhi. 4268. 

PARMA NAND, BHAI—coatd 
Question 7e—contd 

Assessment of excise duty of sugar. 
2454 

Assessment of income-tax. 3930-31 
Bakr-Id riot at Ajodhya, 3930. 
Certain. staff in the Derajat’ Postal 

Division. 1298. 
Classification of posts in the East 

Indian Railway Accounts Depart- 
ment. 3072-75, 

C ties of the Telephi Ths- 
pectors in the Delhi Télegraph 
Engineering Division. 

Comparative strength of different 
communities in certain grades of 
the Engineering Branch of the 
Punjab. and North-West Frontier 
Postal Circle. 1297-98. 

Convictions for gambling, 714. 
Examinations for refresher courses 

in the Moradabad Division of the 
East Indian Railway. 2090. 

Exemption of permanent Government 
servants from appearing before a 
Medical Board for the Indian Audit 
and Accounts Service Examina- 
tion. 3071. 

Fixation of holidays for Dussehra 
and Diwali on proper days in the 
United Provinces Postal 
127; 

Grievances of the staff of the late 
Government of India Postal Work- 
shop at Aligarh. 113-14 

Head Ticket Collectors in the Mora- 
dahbad Division of the East Indian 
Railway. 2089. 

Increase in the number of Railway 
Mail Service sorters, 1280, 

2077 on Postal Insurance Policies. 

Members of the Board for recrifit- 
ment of postal clerks in Peshawar. 
2081, 2727-28. 

Non-payment of the allowance to the 
crew staff on the East Indian Rail. 
way. 2101. 

Officials retrenched in the Punjab 
1299. . 

n. 
Pass marks in 0} pao subjects 

the appendix examination of 
the Railway Accounts Department. 
307: 

Payment of income-tax by the em- 
ployees of the Posts and Telegraphs 
Department serving in the Kashmir 
State, 

Percentage of Hindu, Sikh -and 
Muslim employees in the Railway 
Loco. Shed, Lahore. 4263. _ 

Periodical migrations of Kabuli 
money-lenders to yarious. parts of 
Tndia. 714 
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PARMA NAND, BHAI—concld. 
Question re—coneld. 
Preponderance. of the members of 

one community in certain appoint 
ments in the Punjab Postal Circle. 
1281 

Promotion of fruit culture and fruit 
marketing in India. 5 

Promotions in the clerical establish- 
ment of the Government of India 
Press, New Delhi. -4268 

Re-transfer of the Muslim Towa 
Inspector of Post Offices from 
Delhi to Hissar. _ 4211. 

Retrenchments due to _ consistently 
unsatisfactory work. 3799-3801 

Revival of the horax industry. 712 
Shifting of the Railway Clearing Ac 

counts Office to another building: 
218. 

Staff.clerk of the Delhi General Post 
Office 

Stoppage of the increment of a tele- 
graphist in the Punjab Postal 
Circle. 1281 

Supervisory appointments in the 
Lahore Postal Division, 1298. 

Transfers made in the Punjab 
Postal Circle from. the higher to 
the lower scales of pay. 1280. 

Unions of Government servants and 
railway employees. 2090, 

Resolution re Committee of Baan uiry 
on Agricultural Distress. 3 

Sugar (Excise Duty) Bill— 
Motions to refer to Select. Committee 

and to circulate. 3022-31, 3058 
3040, 3062 

Motion to ;consider. 4001-04. 
Consideration of clause 3. 4064 

4067, 4088-89, 4104-05. 

ges > PASS(ES)— 
~ Question re— 

' Discontinuance’ of the privilege of 
allowing: free —— to the composi 
tors of the East. Indian Railway 
Press. 36. 

Discrimination in the grnat of 
to the Old Oudh and Rohilkund 
Railway staff. 54 

Free -—— to the personnel of British 
Army in India on their discharge 
from the Army and on. appoint- 
ments to the railways in India. 
1095-96. 

Grant of intermediate class to 
the superior staff on the North 
Western Railway. 1074. 

Misuse of privilege by certain 
employees of the North’ Western 

_. Railway. 1004. 
Previlege —— for the father of a 

2222-2092. railway employee. 

SS(ES)—conéd. 
Que: 1 re—contd. 
Restriction and curtailment in” the 
number of —— on State Railways 
18. | 

Restriction of overseas to Europ- 
eans under the Lee Concessions 
18. 

PASS BOOKS— ' 
Question’ re alleged fictitious entries in | 

the Savings Bank —— hy the Sub 
Postmaster, Ogh! in ~ Abbettabad, J 
3821 } 

PASS’ HOLDERS— 
Question ré ineligibility of —— to 

change the class of the tickets om 
the North Western Railway. 1076. 

PASSPORT(S)— 
Question re— 1 

Cancellation of the —— of ‘Shaikh 
Tahir Dabbagh.- 3077-78: 

Refusal ‘of to Sardar Amar 
Singh Bamral to visit - Japan 
4211-12. 

PASSENGER(S)— 
Motion to reduce Demand for ‘‘Rail 

way Board’’, regarding —— ameni- 
ties. 1097-1118 

Question re— 
Allegations by certain deck —— 

nst the British India Steam 
Navigation Company. 199. 

Deck —— on the | pilgrim-ship 
“Jehangir’’. - 2465, 3007. | 

Grievanves of deck on British | 
India Steam Navigation boats | 
plying between Bombay’ and 
Durban. 1614, 3006. 

Inconveniences caused to third: class 
—— on the Delhi railway station. 
3949-50 हे 

Ineon to long’ distance Rail- 
way ——. 2861-62. 

Inconveniences' to —— on the Gunj- 
muradabad Railway station. on 
the East Indian Railway. 724. | 

Inconveniences to —— on the Rab-/ 
matnagar Railway station on the 
East Indian Railway. 725. 

Junction and Salem Town. 137- 

Provision of facilities for —— 71 
the Powerpeta Railway  Statiou. 

2458-59, 4 
Sale of news sheets to —~ travelling 

by the Grand Trunk Express at 
Nagpur and Itarsi, 1076 80, 4 

PASSENGER DRIVERS— 
See “Driver(s)’””. 
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PASSENGER TRAIN(S)— PAY—contd. 
coppaintay” Question re—contd. 

vain(s)””. Basis of the —— of Lino Operators. 
at 1734-35. 

PATIL, RAO BAHADUR B. L Continuance of the five. per cent. 
Bengal State-Prisoners Regulation (Re- cut in 97. 

pealing) Bill Denial of maximum —— on promo- 
Motion to circulate. 934 रे tion to the staff in. the golden 

Election of to the Standing Fin Rock Workshops of the - South 
ance Committee. 2544. 

Girls Protection Bill— 
Motions to consider and to circulate. 

666-61 
Indian States (Protection) Bill 

Consideration of clause 3. 5424-5426. 
Motion to reduce Demand for “Indian 

Posts and Telegraphs Department 
(including Working. Expenses)” 7e 
paueity of Muslims in the services 
1965-66. 

Question re— 
Amalgamation of Coorg with a Major 

Province. 3074 
Bags of cloth for Bihar earthquak 

sufferers at the Meerut City Rail- 
y Station. 1296. 

Exclusion of the Delhi camp allow- 
ance for the purpose of allotment 
of quarters to the staff of the 
Attached Offices. 3484-1 

Formation of the “Karnatak Pro- 
vince 

Promotions and appointments in the 
Government, of India Press, New 
Delhi 

Resolution re— 
Committee of Enquiry on Agricul- 

: tural Distress. 5529-30. 
Constitution of Malabar into a 

; separate province, 3349-51, 
Loan for the reconstruction of Bihar 

after the earthquake. 823-24 
Sugar (Excise Duty) Bill— 

Motions to refer to Select Committee 
and to circulate. 3063. 

Consideration of— 
Clause 3. 
Clause 10. 
Clause 1, 

PATNA— 
Question re freight on rice from —— 

to Delhi. 2333-34. 

TNA UNIVERSITY— 
mestion 76 inclusion of the Medical 
degrees of the —— in the schedule 
of the Indian Medical Council Act 
3945-46 

4111-13. 

BPAY. 

Question re— 
Application ofthe revised scales of 
x “to the’ Army, Headquarters 
~ employees. 2534 

Indian Railway. : 912. 
Different rules governing —— and 

allowances for the staff in_differ- 
ent divisions of the North Western 
Railway. 349: 

Discrimination in the matter of —— 
and allowances in the Army Head- 
quarters. 1699-1700, 3490-91. 

Discussion of the new rates of —— 
with the All-India Railwaymen’s 
Federation before enforcing them. 

Eligibility 
staff for 
railways, 5 

Exemption of postal employees in 
Bihar from fhe emergency cut in 

of subordinate running 
leave with —— on state 

Fixation of —— and allowances in 
the Posts and Telegraphs Depart- 
ment. » 1995. 

Fixation of —— of Inspectors of 
Station Accounts, —469- 

Fixation of —— of  telegraphists. 
1712. oe 

Grant of leave without —— to the 
East Indian Railway — non-work 
shop. staff. 542, 17: 

Memorials regarding —— and allow- 
ances of railway employees. 1727- — 

New scales of 
railway employees. 

and allowances drawn by the 
Accountants and clerks in the 
Offices of the tate Accountant 
General and the Auditor General. 
3703-05. 
— and prospects of the Indian 
Army Corps of clerks. 277-80. 

— of a train despatcher at Delhi 
1072. 

— of Assistants and 
Clerks in the - Central 
Works Department. 

—— of clerks in the Central Public 
Works Department. 2534. 
— of compositors of the Eastern 

Bengal Railway Press. 36. 
—— of Indian State Railway ser 

vants. 1288. 
— of Postmasters and staff em- 
plore in certain Post Offices 

— of teachers and clerks ¢ 
East ‘Indian “Railway Schools’ at 
certain places. » 1552, 2745. 

Se re a >> अमन कक लिन मनन न « +++नन5> न ee 
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PAY—“oneld. 
Question re—coneld. 

of the Assistant Controllets on 

the North Western Railway. 
__ of the railway running staff on 

5 casual leave. 906. : 

_ ता Travelling Ticket: Examin- 

ers 60 the Hast Indian Railway. 
3106. 

Proposal to increase the overseas 

—— and other allowances of the 

members of the Imperial Services 

with a non-Asiatic domicile: 2706. 

Racial discrimination in the matter 

of exemptions from emergency cut 

in in the Army Headquarters. 
1697-98. 52 

Rates of --- drawn by the civil 

service clerical personnel in the 

War Office in England. 1692-95. 
Revision of the of the Indian 

Civil Service and of the Indian 

Police Service. 7. 
Rules in connection with appeals re- 

3 garding —— and allowances on the 
East Indian Railway. 1726. 

Seales of —— for the Indians in 

the Army and Royal Air Force 

“Headquarters. 1089. 
Scales of of the Head Masters 

of the Government High “Schools, 
Delhi and Ajmer. 261. 

Transfers made in the’ Punjab 
Postal Circle from the higher to 
the lower scales of ——. 1280. 

Travelling allowance and advance of 
to the Government of India 

Secretariat staff. 3808-09. 

PAYMENT— 
~ Question re— 

made to certain Navigation 
Companies for the carriage of mails 
Hetween certain Ports. 1375-76. 

—— of single- sterling policies 
2 = or premiums by instalments from 

ae Provident Funds. 2169. 

PAYMENTS TO INDIAN STATES 
AND COMPANTES— 
Demand for Grant. . 1362. 

PAYMENTS TO PROVINCIAL GOV- 
ERNMENTS ON ACCOUNT OF 
ADMINISTRATION OF | AGENCY 
see हे : 
Demand for Grant. 2061. 

PENAL ~ CODE (AMENDMENT) 
= BILL— 2 

~ See “Indian ——? under “Bill(s)”. 

PENALTY— | _ : 
+ Question re —— on official lettei ; tb 

ed without stamps. 4023. ss 

PENSION(S)= 
Demand for Grant in respect of— 

Commuted Valne of ——. 2071. 

Sur 302 कल Allowances and --+-+ | 

Demand for Supplementary grant in 
respect of ‘Commuted value of ——. 
2947. 

Question re-— 
Belated claims for family war —— | 

095. 
Disability granted “to fion-com- 

atants. 476-77, 543. 
ility —— to military employees | 

fnvalided during the Great War, 
1093-94, 1299-1300, 1546-49, 1552-53, 
1554-56, 1790-92, - 1990-92, 2098, 
2182-83, 2540, 2720-21, 3008, 3104- 
05, 3111, 3583-84, 3385, 5421, 3626, | 
3725, 4269-70. bt 

Grant of disability =— to certain | 
ms invalided during the Great 

290, 2187-88) 3007 -08. 
nd of military employees 

invalided during the Great War. 
32, 542-43, | 

—— of record suppliers and dufiries | 
in the Government of India_ offi- 
ces, S171, 

Rates of disability —— admissible | 
to non-combatant civil subordin- 
ates of the Army in India. 35. 4 

Recommendation No. V of the War 
Committee.. 487, 1387, 2188. | 

Staff engaged for payment of ——- | 
to Army Reservists. 2874. 

PENSIONS COMMITTEE— 7 
Question re recommendations of the | 
War - 6826, 

See also ‘War ——’. 

PENSION CONTROLLER— 

See “Controller(s)”. 

PENSION REGULATIONS— 
Question re interpretation on “Arm 

> 2181-82, 5103-04, 3826. 

PENSION RULE(S)— 
Question re— 
—— of the Government of India 

18018 employed in Bombay. 2714 7 

Revision of ——, 1369. 

PENSIONER(S)— कि 
Question re article in the Amrita Bazar 
_Patrika under the caption “Is 

mminent? Stir among the. Military 
1713-1: 



= of the system of daily 
beats in the Naldi 
Jessare, _ 289. 

Pension rales of the Government of 
India employed in Bombay. 
2714:15; 

+171 kept by certain officers’ of the 
Railway Clearing Accounts Office 
for their private work. «1365. 

Post. Office 

PERFORMANCE(S)— 
Question. re— 
=.of the American Variety Show 

at Ajmer. 2458. 

PERMANENT GOVERNMENT SER- 
VANTS= 
See “Government. Seryant(s)”’. 

PERMANENT WAY INSPEC- 
TOR(S)— 
Question re system of recruitment of 

—— on the North Western Rail- 
way. 1701-02, 3112. 

PERMANENT: VACANCY— 
Sce “Vacancy(ies)’? 

PERSONAL MATTERS— 
Question re absence of a book acces- 

sible tothe staff on —— on the 
North Western Railway. 1076. 

PERSONNEL— 
Question 7e— है 

Consideration of War Services in 
selecting the — for retrenchment 
in the Posts and Telegraphs De- 
partment. 3189, 3 

Posting. of the — . of the. Delhi 
Umballa-Kalka “Railway 40 the 
Moradabad Division of the East 
Indian» Railway. i 

_ PERSONEL BRANCH(ES)— 
Question re creation of a post’ of Su- 

for 
—— on various Divisions of the 
North Western Railway. 3097. 

INDEX TO ENGISLATIVE ASSEMBLY DEBATES, 189 

PERCENTAGE(S8)— PERSONEL OFFICER(S)— 
Questoin 7#e— Question re— ८ i 

Fixation of —— for éach community N f any Muslim 
for Government service, 1079. =— in the Lahore Division, North — — of Hindu, Sikh and Muslim Western Railway. 3100. employees in the Railway Loco. North Western Railway Divisional Shed, Lahore. 4263. —— Conference. 734-35, 

in PESHAWAR= 
PEON(S)— Question 7e— 

Question re— Ulness..of: Mr. Obedullah- Khan. of Increase in the number of —— and 2303.96, 
- Members of the Board for recruit- 

ment of postal clerks In — , 2727: 
Members of the board for rerruit- 
nee of Postal clerks in —, 2797- 

Paucitvy of Hindu postmen in the 
— Sub-Division, 3820, के Posting of a Hinda a8 an inferior ४ servant in’ the office of the Supe- rintendenb of Post Offices, — 
Division. 3820, 

PRTITION(S)— : 02222: of the Committee on —. 

Hindu Marriages Dissolution Bill— 
— laid on the’ table. 4212. 

Hindu Temple Entry Disabiliti 
moval Bill— 

| Re- 

= laid-on the table. 3418--20, 4943. 
Question re— 

Average time taken in the final dis- 
posal of — for remission of 
income-tax_in 07584. 6 3108. i 

—, or appeals against ‘assessment of 
income-tax in Orissa. 3108. 

PETROL— 
Question re— 

Fluctuation in the price of — in 
Delhi, 731 

Refusal of facilities for the import 
and sale of Russian — in Delh 
731. 

8111. 

PHOOKUN, MR. य- R= 
Appointmént of =" to» “Committe 

on Petitions. 54497 

PHULBRA RATLWAY STATIONS: 
Question re assault to an Indian ven- 

dor at the ——, 1750-52 

PHYSIOLOGY— == 
Question re grant to the ~Benares 

1 indu University for Ressarch in 
plant —. 3172. = 

PIG TRON 
See “Tron”. 
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= 
Question re— भर 

Alleged beating of . Haj — by a 
European at Bombay. 2531, 3007. 

Charges from Haj — for lcading 

+ .- and unloading .. their ~ luggage. 
2537-38, 

Drinking water for — at the disin- 
fection station. 1628, 2596. 

Inconvenience caused to — at the 
Nizam-ud-din Railway Station. 
1730 

Provision of chairs in the office of 
the Protector of —, Bombay. 
2331, 3007. 

PILGRIM-SHIP(S)— 
. ‘Question re—- 

Deck passengers an the — ‘Jehan- 
अन्त के gir’. 2465; 7. eee 

_. Fitting of sleepmg boards in pil- 
_. _-grim ships. 1627-28. 

‘Late opening of the door of tho 
— ‘“Jehangir’’. 3007. 

Latrines in the — ‘“‘Jehangir’’. 2465, 
300 

— Provision Of a box for complaints 
in ——. 1628. ; 

See also “Ship (s)"”. 

PILGRIMAGE(S)-- 
= Election: of Members ‘to the: Standing 

Comniittee for — to the Hedjaz. 

PILLAT, MR. N. R.— 
Oath of office. 4199. 

PIONEER PRESS— 
See ‘‘Press(es)’’. 

PLANNED ECONOMY— 
= ion. to reduce Demand for ‘Exe- 

cutive Council? re —. 1847—1903. 
| 

PLATFORM(S)— 
Question re absehte of a shed on ‘the 

— of the Hardwar Railway’ Sta- 
tion. 2708. 

PLEDGE(S)— 
Question re signing of — by Indian 

entrants to the permanent Indian 
Medical Service. 728. 

PLOT(S)— 6 03302: 
© Question 7e allotment of — in New 

Delhi to the ministerial staff of 
the Imperial Secretariat and its 
Attached Offices. 1714; 2728. 

POINT(S) OF ORDER— 
—— raised by Dr, Ziauddin Ahmad as 

to whether a member who gives 
notice of an amendment can later 
on vote against it! 3669-70. 

—— raised-by Dr. Ziauddin Ahmad 
as to whether amendments to the 
Schedule of the Indian Tariff 
(Textile Protection) Amendment 
Bill on hosiery are in order in 
view of the fact that these am- 
endments raise a substantially 
identical issue on. which this 
Honse has already giyen a deci- 
sion in this very Session. 3754— 
58, 3760-61. 
raised by Mr. C. 8: Ranga Iyer 

whether it is permissible to mention 
on the floor of the House any pri- 
vate conversations. 231. 

raised by Mr. F, E. James as 
to whether the amendment of Mr. 
हर, P Thampan is in order in view 
of the fact that the Indian - Tariff 
(Textile Protection) Amendment 
Bill is an amending Bill to the 
Indian Tariff Act and it is nota 
purely Protective Bill. 3856--59 

—— raised by Mr. M. Maswood Ah- 
mad as to whether an amendment 
which creates a new taxation. or 
which seeks to increase the \ex- 
isting taxation is in order without 
the previous sanction ०६ the Gov- 
ernor General... 2583. 

—— raised by Mr N. M. Joshi as 
to whéther it ‘is’ proper for Gov- 
ernment Members responsible for 
various Departments to absent 
themselves from the House when 
speeches are made by Hononrable 
Members putting “forward” their 
grievances. 06. 

— raised by Raja Bahadur G. 
Krishnamachariar that since the 
Assembly is debarred from dis- 
cussing affairs relating 9 any | 
Indian Prince or Chief or bis ad- 
ministration, and since the Indian 
States (Protection) Bill’ is de 
signed to protect’ such ad- 
ministrations, whether the Bil] is 
in order. 384--88. 

— raised by Sir Lancelot Graham 
as to whether Mr. Joshi would he 
in order to move an amendment — 
for the protection’ of labour while 
discussing the’ Tndian’ Tariff (Tex- 

75 tile’ Protection) Amendment Bill. 
5867-65. कलर पलक +- 
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| POINT(S); OF) ORDER—contd. * 
—— raised by the Honoutable~ Sir 

Brojendra Mitter,-while ‘eonsi- 
deting the Indian States (Protec 
tion) “Bill, whether it: avas)permis- 
sible to discuss internal- affairs of 
an Indian -State or «the -action 
which the “Tndian —Goyernment 
inight lave taken’ in a> parti¢ilar 
State. 511, 

ti “jaised' bythe Honourable — Sir 
George Schuster, diving: the dis- 
cussion’ “of the demands “foi” sup- 
plementary grants, as to whether 
an Honourable Member would be 
inorder if “hé opposed the motions 
on the ground that Government 
had ‘not’ “proposed expenditure 
under some totally different heads. 
2916-1 

“—— re the Honourable the President 
of the Legislative Assembly taking 
hiss'seat ‘without the usual” wig 
3423, ~ 

POLICE— 
Démand for 
lemands. for 

0-21 

Grant. 2061, . 
Supplementary. Grants. 

Question re— 
_ Arrest’ of one Captain G. M. Sekhri 
“by the Delhi —. 286 

Collection of opinions onthe Tem- 
ple. Entry Bill through the —at 
Karachi. 1713 

“Persons arrested wrongly hy, the 
Delhi.— for certain alleged offen- 
ces, 2866. 

Wheat eaters and, rice. eaters. in they 
Finance Depavtment. and in the 
defence’ forces and —. 3867; 

} POLICE STATION(S)— 

- Question. 77 afteration in a first infor 
mation report recorded _at the 
sovernment Railway _-———.at 
Shamgarh’in Central India. 2462 
3110, rh 

POLIOY (178)-- 

‘Question re payment of single-payment 
Sterling — or premiums by instal 
ments from Provident ;Funds 
2169. 

POMTICAT, AGENT— : 
‘Question re creation of new office of 

the —— for the States of Orissa 
‘and: the Cential Provinces. 1615-16 

POLITICAL, OF FENCE(S)— 
Mee 101 re. prisoners convicted .of — 

: tothe Andamans. 3167. 

POLITICAL PRISONERS— 
See ‘Prisoner(s)’. 

POPE COMMITTEE— 
See “‘Committée(s)’: 

POPULATION 
Question re water-wotks for the sup- 

ply of water to the “civilo— of 
Ambiila.° 999-1000. 

POON A—- 
Question ze— 

Quarters. for. inferior servants in the 
Posts and Telegraphs Depart- 
ment at —. 2168-69 

Tenders for treasury contracts for 
the Bombay and — Post Offices. 
3364-66. 

Tenders for the treasury work of 
the Post. Offices in Bombay, — 
and Ahmedabad. 1723, 2727. 

PORT(S)— 
Question re— 
Agreement for the carriage of Goy- 
ernment.and Railway materials 
between — different “Indian — 
3086 

Payment made ६6 certain Naviga 
tion “Companies for carviage of 
Mails: between ८ ie 

PORT HAJ COMMITTEE—. 
Question. re formation of a — at Cal- 

eutta,... 988. 

PORTER(S)\— - 
Question re stoppage of the allowance 

of certain. — on the Howrah Di- 
Indian Railway. 

at 

RES PORTS AND PILOTAGE— 
Demand for Grant: ~ 2061: ad 
Demands ‘for’ Suppleméntaty Grants. 

921 estes ce 

POST(S)— 
Question~ re— 

Allocation “6f + in higher! services 
between the’ various «communities. 

Classification of - n the East 
Indian -Raibvay Accounts: Depa: 
ment, -3072-73. : 

Creation of twoTnew —— after the 
surrender of the — of Transporta- 

, tion. Inspector, Commercial. East 
Indian Railway. पर 

Deputation to the Railway Board re 
garding the ratio on — to be held 
hy, the East Indian Railway and 
old Oudh and Rohilkhand. RB: 
way Officers. « 3176-77. 

declared. surplus « by, 
Commercial Manager.. cla 
Indian Railway. 3175 
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ES 
Question re—contd, 

Promotion to the — ef Inspector in 
the Delhi Head Post Office, 3124-8. 

Surplus — in the Office of the De 
puty Chief Commercial Manager 
Claims, East Indian | Railway. 
3174-75. 

Technical qualifications for the — 
of Assistant Controller, Printing. 
3181-82. 

POSTS AND TELEGRAPHS— 
Demand for Grant in respect of 

Indian -—. 2070. 
Question re— 

Absence of Muslim employees of 
the office of the Deputy Accoun- 
tant General, ——, Calcutta, on 
the Td. day. 1079-80, 2186. 

Assistants in the office of the Di- 
rector General, ——. 2529—31 

Certain concessions granted. to the 
staff in the office of the Director 
General, ——. 2099, 

Composition of the All-India) —— 
Union. 2335. 

Exami for recrui i. to the 
upper division held by the De- 
puty Accountant .General, -—, 
Delhi. 1988, 2726. 

Filling up of temporary vacancies 
~~ of second division clerks from 

among the Record Suppliers in 
the Office of the Directcr Gene- 

3170-71. 5 
Financial Adviser, ——, and Deputy 

Director General of Finance. 1373. 
Non-maintenance of Savings Bank 
Ledgers in the Calcutta Audit, 
Office. 2450-51 

Qualifying examination of record 
suppliers held in the Office of. the 
Director General, ——. 3169-70. 

Recruitment of members of minority 
communities in the office of the 
Deputy Accountant General, ——, 
Delhi. 1077, 2469-70. 

Recruitment of Sikhs in the Office 
of the Director General. —— 1081- 

Upper division seniority in the 
Office Stele Accountant General 
—. 9, 

POSTS AND TELEGRAPHS DE- 
PART 
Question re— 

Consideration of War Services in 
selecting the personuel for  re- 
trenchment in the ——. 3189 

Depreciation Fund of the —— and 
capital advanced to that Denart- 
ment for capital outlay. 477-78. 

POSTS AND~ TELEGRAPHS DE- 
PARTMENT—contd. 
Question re—contd, 

Enforcement of the | Fundamental 
and Supplementary Rules, etc., in 
the ——.. 1995. 

Fixation of pay and allowances in 
the 1993: 

Grievances of the selection grade offi- 
cials of the —— who passed the 
old Inspectors’ Examination held 
before 1928. 

Increase in hanlage charges, etc., in 
the ——. 2449, 

Insolvent gazetted officers in the 
Telegraph Branch | of the ——, 
1711. 

Payment of income-tax by the em- _ 
ployees:of the —— serving in the 
Kashmir State. 1279. 1 

Quarters ;for inferior: servants in 
the at Poona. 2168-69 

Reernitment. of Engineering Super- | 
1710. visors in the 

Retirements in certain cadres of the 
1983, 3382. i 

See also “Indian —", 

POSTS AND TELEGRAPHS .DIREC- 
TORATE— 
Question ve grant of the status of a | 

Secretariat office to the —. 3168-69 

POST CARDS— 
Reduction of postage on — (Discussed | 

under the Indian Finance Bill). 
2755--46. 

Question ve sale of —. 2449-50. 

POSTAGE RATES— 
Reduction of — (Discnssed under the 

Indian Finance Bill). 2733—65. 

POSTAL AUDIT OFFICE— 
Question re loss of official records 

from the ——, Delhi. 2470. 
See also ‘Audit Office(s)’” 

POSTAL AUTHORIT (ITES)— 

Question re refusal by —— to 7 
the Khadi Jewan, a magazine pub 
lished’ in Ujjain: 9-10. 

POSTAL BEAT(S)— 

See “Beat(s)’’. 

POSTAL CIRCLE(S)—- 

Question re— 
Allowances for lower division: clerks 

in ae Ral offices in the Punjab 

f Engi: ing Officers 
as Postmaster General in the Ben- 
gal-and Assam—, 4260, 5 
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| CIRCLE(S)—contd, 
Question re—contd. 

Comparative strength of different 
communities in certain grades of 
thé’ Engineering Branch of the 
Punjab and North-West Fron- 
tier —, 1297-98. 

Delivery work in’ extra-departmental 
post offices and postmen and over- 
seers in Bengal ‘and Assam — 
ordered to demit) office. 3479-80. 

Examination for Inspectors in the 
Punjab --- 2873. 

Fixation of holidays ‘for’ Dussehra 
and Diwali on proper days in the 
United Provinces 1278-79. 

Income and expenditure of each —. 
4271, 

Lower and upper selection grade 
posts held by each community in 
the Punjab —— hefore and after 
retrenchment. 3374. 

Officials retrenched in’ the Punjab 
2 1299. 

Preponderance: of. the bi of 
one community in certain appoint- 
ments in the Punjab 1281. 

Replacement after three years of 
clerks working in the apyioint- 
ment sections of the —— Offices. 

4199: 
Retirement of the present Post- 
master General, Bengal and Assam 
—. 2166-67. - 

Retrenchment in the United Pro- 
vinces 2872. 

Retrenchment. on 1 hasis 
3 7 the Postal and Railway Mail Ser- 

; vice, Punjab —. 2705. 

Reversion of certain officials in the 
United Provinces -—. 475-76. 

‘Staff employed in the —— offices of 
Bengal and Assam, Bombay, Ma- 
dras and Lahore. 1633. 

Stoppage of retrenchment of Sikhs 
in the Punjab ——. 4027-28. 

Stoppage of the increment of a 
telegraphist in the Punjah — 
1281. 

‘Transfer of the Investigating Ins- 
pectors attached to the Punjab 
—— Office. 4199. 

‘Transfer of the present Sorting Ins- 
pector attached to the Punjab) —— 
Office. 4200. 

| ‘Transfers made in’ the Punjab —— 
from the higher to the lower scales 
‘of pay, E 

OSTAL CLERKS — 
See “Olerk(a)”, 

POSTAL COMMITTEE— z 
Motion to reduce Demand for “In- 

dian Posts and Telegraphs De 
partment (including Working Ex- 
penses)”” re protest against the 
appointment of the 2050— 
55. 

2081-41, DEPARTMENT— 
Question re— 

Alleged existence of communal ten- 
sion in the —~ at Cawnpore. 
1278, 2727. 

Committee to enquire into the possi- 
bilities of further economy in tho 
——. 466, 2450. 

Visit, to several Post Offices by two 
Officials of the 474. 

POSTAL, DIVISION (S)— 
Question re=> ५ 

Certain staff inthe Derajat ——. 
1298 

Overseers and head Postmen in the 
elum 1298. Pe ae to! 

Preponderance of non-Muslims in 
certain appointments in the 
Lyallpur and Kashmir, © ——, 
574. 

Promotion of certain reserve clerks 
in the Rohilkhand ——, 2871-72, 
3825-26. 

Supervisory appointments in the 
Lahore -- 1298. 

POSTAL EMPLOYEE(S)=- 
See ‘Employee(s)”. 

POSTAL INSURANCE POLICIES— 
Question re—— 
Bonds of ——. 3370. 
Loans on ——, 1280. 

POSTAL OFFICIAL(S)— 
See Official(s). 

POSTAL SERVICE(S)— 
Question re— 

Moplahs in ——. i 
Retrenchment on communal basis in 

the — and Railway Mail Service, 
Punjab Circle. 2705. — t 

POSTAL SIGNALLERS— 
See “Signaller(s)’’, 

POSTAL STAFF— 
Motion to reduce Demand for ‘“In- 

dian Posts and Telegraphs Depart- 
ment (including Working Expen- 
ses)” re measures of earthquake 
relief for — and Railway Mail 
Service staff in North Bihar. 

POSTAL SUB-DIVISION(S)— « 
Question ve: Muslims recruited’ an the 

Leh and Gilgit ---- 170 the Kash- 
mir State. 3375, 

L2 
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POSTAL WORKSHOP(S)— 

Question ze grievances of the staff of 

~ the late Government of India — 

at Aligarh. 713-14. 

POSTMAN (EN )-- 
Question re— _ see 

Clerks and — in certain Head 
Post Offices. 475. 

Delivery -work in’ extra-depart- 
mental — post offices and — 
and) oyersearsean “Bengal “and 

+. AsgamGirele ordered to’ -demit 
office. 3479-802" 
Overseers and” hea “in the Jhe- 

lum Postal’ Division. 1298. 
Paucity of Hindi’ — in the Pesha: 

war Sub-Division. 3820. 

~ Reversion of certain — as packers 
_ in the Amritsar Post Office, 3821. 

POSTMASTER(S)— 
‘Question re— - 1 

Alleged. ‘fictitious: entries “in the 
Savings Bank Pass Books by the 
sub—, Oghi in Abbottabad: 3821. 

Assistant’ — ‘in the Chittagong, 
. Mymensing and Howrah Post 

= Offices. 2450. + 
Grant of spe! 6 
— in certain’ Sub-Post Offices in 
Calcutta. 3934.35; vein 

Misappropriation ~ by the Sub. =, 
Hindu Sabha College Sub) Post 
Offices Amritsar. 3821-22. 

Pay oe and staff employed: in 
certain Post, offices... 1633-54, 

POSEMASTER(S)-GENERAL— 

_. Question 76-- 5 

Alleged” irregularities in. filling up 
the, appointments of the —. 
4209-10." ; 

Appointment; of Engineering Offi- 
cers as in the Bengal and 
Assam Cireléi) 4260: tani 

Clerical cadres inthe Office of tho 
—; Burma. 1709-10; 

ain’ Gurmukhi held “by 
Lahore: 2866. 

_present..-———, 

m Circle. 2166- 

Re-transfer of the Railway Mail 
HO? ision’ to the con- 

Bengal and 

pay to ‘Deputy Sub- . 

POST OFFICE(S)— 

Question re— 

Allegations :agiinst » the Superinten- 
dent of =—;. Hazaribagh, Divie 
sion; » 4026, 

Allowances for ower’ division. clerks 
inthe Panjab, Circle, inthe. 

1279, ; 
Allowances..paid- torthe, Superinten- 

dents of —— 27 2 
Appoiatment.of ‘Lown Inspectors in 

the Delhi General ——.. 4257. 
‘Assistant-?Posimasters> in the » Chit- 

iagoog, Mymensing\. and ‘Howrah, 
8 2450. 

“Buy > 
stamps. 2099: 4 

66674 work done ini the Caleiitta 
-General, +» and’ ‘Howrah 7 ~ 

1 5955-34... 57 
Clerks and postinen! वंफएशएईक)ए Head’ 

fajire 475. j 

Cash. Certificates’? date 

Clerks and supervisdts’” in- certain 
departments of the Bombay “Ge: | 
neral 2 474, 

rClerks and |: supetvisors’!in* the 
Savings Banks: Department, .Gal _ 
cutta General —... 479.5 

Clerks performing Sayings Bank and | 
Cash Certificate duties im certain 1 

and Audit Offices. 2°74_- 
Conversion of the Noakhali Head 

into a sub-post -office. 1378, 

Delivery / work “in extra-depart- है 
mental — and postmen’ and 
ovetseers:-in Bengal-and «Assam 
Circle ordered ‘to !demit ~ office 4 
3479-80 j 

Exposed) condition-of the in ‘the 
Council Houses» New Delhi. | 467. 

Fixation of different, classes of su 
peryisory posts in the + and the 
Railway -Mail Service... 1735-64. 

Fraud cases in the Kalighat —= 
3955: 

Grant of increments and exemption” 
from passing any examination 0 
the officials of the sorting office, 
Madras General . 1399. ! 

of -the sorting’ \office, “Madras 
General —. (288. : 

Grant! of special pay to Denaty 8 
Postmasters in ‘certain’ Sib- — 
in Caleutta. 3954-35: 523 

Tncome and expenditure <०<१शक! 
~ 4030, ata i 

introduction - of — the 
daily beats inthe 
“Jessore. 289. ae 
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| POST OF FFECE(S)contd. 
Question re—eontd 

Inspectors of — and Head Clerks 
to Superintendents of 170- 
71. 

Loss of an insured “parcel in the 
Lahore General 3372-73. 

Misappropriation by) the» Sub-Post- 
master, Hindu Sabha, College Sub 

५ Amritsar. 3821-22. 

Pay of  Postmhasters ‘and _ stadt 
employed. in- certain 1633-34. 

Posting of ‘a Hindu as an inferior 
servant in the office of the Superin- 
tendent’ of ——, Peshawar Divi- 
sion. 3820. 

Posts of clerks sanctioned ‘in the 
Money Order Department of ‘the 
Calcutta’ General. ——. 3933. 

Promotion to the post of Inspector 
in the Delhi Head ——. 3184-85. 

Refusal by the Superintendent of 
Barisal Division to attend 

to the work of the Postal Co. 
‘operative Credit ~~ Societies. 725- 
26. 

Removal of the office of the Superin- 
tendent of ——. Barisal Division, 
to a place 17 the outskirts of the 

है town: 724-25, 

Re-transfer ‘of the Muslim’ Town 
Inspector’ of the =— from Delhi 
to “Hissar: ’ 4211. 

Reversion of ‘certain “postmen as 
packers in “the © Amritsar 
3821. 

Savings banks work in’ certain ——. 
1631. 

» Selection grade posts in the Bombay 
and Calcutta General ——. 466 

: Seniority of Inspectors of —— >" and: 

_ Head Clerks to Superintendents 
—— and certain other officials in 
ae Caleutta General ——. 4258 

)9. 

Shifting of the Kelpathy —— in 
Madras. 2717. 

) Shortage 01 staff in the Money 
_ Order Department, Calcutta Gene- 

181 os ee 467, 2166. 

Signallers and inferior servants in 
the combined —— ard Telegraph 
Offices. 473-7 

Staff clerk of the Delhi 
421 

General 

Stat employed in certain depart- 
Ments of thé Bombay, Madras 

०३1५ Calcutta. General. ——.. 1632 

—— in Bombay. 478. 
Staff in the Kalbidevi end Mandvi | 

POST OF FICE(S)—coneld. 

Question re—coneld. 

Staff performing Savings Bank 
Cash. Certificate: and Governmnt 
securiéy work in ——.and Audit 
Offices, 2875, 

Supervisors and cletks “in ४16 
Savings Bank. Departments: of 
the Delhi and Howrah ——. 4029. 

Tenders ‘for treasury contracts for 
the Bombay and Poona ——, 
5364-66. 

Tenders for treasury work of the 
—..,,.in. «Bombay Poona- and 
Ahmedabad. 1723, 2727. 

Visit to several —— by two officials 
of the Postal Department. 474. 

POWERS— 

Question re -- Of the Manager of 
the» Ceniral © Publication Branch 
as the head of a department. 
1787, = 

POWERPETA— 
Question 76 provision of facilities for 

passengers on the —— Railway 
Station. 2458-5: 444 6 का 

PRAYERS— 

Question re recess allowed to Muslim 
postal employees to offer Friday 
+--- 2334-35. 

PREFERENC@E(S)— 

Question re-refusal by the Ceylon State 
Council to grant —— to certain 
articles under the Ottawa Agree- 
ment, 9. 

PREFERENTIAL TREATMENT— 

Question re alleged — towards 
Muslims in the, Education De- 
partment, Delhi. 1386-87, 3091. 

SV IUNEAE ES) ae 39371 ऊँ: = 
Question re payment — of sii pay- 

ment sterling: policies or —— by 
instalments from Provident Funds. 
2169. 

PREPONDERANCE— 

Question re— 

-—— of Non-Muslims in certain 
. appointments in the Lyallpur and 

Kashmir Postal Divisions, 3374. 
—— of the members of one com- 

munity. in certain appointments in 
the Punjab Postal] Circle. 1281. 
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PRESIDENT, MR. (THE HONOUR- 
ABLE SIR SHANMUKHAM 
CHETTY)— 
Announcement by —— of Rules 76 

issue of visitors ticket. 2581. 
‘Announcement by — — re dissolution 

of the Legislative Assembly. 
4271-72. 

Expression ‘of good wishes to the 
Honourable Sir George Schuster 
on his retirement. ~4249-50. 

Expressions of regret on the death of— 
Mr. A, Rangaswami Iyengar. 495- 

Mr. 8. 1. H. Mackenzie. 2527. 
Pandit Shamlal Nehru. 2544. 
Sir Thomas Ryan. 2076, 
Implications of rule 51 of the Legis- 

lative Assembly Rules “explained 

by 206-07. 
Indian ‘Tariff (Textile 
Amendment Bill— 
The only principle to which the 
House will be committed by agree- 
‘ing to refer the —— to a Select 
Committee is that the Indian 
cotton textile industry and the 
Indian silk industry deserve to 
he protected. 2223. 

Motion re sympathy of the Legislative 
Assembly with the earthquake 
sufferers in Bihar and Orissa. 29. 

Observations by —— as to the desir- 
ability of early intervention by a 
Government Member during the 
discussion on the Demands for 
Grants with a view to curtailing 
the debaie. 1689. 

Observations by —— on the practice 
of sending in notices of amend- 
ments and notes of dissent, etc, 

written in pencil on scraps of 
“paper. 3560. 4 

Observations by —— on the publica- 
tion in newspapers of the Reports 
of the Select Committees before 
their — presentation to the Legis- 

lative Assembly. 3759. 
“Observations by —— re the desirabi- 

lity of supplying to Honourab'e 
Members, with every Tariff Bill, 
a statement showing all the 
articles on which a change in 
“duty is contemplated and also 

_ "clearly indicating the existing 
* level of ‘duty and the proposed 

89. 

Protection) 

“change, 1 

PRESIDENT, MR. 
ABLE SIR 
CHETTY)—contd. 
Observation by re the undesirable | 

practice of publishing questions, | 
etc., before. these matters 818 | 
Officially published .796-797, 

Point of Order re the Honourable the 
—— of the Legislative Assembly 
taking hig “seat withont the 
usual wig. 3423, 

Practice laid down. by re the 
signing of the reports of Sel 
Committees and the Minutes 
Dissent. by the Members who are) 
unable to sign these themselves 

798-99. 
Remarks. by in reply to:the point 

‘of order raised by Sir Lancel 
Graham as to whether Mr. N. 3५ 
Joshi would be in order to move 
an amendment for the protection 
of labour while discussing the) 
Indian Tariff (Textile Protection) 
Amendment Bill. 3863, j 

Remarks by —— on the misreporting) 
of the proceedings of the Legis 
lative Assembly, etc. 3730, 3751 | 

Remarks by on the point of order 
raised by Mr, N,.M. Joshi as ॥0 
whether it is proper for Gover 
ment Members responsible for] 
various Departments to _ absenl 
themselves. from. the House when 
sneeches are made by Honourable} 
Members pvttine — forward thelr] 

grievances. 2506. 
Remarks hy on the scone of the 

cut motions during the discussion 
of the List of Demands on the 
General Budget. 1915-17. i 

Remarks by —— on the suggesti 
of Mr. N. M, Joshi that the 
Government Member should patl: है| 
cipate in the middle of @ di | 
sion and then give reply at te 
end, 1308, 1309, 1310. 

Rearks by -— re Procedure to #४| 
followed in discussing the De 
mands for Grants (Railway 
Budget). 1096-97. 

Remarks by —— that. an_ elabo 
di ion on the justificati 
otherwise of the proposal of 
Finance Member relating to © 
contribution to Bengal cannot 
allowed on the Matches (5 

: Duty) Bill. _ 3196, soe 

(THE: HONOUR 
SHANMUKHAM 
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2g MR. (THE HONOUR- 
ABLE SIR SHANMUKHAM 
CHETTY)—conid. 

Remarks by —— that an Honourable 
Member wil] not be in order if 
he “wants, on the Demand for 
Supplementary Grani in. respect 
of ‘‘Interest-free Advances’, to 
make out a case that it would be 
better to substitute silver for 
nickel. -as- subsidiary... coinage. 
2949. 

Remarks. by that “Honourable 
Members _ should send in their 
additional minutes or minutes of 
dissent vither Yyped or written 
in ink 01. foolscap size. paper; 
otherwise the minutes will not 
be accepted. 3495. 

Remarks by ——— that the “time for 
the discussion of the ~Maxches 
(Excise Duty) Biil is not the occa 
Slon to review ihe general policy 
of the Government of Indis, in 
regard io free trade and excise. 
3186 

Remarks by —— thai when proposals 
for Supplementary Demands are 
placed before the Stending Finance 
Committee, that Committee must 
satisfy themselves whether’ these 
suplementary demands placed 
before them for their approval 
can be justified on Legislative 
tule 50, and whenever the Com- 
mittee find that they are nob satis- 
fied that . the _ supplementary 
demands placed before them cen 

be justified on the above ru’e, 
they must make.a remark to that 
effect in their proceedings. 2954 

Statement re the business to be con- 
cluded during the Session. 3557- 
59. 

Suggestion  9ए७-+... as to the desir- 
bility of devoting earlier portion 
of the speeches on the General 
Discussion to general questions 
arising out of the General Budget. 
1568. 

Suggestion by that an experiment 
might be tried . of the represen- 
tatives from the constituency of 
an absentee Member. of the 
Assembly making representations 
to H the Governor ‘General 
asking him to exercising his power 
of unseating «such 
794. 

PRESIDENT. MR, 
ABLE SIR 

a Member. ६ 

(THE HONOUR- 
SHANMUKBAM ES 

CHETTY)—coneld. 

Tributes paid to the “Honourable 
Sir Brojendra Mitter, Leader of 
the House, by —— on his retire- 
ment. 4320-21 

PRESS(ES)— 
Question. re— 

Absence of Sikh readers in the Goy- 
ernment of | India ——, New 
Delhi. . 1090. 

Action taken on the memorials of 
the employees of the Hast Indian 
and Eastern Bengal Railway —— 
37. 

Allegations against the “Secretary, 
Works Committee, Government of 
India ——,° New Delhi. 3180-81. 

Alleged preponderance of Bengalis 
in the Government of India —, 
New Delhii’ 2183-84. 

Annual] inérement ठ daftaries in the 
book-binding “branch “of ‘the Gov- 
ernment “of India ‘——, New 
Delhi. 1386, 

Appointment of Hindus’ in’ the 
industrial establishment’ of the 
Government of India ——-, New 
Delhi. 4266-68, 3 

Appointment of Muslims as copy- 
holders in the Government cf 
India ५ New Delhi: 2725. 

Appointment’ 6f Managers of —— as 
Contro'‘ler ‘of Printing and Sta- 
tionery. 1616 

Appointments on communal basis in 
the Government of India ——, 
New Delhi. 4268. erat 

Casual leave admissib’e to the em- 
ployees of the Government of India 
—. 2185. 

Concession in railway freight given 
to the Pioneer —— on its removal 
from Allahabad to Lucknow. 
1004-5. 

Contributory Provident Fund for 
the clerks of the Government of 
India ——. 3718-19. 

Creation of certain appointments in 
the Government of India ——, 
Simla. 2185-86. 

Damage to the Government of India 
—— building, New Delhi. ८992. 

Demotion and reduction in salaries 
of the industrial staff in the 
Eastern Bengal Railway. —— 

7. 2 

Denial of certain. benefits to the 
industrial hands of the East Indian 
Railway ——. 92 
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~PRESS(ES)—contd. 
Question re—conid. 

Discontinuance of- the privilege of 
+ allowing free passes to the com 

positors of the Eas¢ Indien Rail 

way ——. 
Duties pf the Secretaries of the 
Works Committees of the Govern 
meni of India ——. 3092. 

Examination for recruitment in the 
Government of India ——. New 
Delhi. 1577-80, 

Filling up of vacancies inthe Gov. 
ernment of India New Delhi 
1291-93, 

__. Fixation of seniority in the Govern 
ment of India ——, New Delhi 

83, 
Hours in the Government of India 
——, Simla. 5 2184-85. 

Id'e hours, in. the Government of 
_ India  Caleutta, Simla and 
New Delhi, and certain higher 
appointments. 3182, 

Inadequate _ number of 
Assistants in the Government 
India ——. New? Delhi.) 3718. 

Muslim 
of 

Leave ‘applications of the clerks of © 
the Government of India ——, 
New Delhi. 3719-20. 

Lino Operators in ‘the 
. of India: ~—, New. Delhi 

Government 
2721 

Machine and bindery report-writers 
= the Government, of India 

» ~ New Delhi. 3719 
Memorial from certain employees of 

the East, Indian and the Eastern 
Bengal Railway ——. 35. 

Memoria's from the copy-holders and 
revisers. of the Government of 
India . New Delhi. 1380, 

Men of sixty hours basis in 
Government of India ——. 

Men on ten hours basis in’ the Gov- 
‘ernment of India ——. 1381, 
Non-confirmation of certain men in 

the bindery and warehouse depart- 
ment of the Government of* India 
——, New Delhi. 3720. 

Non-motrienlate copyholders. pro 
moted as readers in the Govern- 
ment of India ——, New Delhi, 

Pay of compositors of the E: 
~_ Bengal’ Railway ——. ies 
Position of compositors and hinders 

‘after the amalgamation of the East. 
Indi Par Bengal Rail- 

Brinn <a 

rincipal work of the | Reading 
Branch of the  Govertiment of 
India ——., hi, 16350, w. Del 

the | 
381. 

PRESS(ES)—contd 
Question ze—contd 

Promotion of binders — ,and, ware. 

housemen in the Government af 

India New Delhi. © 3100-01. 

Promotion of ‘clerks in the Govern: 

ment of India , New Delhi. 

Promotion of ‘copyholders in the 
Government of India . New 

Delhi. 1580. 
Promotion of Muslim copyholders in 

the Government of Trdia ——=y 
New Delhi. 2725 

Promosions and appointments’ in the 
Government ‘of India New 
Delhi. 2538. 

Promotions in {he clerical’ establish: 
ment of the Government of India 

New Delhi. 1987, 4268. 
Promotions in tha> Reading Branch 

of the Government of India. — 
New Delhi. 990-91. 

Provision of a cow-shed for catile | 
belonging to the employees of 
the Government of India ew 

De'hi. 3951. 
Purchase of time recorder machines 

bv the East Indian Railway —= 

55 
Qualifying examination. for readers’ | 

post in the Government of India” 
——, New Delhi. 1735. 

Qualifying test of the Copyholders 
in the Government of India "०७ 
New Delhi. . 1629-30, 1631 

Quarters allotted to the employees | 
cf the Government of India —~ | 
Simla. 2184, 

Renders and ~~ copvholders’ in 
Government of India 
Delhi. 1090-91: 1 

Readers and revisers appointed in 
the Government of India —~ | 
New: Delhi. 2327-28. , || 

Readers in the Goyernment of India | 
- , New Delhi. 2183. ] 
Recruitment of » Sikh apprentice in | 

the Government of India —, 
New Delhi. 1293: 

Recruitment of clerks and copy: 
holders. inthe Government of 
India; ——, New Delhi. 2868, ।ै 

~ Recruitment of Muslims as copy 
holders in the Government of 108 

New Delhi. 3101 
Recinitment ‘of outsiders as’ Readers 

and Revisers in the Government 

the | 
New | 

of India -— New De! 
Recruitment of readers in the Go 

ernment of India’ ~——, 
Delhi. | 1377. 

» Recruitment of Sikhs in the Govert _ 
Mient of India ——, New Del 
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PRESS 3 
Question re—coneld. 

of the East Indian and Eastern 
Bengal Railway 36. 

Restrictions imposed. on the em- 
ployees of the Government of 
India ——, _ Simla, to 866० the 
Doctors in Hospitals, 2184. 

Retrenchment among “the “industrial 
staff of the Eastern Bengal Rail- 
way . 06. 

Retrenchment and reductions in the 
operative staff of the Hast’ Indian 
Railway | 35, 

Retrenchmen: in the East ~~ Indian 
Railway 34-3. 

Smoke of s from miono-pasting 
machines in the Government of 
Tndia ——— New Delhi. 992, 

Staff of the Eastern Bengal Rail 
6 ४: है ——- 

Wacant posts of copyholders in the 
Government of India New 
Delhi. ‘2327. 

क्‍ PRESS EMPLOYEES— 
See ‘‘Employee(s)’’: 

PRESS TELEGRAM(S)— 
See “Telegram(s)’?. 

PREVENTIVE OFFICERS— 
Motion to  reauce bemand for 

“Customs” re “statis and salary 
of Assistant -——— at Madros. 

PRICE LEVEL(S)\— 
Quesion re raising the  - of rice. 

152. 

PRINTING— 
Question 7e— 
~~ of extravagant “forms. 3380. 

Technical qualifications for the post 
of Assistant Controller, —. 
3181--82 

PRINTING AND: STATIONERY— 
nestion re— 
Appointment of Controller of 

125, 
Appointment of Press Managers as 

Controller of 1616 
Appointment of the Manager of 
Publications by the Controller of 
ee LOL, 

Desirability of appointing persons 
possessing the qualification of a 

 chemigt 10 the posts of the Con- 
troller of —— .and ‘the Deputy 
Controller, . Central — Stationery 
fice, Calcutta. 286-87... 

Resolutions passed by the employees — 

PRINTING AND ~ 
DEPARTMENT— 
Question re— 

Gazeited officers with University 
qualifications in the ——. 1616. 

Graduates in the ——. 1616. 2635. 
PRINTING AND... STATIONERY, 
SUPERINTENDENT OF— 
See “Superintendent of Printing and 

Stationery” 
PRINTING WORK— sis 

Question 7e maintenance of sanction 
register of —— in the Central 
Printing Office. 3380. 

PRISONER(S)— 
Question re— 

Certain facilities to Decision IIT 
—— in the Andamans, 3166, 

Changes in the treatment of terrorist 
-—— in the Andamans. 926-30. 

General condition of the health of 
— in the Cellular Jail; Anda- 
mans, 3166, 

Illness of State —— Mr. Saileswar 
Chakravarty. - 2460-61. 

Inquiry made by the Deputy Secre- 
tary, Home Department, from the 
political the Cellular 
Jail, Andamans. 3167. 

Present condition of the health of 
Sj. Bidhu Bhusan Sen, a political 
— in the Cellular Jail, Anda- 

mans. 3166. 
convicted ‘of politica] offences 

sent to the Andamans, . 5167 
in the Andamans. 711-12 

Release of civil disobedience —— 
and poliey of Gover it 

- meetings’ of the Indian - 
Congress. 3810-11. = 

Release of political ——. 1550. 

STATIONERY 

Release ‘of State —— and detenus. 
271-73, 

Rumoured illness of Mr, Satin Sen, 
a State —— in the Campbellpur 
jail. 2460, 310y, 

Segregation of certain —— in the 
Cellular Jail, Andamans. 3165. 

Transfer of —— Satya, Kumar Bose 
and jPrafulla) Kumar di 
to the Alipore Centra] Jail. 3167. 

Transfer of | two —— from the 
Andamans to the Alipore Central 
Tail. 316 

Trouble “with the political —— in 
the Cellular Jail, Andamans. 3165, 

Withdrawal’ “of the privileges of 
communication from the political 
—— in the Cellular Jail, Anda- 
mans. 31 

Sée also ‘‘Bénga] State —— Re gla 
tion. (Repealing) under” “Bill(s) 

See ‘Secretary(ies)”. 
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“PRIVATE WORK— 
हे Question re peons kept by certain 

officers of the Railway Clearing 

Accounts Office for their ———. 

1365. 

PRIVILEGE(S)— 

Question re —— ‘enjoyed | by the 

teachers in the East Indian Rail- 
way schoo!s. 263-64. 

PASS— 
See ‘‘Pass(es)’’,. 

PRIVILEGE TICKET HOLDERS— 
Question re ineligibility ..of —— to 
गम the 618४8 of the tickets. 

| PROBATIONER(S)— 
Question 7८ advertisement for —— for 

certain posts ai the Railway 
School, Chandausi. 489. 

PROCEEDINGS— 
Certain report of the 

» ladive Asseminy 
Associated Piess. 

of the Legis- 
issued by the 

3730-31, 

PROFIT(S)— 
Demands for Supplementary Grants 

in respect or Companies’ and 
Indian States share of surplus and 
Net Earnings. 1444, 

PROMOTION (8)— 
Question re— 

Criterion of efficiency for —— on 
the Nortn Western Railway. 16- 
17, 2111, 

Denial of maximum pay on —— to 
the staff in the Golden Rock Work- 
shops — the Sonth~TIndian Rail- 

BY. 
scontinuance of officiating —— in 

the Railway Clearing — Accounts 
Office. 458-59, 2465-66. 

Examinations held for —— of postal 
clerks to the lower Selection 

__ Grade. 2077-78. 
- Instruction given by the Railway 
Board re —— of certain Railway 
५. Officers. 3628, 

Pay, ete. granted to the old Oudh 
ard Rohilkund Railway staff on 

—— and appointments in the Gov- 
ernment..-of India Press, New 
Delhi. 2538. 

—— in certain grades on the 
Lucknow end» -Moradabad Divi- 
ion ofthe East Indian: Railway. 

PROMOTION (S)—contd. 
Question re—contd. 
—— in the Central 

Branch. 2724-25. 

“fn the Clerical establishment 0६ | 

the Government of India Press, 

Publication | 

New Delhi. 1987, 4268, 

— in the Government of India 

offices. 2715-16, 

—— in the Indian Army Ordnance 

Corps. _ 3722-24. ; 

———in the Judicial Department in 

Dehi. 2168. 
in the office,of the Agent, North 

Western Railway. 3945. 
=—. in; the office of the 

Board. - 1719. 
—— jn the Railway. “ccounts De- 

partment. 3094. | 

—_ in the Reading Branch of the 

Government. of India Press, New 

Delhi. 990-91. q 
—— of. binders, and .warehousemen | 

in the Government. of India Press, | 

New Delhi. 3100-01. 
—— of certain clerks in the Railway) 

Clearing Accounts Office. 21718; | 

of certain teserve clerks inv the 

Rohilkhand Postal Division, 281: 

72, 3825-26. F 

—— of clerks in. the Government of U 
India Press, New Dehi. 991. 

of Deputy Assistant Controllers 
of Military. Accounts. 3553-55, 

—— of guards on the East Indian | 

Railway. 

Railway 

3951. 
of Muslim copyholders in the | 

Government of India Press, New 
Delhi. 2725, ॥ 3 

of railway emp'oyees subject है 
Walton fo the passing of the I 

Training School examination. | 

3802, 
—— of routine clerks in the Railway है 

Clearing Acconnts Office. 3725-24. 
of routine clerks of the Rail 

Clearing Accounts Office, 
3369-70. 

—— of Special Ticket Examiners 00 | 
tie North Western Railway. 3616 

of subordinate staff on State 
Railways. 3950, 

—— of telegraphists 
Masters. 3802-05. ma 

—— of the routine clerks of the 
Railway Clearing Accounts Office 
4025-26... .. है Heat ae 

=< of third division c'erks in the 

as Telegraph 

Army Headquarters. 3817-18. © 
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PROMOTION(S)—contd. 
Question re—contd. 
—— to permanent vacancies in the 

Centra] Publication Branch. 1617, 
—— ito the post of Inspecior, in the 

Delhi Head Post Office. 3184-85. 
Rules for the of passenger 

drivers to mail drivers on State 
Railways. 3174, 

Rules govertiing the —— of the 
staff on the East Indian Rail- 
way. 542, 2188-89. 

PROPERTY (IES)— 
Question re— 
Fund created from the personal 
—— of Raja Raghuji 111; 4266. 

Precaution for safeguarding of life 
and —— from ‘earthquakes. 2089. 

Theft of railway —— at the New 
Delhi Railway Station, 3182-83. 

PROSECUTION— 
Question re— 

Correspondence in connection’ with 
the —— of Mr. Rabindra Nath 
Dhar.» 2725-26, 

Non- of the: Statesman for 
giving publicity to the Trish’Sweep. 
994. 

PROSPECT (S)— 
Question: re 

Thdian 
277-80 

pay and~e——»of~ the 
Army Corps © of. clerks. 

PROTECTED, INDUSTRY(1ES}— 
See ‘Industry(ies).”’ 

PROTECTION— 
Resolution re of workers against 

un-employment and reduction of 
wages. 544-81, 

Question re to the window glass 
industry. 995, 

See “Indian States (—~)” — uiider 
‘“Bill(s)"”, 

See “Indian Toariff (Textile —) 
Amendment” under ‘‘Billl(s)’’. 

See “Steel and Wire Industries 
(Extending) Bill” under “‘Bill(s)’’, 

PROTECTOR— 
Question re provision of chairs in the 

office of the —— of Pilgrims, 
Bombay. 3007, 

PROTEST— 
Motion to reduce Demand for ‘Indian 

Posts and Te'egraphs Department 
(including Working Expenses)” re 
—— against the appointment of 
the Posta}] Committee. 2050-55. 

PROVIDENT FUND(S)— 

Question te— 

Contributory —— for the clerks of 
the Government of India Presses. 
3718-19. 

Deduction of —— from the salaries 
of the Carriage and Wagon staff 
of the North Western Railway. 
996. 

Payment of single-payment sterling 
policies or premiums by _ instal- 
ments from ——. 2109. 

Working of the State Railway. 
Scheme. 906. : 

PROVINCE(S)— 
Question 7e— 

Amalgamation of Coorg with a 
3074-75. 

Tncome-tax assessees who have got 
their place of business transferred 

Major 

to other . 9107. 

Resolution re constitution of Malabar 
into a separate ——. 3342-51, 

PROVINCIAL GOVERNMENT (S)— 
Demand for Grant in respect of— 

Miscellaneous Adjustments between 
the Central and ——, 2067 

Payments to on account of 
Administration of Agency subjects. 
2061 

é “‘Government(s)”’. 

PROVINCIAL LEGISLATURE(S)— 
See “Legislature(s)’’. 

PUBLIC ACCOUNTS COMMITTEE— 
Election of Members to the ——. 

202: 4. . 

PUBLIC HEALTH— ५ 

Demand for Grant. 2063.” 

PUBLIC INFORMATION— 

Question re recruitment of Sikhs in. 
the Office of the Director of —. 
1086-87. 

PUBLIC SERVICES— 

Motion to reduce Demand for ‘“Exe- 
cutive Council’? re reorganisation 

£ the —— under the proposed: 
Federal . Constitution. 1793-1821, 

| ons = 
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PUBLIC SERVICE COMMISSTON— 

Demand for Grant. 2059. 

Question 7e— < 

‘Announcement of the 

vacancies for the —— 

tions. 2462. 

e022 ="gximination for yecrtiitment of 

qninisterial estab/ishment for the 

number of 
examina 

Government of India, Offices held 

jn 1926. 2462-63. 
Successful 51 candidates of 13067: — 

&= examination he’ dyin 1926; 1539- 

41. 

PUBLIC WORKS DEPARTMENT(S)— 
Question Te— 

Gentralisation of the _—— stores. 

1387-88. 
Divisional Accountants im the Central 

——.. 924. 
Emp'ayment of the people of Ajmer- 

erwara in the Central ——. 

-20. : 
y of Assistants and Accounts 

z ae in the Central ——. 2532- 

f cerks-in the Central 5 

2534. 
Sikh» Divisional. Accountants im «the 

4 Central —- 924, 

PUBLICATION (S\— - 
Question re— 

s-» Decline in. the income derived from 

“advertisements. in Government of 
~ India ——. 1541-43. 
—— disposed of as waste-paper in 

the Central Publication, Branch. 

1634. 
__. Value. of Government —— destroyed 

or disposed of as waste-paper. 
1384, 

Work of distribution of —— on the 
iy »North: Western Railway. 3098: 
“PUNCH(ES)}— : 
Question re carrying. of a. spring 

balance along with the Hayman- 
Mohindra by the Travelling 
Ticket _ Examiners’ on the East 
Indian Railway. 4264. 

PUNISHMENT(S)— 
— 
licted for trifling matters: by 
Divisional Superintendent, 

Eastern Bengal Railway, Calcutta, 

—— inflicted on the’ stoff of the 
Bay Clearing Accounts Office. 

op 
ev meted: out 16: certain subordi- 

ites of the» Moradahad_ Division, 
ast dudian ‘Railway. | 2930-32. 

pnt 3 ««» कक कप कक पक न न <21::5:::2::445:0:::::::::5:::2::. ........-% ------------न----नननननेनन्‍पन कक, 

PUNJAB— 
Question 7¢— 

Al owances “for lower division. clerks 

invthe. post offices inathe —= 

Cirele. 1279. 

Examination for Inspectors in the 

~ Postal Cire-e. 2875. 

Lower and upper selection grade 

posts. held by ach community i 76 

the. = postal, circle before and 

after retrenchment: 3374. 

Officials retrenched in the —— Postal 

Circle. 
Preponderance, of the. members. of 

one community in. certain appoint- — 

ments in:-the’ +) Postal Circle. 

1281: 
Reervitment-of Mus'ims in the Staff 

Ay Branch-of the —— Postal Circle 

Office: 3373-74. 

Reduction of five posts of clerks in 

the Te'egraph’ Circle: - 1080, 

2470. 
Retention of the investigating 

inspector of ‘the: —— Circle Office 

for more than five years. 3372. 

Retrenchment on communal phasis the 

Postd] and. Railway Mail Service, 

Gircle. 2705. 
Stoppage of retrenchment of Sikhs — 

in the —— Postal_ Circle) 4027-28. 

Stoppage- of the increment of & tele- 

gtaphist in the —/— Postal’ Circle. 

Transfer of the Investigating 

—Inspectors' © attached. to the —— 

Postal Circle Office. - 4199, ¥ 
Transfer of the present Sorting 

Inspector attached’ to’ the = 
Postal Circle Office. 4200. 

Transfers made! inthe 
ircle from the higher to the 

lower scales of pay. 1280. 

PUNJAB AND NORTHWEST © 

FRONTIER— 
Question re comparative strength of 

different communities im certain 
grades of the Eneinenring Branch 
of- the —_— Postal Circle. 12978. 

PURI, MR. 8. R.— 7 
Demand for Supplementary Grant i 7 

respect of Loans: and © Advances 
bearing Interest. 2986. 5! : 

poe Bar Councils (Amendment) 2 
i} 

Motion to circulate. 693-95, 69 
699, 701) : se iets 

Indian States (Protection) Bill—_~ 
Motion to “consider. pac 
~-Corisideration of  Glanse 2, 5598 

5400, sete Sika ate ht 
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= MR. 8. R.—contd. 

Question re— 

Indian _ Civil Service las 
under probation at a British 

University 

and imported into . India. 483: 
86. 

Price of iron and steelexported from 
India. 925-26. 

Recruitment of the’ “Tridiam ‘Civil 
“Service. 3 i 

Sale, of steel scrap for export to 
Japan by the North ~ Western 
Railway. 2107-10, 

PURI, MR. GOSWAMI M. R.— 
Indian Tariff (Textile Protection) 

, Amendment Bil]— 

Motions to refer to Select, Committee 
and to circulate 

Motion. to reduce Demiand for— 
“Railway Board”. re Undianisation 

of the railway services. 1202. 
"Paxes: on) Income 

appeals on ‘assessmeng- 097 - the 
same fficers, and nov by inde- 
pendent Judicial Officers. 1951. 

Question re— 

Absence of a book, accessible to the 
staff on -personal matters.on. the 
North Western - Railway. 1076. 

Accidenis occurred due to -short- 
sightedness of 2he staff. 1073, 

Grant of intermediate, class; passes to 
the superior —stafi..on othe North 
Western ‘Railway. 1074) 

Grievances: of the» .«guards in the 
Jubbulpore Division of the Great 
Indian Peninsula’ Railway. 1075 
प्र 

Theligibility: of ७9७७5. holders’ to 
change the class of the “tickets on 
the North Western Railway. | 1075. 

Ineligibility ‘of privilege — ticket 
holders to change the class of the 
tickets. 4075, 

Leave to sick staff on the North 
Western Railway. 1073, 3726-29. 

Low ‘salaries ‘of Assistant Station 
: Masterson the North Western 

Railway. _ 1072. 

on_ the 
074. है 

_ Pay of के train despatcher at Delhi. 
1072. 

North's» Western Railway. 

Position of railways | in’ the new 
— constitution: ©1076. 
Posting of Assistant Station’ Masters 

and Station Masters as guards. 
1072. 

eatididates 

Tron and steel purchased in, India 

re hearing -of- 

Overtime allowance to the line staff . 

: PURI, MR. GOSWAMI. My Rs 
Question r¢—contd. 

Responsibilities 
Masters and 
107. 

Rest to the ~ staff onthe 5 North 
Western Railway.» 1075-74) 4 

‘Refrenchment ‘of ‘ministerial staff in 
the Army Headquarters: 33, 

Station Masters and ‘Assistant Station. 
Masters having defective eye sight 

of. the Station 
their Assistants. 

5 on’ the North Western Railway. 
1071 

Station Mastets end Assistant 
Station Masters on the ~ North 
Wesiern Railway. 1297: 

Reso'ution re Committee of Enquiry 
on Agricultural Distress. 844. 

Untouchability Abolition Bill—~ 
Motions to réfer to Select’ Com- 

mitiee and to circulate. 425-27. 

8 : 
QUALIFICATION (S)— : 

Question re— TUE ag 2 
Gazetted officers with University 
—+— inthe Printing and Station- 
ery Department. 

—— of chargemen in the fe 
and Wagon Shops, North West 
oe 20 14677 6 

d’Eca, “Manager of Pub- — of 
lications. 3380. 

Technical forthe post of Assisi (5 
ant Controller, Printing. 3181-84 

QUALIFYING EXAMINATION: 
_ See “Examination(s) 

+ QUARTER (S)— 
Question-re— . > i 5 

Allotment, of a particular ——tto & 
particular, person every 
New Delhi. 3494. 

Gattie kept near the back-doors® of 
in. New Delhi. :.3952:\) ७ 2 

Clerks’ in New Delhi. 4-15. - 
Constructionsef “Bs: 

Defects in certain —— on 
shah Road, New Delhi 

Delay in the allotment o 
New Delhi for the next winter 
season, 3809. 

Exclusion of the Dethi ‘eamip ¢ 
.. &@nce for the’ purpose, 017 allotm 
9 of —-— to the staff of the” 

ed Offices. 3484-85. 
Insanitary drains near Railway —— 

in the Goods Marshall 
Cawnpore. ~539, 1005. 

Installation of’ water meters 
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QUARTER (S)—contd. 
Question re—contd. 

Ministerial staff entitled to Govern- 
ment —— in New Delhi. 1715-16. 

Non-occupation of his by the 
Officer-in-charge, New Delhi Cen- 
tral ‘Telegraph Office. 

Non-piovision of free —— to the 
Travelling Ticket| Examiners, on 
‘the Hast Indian Railway. 913, 
2111-12. : 

Provision of an additional point for 
electric light in the ‘‘D’*>-type 
orthodox —— in New Delhi. 471- 
72. 

Provision of —— to civilian Assist- 
ant Storekeepers and Storemen of 

the Indian Army Ordnance Corps. 

Provision of to the teachers of 
~ the East Indian Railway schools 

at certain places. 1551-52, 23599. 
Provision of street lights near rail- 

way —— in Cawnpore. 538, 1005. 
—— allotted to the employees of the 

Government of India Press, Simla. 

for inferior servants in the 
Posts and Telegraphs Department 
at Poona. 2168-69. 

Rent-free , ete., for certain As- 
sistant Controllers on the North 
Western Railway. 3358-59. 

QUARTERMASTER GENERAL— 
Question re supersession of a Muslim 

Superintendent in the ——’s Branch. 
280-81. 

QUESTION(S)— 
Question re— 

Action taken by the Agent, Hast 
Indian Railway, on certain —— 
a in the Legislative Assembly. 

73. 
Action taken. on certain asked 

in the Legislative Assembly. 725. 
Information regarding certain —— 

promised in the Legislative Assem- 
bly. 728: 

QUETTA— 
Questi 76 lication of 
in 700) 

‘QUOTA BASIS— 
Question re putting in of Indians on 
Lay as the American Emigration 

QURESHI, MR. A. L— 
Question re restricti i 
—— at Durban. 16. 0 33:00 

R 

RACE HORSES— 
See’ ‘‘Horse(s)’*. 

RACIAL DISCRIMINATION(S)— 
Question 7e— 

in the admission of Indians to 
the railway social clubs or institu- 
tes. 18-19. 

— in the Jamalpur Workshops, 
Fast Indian Railway. 487. 

in the matter of exemptions 
from emergency cut in pay in the 
Army Headquarters. 1697-98. 

RADIO— 
Question re 

3360-62. 
licenses , in. India. 

RAFIUDDIN AHMAD, KHAN BAHA- 
DUR MAULVI— 
Election of to the Standing Com- 

mittee for the Department of Edu- 
cation, Health and Lands... 1736. 

RAGHUBIR SINGH, RAI BAHADUR 
KUNWAR— 
Election of to the Central’ Advi- 

sory Council for Railways. 3625. 
General discussion of the Railway 

Budget. 1041-43. 
Girls Protection Bill— 

Motions to consider and to circulate. 
661-663, 670-71. 

Indian Finance Bill— 
Motion to consider, 2487-90. 

Indian States (Protection) Bill— 
Motion to consider. 3228- 

Milch Cattle Protection Bill— 
Motion for leave to introduce, 706, 

Question 7e— 
Absence of a through passenger train 

from Delhi to Allahabad. 37. 
Absence of waiting rooms at Rajghat 

Station, East Indian Railway. 736. 
Staff in the Imperial Council of 
Agricultural Research Department, 
3822-23, 

Resolution re— 
Loan for the reconstruction of Bihar 

after the earthquake. 829-30. 
Committee of Enquiry on Agricul- 

tural Distress. 3296-97, 

RAGHUJI III, RAJTA— 
Question re fund created from the per- 

sonal property of ——. 4266. फू 

RAHMATNAGAR— ; 
Question ve inconveniences to ‘passen- 

gers on the ~— Railway Station on 
the East Indian Railway. 723. 
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हा 
Assam Bengal— 

Resolution re grievances of. the 
trayelling public on the 290. 
302, 

Bankura Damodar River— 
Question re— 
——. 1369-71. 
Loss in traffic on the ——, 1371. 
Rules and regulations of the ——. 

1371. 
Batala-Beas— 

Question re construction of the ——. 
1549-50. 

Bombay, Baroda and Central India— 
Question re— 

Appointments. of Firemen at 
Bulsar on the 3177-78. 

Constitution of the Advisory Com- 
mittee of the ——.. 3712-13. 

Conversion of the Fazilka-Kotksa- 
pura Section. of the into 
a broad gauge railway. 3712. 

Denial of the benefit of Sunday 
rest to workers in the running 
sheds at certain places on the 

3178. 
Erection of a building at the 

Roranwala Station on the ——. 
3713-14. 

Provision of certain amenities on 
stations of the _ Rewari-Fazilka 

4 and Kotkapura-Fazilka Sections 
of the 3712. 

‘ Provision of refreshment rooms at 
certain stations on the Rewari- 
Fazilka Section of the —. 
3713 

Provision of third class waiting 
rooms at Muktesar Station on 
the ——. 374 

Recruitment of new men in pre- 
ference to the retrenched men 
on the ——, 3178-79. 

Work of the —— done in the 
Railway Clearing _— Accounts. 
Office. 4023. 

‘Company-managed— 

Question re— 
Introduction of the Hours of Em- 
ployment Regulation and Week 

Rest Convention on —~. 

Retrenchment on the State and 
10-20; 

Strength of the Telegraph De- 
partment on State and ——. 
1287-88. 

_ Delhi-Umbala-Kalka ---- 
uestion re posting of the personnel 
of the —— to the Moradabad 
Division of the East Indian Rail 

४ way. 2092 
ee 

RAILWAY(S)—contd. 
East Indian— 

Question re— 
Absence of waiting rooms at Raj 

ghat station, ——. 736. 
Acceleration in the speed of the 

20 Down Express of the ——. 
1373-74, 

Acceleration of the speed of the 
20 Down Express on the ——, 
260. 

Action taken by the Agent of the 
— on certain questions asked 
in the Legislative Assembly, 
2875. 

Action taken on the memorials of 
the employees of the and 
Eastern Bengal Railway Press- 
es. 37. 

Allegations against an, official of 
the Moradabad Division, ——. 
097. 

Allowances .of the Travelling 
Ticket Inspectors on the ——. 
904. 

Amalgamation of the Oudh and 
hilkund Railway. with the 

es 208: 
Appeals from the employees on 

the ——. -21 
A है लिए, of the Fundamental 
Ral es to the European and In- 
dian —— schools. 1552. 

Appointments and discharges in 
the 7 Division of the 

7! 
Assistant Station Masters sent to 

the Railway School of Trans: 
portation, Chandausi, for train- 
ing, from the Dinapur Division 
of the ——. 1985-86 

Begumpur station on the Howrah 
Burdwan Chord of the ——. 
201-02. 

Carrying of a spring balance along 
with the Hayman-Mohindra 
punch by the Travelling Ticket 
Examiners on the ——, 4264. 

Cases of non-payment of gratuity 
in the Dinapur Division of the 
—. 2460. 

Cireular letter No, E.-23-76-25, 
the Divisional Superintendent, 
Moradabad — Division, wa 
209: 

Classification of posts in the —= 
Accounts Department. 3072-73, 

Classified list of Station Masters 
and Assistant Station Masters 
on the ——, 21 

Conductor guards on the ——, 
2467. 

Consolidated allowance of the 
Travelling Ticket Examiners ०1 
the ——. 1070. 

| , 
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a RAILWAY (S)—contd. 
East Indian—contd. 

Question re—conta 

Consolidated allowance of 16 
Travelling ‘Ticket Tnspectors on 
the ——. 2468. 

2 lonsolidated allowances of the 

= ‘Travelling Ticket Inspectors and 
their Divisional Inspectors on 
the ——. ‘ 

Contract for the supply of ready 
mixed black paint to the 
3698-99. 

Creation of “two” néW posts after 
the surrender of fhe ‘post. of 
Transportation Inspector, _Com- 

se आया हक: =: P15 
17 Demotion of ‘certain Inspector of 

Crews, f 
Denial of certain benefits to the 

industrial hands “of “the ~—— 
Press. - 

Deputation to the Railway Board 
regarding the ratio on posts to 

‘be held by the —— and old 
Oudh and Rohilkhand Railway 
officers. 3176+77. 

3.1 Direct récruitment of some of the 
x-Crew Inspectors on the 

© 1067-68 
Discontinuance of the privilege of 

allowing free’ passes to the com 
positors of the Press. 36. 

Diseussion of ~ individual cases 
with the representatives of re- 

-. . ‘eognised unions on the —. 

Difference ‘in the uniforms of the 
Indian and Anglo-Indian ticket 
collectors on the 153. 

Discharge and re-instatement of 
_ employees on, the.—-... 2717. 

— Dispute in the Workshops at 
Lucknow about the. retrenchment 
of staff, 911-12 

Getween the Oakgrove 

Training. School, Chandausi. 
99. 

Educitional. facilities छांएशा ४ the 
children’ of ‘the -suliorditiate em- 
ployees:on ‘the 5-6 

Employment of coolies for carry- 
ng the boxes of Européan and 

glo-Indian“drivers* “6n the 
1.8027. 

Hovmient of tivo’ special’ squads 
of special® ticket- exaniiners on 
the ——, 33 : 

Examinations “vefresher 
radabad Diy i- 

for 
fo 

RATLWAY(S)—contd. 
East Indian—contd. 

Question re—contd. 
Experimental “check “over ‘the 

travelling ticket examiners work 
on the - 002-0. 

Filling up of vacanci 
grades on the 

Filling up of s in one 
from other 

signals used on stations of the 
Moradabad Division of the ——. 
1295. 

Formation of squads for ticket 
checkiniz on the 3385-86. — 

Getting into running trains of 
Travelling Ticket Examiners on 
the 1264-65. 

Grant of compensatory hill allow 
ance’ to the staff stationed at 
Hardwar, ——.. 202. . 

| Grant of leave Without pay to the 
—— non-workshop staff... 542 
1721. 

Grievances “of the Travelling 
Ticket’ Examiners on the —-. 
901-02, 914-15. = 

Head Ticket Collectors in the 
Moradabad Division of the ——. 
2089. 

Headniaster of the —— “High 
‘School at Tundla. 3183. ¢ 

Imposition of fines on staff on the 
246: 

TritonVeniences ‘to passengers on 
the unjminvadabad —~ Railway 
station on the 4. 

Tneony t gers on 
the Rahmatnagar Railway sta~ 

23. 
Introduction “of the 
flying «squads on the 
Managing - Committee :of the —— 

High® Sctiool at Tundla, 3183. — 
Memorial from certain enrployees- 

of the and _ the, Eastern 
Bengal Railway: Presses. 35. 

Memorials from the  Travelli 
Ticket Examiners of the —— 
the Railway Board: -915: 

Memorials. from the - Travelling 
Ticket Tnspectars of the —— to 
the Railway.Boand., 1066-67. 

Muslim students in the ——— High 
School at Tundla, 3184, .« 

Non-inclusion of Prayelling Tie- 
ket Checking staff in the runnin} 
staff on the —— ‘and. Nort 
Western Railway: 30+ 

Non-payment of, _ consoli 
travelling allowance | हि 
कला 6 the 7 

ment of the allowatice 
the crew staff on-the ——210L 

system of | 
1396. 
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RAILWAY (S)—conid: 

Bast Indian—contd. 

Question re—contd 
Non-provision® of “free quarters to 

the Travellmg ‘Ticket Exam 
inérs on the 913;°2111-12. 

Non-recognition of services render- 
éd during’ the Great- War by 
the employees. 2093. 

Overlooking of claims of trained 
Indians in the Jamalpur Work 
shops, - 488. 

Pay of teachers and clerks of the 
Schools at certain places 

1552; 2733. 
Pay of Travelling Ticket) Exam- 

iners on the 3106; 
Persons discharged by the Divi 

sional Superintendent ला? 
Moradabad. 1544-45 
sition of compositors and bind- 

ers’ after’ the amalgamation of 
and Eastern Bengal 

Railway Presses. 37. 
Posting of the personnel’ of the 

Delhi-Uthbala-Kalka “Railway to 
the Moradabad Division of the 

2092 
Posts declared surplus “by the 

Chief Commercial ~ Manager, 
Claims, ४. 35075 

Posts of Ticket Collectors and 
Travelling Ticket Inspectors on 
the ——.- 2093-94. 

Posts of Yard Supervisors, Yard 
Foremen, Assistant Yard Mas- 
ters and Yard Inspectors on the: 

1720-21. 
Privileges enjoyed by the teachers 

in the —— schools. 263-64. 
Promotion of guards on the ——. 

3950-51. 
Promotion of head number-takers 

on the ——. 539-40, 3951. 
Promotions in certain grades on 

the Lucknow and Moradabad 
1550-51 

Provision of quarters to the tea 
chers of the —— at certain 
places, 1551-52, 2399. 

Proyision of Running Rooms for 
the Travelling Ticket Examiners 
on the 

Punishment meted out to certain 
subordinates of the Moradabad 
Division, . 2930-32, 

Purchase of spring balances car- 
tied by the Travelling Ticket 
Examiners on the ——. 4264. 

Purchase of time recorder machines 
by the —— Press. 

Racial discrimination’ in the Jamal- 
pur Workshops, ——, 

Railway accident near Mokameh 
on thi 34. oe 

RAILWAY (S)—contd. 
East Indian—contd. 

Question re—contd: 
Rates and ‘claims offices of the 

Commeréial’ Department: on the 
3178: 

Reinstatement of certain eni- 
ployéés in the Dinapur Division 
of the 2191-92. 

Reinstat t of certain loy 
of the = —.— 2090-91. ७५ 

Reinstatement of Mr. “H.-N. 
Sinha, discharged Head Master. 
—— School, Dinapur. 2551-42 

Resolutions passed by the em- 
ployees of the and Eastern 
Bengal Railway Presses. 56. 

Retrenchment and reductions in 
the Operative Staff of the 

Press i 
Retrenchment in the —— Press— 

34-35 
Review. of Mr. Scott on _ the 
Moody-Ward Report on the 
ticket checking system on the* 

Rules for the recruitment and 
training of subordinate staff on 

७. —. 2102, . 21 i 
Rules. governing the promotion of 

il staff on the ——. 542, 2188- 

Rules in connection with appeals 
regarding pay and allowances on 
the ——. 1726 

Running at a deficit of the —— 
Indian High Schools at Sahib- 
gan and Jamalpur. 266-67, 

Selection for the posts o ae 
Collectors in the Moradahad 
Division of the ——. 3094-95 

Selection of candidates for the 
posts of Inspectors in the Trans- 
porte Department, © —— 

Seniority of subordinates: officiat- 
ing in the Transportation Ins- 
pereus grade on ~ the 

Seniority of th fart कक गत 
कि on the -----5 1068-69, 2111 

Speed of certain trains on the 
1574-75. 

Speed of certain trains on the 
—— and Eastern Bengal: Rail- 
way. 4261. 

Status of teachers.of the —— 
Indian schools. 338, 

Status of the Head Masters of the 
—— Indian High" Schools. 21- 
63, 264-65, 3628, 

Stoppage of increménts of certain: 
cone in the Accounts Depart= 
ment, ——, 2 बा 
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- 
East Indian—coneld. 

Question re—contd. 
Stoppage of the allowance of 

certain porters on the oneal 

: Diyision of the ——. 5 

डे Stoppage of the increment of a 
clerk working under the Con- 

: troller of Stores, 45५ fits 

: Subletting of vendors’ contracts 
on the ——. 3948. 5 

Supply of rules, relating to. their 
duties, to the railway employees 
in the Moradabad Division of 

= the ——. 1071, 3827. 
Suppression of Indian Assistant 

Station Masters by European 
and Anglo-Indian guards on the 
——. 3106-07. 

Surplus posts in the Office of the 
Deputy Chief Commercial 
Manager, Claims, 3174- 

“Teachers in the —— High School 
at Tundla. 3184. 

Termination of contracts of ven- 

Uniforms supplied to Indian and 
Anglo-Indian ticket collectors of 
the Howrah Division, ——. 153. 

Use of an officer’s carriage for joy 
‘Tides under the orders of the 
Divisional Superintendent, Mora- 
dabad Division 92. 

Use of service stamps by the 
Indian High Schools. 27. 

Vacancies in the grade of. sub- 
heads in. the —— Accounts De- 
पक 92. 

~~ Vendors’ contracts in the Dinapur 
aaa 21253 of the ——, 3807-08 

= dors in the Dinapur Division of 
5 the ——. 3163-65. 
: Transfers of staff on the Morada- 
= bad Division, ——. 730-3 
= 

Watch ‘and Ward squads on the 
—— for checking tickets. -1003. 

Sea scheme on the ——. 338- 

Yard Foreman and Assistant Yard 
Masters on the 541. 

astern Bengal— 

Question 7e— _ 
“Action taken on the memorials of 

the employees of the East In- 
dian and —— Presses. 37. 

Allegations “against Mr. Wood, 
Traffic oe “Amingaon, 

Classification of Journeymen on 
the as inferior service em- 
ployees. 916» G2 p25 - 

_ Construction of the: Faridpur Rail- 
- 274. way Station-on the —— 

RATLWAY(S)—contd. 
Eastern Bengal—contd. 

Question re—contd. हे 
Damage to the Hardinge Bridge 

at Sara on the ——. 1368-69. 
Demotion and reduction of salar- 

ies of the industrial staff in the 
Press. 37. 

Discontent amongst the guards in 
the Calcutta District of the —— 
7 

Functions of the Welfare Officer, 
717. 

Hardinge Bridge on the — 
3073-74. 

Memorial from certain employees 
of the 10880 Indian and the —— 
Presses. _ 35. 

Pay of compositors of the 
Press. - 56 

Position. of compositors and 
binders after the amalgamation 
of the East Indian and —— 
Presses. 37. 

Punishments. inflicted for trifling 
matters by the Divisional Super- 
imtendent, Calcutta. 2464. 

Refusal of leave on transfer to the 
Grew staff on the ——. 715-16, 
5629. 

Resolutions passed by the em- 
ployees of the East Indian and 

Presses. 36. 4 
Retrenchment among the industrial 

staff of the Press. 
Speed of certain trains on the 

East Indian and 4261-62. 
Staff of the Press. 36. 
Stoppage of the relieving allow- 

ances to the relieving staff of 
the Traffic Department, ——. 
716-17. 

Great Tndian Peninsula —— 
Question re— : 
Block. retrenchment. on the —— — 

3481, ; 
Demotion of certain drivers of the — 

——,_1 36: 
Ha-stvikers on. the —— not yet re- 5 

instated, 3481. 3 
oui of *‘A”’ grade on the ——~ _ 

Grievances of the guards in the 
Jubbulpore Division of the --+ 75-76. 3 

Tniroduction of Indian dining cars 
on certain Express Trains 
the: ——. ~ 3171. 

Lower gazetted. service ~ appoint- 
ments sanctioned for the 
gineering Department of the 
——. 2321-22, ee 

Maintenance of two waiting 
of ae on the <=, 
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RAILWAY(S)—conid. 
Great Indian Peninsula—contd. 

Question re—contd 
Purchase of Diesel electric loco- 

motives by the 1283, 
Recruitment of outsiders on the 

3485-84 
Reduction of men on the ++- 

Re-instated . em-strikers in the 
Engineering Department of the 

at. Nagpur. 3481. 
Re-instatement of ““B” grade guard 

ex-strikers on the —— 17. 
2. 

Reinstatement. of certain ex- 
strikers of Bhusaval and Nagpur 
on the 485. 

Reinstatement _ of _ p 
went on strike in 

= 1732. 

sons who 
30 on the 

Wb r ent of an ex-striker in the 
ngineering Department on the 
— 9 gpur as a new entrant 
on -re-instatement. 3480-81. 

-“Treatment of — re-instated _ ex- 
kers on the 1733, 3112, 

Withdrawal of the recognition 
from: the Workers’ Union. 
1987-88. 

Indian— 
Qu on ve status of teachers of the 
—— Indian schools. 480. 

Madras and Southern Mahratta— 
Question re— 

Discharge of employees on the 
. 1872. 

Expiry of the contract of the —— 
3355-54 

Order for_teak scantlings placed 
by the Agent, ——. 3554, 3828 

Purchase of diesel electric cars by 
the 1282. 

Rules regulating discharge and 
dismissal on’ the ———.- 3556-57 

North Western. —— 
Question re— 

Absence of a book accéssible’ to 
the staff on personal matters on 
the ——. 1076. 

Absence of Muslim 
Officers on the 

Abolition of the cadre of Travel- 
ling Ticket Examiners on the 

734. 

Commercial 
3100. 

Appointment of Train Controllers 
on the ----- 154. 

Carrying out of orders regarding 
communal representation by the 

6 —— Administration. 1702-03. 
पर कम 8 contracts “on the -- ६ 

Certificates of sickness produced 
by the —— employees. 1544 

RATLWAY(S)—contd: 
North Western—contd. 75 wd 

Question re—contd. i 
Chance given to one Munna Lall, 
temproary Goods Clerk, ——, 
to reappear in the Refresher 
Course. 4208. 

Ci idated allowance ‘to’ special 
ticket examiners on the 

3. 3495. 
Consolidated allowance to tha 

~ ‘Travelling ‘Ticket Examiners on 
the 3 

Contemplated cut in the™ consoli- 
dated travelling allowance of 
Travelling Ticket Examiners on 
the 3813-14. 

Creation of a post of ~Superin- 
tendent for Go-ordination of per- 
sonnel branches on various Divi- 
sions of the ——, 409, 

Creation of the post of Deputy 
Agent, Organisation, on the —— 
3098. 

Crew system on the ——,) 73-54. 
‘Criterion of efficiency for promo- 

tion on’ the ——. ~16-17, 2111. 
Deduction of provident fund from 

the salaries of the carriage and 
wagon staff of 996. 

Difierent rules gov 
allowances for the i 
different divisions of the ——. 
3494. 

Discharge of one Nasib Ali of the 
Drawing Branch, Headquarters 
Office, ——, 3099-3100, 

Duties of the Divisi > 
fficers on. the ——. 

Employees in’ subi 
on. ४0 - --++ in 
1704. 

Employment in the wireless ser 
vice under the control and ad- 
ministration of the ——. — 1286, 
3629. 

Employment of temporary staff 
against permanent vacanci 
hi 3069-71 

Grant termedi. 
to the superior staff 

1074. 

Group os of ticket checking 

Hindu and- Muslim «officers and 
subordinates. on the Karachi 
Division of the ——. 1704 

Tnadequate represéntation of Ma 
lims in the personnel br: 

of certain offices of the 
2188-89. 

Indebtedness of ~ the _Superinten- 
dent of Printing and Statio: 

Lahore. 20%, = 
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RAILWAY(S)—conid. 
North Western—contd. 

RAILWAY(S)—contd. 
North Western—éontd. 

Question re—concld. 
Ineligibility of pass holders to 

change the class of the tickets 
on the ——. 1075. 

Insufficient earnings due to ilhcit 
travelling on the 3816, 

Leave to sick staff on the ——. 
1073, 3726-29. 

Low salaries of Assistant Station 
Masters on the 1072. 

Misuse of privilege passes by cer- 
tain employees of the .——-. 

: 104. 
Muslim head clerks in the Office 

of the Divisional Superintendent 
—, Delhi. 1705-06. 

Muslims, Europeans and other non- 
Muslims in certain cadres of the 

. 1989. 
Non-adoption of the Moody-Ward 

scheme of ticket checking on 
the ——. 735-36, 3814-15. 

Non-appointment of any Muslim 
Personnel Gfficer in the Lahore 
Division, ——. 3100, 

Non-inclusion. of ‘Travelling Ticket 
Checking Staff in the running 
staff on the Hast Indian and 

— Divisional Personnel Offi- 
cers’ Conference. 734-35. 

Officiating head clerks in certvin 
grades on the ——. 3099. 

_ Organization and control of travel- 
Ting nee Examiners on the 

Overtime allowance to the line 
staff on the . 1074. 

Paucity of Muslims in the Medi- 
cal Department of the 

Pay of the Assistant Controllers 
onthe ——.* 3358. 

Promotions in the office of the 
__ Agent, ——. 3945. 
Promotions of Special Ticket 

Hi कक 08 on the --> 3816- 

Qualifications of chargemen in the 
Carriage and’ Wagon Shops, 
——, Moghalpura. 93-94. : 

Reckoning कि seniority on the 

Reduction “in the scales of sub- 
ordinates on the ——, 1989-90 

Reduction of the post of Superin- 
~ tendent, Construction sa the 

Reduction of Travelling _ Ticket 
Examiners on the —. 12-13. 

Refresher course at Kot Lakhpat, 
— , 3070-71. 30 

Question re—contd: 
Rent-free quarters, ete:, for™ cer- 

tain Assistant Controllers on the 3358. 

Representation of Muslims in the 
Establishment Branch of the 
Office of the Chief “Medical 
Officer, ——. 1003. 

Reservation of posts of Assistant 
Accounts — Officers, or 
Travelling Inspectors of Ac- 
counts. e 

Rest to the staff on the ——. 

1073-74. 
Sale of steel scrap for export to 

Japan by the 2107-10. 
Special and Travelling Ticket 
Bxaminers'on the ——. 734. 

Special Inspectress to inspect and 
report on the working of the 
Yefreshment rooms on the ——. 

2. 52. 
Staff declared unfit due to ill 

health for employment on the 
--+- 1289 

Station Masters and Assistant 
Station Masters having defective 
eye sight on the ——. 1071. 

Station Masters and Assistant 
Station Masters on the ——, 
1297. 

System of recruitment of Perma- 
nent Way Inspectors on the 

1701-02, 3112. 
Trains, etc., on the Ferozepore- 
Ludhiana Section of the ——. 
3711-12. 

Transfer of Assistant Controllers 
on the from Simla to Delhi. 
154. 

Victimisation of Muslims in the 
office of the Chief Medical Offi- 
cer ——. 1004. 

Withholding of appeals against his 
orders by the Divisional Person- 
nel Officer, , Karachi, 3726. 

Work of distribution of publica- 
tions on the ——.. 3098. 

QOudh and Rohilkund —— 
Question re— 
Amalgamation of the —— with 
ae Hast Indian Railway. 2081- 

Deputation to the Railway Board 
regarding the ratio on posts 
be held by the East 

3176-77. 
Disabilities existing against the 

old —— employees, 1721. 
Discrimination in the grant of : 

passes to the old —— staff. 541, — 

Indian 
Railway and old —— officers. — 
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RAILWAY (S)—contd. 
Ondh and Rohilkund—coneld. 

Question re—contd. 

Non-grant of conyeyance hire to 
the old —— staff. 541-42. 

Pay, et¢., granted to the old —— 
Railway stafi on. promotion. 
3938. 

Blection of the Standing Finance 

Committee for 3417. 

Motion for election of the «Standing 

Finance Committee for ——. 315: 
Question re— 

‘Action taken by the Agents of —=— 
on certain questions asked in: the 

Legislative. Assembly. 1001, 
Bringing of the running staff_of —— 

under the Hours. of Employment 

Regulations. _ 908 

Consumption of pig iron by ——- 
268. 

Discharge of employees in cer- 
tain. departments in the Dinapur 
Division. 1396. 

Efficiency of servants. 2526-97. 
Establishment of motor bus services 

by the 9709-11. 
Free passes/to the personnel of 

British Army in India 9 on their 
discharge from the Army and on 
appointments to the ——‘m India. 
2095-96. 

Grievances of the people of Beechla 
Tank against the —— authorities. 
720-21, 2471. 

Indian Officers employed on 
2873. 

Loss to due to the recent Harth- 
quake in India. 1368. 

Lower aazetted Service 
2322-23: 

Machinery fora Joint Standing 
Committee on 5० ::9097: 

(011 eee 

Meeting of the Central Advisory 
Cowncil! for ——. = 4025. 

Nature of work advised “upon by 
Messrs; Herz and Partners as 
Consulting sane to the —— 
of Indias 23 हि 

Pay of the 
casual leave. 

Position’ of 

on > yannin 8 stati 

in the new con- 

stitution. 1075. 
Purchase by the Railway Board of 

¢ast iron or steel sleepers for ——. 

Racial discrimination in the admis- 
sion of Indians to the —— social 
clubs or institutes. 18-19, 
—— accidents" during: the 
Kumbh mela at Hardwar. 1596. 

-—— between Jakhal and Sirsa. 3711 
Reports of retrenchment and demo- 

tion of staff on ——. 918 
ee without ticket 
912; 3421-22. 

Oi जता 

} 
RAILWAY(S)—contd. 
Oudh and Rohilkund—contd. 
Question re—voneld. 

Utilization of the —— Staff Benefit 
Hund for relieving the distress of 
Railway employees and their fami- 
lies due to retrenchment. 2636. 

State— 
Motion to reduce Demand for ‘Rail- 

way Board’’ re condition of —— 
.of Press: employees. . 1459-61. 

Question re— eon 
Accountants in the Railway Clearing 
‘Accounts Office and —— Accounts Be 
Offices. — 5092-95. 

Advertisements for vacancies on 

— in Muslim newspapers: 
87 

Application of new leave rules to 
he monthly-rated running “ staff 

on 905-06 
Appointments 

Boards on कि रु 
Classified seniorily list of 

ployees. 1301-02... ; 
Construction of Wrench-Mahindra. 

sleepers by, ——. --268:69. «. — 
Daily-vated runni faft on each | 
the ——. 915. se 

of po 
on ——. 2178-80. 

Bligibility of subordinate running 
staff for leave with pay on —— 

t 

Selection through 
3628. 

em 

D 

905, 
Holidays in the mechanical work- 

shops on ——.._Yl elgg 
Medical arrangements for the menial 

7... and subordinate stafi 
T7819. onl <a 

Non-employment of ea-Army men‘ 
—. 913, 24 : 9. = Rois 

Officers of the lower gazetted ser- 
¥ice on! State ——. Ag 

Pay of Indian —— servai 
Promotion of subordinate 

3950. 
Purchase of coal by. 

Restriction and curtailment in th 

number of passes on ——. 18. — 

Retrenchment on ——, 2174-78, ; 

Retrenchment on the —— and Com-— 
pany-managed ——. 19-20. 

Rules for the promotion, of - pass 
ger drivers to mail dri rs on ——. 

74. 
Rules for recruitment of : 8 
AES 4967:58:/:7- oh , 

Rules forthe recraitment/and train: 
ing of subordinate staff 
2097-98, 2712. > 0-5 
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E
.
 

State—contd. 

Question re— प्र 

Rules regarding the submission of 

memorials on ——. 1726- 

Seniority of officers on ——- 

84 
Short time worked and the staff em- 

ployed in the —— Workshops. 

Staff classified as inferior under the 

new leave rules on 916. 

Staff treated as temporary for hav- 

er an been recruited after the 16th 

July 1931, on ——. 918. 

Statutory Indians in the officers’ 
grade on ——. पर 

>>. Strength of the Telegraph Depart- 

hors ment. on —— and _Company- 

managed Railways. 1287-88. : 

= “MPenders for the raising of coal in 
—— collieries. 1065. 

Working of the —— Provident 

=e ‘Fund Scheme. 906. 
Denial of maximum pay on promo- 

tion to the staff in the Golden 

_ Rock Workshops of the —. 

Sie 
Overcrowding of the Seno al 

= =<trains on the Metre Gauge Sec- 

tions of the ——. Fs हि 

==" Purchase of wagons by the ——. 

जज 1281-82. 

“RAILWAY ACCIDENT (S)— 

— See “Accident(s)””. 

_ RAILWAY. ACCOUNTS— 

— Question’ re non-grant of duty allow- 
ance to the Accountants in the 

iis Office of the Controller of ——. 
3705. 

ACCOUNTS DEPART- 

e— 
Pass marks in optional subjects of 
“the Appendix ‘D’ examination of 
the ——. 3072. 

Promotion-in the ——. 3094. 
Retrenchment in the -——. © 3724-25. 

=© Question 7 

ACCOUNTS OFFICES— 

estion re employees in —— qualified 
for the posts of Accountants. 
3095: : 

“RAILWAY ADMINISTRATION (S)— 
Question re representations of the 

— Members. of the. Central ~Legis- 
lature to the ——.. 3090. 

_. See-also ‘‘Administration(s)’’ 

RAILWAY AUDIT— 

Question re communal composition of 

clerks» andauditors in the office 
of the Diréctor-of ——. 3371. 

RAILWAY AUDIT DEPARTMENT— 

Question re— 
Communal composition of auditors 

in the ——. 3371. 
Teave facilities to clerks in the —— 

to prepare for the Railway Sub- 
ordinate Audit Service Examin- 

ation. - 3363-64. 

RAILWAY BOARD— 
Demand for Grant. 1097. 
Motion to reduce Demand for 

ee BEET 
Condition of State Railway Press 

employees, 1359-61. 
First class railway station for 

Cuttack. 3 
Importance of road-rail co-ordi- 

nation and of the organisation 
of communication boards- 
titoughiont the. country. 1219- 

Indianisation of the Railway ser- 
vices. 1196-1217. 

Maladministration of the —— 
239-53. 

Muslim: representation in railway 
services. 1253-73. 

Passengers’ amenities. 1097-1118. 
Statutory ——. 1118-56, 1157-96. 
System of appeals. 1340-59. 
Unreasonable rates. 1302-40. 

Question re— 

Allegations against Mr, K. M, 
Hassan, Deputy Director, Estab- 
lishments, ——. 4262-63. 

A पल of an. Indian as a 
ember of the ——. 197. 

Deputation to the —— regarding the 
ratio on posts to be held by the 
East. Indian Railway and old 
Oudh and Rohilkhand Railway 
officers. 3176-77. 

Enquiry into all cases of discharge 
by ae wees deputed by the 

Instruction given 5 by ..the —— 76 
promotion of certain Railway 
Officers. 

Memorials. from the ~ Travelling: 
Ticket Examiners of the Hast ~ 
Indian Railway to,——. 9165. ; 

Memorials. from the Travelling 
Ticket Inspectors..of the East 
Indian. Railway. to 
1066-67. 

Placing of railway collieries under 
the control of the Statutory ——~ 

the —.
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RAILWAY BOARD—contd. 

Question re— 

Promotions 
1719. 

the Office of the in 

Purchase by the —— of cast iron or 
steel sleepers for Railways. 537. 

Sending of advance copies of appeals 
to the 2862-65. 

RAILWAY BUDGET— 
See “Budget Railway’. 

RAILWAY CLEARING “ACCOUNTS 
OFFICE— 
Question re— 

Accountants in the —— and State 
मा, Accounts Offices. 3092- 

ae of work in the 1365- 

Attendance of the Hindu staff of 
the Machine Section of the —— 
on religious ‘holidays. 3494-95 

Gertain appointments in the 
1945-44. 

assification of the charges in the 
clerical grades in the ——. 459. 

Communal composition of clerks of 
the Chief Auditor’s Office, ——. 

Communal composition of men 
appointed in the ——. 1717-18. 

Communal composition of men con- 
firmed in the ——. 4030. 

Confirmation of the members of the 
minority communities in the 
—. 394 

Delay in the furnishing of _ results 
of earnings by 

Discontinuance of officiating promo- 
tions in the 458-5! 165-66. 

Duties performed by. the routine 
clerks* of the -——. 3101-02. 

Exemption of certain Hindu clerks 
of the —— from passing the 
prescribed examination. 3941-45. 

Exemption of certain persons in the 
— from passing the Appendix D 
Examination 

Grievances of the routine clerks in 

the —. 

the ——. 99-3701. 
Hours of work of certain staff in 

the ——. 3946-47. 
Non-consideration ‘of the  applica- 

tions of matriculates and inter- 
mediates by the Director, ——. 

Non-matriculate clerks employed 
in-the:——. 18. 

Officers in the —— having no ex- 
perience of Traffic Accounts. 
1366. 

Out of tum confirmations in the 
459. 

RAILWAY CLEARING ACCOUNTS " 
OFFICE—contd 
Question re— 

Peons kept by certain officers of 
the for their private work. 
1365. 

Persons 
1717. 

confirmed in the ——. 

Persons qualified for the of 
Accountants in the 

Promotion of certain clerks in the 
2718 

posts 
3093. 

Promotion of the routine clerks of 
ae —. 3369-70, 5725-24, 4025- 

Punishments inflicted on the staff 
of the 2718. 

Representation from the routine 
clerks of the 3102-03. 

Shifting of the —— to -another 
building. 1278. 

Work of the Bombay, Baroda and 
Gentral--India Railway done in 
the ——. 40: 

RAILWAY COLLIERY (IES)— 

See ‘‘Colliery(ies)”’. : 

RAILWAY COLONY(IES)}— _ थे 

Question re provision of a school near 
the Goods ~ 
Marshalling 
638-39, 2111. 

RAILWAY DEPARTMENT— 

Question 7e— 

Acceptance of the lowest tender by © 
a 065-66. 

RAILWAY ELECTRIFICATIO: 

SCHEMES— 

Question १6 consulting fees to 
Messrs. Merz and Partners, 

Limited, on —— 24 कर 

RAILWAY EMPLOYEE(S! 
See ‘Employee(: zs 

RAILWAY FREIGHT— 

concession in Question re 
to the Pioneer Press ‘on = 

removal from Allahabad to Luck- 
now. . 

RAILWAY LINE(S)}— 52522: * 

Question re— x 

Closing of level crossings on ——- 

ui; 
____ outside the operation of the 

Indian Railways Act. 917-18. 
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2 Loco. SHED— 
Question re— 

Alleged harassment of the Hindu 
and Sikh ‘employees in the —— 
Lahore. — 4263. 

Percentage of Hindu, Sikh and 
Muslim employees in the —— 
Lahore. 4265. 

RAILWAY MAIL SERVICE— 
“+= Motion. to — reduce Demand for 

; “Indian Posts and Telegraphs 

Department —_ (including Working 

ay jenses) 7e— 
rievances of employees. 

0 
Measures: of earthquake relief for 

Postal and staff in North 
thar. 2055-57. 

lion 7e— 
Fixation of different classes of 

supervisory posts in the Post 
Office and the ——. 1733-34 

Increase in the number of —— 
sorters. 1280. 

Re-transier of the —— “C”’ Division 
to the control of the Postmaster 
General, Bengal and Assam 
Gircle. 1730. 

Retrenchment on al basis 
ee in the Postal and —— Punjab 

Citele. 2705 
Staff in certain —— Divisions. 

4270. 

RAILWAY MATERIALS— 
Question’ 72agreement for the’ carriage 

of Government and —— between 
different Indian ports. 3066 

RAILWAY OFFICE(S) 
Question ve disbursement of salaries 

to the employees in the —— in 
Burma. 2706-07. 

RAILWAY OFFICER(S)}— 
“Officer(s)’” 

ASSENGER(S)— 
‘Passenger(s) 

RAILWAY POLICE STATION— 
See ‘Police Station”. 

RAILWAY PROPERTY— 
See. ‘Property (ies)’” 

QUARTER(S)— 
arter(s)’” 

RAILWAY RATES ADVI cOM- BAILY SORY COM 

See “‘Committee(s)’”, ~ 

RAILWAY SCHOOL(S) 
See ‘‘School(s) Oe 

RAILWAY: SCHOOL OF 'TRANS- 
PORTATION— 
Question 7e— 

Assistant Station Masters sent to the 
——,. Chandausi, for training, 
from the Dinapur Division of the 
Bast Indian Railway. 1985-86. 

Discharge of subordinates in the 
——. Chandausi. 1069-70. 

Enquiry into the administration of 
the Chandaust. 

Hours of duty in the ——, Chan- 
dausi. 1619. 

Non-payment of salaries of the 
demoted staff at the , Ohan- 
dausi. 1295-96, 3828. 

Staff employed at the ——, Chan- 
dausi. 1543-44. 

RAILWAY SERVANT (S)— 
See “Servant(s)’’. 

RAILWAY SERVICE(S)— 
Motion to reduce Demand for “‘Rail- 

way Bo: 
1196- Indianisation of the 

1217. 

‘o— 

Muslim . representation in —— 
55-75. 25; 

RAILWAY 87'8४7(8)-- 

Question #8-- 
1,68४९ given’ to’ at Jamalpur 

after “the earthquake ~ shock, 
1788. 

Provision ‘of sheltey to the Indian 
at stations damaged by the 

earthquake. 719. 
See also “‘Stafi(s)”. 

RAILWAY STAFF BENEFIT FUND— 

Quesion- re— 

Grant from. the for recreation 
and éntertainment.. 3958-39; 

Utilization of the —— for relieving 
the distress of Railway employees 
and their families due to rettench- 
ment, - 2631 

RAILWAY STATION(S)— 

Motion to reduce Demand for ‘Rail 
way Bord” re first class —— for 
Cuttack. 3 

Question re— 

Inconyeniences caused to third class 
passengers on the Delhi —~ 

0. 
Theft of Yailway~pro ae at the a 
New Delhi —— '31a2.83, i 

Use of the buildings of the old 
Cawnpore ——. 1005. 

~ See also “‘Stotion(s)’” 
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RATLWAY SUBORDINATE — AUDIT 
SERVICE EXAMINATION— 
Question re leave facilities to ‘clerks 

in the Railway. Audit: Department 
to prépare for the ——. 3363-64. 

RAILWAY ~ SUBORDINATE SER- 
SS VvViICKS— 

See “Subordinate Services”. 

RAILWAY WORKERS” UNION— 
See “Union(s)"’. 

ATLWAY WORKSHOP(S)— 
See ‘Workshop(s)””. 

RAILWAYMEN— 
Question re discussion of the new rates 

of pay with the All-India *s 
Federation before enforcing them: 
910. 

RAILWAY-OWNED COLLI- 
ERY(1ES)— 
See “Colliery {ies)’’. 

075. 
of the General 

8 (Protection) Bill— 
ideration of clause 3, 3426-28, 

Question> re— ais 
Difference between the excise and 

import duties’ ‘on mineral oils as के 
ult; of Burma forming a part 
India. 151 
ncial advantage derived: by _cer- 

tain protected industries of India. 
151. 

Raising. the price. level’ of rice. 
152. 

JAH, RAO BAHADUR M. C.— 
a to the “Public 

to the Standing Com- 
mittee on Emigration. 3417, 
Question rz 
“Abolition of competitive examin- 

*~ ation for admission to the Indian 
Medical Se . 129) 
legations against the Secretary, 
orks Committee, Government of 

India Press, New Delhi. 3180- 

‘villian appointments held by mem- 
bers of the Indian Medical 
Service. 727-28. 
mnter-signatures on vaccination 

ificates. 726-27. 
ss of the Secretaries of the 
rks Committees of the Goyern- 
i of India Presses. 3092. 

RAJAH, RAO BAHADUR. M. 
contd. 

Question re—contd. 

Employment of — temporary ~ staff 
against permanent. vacancies on 
the North. Western Railway. 
3069-70. 

Examination for Inspectors in the 
Punjab Postal Circle. 285. 

Exposed condition of the Post 
Office in the Council House, 
Delhi. का. Z 

Grant of increments to the officials 
of the’ Sorting Office, Madras 
Central Post Office. 288. 

Import duty on exposed  cinemato- 
graph films. 1984-85 

Indians with Indian qualifications 
enrolled to the Indian Medical 
Service’and the Women’s Medical 
Service. 728-29. = 

Institution of the Women’s Medi- 
eal Service. 728 

Levy of wheel-tax_on motor cars 
and motor cycles by the Delhi 
Municipal Committe 914. re 

Members of the ‘Indian Medical — 
jepartment attached to __—th 

Medical 

“the” 

al Army Corps. 

Oe ome ० 
trains on’ the metr 
of the South गत Railway. 
285, 736 

Promotions. in the Government’ of 
Tndia Offices: 2715-16. 

Recraiimént of outsiders as Readers 
and . Revisers i ie Government: 

Recruitment of 
Refresher cowrsé 0} 

North Western ~ Railiw: 
5070-71. 

Research funds for medical pur- 
poses. 6. a oe 

Running of the Grand Tra 
press between Madras and Delhi. 

re ॥ pledges by ‘Indian en- Signing 0: edges in 
Rants to thie p es + Indias 

ical 
10) 

Motions to re 
mittee and to circulate. 
103, 104, 115,128, 129, 182; 
138, 443-55, 456. 

RAJGHAT- 

Question re— 

Absence of waiting rooms. at 
station, East Indian Railway. 
756. 

‘Absence of waiting rooms _at the 
Railway Station. हि 
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-RAJPUTANA— 
Demand for Grant. 2068. 

RAMAKRISHNA, MR. V.— 
Indian Finance Bill— 

Consideration of clause 3. 2621. 
Indian Tariff (Textile Protection) 
Amendment Bill— 

~ Motions to refer to Select Com- 
mittee and to circulate. 2203-2206. 

RAMGANGA RIVER— 
Question re— 

Closing of the iron bridge over the 
near Moradabad. 1294-95, 

2188-89. 

RANCHI— 
Question re— 
Expenses incurred for establishing 

the headquarters of the Agent to 
the Governor -General of the 
Eastern States Agency at —— 

Shifting of the headquarters of the 
Agent to the Governor General of 
the Eastern States Agency from 

sak — to Sambalpur. 1614. 

RANGA TYER, MR. 0. S— 
Certain report of the proceedings of 

the Legislative Assembly issued 
by the Associated Press. 3730- 
31. 

-_ Gut Motions— 
Scope of the —— during the dis- 

= cussion of the list of demands on 
the General Budget. 1916. 

Expressions of regret on the death of 
Pandit Shamlal Nehra, 2542-43. 

General discussion of the General 
Budget. 1556-61. 

General discussion of the Railway 
_.. - Budge’ 5 
sche Bar Councils (Amendment) 

681-83, 689. Motion to circulate. 
cis inance Bill— 
Motion to consider. 
Gonsideration of 

2488. 
Schedule 1. 

2812-18, 2850. 
5 

Motion to pass. 
Indian ‘‘Khaddar’? (Name  Protec- 
tion) Bill— 
Motion to consider. 658-59. 

Indian Penal Code - (Amendment) 

Motion to circulate. 938-52, 954, 
959, 962, 967, 970-76 

Indian States (Protection) Bill— 
Motion to refer to Sclect Committee 

Motion to ‘consider. 3210, 3243. 
3251, 3252; 5253-61, - 3! 
Soe S271, 3272, 3273, 3274, 3275. 

RANGA TYER, MR, CG. S.—contd. 
Tndian States (Protection) क्‍ 
contd. 

Consideration of— 
lause 3. 3505-08, 3425, 3430, 3433, 
3435-3441, 3448, 3449. ‘ 

Clatise 5. 3545, 3546-49. 

3612-14, 3615. 3616 Motion to pass. 
17 

Indian Tariff (Amendment) Bill— 
Motions to refer to Select Commit 

and to circulate. 161, 165-67. 

Motion to consider. 761, 762, 764 
69. 

Consideration of Schedule. 780, * 
Consideration of Clause 3. 884-85, 
Motion to pass. 891, 894 

Indian _ Tariff ० Protection) 
Amendment Bi 

Motions to refer to Select Com 
Mnittee and “to” circulate. 2221; 
2271, 2272, 2278, —-2292, _ 2204) 

, 2296, 2307, 2314, 2539-49) 

5913-17. 

Motion for-adjournment re— 
Recommendations of the Capitation 

Tribunal. 83-85. : 
Signing of the Indo-Japanese com 
बम treaty in London. 144-47, 

Motion to pass. 

Motion re sympathy of the Legis) 
tive Assembly with the earthquake” 
sufferers in Bihar and Orissa. 2, 

Motion to reduce Demand for— 
“Customs re grievances of the 
Hindus of Sind in the 8 
Department. 1935-34. 

“Executive Council’ re— ५ 
Necessity of expediting the Consti- 

tional Reforms. 1841- 
Planned economy. 1887-91, 1892, 
“Indian Posts and Telegraphs De 
partment (including Working Ex 
penses)”’ ve paucity of Muslims i 
the services. 1973-74. ue 

‘Railway Board” re— i 
Importance of road-rail co-ordination 

and of the organisation of ९0 
nication boards throughout 
country, 1232-35, e 

Passengers’ amenities. 1101, 1102. 
Statutory _ Rail Board, 11%, 

1124. 1125, 1133, 1137, 1149, 
1159, 1162, 1170, 1178. 
1193, 1194, 1195. 

System of appeals. 1350-51. 
Unreasonable rates 

Point of order raised. by —— wl 
it was permissible to ment 
the floor of the House any ] priva 
conversations. 231. 
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RANGA IYER. MR. C S—<exid 

ly taking his seat without the 
usual wig. 3423. 

| re vreleasé of civil disobe- 
dience prisoners and policy of 
Government) toward meetings of 
the Indian National Congress. 
3810-11. 

Question (Supplementary) 76 influx of 
medical practitioners from Ger- 
many, etc., in Bombay. 3090. 

Resolution re— 
Constitution of Malabar into a 

separate province. 3342-49. 
~~ Excise Duty on motor spirit for the 

purposes of road — development. 
= 4306-07. 
_ Grievances of the travelling public 

on the Assam “Bengal Railway. 
299, 

Protection of workers against un- 
employment and reduction of 

- wages. 325, 328-31. ae 
Sugar (Excise Duty) Bill— 

Motions to refer to Select Com- 
mittee and to circulate; ~ 3059, 
3140. 

५ Motion to consider. 3975-77, 3990. 
~ Consideration of— 

Clause 1. 4112, 4113. 
Motion to pass. 4118. 

Untouchability Abolition Bill— 
Motions to refer to Select Com- 

mittee and to circulate, 100. 

415, 416,417, 418, 434, 449. 

RAO BAHADUR M. N 
estion re provision of facilities for 
passengers on the Powerpeta Rail- 

ay Station. 2458 

lection of —— to the Standing 
lommittee on Emigration. 3417. 

n of —— ‘to the Standing 
‘inance Committee. 2544. 

Te 
tion of the revised scales of 

Army Headquarters 
2534. 

BASTOGE, MR BADR 

8359. = 
Motion “to reduce Demand for “Rail- 

way Board’ r¢ unreasonable ——. 
1502 

RATES. OFFICE(S)— 
Question re and Claims offices of 

the Commercial Department on 
the East Indian Railway. 3175, 

RAU, MR. 7. R— 
Demunds for Supplementary Grant in 
respect. of— 
Appropriation 5 from. 

‘und. 447, 
Audit. (Railways). 1436 
Companies’ and . Indian 

Earnings. _ 
Miscellaneous 
wae 1449. 
en Line Works. 1444-45. 
rking Expenses—Repairs and 

Maintenance and Operation. 1440, 
1441 

General  discussio 
Budge 

“Railway Board’? re— 
Muslim representation in 

services. 

System ‘of appeals. 1354 
Unreasonable rates. 1329. 

Resolution ve Excise Duty 
spirit for the papas of road 
development. 4302 

RAW. FILM(S)— 
See “Film(s)”. «7 

RAWALPINDI— 
Question re ‘non-observance of the 

third vacancy rules in the 
Engineering Division. 3375- 

READER(S)— 
Question 7¢— 

‘Absence of Sikh ——1i 
arent of India 
1090. 

Non-matriculate “cop 
ted as —— 
India Pres; 
31. 
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READER(S)—contd. 

Question’ re—contd. 

Qualifying examination for —— 
post in the Government of India 
Press; New Delhi. 1735. 

—— and copyholders in the Gov- 
ernment of India Press, New 
Delhi, 1090-91. 

"== and revisers appointed in the 
Government of India Press, New 
Delhi. 2327-28. 

—— in the Government of India 
Press; New Delhi, 83.. 

Recruitment: of outsiders as —— and 
Reyisers in the Government of 
India Press, New Delhi. 2. 

Recruitment of == in the Govern- 
सा of India. Press, New Delhi. 

> 

READING BRANCH— 

है — Question re> - 
Principal work of the —— sf the 

Government of India Press, New 
___ Delhi.' 1630. 
“*Premotions in the —— of the Gov- 

* ernment of India Press, New 
Delhi. 990-91. 

“RECESS— 
Question... re —— allowed.to Muslim 

postal employees to offer Briday 
er. 2334- 

RECOGNITION— 
Question re withdrawal ofthe 

from: the Great Indian Peninsula 
न Workers’ Union: 1987- 

RECOMMENDATION (S)— 
Motion for adjournment re of 
न ‘Capitation Tribunal. 29-50, 

Question ?९-- 

Claims received in the’ Pension Con- 
troller’s Office under different 
—— of the War Pensions Com- 
mittee. 1990. 

<. ‘Economies effected as a result of 
the adoption of the Pope Com- 

=mittee'ss——-._ 911. zn 
—— No. V of the War Pensions 

Committee. 487. 
— of the War Pensions .Com- 
tees 1094-95, 1387, 2187-88, 

RECORD (S)\— = a > 

— Question re loss of official —— from 
the Postal Audit Office, - Delhi. 
1077-78, 2470. 38 

RECORD SUPPLIERS— 
Question re— 

Filling up of temporary | 
of second division clerks from: 

the Director General, Posts and 
Telegraphs. 3170-71. ] 

Pension 6f +— and duftries in 
Government of India offices; 
371. 

Qualifying examination of —— hi 
in the Office of the Director, Gene 
ral, Posts and Telegraphs. 369 
79. 

RECREATION— 

Question ‘re— 
New Roads, Parks and places 

constructed in Delhi. 2539, 
3725. 

Provision of facilities: for. the, —= 
and exercise of the Railway staff 
at Cawnpore.,/ 539}. 2111. 

RECRUITMENT (S)— 

Question 72— 
Direct;-—— in ~ the 

Accounts Service. 2538. 
Direct of some of ‘the ‘ea-Crey 

inspectors ~on the’ Bast: Indi 
Railway. 1067-687 

PXamination for —— in the “Gor. 
ernment: of » India. Press,! New 
Delhi. 5 1577-80. 

Examination for —— to the Indiat 
Andit!) “and Accounts — Service, 
3699 q 

Subordinate 

Members of the Board. for —— a 
postal clerks in Peshawat. 208), 
2727-28 e 

Non- —— of-Muslims: im the New) 
Dethi “Municipality. 1585-86: 

Public Service Conimission examine 
fion for of ministerial’ estab) 
lishment for the Government: ot 
sind Offices held in 1926: 

— in the Central Publicati 
Branch!) 1381-82; 2456-57, 304 

of clerks and copyHolders in 
Government of India Press, N 
Delhi." 2868. ORS 

—— of lady clerks. 3492, ० 
—— of members of minority comm 

nities in the Office of the Dep 
Accountant General, Posts ४ 
Telegraphs, Delhi. 2469-70. 

—— of ministerial] staff im 
Tmperial Secretariat and the 
Headquarters. 3079. 7 

—— of Muslims as copyholders 
the Government of India 
New Delhi. 3100. an 

—— of Muslims in the 5 
Branch of the एप 
Circle Office. 3373-74 
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RECRUITMEN T—contd. 
Question re—contd. 

of new men in preference to 
the -retrenched men on™ the 
Bombay, © Baroda\ and - Central 
India Railway. 317379, 

—— ‘of outsidersas Readers and 
Reyisers in the Government — of 
India Press; New Delhi, 2. 

——, of outsiders on» the Great 
Indian’ Peninsula -Raihyay. 3483- 
84. 

—— of? postal clerks. 92672; 
of postal elerks in Madras. 

457-58, 2106; 
of readers inthe Government 

of India Press, New Delhi. 1377. 
of Sikhs in the Government 

of India. Secretariat. 1385, 3005- 
06. 

—— of temporary clerks in the-Gov 
ernment of India’ offices. 1080-81 

—— of temporary employees in ‘cer- 
tain Government of India Offices, 

——of the Indian Civil Service 
3-4 

Rules for —— of staff on State- 
managed Railways. 4257- 

Rules for the and training .of 
subordinate staff on State Rail- 
ways: 2097-98, 3112. 

+ Roles forthe —— and training of 
subordinate < stafi on the East 
Indian Railway.” 2102, 2105. 

Systemeof of Permanent-Way 
Inspectors on the North Western 
Railway. 1701-02, 319: 

REDDI, MR. 7 G.— 
Election of —— to: the Standing 

Committee on™Roads, 4212. 
General discussion “of tho General 

Budget. 1596-97. 

DI, MR. Te N.~ RAMA- 
KRISHNA— 

~Hlection of —— to the Public Accounts 
_ Committee. 4, 
General discussion of the General 
Budget. | 1563-68. 
Tndian States (Protection) Bill— 
Motion to pass. 3590-95. 3 

Indian Tariff (Textile Protection) 
_ _ Amendment Bill— 4 
~ Motions to refer to Select Com- 

a mittee and to circulate, 2284-1 
Motion to reduce Demand for ‘‘Cus- 
toms’? re status and salary of As- 
sistant Preventive — Officers का 

dras. 21-22. 
estion re catering contract for 

Dhu and Longwood, Simla 

~REDDI, 4 
—tontd, 

Resolution re— 
Coniinittee “of Enquiry 
tural’ Distress, 3319-22. 
Hxeise" Duty on motor 8 

. N. RAMAKRISHNA 

on Agricul- 

pirit for the 
purpores of xoad — development. 
4291-94- 4317 

Protection “of workers’ agains, un- 
employiiént and reduction of 
Wages. “550-53. 

Sugar (Excisé’ Duty) Bill— 
Motions to refer to Selec; Com- 

mittee and’ to circulate, 3144-47. 
Motion to consider. 3917-75 
Gonsidevation of— 
Olause 3.4012, 4030-31 

4046-47, 4062-64, 4070. 
Clause 10; ~-410' 
Clause 1.,4113-14. 

Sugar-cane ~ Bill— 
Consideration’ of Clause 

4033, 4034, 

7. 4165, 
Motion to pass. 4170-72. 

REDUCTION (S)— 

Question 7e— 
—— in the emoluments 

number of Traffic 
1301. 

and in the 
Inspectors. 

—— in the scales of ‘subordinates on 
the North-Western 
1989-90. 

Railway. 

—— of five posts of clerks in. the 
Punjab Telegraph Circle. 1080 

—— of men on the Great Indian 
Peninsula Rai 

of the po 
‘onstruction, on the 

em Railway. 
— of the statutory. maximum of 

hours of permissible 
of railway servants 
907-08. 

employment 
in a week, 

of travelling Ticket Hxaminers 
on the North Western Railway. 
3812-13, 

Retrenchment and —— 
ative: Staff of t 

Railway Press, 36: 

REFORMS— 

in Wee in the oper 

Motion to reduce Demand for “Exec- 
utive | Council’ ve necessity of ex- 
pediting the Constitutional ——. 
1821-45. 

REFORMS OFFICE— 

Question ‘re functions and status of 
the —. 66-67. 
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REFRESHERS COURSE(S)}— 

tion 7re— 

hae given. to one Munna Lall, 

temporary Goods — Clerk, North 

Western Railway, to reappear 10 

the ——. 4208. हु 

Examinations _ for —— ™m the 

- Moradabad Division of the East 

+ Indian Railway. 2090. 

—— at Kot Lakhpat, North Western 

Railway. 3069, 3070-71. 

REFRESHMENT ROOM(S)— 

ion Tre— ‘ 

a sion of at certain stations 

~~ on the Rewari-Fazilka Section of 

the Bombay, Baroda and Central 
India Railway. 3713. 

Special Inspectress to inspect. and 

‘report on the working of the — 

on the North Western Railway. 

152. 

REFUNDS— 
Demand for Grant 2067. 
Demand for Supplementary Grant. 

4. 

REFUNDS (RAILWAYS)— 
Demand for Grant. 1362. 

REGISTER(S)— 
5 Question re— 
Maintenance of sanction 

the Central 
—o 

printing work in 
Printing Office: 

— for entering the applications 
of “candidates in the Central 
Publication Branch, 3947-48. 

-REGULATION(S 
~ Question Sak = 
~ Britigitg of the running staff of 

railways under the Hours of Em- 
ployment. ——. 908, = 
nterpretation on Army pension 
——. 2181-82, 3103-04... 

Introduction of the Hours of Em: 
Heal —— and Weekly Rest 
onvention. on Company-managed 

Railways. 3178, Sapa 
Rules and — of the Bankura 

Damodar River Railway. 157: 

REGULATIONS AND FORMS— 
Question re— 
ae of the Director — of —— 

Eee of the Director of ——. 1700. 

Posts of Director d istant Director of —— ‘a segs Department. 289-83, 3 : 

RE-INSTATEMENT— 

Question re— 
Discharge and —— of employees on 

the East Indian Railway. 2717. 
— of “B” grade guard ez-strikers 

on the Great Indian Peninsula 
Railway. 1733, 
— of certain Employees inthe 
Dinapur Division of the क्‍ 
Indian Railway. 2091-92. 

—— of certain employees of the Hast 
Indian Railway. 91. 4 

—— of certain ex-strikers of 
Bhusaval and Nagpur on the 
Great Indian Peninsula Rail- | 
way. 3483. 4 

of persons who went on strike” 
in 1950 01 the Great Indian Pen 
insula Railway. 1732, 

of -retrenched — railway em | 
ployees. 1301, 4 

Treatment jof an ez-striker in the 
Engineering Department-on _ the 
Great Indian Peninsula” Railway 
at Nagpur as a new etntrant on 

3480-81. 

RELEASE— 

Question re— 

— of civil disobedience prisoner: | 
and policy of Government towards 
meetings of the Indian Nations } 
Congress: 3810-11. 

—— of political prisoners, 1550, 

RELIO(S)— 
Question re— 

Distribution of the Mohan-jeDato | 
51011 Th 
Removal of -— of Sanipnira and | 
Magilana to the British Museum 

at London. 3941. हर 

RELIEF— न 
Motion to rednce  Darand fa 

“Indian Poste and Televriy its. Dev 
partment (including Worting — Ex: 
penses)”’ re measures of _ earth 
quake —— for Postal and Railway. 
Mail Service staff in North Bihar. 2055-57. : 

RELIEF FUND(S\= 

See “Pund({s)??. 

REORGANISATION— 
Motion to reduce Demand for “Exec utive Conneil” re of the public Services’ _under the proposed Fede val Constitution, 1793-1821, Question re —_= of the Indi attached List, 3722, 
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REPORT(S)— 
Certain —— of the proceedings of the 

Legislative Assembly issued by the 
Associated 17685, 3730-31. 

Question re— 
Action taken on the Tariff Board’s 
—— on glass industry. 995-96. 

Alteration in a first information —— 
recorded at the Govt. Railway 
‘Police Station at Shamgarh in 
Central India. 2468, 3110. 

of retrenchment and demotion 
of staff on railways. 8. 

of the Varma Committee. 1712- 
13, 

on the working of rules to 
regulate the discharge and dis- 
missal ~ of — railway employees. 
3353. 

REPORT(S) OF 
MITTEE(S)— 

Practice_laid down by Mr, President 
re the signing of ‘the and. the 
Minutes of Dissent by the Members 
who are unable to sign these them- 
selves. 798-99. 

SELECT — COM- 

REPORT-WRITERS— 
Question re— 
Machine and bindery of the 

Government of India Press, New 
elhi. 9. 

REPRESENTATION (S)— 
Question re— 
Inadequate of Muslims in the 

personnel — branches 61 certain 
of the North Western’ Railway. 
Railway. peas - 

—— 7ए 8 recognised Labour Union 
of the grievances of its members 
to the Agents of State Railways. 
2171-74, 

—— frém the routine clerks "of the 
Railway Clearing Accounts Office. 
3102-03. 
— of Muslims in the Establish- 

ment Branch of the Officesof the 
Chief Medical officer, “North 
Western Railway. 1003. 

—— of the members of the Central 
Legislature to the Railway ~ad- 
Ministrations. 3090. 

EPRESENTATIVE(S)— 
Question re— 

— Appointment of a ——.of the Lanc- 
sashire Cotton Committee in India. 

‘Discussion of individual cases with 
Ee ie —— of recognised unions on 
ae Basg¢ Indian Railway. 2092. 

mofficial agreement between _=— 
of the Tndian and United King- 

- dom. textile industries, 919-23. 

Question re grant to the Benaves 
Hindu University for —— in 
plant physiology.” 3172. 

RESEARCH FUND(S)— 
eee re for medical purposes, 

RESERVATION (S)— 
Question re —— of clerical posts for 

British Military subordinates and 
ladies in the Army Headquarters. 
274-75. 

RESERVE BANK— 
Question re retention of surplus 

stock of rupees by Government on 
the creation of the ——. 721-22. 

RESERVE BANK OF INDIA BILL— 
See ‘Bill(s)”. 

RESERVE CLERKS— 

See ‘Clerk(s)’’. 

RESERVIST(S)— 
Question “re staff engaged for pay- 

ment of pensions to Army ——, 
2874. 

RESIDENTIAL ACCOMMODATION— 
See “Accommodation”. 3 

RESOLUTION(S)— _ 
Question 7e— है 

—— No, 1099 of 1919 of the Homa 
Department: 1706, : 

—— passed at the meeting of the 
Medical and Dental Professions 
of Bombay. 3724. 

—— _ passed. by the All-India 
Baluch Conference. 1367-68. 

Suspension of = ‘passed by the 
Cantonment Boards in the North- 
ern Gommands: 1626-27. 
— ss Fe— 2 ihe 

Abolition of the duty on raw films. 
85: 

“Committee of Enquiry on Agricul- 
tural Distress. 841-46, 3293-3242. 

Constitution of Malabar — into a 
separate province. 3342-51, 

Excise and impor duties on kero. 
sene and other mineral oils. 681+ 
97, 799-813. - Sees 
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RESOLUTION(S)—contd 
Question. re—contd. 
Excise Duty on motor spirit for the 

purposes of road development. 
4252-54, 4272-4520 

Grievances of the travelling public 
on the Assam Bengal Railway. 

2. 
Loan’ for the reconstruction of 

Bihar after the earthquake. 813 

Protection of workers against un- 
t and red of 

302-35, 544-81. wages. 

REST: 
Question re —— to the staff on the 

North Western Railway. 1073-74. 

RESTORATION (S)— 
Question *e —— of the five per cent. 

cut in salary. 273-74. 

RESTRICTION (S)— 
Question re— 
—— and curtailment in the number 

of passes on State Railways. 18. 
imposed on Mr, A. I. Qureshi 

at Durban. 16. 
—- imposed on the employees of 

the Goyernment of India Press. 
Simla, to see the Doctors in 

’ Hospitals. 2184. 
— on cars coming to British 
territory from Indian States. 
4265. हद 

RETIREMENT(S)— 
Question re— 
— in certain cadres of the 

Posts and Telegraphs Department, 
, 3582. 

— of the Honourable Sir 
Brojendra bee Leader of the 

Postmaster 
Assam 

RETRENCHED, MEN 
Question ve recruitment of new men in 

reference to the the 
ombay, Baroda and Central India 

Railway... 3178-79. 

RETRENCHED PERSONNEL— 
Demand for Grant in respect pf 
Expenditure on —— charged to 
Capital. 2071. 

Demand for Grant in- respect of Ex- 
penditure on —— charged to Reve- 

nue. 2067, 

RETRENCHED RAILWAY EM 
PLOYEES— 
See ‘mployee(s)”. 7 = 

RETRENCHED STAFF(S)— 

Se Stafi(s)” 
RETRENCHMENT(S)— 

Motion to reduce Demand for-— 
‘Army Department’’ re in de- 
fence expenditure and Military 
Policy. 1736-66 

Indian Posts and ‘Telegraphs De- 
partment (including Working Ex- 

+3
 

फेशा565)7” re — policy adopted in 
the Posts and Telegraphs Depart 
ment 1996-; 

Question: re— 
Block on the Great 

Peninsula Railway. 3481. 
Consideration of War. Services in 

selecting the personnel for in 
the Posts and Telegraphs De 
partment. 3189. 

Dispute im the Hast Indian Rail 
way Workshops at Lucenow 
about. the of staff. 911-12. 

Lower and upper selection grade 
posts held by. each community in 
the Punjab postal. circle before 
and after 3374. 

Reports of and demotion of — 
staff on railways: 918. 

— among the industrial staff of 
the _ Eastern. Bengal Railway | 
Press; 36. 

— and reductions in the 
Staff of the East Indian Railway — 
Press. 35. 

due to consistently 
factory work. 3799-38 : 

—— in each command. of _ the 
Military Accounts. - Departments 
1910-11, 3706-08; 

Indian 

unsatis- | 

— in the: East Indian. Railway, 
Press 34-36. 4 

—— in the Meteorological Depart- 
ment. 

—— in the Railway Ascounts De- 
_ = partment. 3724-25 5 
—— in the United Provinces Postal 

(17७16. 2872. 
of. ministerial staff. in the: 

Army Headquarters. 33. 
डे of officials in the Punjab Postal 

a 67726. - 1299. 
of Oriyas in the Income-tax 

Department, Bibar and. Orissa. 
207-08. 

— of Telegraphists  क्लात Tele 
graph Masters. 478. 

— of two Sikhs from the 188: 
Central Accounts Office. 925. 

on communal basis in the 
postal and Railway Mail 
Punjab Circle, 2705. 

—— on State. Railways. 2174-78. 

—— on’ the State: and Company~ 
managed Railways, 19-20. 
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Question re—contd. 
Stoppage of of Sikhs in’ the 
Punjab Postal -Circle. . 4927-28, 

Utilisation of the Railway — Staff 
Benefit Fund for relieving the dis- 
tress of railway employees. and 
their families due to 1 

RETURN ROYALTY(IES)— 
See ‘‘Royalty(ies)’’. 

REVENUE— 
Question ve drop in the Tneome-tax 

of the ~ United Provinces. 
2455, 2709. 

REVERSION— 
Question re 

the * United 
Circle. + 475-76, 

of certain officials in 
Provinces | Vostal 

| REVISER(S)— 
| -Question re— 

Memorials from the copyholders 
and of the Government of 
India Press, New Delhi. 1380. 

Readers and appointed in the 
Government of India Press, New 
Delhi. 2527-28, 

Recruitment of outsiders 88 Readers 
and in the Government of 
India Press, New Delhi, 2. 

REVISION— 
| Question re— 

of pension rules, 1369, 
-—— of the pay of the Indian 

Givil Service and of the Jndian 
Police Service. 7. 

q हि 

| 0ह्जए५ छ-7 4 2111 ५ SECTION— 
Question १९-- 
Provision of certain amenities ता 

stations of the and Kotka- 
ura-Fazilka Sections of the 
ombay,; Baroda and Central 

India Railway. 3712. 
Provision of refreshment rooms at 

certain stations on the —— of the 
Bombay, Baroda and Central 
India Railway. 3713. 

CE— 
Question re— 
_ Export duty on ——. 3006-07. 

Foreign ——.- imported into India. 
6. 

‘Freight on —— from Patna to 
elhi. 2333-34, हे 

Freight on wheat an — d 
between Lyallpur and Calcutta. 
2332-33. 

RICE—contd, 
creer ré—contd. 

mport of foreign —— into India, 
2869-71. 2 see 

Import of —— from Japan, 1546. 
Importation of foreign ——. 3165, 
Prevention of the import of —— in 
Southern India. ~ 1545. 
Raising the price level of : 
Wheat eaters and eaters in 

the Finatice Department and in 
the defence forces and police, 

152. 

RICE CONFERENCE— 
Question re meeting of the —— of 

the different. parties of the Legis- 
lative Assembly. 4024-25. 

RIOT(S)— 
Question re— 
Bakr-Id___——_ ४ Ajodhya. 2937, 

3383, 3930. 

ROAD(S)— 
Election of the Standing Committee 

on > 
Motion re election of Members to the 
Stones Committee for ——, 

Question re— 
Insanitary condition 6f the —~ near 

Mandir‘ Bharain in Paharganj. 
712-13, >> 

New —— parks and places of re- 
creation _ constructed in Delhi. 
2539, 3725. 

Posting of charts showing the 
different —— and their directions 
ste 13822, places in New Delhi. 

ROAD DEVELOPMENT— 
Resolution re excise duty on motor 

spirit for the purposes of ——. 
4252-54, 4272-4320. : 

ROAD-RAIL CO-ORDINATION— 
Motion to reduce Demand for ‘‘Rail- 

way Board’ re Importance of —— 
and of the orm anisation of commu-— 
nication boards throughout the — 
country. ~ 1219-39, ste tee: 

ROHILKHAND— he 
Question ze promotion of certain re- 

‘serye clerks in the —— Postal 
Division. 2871-72, 3825-26. 

ROHTAK— . 
Question re— ‘ 
Damage from floods suffered by the 
— and Gurgaon districts, 1613-14. 
Foot *overbridge at the —— Rail- 

way Station. 3699. 
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Question re erection of -a taal eas at 

the Station on the B BY, 
Baroda and Central India Railway. 
8713-14. 

ROSARIES— 
~ Question 4७ Duty on —— for prayer 
&- purposes, 1629. 

ROUTINE CLERK(S)— 
‘Bee ‘‘Clerk(s)". 

ROY, KUMAR GOPIKA ROMON— 
Indian Finance Bill— 
Motion to consider. 2416-18, 2419- 
~~ 28. 

“Motion to reduce’ Demand for ‘‘Rail- 
way Boatd” re Indianisation of the 
railway services. 1206-07. 
Maladministration of the Railway 

Board, 1245-47, 1251. 
. Resolution re— 

Excise Duty on motor spirit for 
the purposes of road  develop- 
ment. 4294-96, 4318, 

Grievances of the travelling public 
on the Assam Bengal railway. 

i} 02. 

ROY, RAI BAHADUR SUKHRAJ— 
Election of —— to the Central Advi- 

sory Council for Railways. 3625. 

ROY CHOWDURY, MR, ASHU- 
__ TOSH— 5 
“Question re employment of soldiers 

- for forcing one --— of Contai, 
-Midnapur, to salute the | Union 
Jack. 269-71, 1388-89. 

ROYAL AIR WORCE~ HEAD- 
QUARTERS— 

Question 7९ scales of pay for _ the 
“Indians in the Army and ——, 1069. 

soins 
ROYAL, ARMY MEDICAL CORPS— 

Question re members of tha Indian 
Medical Department attached to the eee । 

ROYAL CALCUTTA. TURF. CLUB-- 
Question 7४-- 

ot =~ Sweep. 992, 
Sweeps run by. the: ——, 993-94. 

ROYAL FAMILY, 2X— 
Question re— 

: कक ः 
of ti mmbers of the cite नम 

residing in Lucknow. 1987. 
Facilities for the education of the 

children of the members of the 
Delhi -—— residing in Tucknow. 
1986, “० 

Memorial: fom the: meémbers-of- the 
rae —-, residing in Lucknow. 

Government service 

ROYAL FAMELY, UX—contd. 
Question re—contd. 
a r tion ~in the Fat ve 

ssembly — land ‘the United Pro- 
vinces: Legislative Counoil for the 
members of ‘the Delhi —— resid- 
ing in Tacknow. 1986-87. 

Hapwlati 

ROYALTY (IES)— 
Question re return —— on the pur- 

chase~-of ‘sleepers. 269; 

RULE(S)— 
Question re— 
Absence of working ——— for a, cer- 

fain period-on the Hardwar Rail- 
way Station. 1293-94. 

4 

Amendment of appeal appli- 
cable to railway employees, 

Application of new. leave to 
the monthly-rated running staff 
on State Railway. 905-06. 

Appointment of Trspectors ‘under 
the Indian Wireless Telegraphy 
Possession ——, 1933, 4255-56. 

Committee on —— regarding pay- 
ment of lost or mutilated currency 
or bank notes. 3717. 

Different —- governing pay and 
allowances for the staff in differ- 
ent divisions of the North 
Western Railway. 3494, 

Enforcement of the Fundamental 
and Supplementary ——, etc., in 
the Posts and Telegraphs Depart 
ment. 1993. 

Leave —— of the er h Court 
Judges of Caleutta. 12-54. 

Non-observance of the third 
vacancy ——— in the Rawalpindi 
Engineering Division. 3375-76, 
न of the Coren 

ndia ns employed in Bom 
omaie Ee 4 

Railway staff. Benefit Fund ——. 
006-07, 

Report on: the working of —— to 
regulate. the discharge and dis: 
missal «of railway employees. 

Revision of pension ——~ 1369. 
— — and regulations of the Bankura 
Damodar River Railway. 1871. — 
— for admission to Indian Veteri- 

nary Corps and Commissioned 
Officers, 1289, er — 

— for recognition by Governiient | 
_ of “Associations “formed by theit _ 
“employees. 2102-05. ; 3 
— for recruitment ० ‘staff, on 

Btate-manayed Railways. 4257-58. 

—— “for the promotion of passenge? 
drivers to mail drivers on State 
Railways. 3174. E 2 
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RULE(S)—eontd. 
Question 7e—tontd. 
—— for the recruitment and train- 

ing of subordinate staff on State 
Rualivays, 2097-98, 3112. 

—— for the recruitment and train- 
ing of subordinate staff on the 
East Indian Railway. 2102, 2103. 

governing the promotion of the 
staff on the East Indian Railway. 
542, 2188-89. 

in connection with appeals re- 
garding pay and allowances on 
the East. Indian Railway. 1726. 

regarding the submission of 
memorials on State Railways. 
1726-27. 

—— regarding transfers of Assist- 
ant Postmasters General. 1729- 
30, 

—— regulating discharge and. dis- 
Madr: and South- 

y. 2556-57 
ed as inferiors under the 

new leave —— on State -Rail- 
ways, 916. 

Supply of » velating to their 
duties, to the railway employees 
in the Moradabad Division — of 
the East Indian Railway. 1071, 

Working of the staff Benefit Fund 
917. 

re issue of visitors’  ticke's, 
2581. 

Statement laid 91 the table re 
amendments made in the Ottawa 
Trade Agreement ——, 1932, 
2393-95. 

RULING(S)— 
Qitestion. rz issued by the North- 

ern. Ci d to the Cant t 
authorities on various matters. 1625. 

ae BY. MR, DEPUTY PRE- 
४ SEDENT. (MR. ABDUL MATIN 
ae: ao H oe = 
Miscellaneous F : 

A ruling cannot be discussed 385. 
Honourable Members. are not ‘en- 

५ , titled to go into the. details of the 
४ Strations of Indian . States 
by giving concrete. examples or 
to refer to the relation of His 
Majesty’s Government with any 
of the Indian States. 383, 384, 

ate 08 that deci 22 
arshal of the Assembly has no 

ht to. 90000 a. seat in the 
ch ber. 389. है 

RULING(S) BY MR. Tae 
THE _HONO: oe 
SHAINMUKHAM CHET 

Agenda— 

The House must go through the 
=— in the form it has heen put 
down on the Order Paper, 661. 

Ameéndment(s)— 

—— ० Bills which seek to tetain 
“fhe status quo are in order. 2583, 
An '—— which enlarges the scope of 

a Resolution altogether is out 
_ vot order. 3349, 

baer , which is substantially the 
same as the original Resolution, 
cannot be allowed to be moved. 
3293. 

As the of Rao Bahadur B. L. 
Patil seeks to enlarge the scope 
of the Resolution ve Constitution 
of MalaWar into a sepatate pro- 
vince and as the Honourable Mem- 
ber (Rao Bahadur के. L. Patil) 
wants to take the occasion to ex- 
press an opinion by means of his 
—— that Karnataka mist be 
made a separate province, it is 
ont of order, — 3349. ख tt न 

Tf को amendment fo substitute par- 
ticular itéms for an item of the 
Schedule ‘is carried, thén other 
amendments to that item neces 
sarily fall to the ground, 2648. 

Bill— ; ; 
All amendmients relating to an 
“amending .— mu Peay be 
witihn the scope of ef @ amending 

An amending —— oss not’ throw 
9) ४ for discussion or amendment 
the entire sections of tle Original 
Act which. the —— seeks’ to 
amend. ७४४४५ 

An Honourable Member sheuld not 
go into many details at the motion 

«for consideration. stage: ay s 
Tf,a,_—— is. repugnant vo ‘any law 
pide by any aui jority in Brit’sh 

dia or to any Act of Parlia- 
it, to, that exteng it) will be 

al + but not otherwise, 9% 
Tf any suit, that, has been. institated 
.after the introduction of 8 
—— Taises.the principle involyed 
‘in the ५, that will not prevent 
this Legislature from deri 
that measure, because, if ‘at on 
tention ‘were accepted, “any 
‘person, who felt) agpriéved 
——, could simply’ file ज Sui a 
court of law and ‘thereby Hold up 
all legislation. 95-96. _........ - 

n2 
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RULING(S) BY MR. PRESIDENT 
(THE HONOURABLE SIR SHAN- 
MUKHAM CHETTY)—conid, 

Bill—contd, 
Tf in certain exceptional cases the 

seope of an amending Bill is 
covered by certain sections of 
the orig inal Act which are not 
specifically referred to in the 
amending ——, it would be in 
order to move amendments for 
those relevant sections, 2902, 

In the speeches on the third read- 
ing of a it will nob be open 
to Honourable Members again to 
ve-open the principle unde:-lying 
‘the ——, and Honourable Mem- 
bers must confine themselves to 
the application of the principle as 
enunciated in the clauses of the 
—. That is all the scope of the 
third reading. © 3887. 

Tt cannot be said that because the 
amendments to a have not 
been accepted, the principle of 
the is unacceptable, It can 
be said that the clavses of the 

do not carry out the scope as 
conceived, 3887. 

It is open for any number of Hon- 
ourable Members to ask for leave 
to introduce the same —— if 
they choose to do so. 709. 

-Phere-is nothing to prevent an 
Honourable Member froni moving 
his motion at a later stage — on 
another day. He does not need 

- the concurrence of the Govern- 
ment Members. 704. 

When Government come before the 
» House with an amending —— to 

extend the life of an existing Act 
which imposes a duty or levies 
taxation, the amount of tha; duty 
or taxation will also be open for 
‘discussion. “2902. 

When the question that the —— 
be taken into consideration is pat 
to the Vote, it is open to the 
House to reject it, but that is 
a different thing from sayin, pane 
the Honse has a ‘right to discnss 

the whole principle of the —— 
once again after the —— comes 

: bee from the Select Committee. 

Chair—. 
The —— is a constant factor and 

it. never changes,’ There ig no 
: difference between the person and 
the ——.. 2676. vats 

RULING(S) BY MR. PRESIDENT 
(THE HONOURABLE SIR SHAN- 
MUKHAM CHETTY)—contd, 

Closure— 
Tia is applied for and persist- 

ed in, the Chair is bound to ac- 
cept it. 

Cut Motion(s)— 
is not really the means by 

which “an authoritative expression 
of opinion can be ascertained by 
méans of a vote of this House, 
but it is to be done by an inde- 
pendent motion. 1195. 

Correction or putting into proper- 
place of sent in by Honour- 
able Members is not the con- 
cern of the Assembly Office, 1949. 

Tf it is the intention of an Honour- 
able Member to suggest amend- 
ments to an existing Act, then 
such @ will not be in order, 
1951, 

Demands for Supplementary Grants— 
Discussion on is restricted in 

its scope, and general questions 
of policy are not allowed to be 
discussed on ——, 2954, 

During the discussion of the ——, 
an Honourable Member cannot 
discuss the question whether the 
Government were right in pursu- 
ing a particular policy which can 
however, be discussed during the 
Budget. 2910-11. 

Ig an Honourable Member wants to 
oppose —— on the ground that 
there is no money in the Ex- 
chequer of the Government of 
India he will be perfectly within 
his bounds in doing so; other- 
wise, he must confine _ himself 
to the subjects to which the 
motions relate. 2917. 

Exhibits, Production of— 
No exhibits will be allowed to be 
produced on the floor of the 
House. 850. 

Indian’ States (Protection) Bill— 
Internal administration of am 

Indian State should not be dis- 
cussed; an Honourable Member 
should not refer to any individual 
State by name; the circumstances 
under which the Government of 
India sent Indian troops into & 
State may be discussed. 512, 53, 
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RULING(S) BY MR. PRESIDENT RULING(S) — BY MR. RESIDENT 
(THE HONOURABLE SIR SHAN- (T. OURABLE SIR SHAN- 
MUKHAM CHETTY)—contd, MUKHAM CHETTY)—contd 

Indian States (Protection) Bill—contd Interruptions—contd. 
The House is not competent to de- Oécasional —— are certainly per- 

cide either the constitutional or missible, but if the —— reach a 
thé legal ‘relation between the 
British “Crown and any Indian 
State and, « consequently, the 

“which are’ under _ the 
ty of His Majesty’, in 

the will make it) operative 
only in those States’ which are 
under the suzerainty of His 
Majesty and ‘that the passing of 
the with this phrase will not 

any new richt on the 
itish Crown nor take away any 

existing rights from any Indian 
State or Prince. 3584. 

Indian ‘Tariff (Textile 
Amendment, Bill— 
Amendments to the Schedule of the 

do not, as has been pointed 
out by Dr. Ziauddin Ahvad, 
raise a Substantially identical is-ue 
ulready disposred of — by this 
Ho and, therefore, they are 
mot out of order. | 3760-61. 

The primary. scope and purpose of 
the s to afford protection 
for certain industries. .When the 

Indian. Legislature. agrees.to give 
प्र protection to a certain industry, 

it is entitled to say that the in- 
dustry shall enjoy that. protection 
only if, if satisfies certain condi- 
tions laid down by the House. 
and therefore. the amendment of 
Mr. K. P. Thampan is in order. 
3859. 

Protection) 

Tnierruptions— 
are allowed only to give per- 

sonal] explanations and not for the 
purpose of replying. at every 
stage to the points raised by a 
peaker. 1124. 

Tf an allegation has been mate 
against any” Honourable Mem- 
her, it is up to the Honourable 
Member to get up and, by way 
Of personal explanation, to say 
that the allegation is not true. 
The Chair cannot allow in this 
House continuous —— when था 
Honourable Member is on his 
legs 

It is not possible for the Chair to 
intervene when an Honourable 
Member readily — gives way to 

- another Honourable Member to 
interrupt: him; 3449 

point when the Honourable Mem- 
Wer making the speech™ cannot 
proceed with his argument, then 
it is the duty of the Chair to pro- 
tect the Honourable Member who 
is making his speech, 6. 

Miscellaneous— 
A vote on the Matches (Excise 

Duty) Bill cannot be construed 
as expressing the opinion of the 
House on the merits of the ques- 
tion relating to the contribution 
to Bengal. 3196. 

An Honourable Member should not 
claim to speak for a certain period 
simply because some other Hon- 
ourable Members have sjoken for 
that particular period. 52278, 

An Honourable Member should not 
cross’ the speaker when he is on 
his legs. 756. 

Honourable Members cannot make a 
speech in withdrawing a motion 
for adjournment. 150, 

Honourable Members should not 
refer in disrespectful terms to 
people eminent in public life in 
the country. 

Honourable Members should not 
refer to a matter which is sub- 
judice, 2854. 

~ Honourable Members should ‘send 
motions of amendments and other 
notices to the “Assembly 
Office in a proper manner and 
not written’ on ‘scraps of paper. = 
3423, 2 

It is not necessary for the Govern- 5 
ment Member to answer every = 
question that is asked. Tf there is 
any attack to be made on the 
Department, the attack” should 

_be against Honourable Members 

Tt is not permissible to mel 
on the floor of the House Ly 
private conversations (Previous 

५ ruling ‘reaffirmed,)° 231. 
“It would not perhaps be proper 

that any motion should be post- 
poned to a later hour in day 
on the ground that an nour: 
able Member was not pared 
for it. That will be setting a 
bad precedent and the Chair can- 
not allow it, 671 
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ri G(S) BY MR. PRESIDENT 
~ (THE HONOURABLE SIR SHAIN- 
MUKHAM CHETTY)—contd, 

Miscellaneous—contd. 
No Honourable Member can inter- 

fere unless the Honourable Mem- 
her is possession of the House 
gives way. 449, 

कदर because one Honourable 
“Member was allowed to make a 
Statement during a discussion, 
that does not mean that the whole 
discussion can turn on that, 4223. 

The Chair cannot compel the Gov- 
ernment Member to reply. 2963. 

The issue, whether the Imperial 
Bank can be authorised to lend 
money on the*security of immove- 
able property, being very much 
narrower, an Honourable Mem- 
ber should not widely discuss the 
much wider issue of the estab- 
lishment of the Land © Mortgage 
Banks. 348, 7 

The proceedings of the House are 
in order eyen if the. President 
takes his seat without the usval 
wig, as it is only a subsidiary 
matter. 3423. 

Unless. any Honourable Member has 
got any definite information, it 
is not proper to level a charge 
पं anybody on the floor of 
the House. 4187. 

When no Honourable Member gets 
up, to speak and the Chair: calls 
upon the Goyernment Member to 
reply to. the debate, it is not pro- 
per for another Honourable Mem- 
bab get up and make a speech. 

que=tion and When the original 
amendments are propcsed, the 
discussion proceeds hoth on the 
original motion and the amend- 
ments. 3793, 

Motion(s) for Adjournment—. 
Only one can be made in a 

day, 30. 

Motion(s), withdrawal of— 
-So far as the question of any Mem- 
ber of the House refusing to give 
his consent to. the —— is con- 
पर is the inherent right of 
every Member and that cannot be 
changed or altered by any agree- 
ene among the Parties or even 

unanimo. 0५5 ay igreement, amon; 

al ihe Members of the ees 

RULING(S) BY MR. PRESIDENT 
(THE HONOURABLE SIR SHAN- 
MUKHAM CHETTY)—<ontd, 

Personal Explanation(s)— 
If an Honourable Member wants to 

make a —— in the middle of a 
speech of another Honourable 
Member, the Member making the- 
speech must give way, and if the 
Honourable Member does not 
give way, then the Honourable 
Member who wishes to make a 

must wait until the Honour- 
able Member who is speaking has: 
finished his specch, and then he 
should ask the permission of the 
Chair, to make any 3275, 
3276. 

Poin, of Order— 
There can be ne 

question is being put. 
Questién (s)— 

Statement in dnswer to a starred 
may only be laid on the table 

and-need not necessarily be read’ 
out. 793, 

Honourable Members cannot’ make 
comments - on answers to ——. 
They ‘may ask supplementary 

, and not make comments. 
461 

—— containing inferences and argu- 
ments ‘are out of order: 2175. 

The Mover of a cannot move 
an amendment to his own ——¢ 
833, 

when ४1० 
2829. 

Right of moving an amendment for 
increasing the Duties— 
80 “far as the technical point is 

concernéd, a Non-Official Member 
cannot have a right to move in 
the Seleey Committee an _amend- 
ment for increasing the duties; 
but the Select Committee offers_an 
opportunity, where the discussion 
can be ‘more itformal across the 
table with the Goverment and 
Non-official “Members, fo have & 
chance of convincing the Govern- 
ment that an increased duty is 
necessary. 2352. 

Select Committee(s)— 
A motion to add to the proposed 
names for a —— cannot be made 
unless it is unanimously accepted 
by the House. 2364, 

A —— of this House. cannot haye 
any information which cannot be 
disclosed to the House as a whole. 
2251, 

A of the House cannot have 
greater powers than what = the 

-.. Honse itself enjoys. under 
Constitution. 2251, : 

All evidence tendered’ before a —— 
should also. be, available to the 

a a Hote.) eee 2251. 
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RULING(S) BY MR. PRESIDENT 
(THE HONOURABLE SIR SHAIN- 
MUKHAM CHETTY)—contd: 

Select. Committee(s)—contd. 
All materials placed by Govern 

ment before “a —— should be 
available to the Members of the 
House, 

Each should decide what rele. 
vant. doer Sam mation 
which were available to them, 
should necessarily, be made: ayail- 
able. to.all the Members of the 
House, so that the discussion in 
the Honse of the report of the 
——- may be. complete, Such. docu- 
ments and information will be 
printed and made available to the 
Members of the House along with 
the report of the 2251. 

Government have the right, to place 
before a — only such papers and 
records as they are prepared to 
place before that ——. 225: 

It is up to. the on each) occa. 
sion to decide what information 
and what documents should neces- 
sarily be made wuvailable, to: the 
Members of the House, 4187. 

Members of a —— are at liberty to 
refer on the floor of the Houre to 
all documents and information 
given to the A member 
of a —— cannot refer to remarks 
made by other members of the 
—— during the course of the dis- 
cussion in the or ६०. any 
negotiations that took. place 
amongst the members in the course 
of the sittings of the ——. 2, 

Honourable Members should send 
in their additional minutes or 
minutes. of dissent either typed 
or written in ink on foolseap size 
paper; otherwise the minutes will 
not be accepted. 3495. 

No document or report placed he- 
fore a 
until it has been presented to the 
House. 2252. 

Sittings of all should be private 
and no strangers or representi- 
tives of the Press can he admitted 
to meetings of ——. 2251. 

The House has a right to examine 
all the papers and records which 
are made available to any -—-- 

1६ 
The —— has the right of hearing 

witnesses, 4218. 
This House has not got the right 

to compel either the: Government 
or any other person ‘o produce 
documents and papers or to com- 

=pel persons to appear as witnesses 
ore» ——. - 2251: 

should be published . 

RULING(S) BY MR, PRESIDENT 
(THE HONOURABLE SIR, SHIAN- 
MUKHAM CHETTY)—conéd. 

Select Committee(s)—contd 

Unless otherwise specifically direct- 
ed by the Assembly, the meet- 
ings of should be held within 
the precincts of the House. 2251 

When once a Bill has been. referred 
to a’ —— and: comes. back, 
general principle underlying the. 
Bill is not open for discussion. 3664 

When witnesses are summoned by @ 
—, it must be made clear to 
the witnesses that their evidence 
would be treated as public and is 
Viable to be published, unless the 
witnesses specifically desire that- 
all or any part of the evidence ten-- 
dered by them is to be treated 
as fidential. I¢ must, how 
be explained to the witnes:es 
that, even when the evidence is 
tendered in camera, such evidence 
is liable to be made available to 
the Legislative Assembly. 2251. 

Whenever a witness is summoned 
before a ५ the —— must see 
that reporters are made available 
to the —— to take down the evi- 
dence in. shorthand, 2. 

RUNNING ROOM(S)— 
uestion re provision of —— for the 

2 Travelling Ticket Examiners on 
the East Indian Railway. 2636. 

RUNNING STAFF(S)— 

See "8041 (8), 

RUNNING TRAIN(S)— 
See “Train(s)”. 

RUPER(S)= 
Question ré retention of sur 

of —— by Government on the cre- 
ation of the Reserve Bank, 721-22, 

RUSSELL; LIEUT.-COLONEL A. J. 
ie 

Oath of Office. 4019, 

RUSSIAN PETROL— 1; 

See ‘Petrol’, aint 

RYAN, SIR THOMAS— 
Expressions of regreton the death of 

2073-76. 
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3 + SIR THOMAS—contd. 
Motion to reduce Demand for “Indian 

Posts and Telegraphs Department) 
(including Working - Expenses) 
Te— 

Compensatory allowance for lower 
pinion clerks and sorters. 1995- 

~~~ Condition of extra 
agents. 2039-40. ! 

Grievances of railway Mail Service 
employees. - 2049-50. 

Measures of earthquake relief for 
Postal and Railway Mail’ Service 
staff in North Bihar. 2056-57. 

t policy adopted in the 
Posts and Telegraphs Department. 
2004 2010, 2011, 2012, 2015, 
2015, 2021-30, 2031, 2032-33. 

Selection grade posts. 2044-46, 
~ Oath of Office 1539. 

departmental 

s 

SADDAR BAZAR— 

Question re— 

Damage Gone by the Tangri flood to 
the houses of the ; Ambala. 

998-99. 
Excision of the —— from the Ambala 

Cantonment. 1622-23. 
—— Separation Committee, Ambala. 

1621+ 

SADIQ. HASAN, SHAIKH— 
Tndian “Finance Bill— 

Consideration of clause 3. 2596-97. 

Indian Tariff (Amendment) Bill— 
Consideration of Schedule. 871-73. 

Question re indebtedness of the 
Superintendent of | Printing and 
Stationery, North Western Railway, 
Lahore. 20. 

Question (Supplementary) re alleged 
harassment of the Hindu and Sikh 
employees in the Railway Loco- 
Shed, Lahore. 4263. 

SAHIB GANJ— 
Question re running at. & deficit of the 

East Indian Railway Indian High 
Schools at —— and Jamalpur. 266- 
67, 3629. 

SALARY (IES)— 
Motion to reduce Demand for— 

“Customs’’ re status and —— of 
Assistant Preventive Officers at 

०७ | Madras. 1919-22. —— 

SALARY (IES)—contd. 
Question re— 

Deduction’ of “provident fund from 
the of the Carriage and 
Wagon staff: of the North Western 
Railway. 996. 

Demotion ‘and reduction of of 
the industrial staff in the Eastern 
Bengal Railway Press. 37. 

Differentiation ‘in the leave —— of 
Government ‘employees. “472-73, 

Disbursement «of to _ the 
employees in the Railway offices in 
Burma. — 2706-07. 

Grant of enhanced to Hindo 
Assistant Surgeons with English © 
qualifications. 1003. Z 

Low of Assistant Station 
Masters on the North Western 
Railway. 1072: 

Non-payment of —— of the demoted 
staff at thé Railway School of 
Transportation, Chandausi. 1295- 

28. 
Restoration of the five per cent 

cut in ——. 273-74, 

ALEM— 
Question 76 injury to a‘lady passenger 

between —— Junction and ~ —— 
Town: 1371-72, 3422 

SALT— 
Demand for Grant. 1954. 
Duty on —— (Discussed under tha 

Indian Finance Bill). 2564-70. 
Question १९-- 
Amount received by the Bihar and 

Orissa Government from the —— 
import duty. 4205-06. 

Deyelopment of the sources of —— 
supply in Orissa. 4204, 4205. 

Payment of the import duty to 7 
Orissa on its separation. 4207. 4 

Protection of the Indian —~ J 
industry against the import of © 
foreign ——. 2898 

--- manufacture on the sea coast of 
Orissa. 4206. 

—— manufacturing works in India. 
4203. 

SALT ADDITIONAL — IMPORT 
DUTY— 
Se, e “Import Duty.’”” हे: 

SALT ADDITIONAL IMPORT DUTY | 
(EXTENDING) BILL— ४: 

See ‘‘Bill(s).’” 

SALT FACTORY— 

Question re request. by the Raja Saheb 
of Parikud for help. to start —~ | 
on the Chilka Lake. ae 
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SALT. DUTY— 
See “Duty.” 

SALT MANUFACTURING WORKS— 
Que.tion ‘re in ‘fidia! 4203, 

SALT TAX— 
See" Lax{es).”” 

SALWOOD TRACK SLEEPER(S}— 
See ‘‘Sieeper(s).’” 

SAMBALPUR— 
Question ve shifting of the head- 

quaiters of the Agent io the 
Governor General of. the Eastern 
States Agency from Ranchi to ——. 
1614. 

SAMUEL, SIR HERBERT— 
Question re statement made in the 
House of Commons by ——. 

SANIPUTRA— 
Quéstion re removal of relics of —— 

and Magllana to the British Museum 
at London. 3941, 

SANITATION— 
Question ve drainage and —— in the 

colonies for Railway employees. 
mm, 5941. 

SANKARPUR— 
Question ze reduction in the number 

of postal beats in the —— village, 
Jessore District. 289. 

_ SANT SINGH, SARDAR— 5 
Bengal _ State-Prisoners ‘Regulation 

(Repealing). Bill— 
Motion to circulate. 934-45. 

General discussion of the Railway 
Budget. 1016-19. 

Indian Bar Councils . (Amendment) 
Bill— 
Motion to circulate. . 697-98, 

Tndian Finance Bul— - 
|. Motion to pass. 2829, 2840-48. 

Indian Penal Code (Amendment) Bill— 
~ Motion to circulate. 968-70. 973. 
‘Indian States (Protection) Bill— 
5 ०४०1 to consider. 3209-20, 3222, 

3291 
Consideration..of clause’ 2. 3392-96, 
3398. 3409-12. 

Indian Tariff (Amendment) Bill— 
_ Motions to refer to Select Committee 

and to circulate. 163, 164. 
Consideration of clause 3. 875-76. 
dian Tariff (Textile Protection) 
Amendment, Bill— 
Motions to refer to Select Committee 
and to circulate. 2263, 2264, 2270, 

2271, 2272-73. Bs 

SANT SINGH, SARDAR—contd, ६ 
Matches (Excise Duty) B= : 

Motion to refer to Select Committee. 
3204. 

Motion to reduce Demand for— 

“Army Department” re— 
Retrenchinent in deferiee expendi- 

titre and Military policy. 1756- 

“Executive Council” re 
Reorganisation of — the public 

services under the proposed 
Federal Constitution. 1811. 

“Indian Posts and: Telegraphs 
Department {including .. Working 
Expenses)’. re— 
Paucity of Muslims in the services. 

1959, 1963-65. . 
“Railway Board’? re— 
Muslim representation in railway 

services. 1267-69. 
Statutory Railway° Board. 1127, 

1138. 
System of appeals. 1345-47. 

Question re— 

Abolition of the cadre of Travelling 
‘Ticket Examiners on the North 
Western Railway. 734. 

Absence of Sikh clerks in the Office 
of the Director of Railway Audit. 
1089-90. 

Aibsence of Sikh readers in the Gov- 
ernment of India Press, New 
Delhi. 1090.. - = = 

Allegations against the contractor of 

licensed coolies atthe Lahore Rail- 
way Station. 2397-99, 1 

Appeals by railway employees. 3817. 
Appointment of Sikhs as third divi- 

sion clerks in. the office of the 
Military Accountant — General. 
2336-37. : 

Appointment of staff in the Statis- 
tical Research Branch of the 
Commercial Intelligence . and 

- Statistics Department. = 
British Indian doles 

‘tute delegates — 
Nations. 1981.- - है 

Catering contracts on the ‘North 
Western. Railway. 152. 5 ‘ 

Consolidated allowance of the 
- Travelling Ticket. Examiners on 
the East Indian Railway, 1070. 

__ Consolidated allowance of — the 
Travelling Ticket Examiners ot | 
the North Western Railway. 
3701. - ee 

Contemplated cut in the consolidated 
travelling allowance of Trayelling 
Ticket Examiners on the North 
Western Railway. 3813-14. 
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*SARDA, DIWAN BAHADUR HAR- 
BILAS—contd, 

Untouchability Abolition Bill— 
Motions to refer to Select. Committee 

and to circulate. 116, 119, 125, 
412, 419-25. 

“SARMA, MR. G. K. S.— 
_Qath of Office. 3005. 

8.-- ‘SBARMA, MR. R. 
to the Fuel Oil Com- Election of - 

~~ mittee. 482, 
Election of to 

_. Finance Committee 
53382 *«2 ५५ 

Expressions of regret on the death of 
of— 
Mr. A, Rangaswami. Iyengar. 494- 

Mr. R. T. H. Mackenzie. 2526. 
Imperial Bank of India (Amendment) 

Bill— 
Motion to pass. 369. 

Indian - Tariff. (Textile 
Amendment Bill— 
Motions to refer to Select Committee 

and to circulate. 2137, 2148, 2273, 
2274, 2282. 

Motion re— 
Election of Members for the Central 

Adyisory Council for Railways. 

the Standing 
for Railways. 

Protection) 

Election of the Fuel Oil Committee. 

Election of the Public Accounts 
Committee. _ 205. 

‘Question ve examination for recruit- 
ment to the Indian Audit and 
Accounts Service. 3699. 

_ Resolution re excise and import duties 
on kerosene and other mineral oils. 
582, 588. 

Untouchability Abolition Bill— 
Motions to refer to Select Committee 

and to circulate. . 

SAVINGS BANK(S)— 
Question re— 

: Alleged fictitious entries in the —— 
Pass Books by the Sub-P: 

SAVINGS BANKS—contd, 
Question re—contd. 

Staff performing Cash | 
ficate ‘and Government ‘security 
work in Post. Offices and Audit 
Offices: 2874-75. 

Supervisors and clerks in the —— 
Departments. of the Delhi and 
Howrah Post Offices. 4029. 4 

TAX— 

SCHOOL(S)— 

Question re— 

Absence © of Muslim instructors and 
elerks in the railway of 
Transportation, Chandausi, 905. 

Advertisement for probationers fot 
certain posts at the Railway — 7 
Chandausi. 489. 

Applicability of the Fundamental 
Rules to the European and Indian 
East Indian Railway 1552. 

Assistant Station Masters sent to the 
Railway of Transportation, 
Chandausi, for training, from the} 
Dinapur Division of the East 
Indian Railway. 1985-86. 

Discharge of subordinates in the) 
Railway of ‘Transportation, 

i 

Chandausi. 1069-70, 
Distinction between the ला 

Buropean and East | 
॥ 

other 
Indian Railway é 

East Indian Railway 
Chandausi. © 489-90, 

Enquiry into the administration of 
the Railway of Transporta 
tion, Chandausi. 1294, 

Expenses of 116 Oakgrove Europeat 
-66, 2165-66, 3628. 

Headmaster of the Hast 
Railway. High —— at 
3183, 

Hours of duty in the’ Railway — 
of _‘ Transportation Chandausi 
1619 

Indian and European Railway’ 

Oghi in Abbottabad. 3821. 
Clerks and supervisors in’ the —— 

-». Department. Caleutta General 
Post Offices. 479. 

wlerks performing ——~ and~ Cash 
Certificate duties in certain Post 
Offices and Audit Offices. 2874. 

Non-maintenance of —— Ledgers in 
«=< the Calcutta Posts and Telegraphs 

Audit Office. 2450-5 
——_work in certain post offices. 

1631. ot sp 22४ E 

Mi Committee of the Ti 
Indian’ Railway High —— 4 
Tundla. 3183. 

Muslim students in the Hast In 
Railway High —— at Toni 
3184 

Non-appointment of Muslims in the 
Railway —— of ‘Transportation | 
Chandaugi.. 912 

Non-payment 
demotéd -staff-at the Railway. 
of Transportation, Chanda 
1295-96, 3828. 
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oe 
Question re—contd. 
Pay of teachers and clerks of the 

East Indian Railway —— at 
certain places. 1552, 2755. 

Privileges enjoyed by the teachers 
in the East Indian Railway ——. 
263-64. 

Promotion of railway employees 
subject to the passing of the 
Walton Training examination 
3802. 

Provision of a —— near the Indian 
Railway colony at 5 the Goods 
Marshalling Yard, © Cawnpore. 
$38-39, 2111, 

Provision of quarters to the teachers 
of the East Indian Railway —— 

4 at certain places.’ 1551-52, 2399. 
Re-instatement of Mr. H. N. Sinha, 

discharged Head Master, East 
Indian Railway —— Dinapur. 
2531-32. 

Running at a deficit of the East 
Indian. Railway. High at 

[ Sahibganj and Jamalpur.. 266-67 
36: 

Scales of pay of the Head Masters 
J of the Government High 
है Delhi and 20710, 261 
; Staff employed at the Rly, —— of 
t Transportation, Chandausi, 1545: 

44. 
Assistant Master | “Status of first 

Mistresses of the 
64. 

and Head 
Oakgrove ——. 

Status of Head Masters of the East 
Indian Railway Indian High —. 
261-63, 3628. 

Status of teachers of the East In- 
है dian Railway Indian —. 200, 338, 
f | 480. : 
ae Teachers in the East. Indian’ Rail- 

way High —— at Tundla. 3184. 
Use of Service stamps by the East 

Indian Railway Indian High — 
267. 

SCHUSTER, THE HONOURABLE 
IR GEORGE— 
Demand for Grant in respect of— 

| Army Departmenet. 1756, 
Customs. 1915 
Excise. 1954. 
Executive Council. 1767. 
Forest. 5 
Indian Posts and ‘Telegraphs De- 
partment (including Working Ex- 
penses) 

Trrigation (including Working Ex- 

SCHUSTER, THE HONOURABLE. 
SIR GEORGE—contd, 

Demand for Supplementary Grants in. 
respect of— 
Administration of Justice. 2919. 
Agriculture. — 2928, 
Ajmer-Merwara, 2942-43, 
Capital Outlay on Vizagapatam. 

Harbour. 2946. 
Central Board of Revenue. 2919. 
Civil {Works. 2938-39 
Commuted value of Pensions, 2947: 

Council of State. 14. 
Currency. 2938. 

Delhi. 2942. 
Education. 2926. 
Emigration—External. 293; 
xpenditure in England—High Com- 
missioner for India. 294; 

Expenditure on Retrenched Person- 
nel charged to Capital. 2947. 

Finance Denartment. 2914, 2915, 
2916, 2917-19. 

xeological Survey. 2926, 
Imperial Council of Agricultural: 

Research Department. 2928. 
Indian «cores Department. 2937. 
ae Free Advances. 2948, 2949, 

50. 
Interest on Miscellaneous  Obliga-- 

tions. 2914. 
Logislative Assembly and Tegisla- 

tive Assembly Department. 2914. 
Loans and Advances bearing In- 

terest. 2951, 9954. 2855. 2056, 
2957, 2959, 2965-69, 2970, 2971,. 
2981, 2982, 2983-84, 2987-89. 

Meteorology. 2924. 
iscellaneons. | 2939-40. 
Opium. 2910, 2911, 2912) 2013: 

Police. 2920. ५ 
Ports and Pilotage. 2921. 
Refunds, 2941. : 
Superannuated Allowances and Pen- 

sions. 2939. 
Survey of India. 2922. 
Transfer of the Revenue Surplus of 

1933-34 to Fund for Reconstruc- 
tion _of Earthquake Damages. 
2940, 2941. 

Expression of good wishes to 
his retirement. 4249-50. 

General discussion of the General 
Budget. 1560. 1603. 1604, 1637, 
1646, 1654, 1657, 1681-88. 

Imperial Bank of India (Amendment)- 
Bill.— 
Motion to consider and to recom- 

mit to Joint Committee. 189) 

on. 

i 
194, 231, penses), Nav: 

the and Drainage Works. 1954. ९ 1 4 Ai 245, 
on, | ee oe 3 Clause IL. 24 It. 1954. 
हा Stamps. 1954. ee a Taxes on Income. 1949. 
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= THE HONOURABLE 
SIR GEORGE—vontd 

Tmyierial Bark of Tndia (Amendment) 
Bill—contd. s 

Gdiisideration 0 
Gite 15. 256, 259-60, 343, 349— 

*@lause 27. 355, 356 
Clause 34. 359, 36 
Motion to pass, 360, 365-66, 369. 

Indian Finance Bill— 
Motion for leave to introduce, 1538. 

Indian Finance Bill— 

Motion to consider. 2367, 2405, 
2445, 2475, 2480, 2522, 2552, 253, 
2555-57, 25 

“Consideration of: 
Clanse 2. 2566, 2567, 2569-70. 

Indian Finance Bill— 
Clause 3. .2575, 2577, 2582, 2599, 

2614, 2643-44, 2647-48., 
Schedule I. 2693-94, 2695. 
Clause 5... 2771. 
Schedule IT. 2756, 2758-59, 2762, 

“2763, 2764, 2769. 
Motion» to..pass.\ 2772, 2785, 2797, 

98, 2800, 2854--59. 
Matches (Excise Duty) Bill— 

Motion for leave to introduce. 2113. 

Matches (Excise Duty) Bill— 
_. Motion to refer to Select Committee. 

-=9) 8156-57, 3187; 3193, 3194, 3195, 
2 3196, 53290; 3201, 3203, 3205—07. 
Motion for -extetision of the time 

for the preseftation of the Re- 
port of the Select Committee. 
3557. 

Presentation of the Report of the 
Select Committee. 59, 

Motion to. consider. 4180-82, 4184 
~~ 4185, 4186, 4187, 4188, 4190, 4215 

4217, 4220, 4223-25. 

ie, 4225—30, 4237— 

पथ 5 Lighters (Excise Duty) 
11-- 
Motion for leave to introduce. 4250. 

t.-Motions (60 consider. and to -circu- 
late. 4250; 4251, 4252. 

seocahutonb of 27070 57777 of the itation yuna 
85--88. हे 

7 

Election of the Fuel Oi Commit- 
tee. 207, 209. 

—Hlection of the’ ‘Public 
Committee. 202) 204. 

Election of the Standing Finance 
Committee. 2 

Accounts 

SCHUSTER, THE HONOURABLE 
SIR. GEORGE—contd. 

Motion to reduce Demand for— 
‘Army Department’’ re— 
Retrenchment in defence expendi- 

ture and Military policy. 2749, 
1761—65. 

“Customs?” re— 
Absence of Oriyas in the Customs 

Department. 1918, 
Grievances of the Hindus of Sind 

in the Customs Department. 1946, 
“Executive Council’. re— 

Federal finance. 1769, 1783-84, 
85. 

Planned. economy, 1894—1900. 
“Taxes on Income’? re— 

Arbitrary assessment by 
tax officers. 1952. 

Hearing of appeals on assessment 
by the same officers and not by 
independent Judicial Officers. 
1951. 

income- 

Paucity of Oriyas in’ the Bihar 
and Orissa Income-tax Depart- 
ment. — 1950. 

Policy of the Income-tax Depart- 
ment 

Point_of order) raised by —— during 
the discussion of the demands for 
supplementary grants, as to whe - 
ther an Honourable Member woulg 
be in order af he 
motions on the ground that Gov: 
ernment, had not proposed. expen 
diture under! some totally different — 
heads, 2916-17. 

Negotiable Instraments (Amendment) | 
1[-- 
Motion for extension of the time 

for the préSentation of the Report 
of ‘thé Select Committee. 1397. 

Présentation of the Report of the 
Select Committee. 13 

Presentati, aa of 
‘or 1934-55 

Reserve Bank of India Bill— 
Motion के consider ‘the amendments 

made by the Covncil 
1390. 

Resolution e— 
Excise and. import duties on kero 

Sétie ‘and other mineral oils, 
10, 811. 

Loan, forthe reconstruction. of Bihar 
after the earthquake. 

Protéétion of Work 
employment and. 
wages. 313-18. 

Ruling re Procedure of Select Gom- 
mittees. 2252 

Opposed the | 

the, General. Budgeb 
1488--1538. 

‘of State. 
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> THE HONOURABLE 
_ SIR. GHORGE—concld. 

‘Sale Additional Thnport Daty (Extend- 
~ ing) Bul— 

Motion for leave to introduce. 1597. 
Motions to consider and to postpone 

consideration. 2876, 
2887, -2889-90. 

Consideration of— 
Clause 2. 2905-06, 2907. 
Clause 3. 2909. 

Motion to pass, 2909. 
Sea Customs (Amendment) Bill— 

Motion for leave to introduce. 209, 
Sugar (Excise Duty) Bill— 

Motion for leave to introduce. 2112. 
Motioiis to refer to Select Com- 

mittee and to circulate. 2980—95, 
2096, 2087, 3011, 3014, 3018, 3019, 
3066, 5847-55, 3155. 

Presentation of the Report of the 
Select Committee. 3495. 

Motion to consider. 3968—71, 3072, 
3977, 3979, 3981, 3982, 3991-92, 
3995, 3999, 4004--06. 

Consideration of— 

Clause 3. 4008, 4009, 4015, 4016- 
17, 

2 A 

4061-62, 4065, 4067, 4068-69, 
4073, 4084, 4081-87, 4090, 4093. 

के 4095, 4096, 4097, 4098--101, 
4102-03, 4105. 

Clause 10. 4107. 
4 Clause १2: का, 

व Clause 1. 4114. 

Motion to pass, 4114, 4119-21, 

| serentrere’ DE PART MENTS, 
“hae 
Demand. for Grant. 2063. 

i 80077, MR.— 

‘Question’ re review of ——=' ‘6A the 
-: Moody-Ward Report’ on the ticket 

checking. systemeonothe Hast In- 
afin “Railways 8650 7: 

SCOTT, MR. J. RAMSAY — 
Election of — to the Public Accounts 

Committee. 844. 

“Hlection of — to, the. Standing Fin- 
~~ ance Committee. 2544. 

हि तार Tariff (Améhdment) Bill— 
| Motions to refer to Select Com- 
| ७ -mittie and’ to’ cirenlite. 52, 58, 

© 160, 163, 164, 165, 173. 
Motion “t6 ‘consider: °745—748, 767. 

» Gonsideration of 
1 Glause 3. - 881 छठे 

Schedule. 869, 80001, . 

SCOTT, MR. J. RAMSAY —contd, 
Indian Tariff (Textile Protection) 
Amendment Bill— = 
Motions to refer to Select Commit- 

tee and to circulate. 2140—44 
2242, 2245, 

Motion to consider and to Giréulate. 
365 

2 

Consideration of 
5776, 3782, 3836 

Motion” for adjournment re Yecom- 
ions of the Capitation Tri- 

anal. 71-72, 

Question re Gamage from floods suffer- 
ed by the Rohtak and Gurgaon 
districts. 1613-14, 

Schedule. 3687, 

Question re salt’ manufactare on the 
—— of ‘Orissa. 4206. 

SEA GUSTOMS (AMENDMENT) 
BILL— 

See “Bill(s)". 

SECOND DIVISION CLERKS— 
See--‘Glerk(s)’?: 

SECRETARIAT— 
Question re— 

Allotment’ of plots in New Delhi to 
the ministerial staff of the Impe- 
rial —— and its Attached Offices, 1714, 2728. 

Grant_of:the statns 6f @ +! Office to the . Posts and Telegraphs 
Directorate. 3168-69. 

Move of the Government of India 
Fo: Simla and New Delhi. 

Parks adjacent to the Imperial — 
Buildings. 1716-17. i 

Recruitment. of ministerial staff. in 
the Imperial — and . the Army 
Headquarters. 3079, 

ernment of India —.. 
Recruitment -of Sikdis in’ the Goy- 

1385, .3005- 

8 allo advance of 
to the vernment of India 

का ages Ae ae 2 2 indi 
‘ypists_in_ the Goyérnment » India 
el 3356-57. 2 

SECRETARY (IES)— 
‘Letter from the, Private — to His 

~~ Excellency thé Governor of Bihar 
and Orissa’ convevitie His 
lency’s thanks for Assembl 2 
pressions of sympathy with the 
earthquake sufferers. 482. -— 
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= Y¥(1ES)—contd. 
Question 7e— 

Allegations against the —, Works 
Committee, Government of India 
Press, New Delhi. 3180-81. 

Complaints against the — of the 
Text Book Committee, Delhi. 

3091. 
Duties of the—of the Works Com- 

-mittees. of the Government of 
India Presses. 35092. 

Function of the — of the Indian 
Medical Council. 3487. 

Inquiry made by the Deputy —, 

Home Department, from the oli- 

tical prisoners in the Cellular ail, 
‘Andamans. 3167. 

SECRETARY OF STATE FOR IN- 
DIA— 
Demand for Grant in respect of Ex- 

penditure in England ——. 2069. 

SECURIT Y(IES)— 
Question re staff performing Savings 

Bank, Cash Certificate and Gov- 
ernment — work in Post Offices 
and Audit Offices. 2874-75. 

SECURITY PRINTING, CAPITAL 
OUTLAY ON— 
Demand for Grant. 2069. 

SEISMOLOGICAL STATIONS— 
Question re earthquakes in India and 

= 22 21207 of ——. 1982-85, 

SEKHRI, CAPTAIN ७. M— 
Question: 7९ arrest of one 

Delhi Police. 2866. 

SELECT COMMITTEE(S)— 
Ruling re Procedure of ——~. 2251-52. 

by the 

SELECTION BOARD(S)— 
Question 76 appointment: 
-., ‘on State Railways. 3628. 

Ah 

SELECTION GRADE— 
Question re— 

Examinations held for promotion of 
postal clerks to the lower ——. 
2077-78. 

Grievances of the —— officials of 
the Posts and Telegraphs Depart- 
ment who passed t Ke old Inspec- 
tors’ Examination held ber ‘ore 
1928. 3. 

Lower and upper —— posts held 
by each community in the Punjab 
postal circle before and after ret- 
reuchment. 3374. 
— posts in the Bombay and Cal- 

cutta General Post offices. 

SELECTION GRADE POSTS— 
Motion to reduce Demand for ‘Indian 

Posts and Telegraphs Department 
(including Working Expenses)’ re 
—.  2040--46. 

SEN, MR. BIDHU BHUSAN— 
Question re present condition of the 

health of ——, a political prisoner 
in the Cellular Jail, Andamans, 
3166. 

SEN, MR: 8S. C.— 
Bengal State-Prisoners Regulation (Re- 
pealing) Bill— 
Motion to circulate. 934. 

agpenat Bank of India (Amendment) 
i— 
Motions to consider and to recom- 

mit to Joint Committee. 212, 214, 
Indian Finance Billi— 

Consideration of— 
Schedule I. 2692, 2693. 

Indian Finance Bill— 
Consideration of— 

Schedule II. 2767-68. 
Indian States (Protection) Bill— 

Gonsideration: of Clause 3. 3523-24, 
Indian Tariff (Amendment) Bill— 

Motions to refer to Select Commit- 
tee an to circulate. 160, 161, 
182-83. 

Indian Tariff (Amendment) Bill— 
Consideration of— 

Clause 3. 878-79. 
Indian Tariff (Amendment) Bill—’ 

Consideration of— 
Schedule. 783, 789, 790, 859-60. 

Motion for Adjournment re— 
Signing of the Indo-Japanese com- 

mercial treaty in London. 141, 
147, 148. 

Motion to reduce Demand for— 
“Railway Board” re— 

Statutory Railway Board. 1155. 
Resolution re protection of workers 

against unemployment and  re- 
duction of wages. 304, 312, 

Salt. Addition Import Duty (Bxtend- 

cava ider and to postpone 
consideration. 2892. 

Sugar (Excise Duty) Bill— 
Motion to refer to Select Committee 

and to cirealate. 3038, 3142-44. 

SEN, MR. SATIN— 
Question re— t 

Correspond: with his relati ee 
, a State Prisoner in the 

~ Campbellpur~ Jail: i 
Rumoured illness of ——, a State 

Prisoner in the Camphellpur jail. 
2460, 3109. ti 
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SEN, PANDIT SATYENDRA NATH- 
Election of — to the Court of the 

University of Deihi. 3625. 
Indian Finance Bill— 

Consideration of— 
Schedule I. 2701-02. 

Indian Finance Bill— 
Motion to pass. 2787-88. 

Motion. 76 election.of Members for 
the Central, Advisory, Council for 
Railways. 3390-91. 

Motion to reduce Demand. for— 
“Railway. Board’’ re— 

System. of appeals. 1352—55, 
Question 7¢— 

Absence of a shed on the platform 
of the Hardwar. Railway. Station. 
2708. 

Allegations ; against Mr. Wood, 
Traffic Inspector, Amingaon, Eas- 
tern Bengal. Railway. .716. 

Amalgamation .of the Oudh and 
Rohiikund Railway withthe East 
Indian Railway. 2081-82. 

Appointment of Inspeciors »under 
the Indian Wireless. Telegraphy 
Possession Rules, 1933. 4255-56. 

Appointment of | Lillooah...appren- 
tices as »Blectricians and Train 
Examiners. 3823-24, 7 

Appointments and discharges in the 
Dinapur Division of the Kast In- 
dian Railway. 3079. 

Arrears of tk in the ‘Railway 
Clearing” Accounts Office. 1365-66. 

Cases of non-payment of gratuity 
in the’ Dinapur Division of the 
East: Indian Railway. 2460. 

Classification of the charges in the 
clerical “grades in the Railway 
Clearing Accounts Office. 459 

Composition of the All-India. Posts 
and’ Télegraphs Union. 5 

Construction of “B” 
on the Lady Hardinge Road, 

* News Delhi» 989,: 3382; 

Gorrespondencé in connection with 
the prosecution of Mr. Rabindra 
Nath Dhar. 2725-26. 

Defects in certain quarters on the 
Ferozshah Road, New Delhi. 2707- 
08. 

type quarters 

Delay in’ the allotment of quarters 
in New Delhi for the next winter 
season. 3809. 

Delay in the furnishing of results 
of earnings by the Railway Clear- 
ing Accounts: Office. 

Delay in transmission of telegrams 
@ New! Delhi Telegraph Office. 

SEN. PANDIT ‘SATYENDRA NATH 
—contd. 

Question ?6€-- 

Discharge and re-instatement of _em- 
ployees on the Hast Indian Rail- 
way. 2747, 

Discharge of relway employees in 
certain departments in the Dina- 
pur Division. 15: 

Discharges in the Bhurkunda Colli- 
ery. “2861, 3730. 

Discontent amongst the guards in 
the Calentta District. of the 
Eastern Bengal. Railway. 717-18 

Discontinuance of officiating promo- 
tions in the Railway Clearing Ac- 
counts Office: 458-59, 2465-66. 

Distinction’ between’ the Oakgrove 
European school and other East 
Tndian Railway schools. 200. 

Enquiry into all cases of discharge 
by 87 Officer. deputed by the Rail- 
way Board. «1706 

Expenses of the Oukgrove 
नर 7965-66; 2165.66,1 5628. 

Filling प्फू of vacancies «in (18167 
grades’ on the East~Indian Rail- 

School. 

way. 
Fixation’ of pay’ of Inspectors of 

Station: Accounts: 4659-10. 
Formation of squads © ‘for ticket 

cheeki Be oe the East Indian ‘Rail- 
way. 86. 

Functions of >the? Welfare ‘Officer, 
- Eastern Bengal Railway. 717. 

) Grant. of ‘compensatory: allow- 
- ance to’. the. staff’ stationed at 

Hardwar, East Indian“ Railway. 
202 ” 

Imposition of fines on staff on the 
East Indian Railway. . 2464. 

Tneon to long 
way passengers, 2861-62. 

Non-employment of ez-Army men 
on State Railways; 913, 2459. 

Non-occupation of his quarters by 
4 )fficer- 
Central Telegraph . Office. 

Non-payment of consolidat 
ling allowance to the crewmen on 
the East Indian. Railway. 718. 

Non f the & 
for giving publicity to the Trish 
Sweep. 

Officers in the Railway Clearing Ac- 
eonnts Office having no experience 
of Traffic Accounts. 1366 

(“80४18 tion of. lotteries in India. 
99. 

rail- 

“Out “OF tum confirmations in the 
“Railway Clearing Accounts Office. 
459. 



190 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

E:
 

PANDIT SATYENDRA NATH 

—contd. 
Question 7e— ६ 

Payment of the late fee charges in 
respect of weather telegrams to 
the telepraphists. 2186, 2187. 

Peons kept by certain officers of the 
Railway Clearing Accounts Office 
for their private work. 1365. 

Press telegrams addressed to the 
Statesman. é 

Privileges enjoyed by the teachers in 
the East Indian Railway schools. 

263-64. 
Promotion of certain clerks in the 

Railway Clearing Accounts Office. 

Provision of Running Rooms for 
the Travelling Ticket Examiners 
on the East Indian Railway. 2636. 

Punishments inflicted for trifling 
matters by the Divisional Superin- 
tendent, Eastern Bengal Railway, 
Calentta. 2464. 

Re-appointment of retrenched staff 
after the -reconstitutions of the 
Railway Rates Advisory Com- 
mittee. 37. 

Recess allowed to Muslim postal em- 
ployees to offer Friday prayers. 

Refusal of leave on transfer to the 
crew staff on thé Eastern Bengal 
Railway. ' 715-16. 3629. 

Re-instatement of Mr. H.*N. Sinha, 
discharced Head Master, Fast Tn- 
dian — Railway School, © Dinapur. 
2531-32" 

Resolution No. 1099 of 1919 of the 
Home Department. 1706. 

Retention of the head establishment 
clerk aj.Dinapur for seven or 
eight years. 2464-65. — 

Royal Caleutia Turf Club Sweep. 
992, 

Rules for the recruitment and train- 
ing of subordinate staff on State 
Railways. 2097-98. 

Running at a deficit _of the East 
Indian Railway Indian High 
Schools at Sahibganj and Jamal- 
Pur. 266-67, 3629. 

Scales of pay of the Head Masters 
of the Government High Schools, 
Delhi and Ajmer. 

Scarcity of water at Asansol, 718. 

_ Selection of Lilloooah ez-apprentices 
४ i the posts of Train Examiners. 

3 

SEN, PANDIT SATYENDRA, NATH 
—conel; 

Question re— 
Statement made in the House of 
Commons by Sir Herbert Samuel. 
994 

Status of first Assistant Master and 
Head Mistresses of the Oakgrove 
School. 264. fi 

Status of Head Masters of the East 
Indian Railway Indian High 
Schools. 261-63, 264-65, 3628 

Status of teachers og the Hast In- 
dian Railway Indian Schools, 200. 

Stoppage of the allowance of certain 
porters on the Howrah Division 
of the East Indian Railway. 718. 

Stoppage of the increment of & 
clerk working under the Control- 
ler of Stores, East Indian Rail- 
way. 718. 

Stoppage of the relieving allowances 
to the Telioving staff of the Traffic 
Department, Eastern Bengal Rail- 
way. -716-17. 

Stoppage of the sale 0६ tickets .or 
numbers for the ‘‘Calcutta Sweep” 
in Britain. 992. ; 

Sweeps run by the Royal Calcutta 
Turf Club. 993-94. 

Termination of contracts of vendors 
in the Dinapur Division of | f 
East Indian Railway. - 3163-65, श्र 

Transfer of the Railway. Rates 
Adyisory Committee to. Calcutta. 
37. 

Travelling allowance and’ advance of 
pay to the Government of India 
Secretariat . staff. 3808-09, ; 

Travelling allowances to van-goods 
and pick-up service staff at How- 
rah. 796. 

Use of service stamps by the East 
Indian — Railway Indian High 
Schools. 267. 

Vacancies in the grade of sub-heads 
in the East Indian Railway Ac- 
counts Department. 92. 

Vendors’ contracts in the Dinapur 
Division of the East Indian Rail- 
way. 3807-08. 

Watch and Ward squads ‘on the 
East Indian Railway for checking 
tickets. 1003. - 

Question (Supplementary) re— 
Amendment of appeal rules orl 

cable to railway employees. . ; 

Chance’ given to one Munna _Lall, | 
temporary. Goods. Cerk, North 
Western Railway, to reappear 1” 
the Refresher Course. 4208. 
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= PANDIT SATYENDRA NATH— 
—concld, 
Question (Supplementary) re—coatd. 

Consideration of War Services in 
selecting the personnel for retren- 
chment, in’ the Posts and Tele- 
graphs Department. 3189, 

Construction of the Faridpur Rail- 
way Station on the Eastera Ben- 
gal Railway. 274. 

Representations of the members of 
the» Central Legislature to the 
Railway Administrations. 3090. 

Statement. made by Mr. Gandhi 
about the cause of the earthquake. 
3929. 

‘Subletting of vendors’ contracts ‘on 
the East Indian Railway. 3948. 

Resolution 76 protection of workers 
against un-employment and re- 

duction of Wages. 568-69. 
Sugar (Excise Duty) Bill— 

Motion to consider. 3984, 
Untouchability Abolition Bill— 

Motions’ to refer to Select Commit- 
tee and to circulate. 94—110, 111, 
112, 115, 114, 115, 398, 399, 408, 
409, 453. 

SENIORITY— 
| Te— 

Pixation of in the Government 
of India Press, New Delhi. 2183. 

— of Inspectors of Post Offices and 
Head Clerks to Superintendents 
Post Offices and certain other offi- 
cials in the Caleutta General: Post 
Office. 4258-59. 

— of officers on State Railways. 
2083-84. 

— of ticket checking staff on the 
Hast Indian Railway 1068-69. 

Upper division — in the office of the 
Accountant General, Posts and 
Telegraphs. | 1989, 

SENIORITY LIST(S)— 
Question re— . 

Classified ---- of State Railway 
employees. 1301-02. 

'—of the Travelling Ticket Examiners. 
914-15. 

} 

“PEPAR ATION COMMITTER— 
} Question १९. Saddar Bazar ——, 

Ambala. 1621-22. 

SERVANT (S)— 
| Question re— 

Reduction of the statutory maximum 
'» of hours of permissible _employ- 

-ment of railway — in a week. 

SERVANT (S)—contd. 
Question 7e—contd. i 

Signallers and inferior — 1m’ the 
combined Posts and  Telegraphs 
Offices: 473-74. 

Undertaking of honorary work by 
Government -- 6. 

SERVICE(S) 
Question re— 

Consideration of War — in select- 
ing the personnel for retrench- 
ment in the Posts and Telegraphs 
Department. 3189. 

Non-recognition of — rendered 
during the Great War by the East 
Indian Railway employees, 2093. 

SERVICE STAMP(S)— 
See “Stamp(s)”, 

SERVICE TELEGRAMS— 
See *“Yelegram(s)’’. 

SHAFEE DAOODI, MAULVI MU- 
HAMMAD— 
Cut Motions. 

Scope of the —— during’ ‘the  dis- 
cussion of the list of demands on 
the General Budget. 1915. 

Election of — to the Standing ¥in- 
ance Committee, 2544. 

Indian Finance Bill— 
Motion to consider. 2557. 
Consideration of clause 3. 2602-03, 

4614, ४०1०, ४016, 2624. 2 
Indian States (Protection) Bill— 
Motion: to consider. 3284-86, : 
Consideration of Clause 3. 3495-96, 

197, . 3 
Insertion of a new clause -after 

clause 6. 3568-69. 
Consideration of clause 1. 3574, 
Motion to pass. 3619-20. 

Indian Tariff (Textile Protection} 
Amendment Bill— 
Motions to consider and to circu- 

late. 3667-68; 
Consideration of— 

Schedule. 3675, 3679, 3753, 3766, 
3771-73, 3790, 3793, 3832-33, 

336 3836. 
Clause 4.. 3842-43. 
New clause 5. 3883. 

Motion to reduce Demand for— 
“Customs”? re— 

Grievances _ of the Hindas of 
Sind in the Customs Depart- 
ment. 1924-25, 1927. 

“Executive Council” re— पे 
Reorganisation of the public ser- 
vices under the proposed Federal 

: Constitution. 1799-1800. :' 
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SHAFEE DAOODI, -MAULYVI MU 

HAMMAD—coneld: 
% 

Motion to reduce demand for—zontd, 

‘Gndian Posts and Telegraphs De- 

partment (including Working Ex- 

penses)'? re— 

Condition~ of extra departmental 

agents. 

Paucity of Muslims “in the ser- 

vices. 1961-62, 1968, 1959, 1971. 

“Railway Board” re— 
Muslim. representation in railway 

services. 1264-67, 1271. 
Passengers’ amenities. 1108-10. 

__ Unreasonable rates. 1315, 

Point of order raised by Dr. Ziauddin 
Ahmad as to whether amendments 

to the Schedule of the ‘Indiar 
Tariff (Textile Protection) Amend- 

ment Bill on hosiery are in order 
in view .of the fact that these 

dments raise a substantially 
identical issue on which his 
House has already given  ॥ deci- 
sion in this very Session. 3760. 

Question re— मर 
Alleged maladministration of the 

Lahore. Government. Telegraph 

Office. 3172-74. 
Extension of time limit for payment 

लि मोर 

SHATPEE ‘DAOODT. MAULYVI 1 MU- 

HAMMAD—contd. 

Question (Supplementary) 7e— 

Alleged ‘harassment of the Hindu 3 

Sikh employees in » the Railway 

1,0९०. Shed. Lahore. 4263. 

Charges for meals of Haj pilgrims 

on ships. . 5 

Declaration of certain festival days 

as telegraph’ holidays. 1710-11. 

Termination of contracts of veudors 

in the’ Dinapur Divisionof th 

East Indian Railway. 3164 

‘Terms’! of loans granted to Bihar’ 

Earthquake sufferers. 2391-92, 

2393. 
Resolution, r¢,loan_ for. the reconstruc 

tion of Bihar after the earthquake: 

816-18, 
Sugar-cane. Bill 

Motion to consider. 4127-28, 4130, 

4131. 
Consideration of — * 

Clatise 3. 4149-51, 4154, 4155, 

4156-58. 
Clause 7.4166. 

.,.. Motion. to pass. 4178-79. 

Suvar (Excise Duty) Bill— 

Consideration of— 
clause 3. 4012-13. 

= i, 

Questi re ‘alteration “in a first ur 
of T. tax in the eart! 
stricken area of Bihar. 3930. 

Memorandum signed by Shams ul- 
Ulema Maulana Syed Ahmad, the 
Imam of Jama Masjid,Delhi. 3185. 

Promotion of the routine clerks of 
= the Railway Clearing Accounts 

Office. . 4025-26. 

3 "Replacement after three years of 
clerks working in the apyointment 
लक is of the Postal Circle Offi- 
ces. .:/ 199. 

कर on the publication of a 
vernacular: weekly newspaper in 
Baluchistan. 732-33. Bs 

Ssfeguarding of sugar-cane growers’ 
___ interests. in Bihar and Orissa. ee tae. nd Orissa. 

Shortage of wagons for transport of 
sugar-cane from the earthquake 
affected: area.to. the Neoli Sugar 
Factory. 3085. हे 

Tr ansfer of the Investigating Ins- 
ectors. attached. to the Punjab 

Postal Circle Office. 4199. _ 

Transfer.of the present Sorting Ins- 
_pector attached torthe: Punjab Pos. 

tal 0926 Office. 4200. 

formation ‘report recorded at the | 

Government Railway. Police Station 

at in Central India. 2468, 3110. 

SHED(S)— 
Question 7— 

Absence of a on the platform 

gt the Hardwar Railway Station. 
708. 

Denial of the benefit, of Sunday rest 

to.workers in the running —— ab 

certain places:,on» the Bombay, 

Baroda and- Centval..India Rail- 
way. 3178. 

F: 

SHELTER— अर 
Question xe, provision of —— to) the 

Indian Railway staff.at stations 
damaged. by the. earthquake. 719. 

SHER MUHAMMAD KHAN | 
GAKHAR, CAPTAIN— % 
Election. of to the Public. Ac 

counts Committee. ५ 544. है 3 
Election of to the Standing 

Committee on Emigration, 44! | 
Indian Finance Bill— 2 

Motion to pass. 2773, 2807, 2816, 

“Motion to! reduce Demand for शो. 
“way. Board’? “re | passengers’ amenl 
ties. 1107. 2 

Ce 
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$प्रतए (9)-< 
‘Question -re— 

Charges for theals of Haj’ Pilgrims 
237. 

ers on the Pilgrim —— 
3007. “Jehangir’ . i 

ate opening of the door of the 
Pilgrim “Jehangir’. 7 2331, 
3007: 

Datrine in “the Pilgrim = —~—- 
*Jehangix’’. 3907. 

SHIPPING— 

Question: re ‘participation of Indian 
— in the coastal and overseas 
trade of India. 17, 

SHORT-SIGHTEDNESS— 
Question! re accidents occurred due to 

of ‘the staff. 1075: 

SIALKOT— 

Question se proposal of making over 

| = "to an ontside authority. 16, 

! SICK REPORT— 
Question re circular about the —— of 

the Travelling Ticket Examiners. 
1989, 3009. 

| ‘ : 

। SICK STAFF— 
. Question ve leave to —— on the North 

|.” Western Railway, 1073, 3726-29. 

SICK NESS— 
Question 76 certificates of —— produc- 

ed ‘by the “North Western Railway 
employees. 1544. 

SIGN AL(S)— 
Question re fog used on stations of 

the Moradabad: Division of the East 
Indian Railway. 1 

SIGN ALLER(S)— 
“Question re— 

Grievances of the telegraphists re- 
cruited from postal 2 1941-14. 

and inferior servants in the 

combined Posts’ and» Telegraphs 

Offices. 473-74. 

‘IK H(S)— 
Question +e— 
Absence of —— clerks ‘in the Office 

of the Directur of Railway Audit. 
, 1089-99. 
Absence of —— readers in the Gov- 

ernment of India Press, New 

५ Delhi. 1090. 
16860 harassment of the Hindu 
and —— ‘employees in the Railway 

Shed, Lahore. 4263. 

SIKH(8)— 
Question re— ५ 

Appointment,of, —— as third divi- 
sion clerks in. the office of the 
Military Accountant General. 

Employment. of as _ Divisional 
‘Accountants inthe, Office of the 
Accountant General, Central 
Revenues. 925. 

Employment; of —— as Superinteu- 
dents and Divisional. Accountants 
in the Office of -the Accountant 
General, Central Revenues. « 923- 

Percentage of Hindu, .—= and 
Muslim employees in. the, Railway 
Loco, Shed,,Lahore. 

Reeruitment, of a. apprentice in 
the Government,of; India Press, 
New Delhi. 1293. - 

Recrnitment, of —— in the: Govern- 
ment of India Press, New. Delhi. 
1295 i 

Recruitment. of —— in the Govern- 
ment of India Secretariat. - 1385, 

Recruitment of —— in the Office of 
the Assistant Commissioner, _In- 
come-tax, Delhi Circle. 1087 

Recruitment of —— in the Office of 
the Director General, Indian’ Medi- 
cal) Service.” 1084-86. 

Recruitment of —— in the Office of 
the Director General, Posts © and 
Teigeraphs. — 1081-84. 

Reeruitment of in the Office of 
the Director of Public Informa~ 
tion O86-87. i, 2 ee 

Retrenchment of two —— from 
late Central Accounts Office. 920. 

—— and Muslims recruited in_ thc 
tral Publication Branch, 1787. 

—— Divisional Accountants in the 
Central: Public Works Department. 

Stoppage of retrenchment of —— in 
the Punjab Postal Circle. 4027 
28. 

SILVER— ~ > 
Question 7¢ surplus in the posses: 

sion of the Government of | India. 
3168. a 

SIMLA— 

Question re— 

Catering contract for Craig Dhu and 
Longwood, ——. 2080. 

Greation of certain appointments in 
the Government of India Press, 

— =. 2185-86. aus 
Hours in the Government of India 

Press, ——. 2184-1 : 
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SIMLA—contd. 
Question 7e— 

Tdle hours in the Government of 
India Press, Calcutta, —— and 
New Delhi, and certain higher ap- 
pointments. 3182. है 

Move of the Government of India 
Secretariat between ——‘and New 
Delhi. 459-60. 

One Dr. Bhagat Ram, Homeopath 
of » 2181. 

Quarters allotted to the employees of 
the Government of India, Press 

2184. 
Restrictions imposed on the em 

ployees of the Government of India 
Press, to see the Doctors in 
Hospitals. 2184. 

Transfer of Assistant Controller on 
the North Western Railway from 

to Delhi. 154. 
Travelling allowance” granted — to 

British military’ and “lady clerks 
for the moves between _ ——. and 
Delhi. z 

SIMLA EXODUS— 
See ““‘Exodus’’, 

SIND— 
Motion to reduce Demand for (0 
comet re grievances of the Hi 
0 
1923-49, 

_ Question re preparation of Legislative 
Assembly :Electoral Rolls — in 
3075-76. - : ; t 

Us- 

e las 
in the Customs Depuariment. 

SINGH, KUMAR § GUPTESHWAR 
PRASAD— 
Resolution re loan for the reconstruc- 

tion of Bihar after the earthquake. 
3-16. 

SINGH, MR. GAYA PRASAD— 
Cut Motions— 
Scope of the —— during the discus- 

sion of the list of demands of the 
General Budget. 1916. 

Demands for Supplementary Grants in 
respect of— 
Finance Department. 2918. 
Imperial Couneil of Agricultural Re- 

search Department. 2930, 221, 295 

Loans and Advances bearing interest 
2961 » 2963. 

Opium. 2911, 2912-13. 
Transfer of the Revenue Surplus of 

1923-34 to Fund for Reconstrue- 
tion of Earthquake Damages, 2940. 

Working Expenses—Repairs and 
Maintenance and operation. 1442. 

_ Election of —— to. the Standing 
~ Finance Committee. 2544, 

SINGH, MR, GAYA PRASAD—contd. 
Expressions of regret on the death of— 

Mr. 1३. -71'.. H. Mackenzie. 2526. 
Pandit Shamlal Nehru. 2541-42. 

General, discussion of the Railway 
Budget. 1013, 1057, 1058. 

Indian Finance Bill— 
Motion to consider. 2405. 
Consideration of— 

Clans? 2. 2565. 
Clause 3. 2573. 
Schedule I. 2737-38. 

Indian ‘‘Khaddar’’ (Name- Protection) 

Bill— 
Motion to ‘consider, * 655-57, 661. 
Motion 66 pass: 

Indian Navy (Discipline) Bill— 
Motions to refer to Select. Committee 

and to Circulate. 1453, 1458-65. 
Indian States (Protection), Bill— 

Motion to refer to Select Committee, 
504-15. 

Consideration of— 
Clause 2. 3414, 
Clause 3. 3473-74, 3500-02. 

Indian Tariff (Amendment) Bill— 
Motion to consider. 3. 
Consideration of Schedule. 848-49. 

Indian 1 Tariff (Textile Protection) 
Amendmnet Bill— 
Motions to refer to Select Com- 

mittee and to cirenlate;. 2136, 

94, 2995, 2296, 2297, 2539. ” 
Consideration of Clause 4, 3845-47, 

3850, 
Matches (Excise Duty), Bill— 

Motion to pass. 4235-36: 
Motion re 

Election of Members for the Central | 
Advisory Council for Railways: 
5388-89, है 

- Election of the Ottawa Trade Agree- 
ment Committee. 3733, 3734, 

Election of the Standing Committee 
for the Department of Education, — 
Health and Lands. 1435, 

Sympathy of the Legislative Assem- 
bly with the earthquake sufferer 
in Bihar and Orissa. 28-29, 

Motion to reduce Demand for— 

“Customs”? re— a i 
Absence of Oviyas in the Customs 

Department. 1918, i 
Grievances of the Hindus of Sind 

in the Customs ‘Department. 
1924, 1925-27. 

“Executive Council’? ॥९-- 4 
Reorganisation of the 20298 ser- 

vices under the proposed Federal 
Constitution, 1806-08, 1809. 

८7 
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=f MR. GAYA PRASAD—contd. 

Motion to reduce Demand for—contd. 

“Indian Posts and Telegraphs De- 
partment (including Working Ex- 
penses)”* re— 
Paucity of Muslims in the services 

72 
Retrenchment policy adopted in 

the Posts and Telegraphs De- 
partment. 2010, 

“Railway Board’? #९-- 
Importance of road-rail co-ordina- 

tion and of the organisation of 
communication boards throughout: 

7. the country. 1231, 
Muslim representation in railway 

services, 5. 
Statutory Railway Board. 1118- 

26, 1188, 1194-95. 
Question re— 
Agreement for the carriage of .Gov- 

ernment and Railway materials 
between different Indian ports. 
3086 

olies at the Lahore Rail- 
w jon. 2397-99. 

Allegations against. the military in 
G@aleutta. 31. E 

Allegations by certain deck passen- 
gers -agilinst ‘the British India 
Steam Navigation Company. 199. 

Appointment of Christian girls as 
telephone operators in the Agra 
Telegraph Sub-Division. 2106. 
Pr of Indian Engineers as 
temporary Engineers in The ‘Mili- 
tary Engineering Service, Army 
Headquarters. 3079-80. 

Appointment of Indians to the 
Ceylon Civil Service. 712, 

Attendance of the Hindu staff of 
the Machine Section of the Rail- 
way Clearing Accounts Office on 
religious holidays. 3494-95. 

British economic experts invited by 
the Government of India. 3357-58, 

Contributions to the Bihar Earth- 
quake Relief Fund, 1551. 

Damage caused by the’ earthquake 
in North Bihar and relief mea- 
sures taken by Government. 22-24, 

Disability pension to military em- 
गा invalided during the Great 
War. 1790-92, 3421, 3725. 

Disbursement of salaries to the em- 
ployees in the Railway offices in 
Burma. 2706-07. 

Election of Sir Hugh Hannay to 
serve on the Committee of the 
Bengal Chamber of Commerce, 
Calcutta. 1977-80 . 

SINGH, MR. GAYA PRASAD—contd- 
Question re—contd. 

Employment of Indians on certain 
Inter-Empire Economic Organisa- 
tions. 2898. 

Employment of two special squads 
of special ticket éxaminers on the 
East Indian Railway. 3385, 

Non-deliyery of a cablegram addres- 
sed to Mr. Gandhi from the Editor 
the United India, London. 9, 

Notices issued in Midnapore at the 
instance of the Military authori- 
ties. 198-99, 1388. 

Overhauling of the archeological 
galleries of the Indian’ Museum, 
Calcutta, 2706. 

Prisoners in the Andamans. 711-12. 
Proposal of making over Sialkot to 

an outside authority. 16. 
Proposal to increase the overseas 

pay and other allowances of the 
members of the Imperial Services 
with a non-Asiatic domicile, 2706. 

Proposals regarding tariff “arrange- 
ments between India and Burma. 
1691. 

Railway accident near Meckameh on 
the East Indian Railway. 34. 

Recruitment of ministerial ‘staff in 
the Imperial Secretariat and the 
Army Headquarters. 3079. 

Refusal by postal authorities to 
register the Khadi Jewan, a maga- 
zine published in Ujjain. °9-10. 

Refusal of passport to Sardar Amar 
Singh Bamral to visit Japan, 4211 
4212. 

Re-opening of non-recruited assisted 
emigration to Malaya. 711... 

Restrictions imposed on Mr. A, I. 
Qureshi at. Durban. 16. 

Smuggling of arms into India from 
Afghanistan, 732. 

Telephone connection of India with 
London, etc. 2186-2187, 

Tenders from Steamship Companies 
for the carriage of mails. 1543. 

Terms of loans granted to Bihar 
earthquake sufferers. -95. 

Typists in the Government of India 
Secretariat. 3356-57. 3. 

Question (Supplementary) re—_~ = 
Absentee Members of the Legislative 

Assembly. 793, 794. | 
Allegations against British 

and soldiers. zi 
Amount, received by the Bihar and 

Orissa Goyernment from the salt 
import duty. 4206. i 

Catering contract for Craig Dhu 
and Longwood, Simla, 20 80. 

Cost of the Simla exodus. 462, _ 
Defects in certain quarters on the 

Ferozshah Road, New Delhi. 2708. 

officers 
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रा
 

MR. GAYA PRASAD—contai. 
न i ti ontd. 

Q (Supp! tary, 
Education of the blind and deaf 

mutes in the centrally administered 

areas. s ; 

+ Establishment of motor bus services 

~ -by the railways: 2710-11. 2 

Frei ght on rice-from Patna to Delhi. 

Yiiness of Mr..Obedullah Khan’ of 
Peshawar: 2525. 

Inclusion of the medical degrees of 

the Patna, University in the Sch- 

edule of the Indian Medical Coun- 

cil Act. 3946. 

Introduction of competitive exam- 

ination system in the  Raliway 

Glearing Accounts Office, 1718. 

Lowering the status of Indian offi- 

~ cers holding King’s Commissions 

in. the Army... 1092. 

“Manufacture of locomotvies and 
boilers in India. 2087. 

«Radio licenses-in India. 3362. 
Recognition. of merit for _ appeint- 

ment to Government services. 1 

Recruitment of Sikhs in the . Offic» 
of the Director General, Indian 
Medical Service. 1084-35. 

Release of State Prisoners and 
detenus.. 271,. 273. 

Restoration of the five per cent. cut 
; in salary. 274. 
-. Rumoured supersession’ of the Ajmer 

| Municipality: 2331. 
Safeguar fig of Sugar-cane growers’ 

interests in Bihar and ~ Orissa. 
3936, 3937. 

Statement made by» Mr. Gandii 
about the cause of the earthquak>. 

3929, 3930. 
Surplus out of the salt additional 

= import duty. 2714. 
Sweeps run by the Royai Calcutta 

Bix Turf Chub. 994 
official agreemnet between repre- 
sentatives of the Indian and Uni- 

“ted Kingdom ‘textile industries. 
"921, 922; 923. 

_ Resolution 7e— 
Committee of Enquiry on Agricul- 

tural Distress. 846, 3290, 3306, 
3327, 3330-33. ; 

Excise Duty on motor spirit for the 
- -ypurposes of road development. 

4286-87. 
© ‘Loan for the reconstruction of Bihar 

after the earthquake. 820, 824-23 

Protection of workers against un- 
1५) nt ai reduction ०: 

wages. 331. _ 
Ruling re Procedure of Select Com: 
_ Mnittees. 

SINGH, MR. GAYA PRASAD—vontd. 

Salt Additional Import Duty (Extend- 

ing) Bill— 
Motions to ider and to postp: 

consideration, 2893-95. 
Consideration of clause 2. 2905. 

Sugar-cane Bill— 
Consideration of— 

Clause 3. 4151-52. 
Clause. 7, 4165-64. 

Sugar (Excise Duty) Bill— 
Motion to consider, . 3984, 
Consideration. of clause 3. -4014, 4039 - 

2, 4050. 

Suggestion by Mr. N. M. Joshi that 
the Government Member should 
participate in the middle of a dis- 
cussion and then give reply at the 
énd. 1308. 

Untouchability Abolition Bill— 
Motions to refer to Select’ Committee 

and to circulate. 401, 417. 

SENHA, MR. H. N.— 
Question re reinstatement of 

cliarged Head Master, East. Indian 
Rathway Scliool, Dinapar. 2531-32. 

STRSA— 
Question re railway between Jakhal 

and 3711. 

SITARAMARAJU, MR. B.— 
Demand for Supplementary Grant in 

respect. of — के 
Gapital Outlay on — Vizagapatam 

Harbour, 2946. 
Election of —— to the Committee on 

the Ottawa Trade Agreement. 
General discussion of . the General 

Budget. 1575-80. 
Jndian. Finance Biil— 

Motion to consider. | 2473, 2477, 2497. 
Gopaicerndon of Schedule I. 2653, 

Motion to pass. 2772-81, 2799, 2800. 
Indian States (Protection) Bill— 

Motion: to refer to Select: Committee. 
373-79, 652. 

Consideration of clause 3. 3431. 
Motion to pass, 3606 12, 

Jndian Tariff (Textile Protection) 
Amendment. Bill— ~ 
Motions to refer to Select Committee 

and 10 circulate. 2132:40, 2356, 
Consideration. of— 

Schednle. 3745-47. - 
Clause 4) 4. 

_New clause 5. 35882 85, 
Motion to pass. 3895-3900, 3901. 

Matches (Excise 00020 Bill— — 
‘Motion to refer to Select Committee. 

3188-93, 3204.0 8 : 
4157. Motion to consider: 4182-86, 
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: MR. B.—conitd. 
Q ae re importation of foreign rice. 

316) 
Question (Sapplenientary) 7e import of 

foreign ‘rice into India. F 0. 
Resolution re Committee of Enquiry 

on Agricultural Distress. 4299-5301. 

[SKINS— 
*Duty ‘on Hides and >--+ (Diseussed 

mages the Indian Finariee Bill) 2583- 
26. 

Question re export duty. on ——, 4023- 
24, : 

ILEEPER(S)— 
Question re— a; 

| Construction 0. Wrench-Mahindra 
y State Railways. 268-69. 

Purchase by the, Railway Board of 
cast iron’ or steel —— for Rail. 
ways. 537 

Return Royalties on the purchase of 
269. 

Yenders for supplementary supplies 
of salwood track ——. . 269. 3 

SLEEPING BOARDS— 
} Question re fitting of —- in pilgrim 

Ships. 1627 

= MR. T 
Demands for Supplementary Grants in 
irespect of — 
Administration of Justice. 2020: 
Police. 

‘Oath of Office. 1539. 

SMELL— 
| Question 76 bad —— ‘coming out of 

ithe sugar mill in Begamabad in the 
Meerut District. 1988. 

SMOKE— 
Question re of gas from mono- 

| casting machines in the Government 
of India Press, New Deltn. 992. 

MUGGLING— 
Question re of arms into India 

from Afghanistan. 732. 

CIAL CLUBS) 
Ste *Club( 
HAN SINGH, SIRDAR— 
luestion re trade treaty between India 
and the United States of America 

9. 

NWLDIER(S)— 
Question re— 

against British _ officers 

yment of —— for forcing one 
Mr Ashutosh Roy Chowdhury of 
Contai, Midnapur, to salute the 
Union Jack. 269-71, 1388-89. 

SOLDIER CLERKS— 
Seé “Clerk(s)’’ 

SORTER(S)— 
Motion to reduce Demand for ‘‘Indian 

Posts and Telegraphs Department 
(including Working ~“Expénses) 
re éonipensatory allowance for 
tower division clerks’ and ——, 
1995-96. 

Question 7¢ imereiise in the number of 
Railway Mail Service ——. 1280. 

SORTING INSPECTOR(S)— 
See “‘Inspector(s) 

SORTING OFFIGE— 
Question. re. grant of increments and 

exeniption.. : 4767: passing any 
examination tothe officials ० the 
——, Madras General Post. Office. 
288, 1390. 

SOUTH, AFRICA— 
Question. re— 

Colonization Enquiry Committee of 
3716 

Horse-breeding industry in —~, 
ete. 3709-10. y 

SOUTH INDIAN RAILWAY— 
See ‘Railway(s)’’. 

SOUTHERN INDIA— 
- Question re prevention of the import 

of rice in . 1545. 

SPECIALSPAY— क 
Question re grant of —— to Deputy 

Sub-Postmasters in certain Sub- 
Post Offices in Calcutta. 3934-35, 

SPECIAL TICKET EXAMINERS— 
See “Ticket ‘Examnier(s) 

SPECIFIC RELIEF (AMENDMENT) 
BILL— 
See “Bill(s)’’. 

SPECTACLES— 5 a a ay ee t of impel 

sight without the use. of ——. 
1296-97 ४ 

SPEED— 
Question 7९-- 

Acceleration of the —— of the 20 
Down Express on the East’ Indian 

Railway. 1373-74, 4260. 
— of certain trains on the East 

Indian Railway. 1374-75. _ 
— of certain trains on the East 

Indian and Eastern Bengal Rail- 
ways. 4261-62 
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= STAFF(S)—contd: 

Question re production of —— from Question: re—contd. 

water hyacinth. 3715-16. Discrimination in the grant’ of 
passes ovis old Oudh and Rohil- 

_ SPRING BALANCE(S)— PEERS Wyse 
Question re— Dips in the East Indian Railway 

Carrying of a —— along with the orkshops at Lucknow about the 

Hayman-Mahindra punch by the retrenchment of ——. 911-12, 

Travelling Ticket Examiners on Eligibility of spbordinate running 

the East Indian Railway. 4264. for leave with pay on, State 

Purchase of carried by the railways. 

Travelling Ticket Examiners on Gyariiecohe coh gai 
E : a pensatory ‘hill allow- 

the East Indian Railway. 4264. “लक पर हक “tha Mentioned # 

Hardwar, East Indian Railway. 

SQUADS— 202. 

Question re— 
z zi q 

Employment of two special —— of ean ot deve. हर pay eo Se f 

3 special ticket examiners on the 080 Endign Re wAy, RON Wor sane 

4 Fast’ Indian Railway. 3585. Ht ot 2 gail eu anal S 4 

| Fo:mation: of for ticket, check- हि R reas Ci bai art 7 

ing on the East Indian Railway. Of erties Leith cecuaete 
3385-86. ice. 3946-47. 

‘Watch aide Ward on: 016 57 Imposition of fines on —— on the 

Indian Railway for checking qe Indian “Railway. 2164, .. ह 
Golets, 1000... = ileage allowance _to the _ ticket 

2 : checking 2 “04. ञ 

i 1 Non-inelusion of Travelling Ticket 

STAFE(S)— : Checking —— in-the running —— 

Question re— on the East Indian and North 

Alleged inefficiency of —— in the Western Railways. 904. J 

Central Publication Branch, Non-grant of conveyance hire to the 

458. old Oudh and Rohilkund Railway 

Amounts advanced to the Central —. 541-42. 

Publication Branch —— on Paucity of in the Central 

_. transfer. from. Calcutta to Delhi. Publication Branch. 3179-80. 

० 58161 9-10): स्त-+-- Pay, etc., granted to the old Oudh 

Application of new leave rules to and Rohilkund Railway —— on 

the monthly-rated running ——'on promotion. 3938. i 

State Railways. 905-06. Pay of Posimasters and —— em 

_ Appointment of —— in the Statis- ployed in certain Post Offices. 

tical Research Branch of the 1633-34. 

i Commercial Intelligence and Pay of railway running —— on 

_ Statistics Department. 199. casual leave. 906. 

Bringing of _ the running —— of Payment to the Lillooah Workshop 

my iways under the Hours of Em- daily-rated ——, 916. 

ployment, Regulations. 908. Proposal for the increase of —in 

Cestain concessions granted to the the Central Publication Branch. 

— in the office of the Director 383. ५ 

General, Posts and Telegraphs. Provision of facilities for the Te 

2099-2101. creation and. exercise of the 

Certain. in the Derajat. Postal railway at Cawnpore. 539, 
Division. 1298, 2111. 

Daily-rated running =— on each of Punishments inflicted on the —— © 

the State Railways. 915.“ the Railway Clearing Accounlf 

Dea and aie in salaries Office. 2718, oi 

a e _ industrial —— in the Re-appointment of retrenched — 

= बट सडक Bengal Railway Press. after the reconstitution of : 

Denial of hill allowance to the rail- ता 2 oe ates Advisoty Com 
way —— stationed at Dehra Dun. shat 
2729-30. j Reports of retrepchment ees 

- Denial of maximum pay on promo- tion of —— on railways. 918, a 

5 tion to the —— in. the Golden Retrenchment among the industrial | 

४. 5 Rock Workshops of the South “—— of the 17170: Bengal Rail- 
Indian Railway. 912. | cway Press, 36. 
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STAFF (S)—coneld. 

Question re— 

Retrenchment and reductions in the 
operative —— of the East Indian 
Railway press. 35. 

Retrenchment of ministerial —— in 
the Army Headquarters. 33. 

Rules governing the promotion of 
the on the East Indian Rail- 
way. 542, 

Seniority of the ticket checking —— 
on the East Indian Railway 
2110-11. 

Short time worked and the em- 
ployed in the State Railway 
Workshops. 916-17. 

Shortage of in the Money Order 
Branch of. the Calcutta Genoral 
Post Office. 467, 2166. 

—— classified as inferior under the 
new leave rules on State Railways. 
916. 

—— employed at the Railway School 
of _ Transportation, | Chandausi 
1545-44 

employed in certain depart- 
ments of the Bombay, Madras aud 
Calcutta General “Post Offices 
1632. 

—— employed in postal circle 
offices of Bengal and Assam, 
Bombay, Madras and — Lahore. 

in certain Railway Mail Ser- 
vice Divisions. 4270. 

in the Central Publication 
Branch.  2718- 

—— in the Kalbadevi and Mandvi 
Post Offices in Bombay, 478. 

of the Eastern Bengal Railway 
Press. 

— treated as temporary for having 
been. veeruited (after the 16th 
July 1931, on State Railways. 
918. 

Strength ‘of —— in the Judicial 
Department of Delhi 

Subjection of the railway —— to 
wage-cuts. 5 

Trayelling allowances to van-goods 
and pick-up service —— at How- 
rah. 796. 

Working of —— in the cracked 
Head Office Building at Jamal- 
pur, 3009. 

BTAFF ‘A’ BRANCH— 
Question re recruitment of Muslims 

in the —— of the Punjab postal 
circle office 3373-74. 

STAFF BENEFIT FUND(S)— 
Question re— ; 

Railway —— Rules. 906-07. 
Utilisation of the Railway —— for 

relieving the distress of railway 
employees and their families due 
to retrenchment. 907. 

Working of the —— Rules, 917. 

STAFF CLERK(S)— 
See ‘‘Clerk(s)”’. 

STAFF, HOUSEHOLD AND 
ALLOWANCES OF THE GOVERNOR 
GENERAL— 
Demand for Grant. 2058. 

STAMPS— 
Demand for Grant. 1954. 
Question re— 

Penalty on official letters posted 
without. + 4023. 

Use: of service —— by the Kast 
Indian Railway Indian High 
School. 267. 

STAMPS (AMENDMENT) BILL— 
See “Indian ——” under. “‘Billf{s)” 

STANDARD OIL COMPANY— © |= 
Question re alleged secret’ agreement 

between the Burma Oil Company 
and the ——. 3381. 

See also ‘‘Company(ies)’ 

STANDING COMMITTEE(S)— 
Election of the —— for the Depart- 

ment of Education, Health and 
Lands.» 1435-36, 1736. 

Election of the —— ‘on Emigration. 
nit 17, 3009-10. 
Election of the —— on Pilgrimage 

to the Hedjaz. 38, 288. 
Election of the —— on Roads. 3828- 

, 4212. 
Question re— 
Machinery for a Joint —— on rail- 

ways. 

STANDING FINANCE cOM- 
MITTE 
Election of the ——.. 2112, 2544. - 
Remarks by Mr. का ee 

is) [8८ for upp! 
Weeds are placed before the 
—— that Committee must satisfy 
themselves whether these sep le- 
mentary demands placed before 
them for their approval can be 
justified on Legislative rule” 50, 
and whenever the —— find 
they are not satisfied that the 
supplementary demands 
before them can be justified 
above rule, they must make a re- 
mark to that. effech in their 
proceedings. 2954. 
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2 FINANCE COMMITTEE 
FOR RAILWAYS— 
Flection-of the ——= 3113) 3417. 

STARCH— 
Duty on —— and farina: (Discussed 

under the Indian’ Tariff “(Textile 

Protection} Amendment’ Bill 

3670-71. 

STATE(S)— 
Question re—- 

Applicability of different laws for 
the trials of British Indian sub- 
jects and foreigners in Indian 

537-38. 
Greation of new office of the Poli 

tical Agent for the —— of Orissa 
and the Cental Provinees- 1615- 

STATEMENT OF BUSINESS— 
gr the Honourable Sir Brojen 

ter. 154-55, 456, 710, 1273-74, 
1903-04, 2418-19, 2703, -03, 
3351-52, 3796-97. 

STATEMENT(S) (LAID ON THE 
TABLE)— 
—— r> Amendments made in the 

Ottawa Trade Agreement Rules, 
1932. 2395-95. 

“STATESMAN” 
Question re— 

5७ Non-prosecution. of — the —— for 
giving publicity to the> Trish 
Sweep. 3! 

Press tele rams addressed to the 

STATE. PRISONER(S)— 
See “Prisoner(s)’’. 

STATE RAILWAYS— 
See ‘Railway(s)”*. 

STATE RAILWAY COLLIERiES— 

See “Coliery(ies)’’. 

STATES (PROTECTION) BILL— 

_ 866 “Indian -+ under ‘‘Bill(s)”’. 

हि ‘TES (PROTECTION AGAINST 
हु TON) AMENDMENT 

_ See “Indian ——" under “Bill(s)”. 

SEATION(S)— 
Question re— 

Abolition of the post — of - Hindu 
waterman at the Lalian railway 

- 2080-81. . zs 

STATION(S)—contd. 
Question 76-- 

Absence of waiting rooms at Raj- 
glit ——, East Indian Railway. 

736. 
Begumpur -+-- को the Howrah 
- Burdwan; Chord .of the East 

Indian Railway.: 201-02. 

Construction of the Faridpur Rail- 
way én the Eastern Bengal 

Railway. 274. 
Tneonveniences to passengs 
Gurijmuradabad Railway —— on 
the Eas 

Inconveniences to 
Rahmatnagar, Railway. 
East Indian Railway.:. 723. 

Provision of certain amenities on 

— of the Rewari-Fazilka and 
Kotkapura-Fazilka Sections of the 
Bombay Baroda’ and Central 
India’ Railway. 3712. 

Provision of refreshment rooms at 
certain —— on the: Rewari-Fazilka 
Section of the Bombay, “Baroda 
and. Central. India Railway. 
3713, 

Use of the buildings of the old 
Cawnpore Railway ——. 538. 

STATIONERY— 
Question re graduates in the Printing 

and Department... 2635. 

STATIONERY AND PRINTING— 

Demand for Grant. 2066. 

STATION MASTER(S)— 
one 70--+ Ques 

Assistant sent to the Railway 
School of Transportation, Chan- 
dausi, for from _ the 
Dinapur Division of the East 
Indian: Railway. 1985-86. 

Classification of certain Assistant 
— with 2730: 

Classified list of —— and Assist- 
ant on the East Indian Rail- 
way. 2110. 

Low salaries of Assistant —— on 
ihe North Western Railway. 
1072. 

Posting of Assistant —— and —— 
as guards. 1072, 

Responsibilities. of the ——- and Be 
their assistants. 1078. 

and Assistant —— eel 
defective: eye ‘sight on the No 
Western Railway. ©1071. + 

and Assistant —— on 
North Western Railway. 1297. 

Supersession of Indian wes 
by. European and ; 

Indian guards on the East Indian 
Railway. 3106-07. 
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STATION SERVICE TELEGRAPH: 
ISTs— 
See 8 Telegraphist(s)'*: 

STATISTIC(S)— 
Demand for Grint in ~ respect of 

Commercial Intelligence ‘and -—. 
2064: 

ok 

STATISTICAL RESEARCH 
BRAN CH(BS)— 
Question ve appoititment of staff in 

the —— ‘of the Commercial 
Tntélligence and’ Statistics. “De 
partment. 

STATUE— 
Question fe Nirvana —— of Lord 

Buddha at Kasia in the Gorakh 
pur District. ~ 394 

STATUS— 
‘Question ré— 

Grant of the of a Secretariat 
Office to the Posts and Telegraphs 
Directorate. 3168-69. 

Functions and —— of the ‘Reforms 
Office. 3366-67 

Lowering the —— of Indian Officers 
holding King's Commissions in 
the Army. 1091-93. 

@PATUTORY INDIAN (S)— 
Question #6 —— in the officers’ grade 

on “State Railways. 5082-85. 

STATUTORY RAILWAY BOARD— 
Motion to reduce Demand for ‘*Rail- 

way. Board” 1118-56, 
1157-9. 

See also ‘Railway Board”. 

STEAM NAVIGATION COMPANY— 

to 

Question re grievances of deck 
passengers on British India $ 
Vessels plying between . Bombay 
and Durban. 3006. 

STEAMER(S)— 
Demand for Grant in respect. of 

Working .. Expenses Mainten- 
ance of Ferry —— and Harbours. 
1363 

Question re tenders for conveyance of 
mails by Konkan Ferry —— 
1722-23, 272 

STEAMSHIP COMPANIES— 
Question re tenders from —— for the 

catriage of mails, | 16 

Cen 
४६101 ré— 2 

Tron and == purchased: “in. ‘India 
and imported into" India. 485-86. 

“Prine “of ivon and —— exported 
from India. 925-26. 

WIRE INDUSTRIES STEEL AND 
PROTECTION (EXTENDING) 
BILE ae 
See “Bill(s)” j 

STEEL SCRAP— 
Quéstion=r¢é sale of —— for export to 

Japan — by, the ~ North Western 
Railway. 2107-10. 

STEEL SLEEPER(S)— 
See ‘‘Sleeper(s)’’. 

STENOGRAPHER(S)— 
Question %e— 
—— in the Judicial Department in: 

Delhi 17-68. 
Whole-time for . the | Under 

Secretary and the — Assistant 
yin the. I tri an€ 

Labour’ Department. 3367-68 

STERLING POLICIES— 
Question #6 payment of single 

ment —— or ‘premiums. by, 
pay- 

ments from Provident Funds. 
2169. 

STORES— 
Question ‘re ‘centralisation of the Pab- 

lic aR Works ~ Department ——. 
1387-88 

Statements laid on the table re cases 
in which the lowest tenders have 
not been accepted by the High 
Commissioner for India in pur- 
chasing for the Government 
of India. न 

‘OLLER 0: 
|, Question re stoppage of the increment 

of a clerk “working under the 
——, East Indian Railway. 718. 

STOREKEEPERS— 
Question re provision of quarters to- 

vilian Assistant —— and Store- 
men of the Indian’ Army ~ Ord- 
nance Corps. 372%. : 

STOREMEN— 
Question “provi 

civilian Assistant 
and —— of the 
Ordnance Corps. 

REET(S)— 
Question re provision of —— lights 

near railway quatrers in ~Cawn- 
pore 
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STRIKER(S)— 
Question re— if 

Ex- —— on the Great Indian 
Perirsula Railway not yet re- 

3481. instated. 
Maintenance of two waiting lists of 

ex- —— on the Great Indian 
Peninsula’ Railway. 3481-85. 

Re-instated ex- —— in the 
Engineering Department of the 
Great Indian Peninsula Railway 
at Nagpur. 3481. 

Re-instatement of “B’ grade | guard 
ex- —— on the Great “indian 
Penmsula Railway. 1733, 3112. 

Re-instatement of certain ex- —— 

of Bhusaval and Nagpur on the 
Great Indian Peninsula Railway. 

Treatment of an ex- in the 

Engineering Department on the 

Great Indian Peninsula Railway 

at Nagpur as a new entrant on 
reinstatement. 3480-81. 

Treatment of re-instated ex- —— on 

the Great Indian Peninsula Rail- 

way. 1733, 3112, 3729. 

STRUCTURAL WORKS— 
Demand for Grant in respect of 

Working | Expenses—Maintenance 
of —— (Railways). 1362. 

STUDD, MR. E.— 
Imperial Bank of India (Amend- 
ment}. Bill— 
“Consideration of clause 34. 360. 

Motion to reduce Demand for— 
“Executive Council” re— 
Planned economy. 1891-94. 

“Railway Board’? re— ५ 
Maladministration of the Railway 

Board. -49. * 
Question re surcharge on Indian tea 

in New Zealand. 1977. 
Resolution re loan for the reconstruc- 

tion of Bihar after the earth- 
ake. 818-20. 

STUDENT (S)— 
Question 7e— 

Ban on Indian from _ joining 
the University Training Corps in 
England. 2171. 

Muslin —— in the East Indian 
Baw ay High School at Tundla. 

184. 
— admitted to the Military Aca- 

demy, Dehra Dun. _ 477. 
Treatment meted to Indian —— in 

Germany. 1390. 

SUBJECTS— 
Question re applicability of different 

Jaws for the trials of British 
Indian —— and_ foreigners in 
Indian States, 537-38. 

SUB-HEADS— 
Question re vacancies in the grade of 

in the East Indian Railway 
Accounts Department. 92. 

SUBORDINATE(S)— 
. Question re— 

Discharge of —— in the Railway 
School of Transportation, Chan- 
dausi., 1069-70. 

Education facilities given to the 
children of the employees on 
the East Indian Railway. 5-6. 

“Hindu and Muslim Officers and —— 
on the Karachi Division of the 
North Western Railway, , 1704. 

Ministerial appointments reserved 
for military —— and ladies in 
the War Office, London. 275-76. 

Punishment meted out to_ certain 
of the Moradabad Division, 

East Indian Railway. 2930-32. 
Rates of disability pension ad- 

missible to non-combatant _ civil 
of the Army in India, 33. 

Reduction in the scales of —— on 
the North Western Railway, 
1989-90. 

Reservation of clerical posts for 
British Military —— and _ ladies 
an the Army Headquarters. 274- 

Seniority of —— officiating in the 
Transportation Inspector’s grade’ 
on the East Indian Railway, 3175. 

SUBORDINATE ACCOUNTS SER- 
VICE— 

tion re direct recruitment in the 
2338. 

SUBORDINATE RUNNING STAFF— 
See ‘‘Staff(s)’. 

SUBORDINATE SERVICE(S)— 
Question re— 

Employees in —— on the North 
al Railway in Baluchistan. 

Inadequate representation of Mus- 
lims in the railway —— in the 
Karachi Division. | 1703. 

SUBORDINATE STAFF— 
Question re— 

Medical arrangements for the menial 
and on State... Railways. 
2718-19. 

Promotion of —— on State Rail- 
ways. 3950. 

Rules for the recruitment and train) 
ing of —— on the East. Indian 
Railway. 2102, 2103. - पु 

Rules for the recraitment and train- 
ing of the —— on the State Rail- 
way. 2097-98, 3112. ont 
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| SUB-POSTMASTERS— 

Question re duties of Deputy P. “liga sat bs 
ions against the —— of Post masters or Deputy = 1TH. 0 Hazaribagh Division 

See also “‘Postmaster(s)”- 4026. 
Allowances pee. to the —— of Post 

SUB-POST OFFICE— Offices. 
See * Office(s)”. Circular letter No. 12, /25 [1212s 
2 the Divisional : a ८ 

SUBSIDY/[IES}— ee East Indian Railway. 

Question re. —— paid fo different air Claasifiextz posts 
services in India and theoIm- foe ge and me perial Airways. 2451 Establishment and > sAddint 

tion Secti of the offices under SUBSTITUTE DELEGATES— the Anditor General ae" tadere 
“Delega’ “ posts. 1072. 

4s ele) Creation of a Poe of sare for 
an ordination ०: WAT branches 

te हे Question : tat on various Divisions of the North 
a re assessment of excise duty Western Railway : 300, a 

- ws 27 2 4 NE. ivisional  Acesuntars in 
| SUGAR-CANE— Office of the Accountant General, 

4 Question --— Central ph 2 
Safeguarding of —— grower’s Inspectors of 2७8 ५८2 ea 

“interests in Bikar and Clerks ota में 

oe ae servant io the fhion oh the — oh 
Storage of wagons site} Por te the earthquake #2/%:2 

SUGAR (EXCISE DUTY) शाोज-- 
E See, “Ball{s}™. 

IGAR FACTORY— 

poestie7 denial of the benefit of —— 
rest. to workers in the ranniez 

St 

Wot 
3620. wi toa 

Relaction of the 
on ree 

SUPERINTENDENT(S) _OF OF POST 
प्रा oa a ey 

SUPERINTENDENT OF PRINT. 
"AND. STATIONERY: 

Sea 
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SUPERSESSION(S}— 
Question re— 
Rumoured of the 

Municipality. 2350-1. 
—— of a Muslim Superintendent in 

he Quartermaster General's 
Branch. 280-81. 

— of Indian clerks in the Army 
Headquarters. 1697, 2367. 

of two Indian Assistants by an 
Anglo-Indian stant im the 
Central Publication Branch. 
3379 80. 

Ajmer 

SUPER-TAX— 
Question re surcharge on -income-tax 

and 1277. 

SUPERV1SOR(S)— 
Question re— 

> Clerks’ and —— in certain depart- 
ments of the Bombay eneral 

701 Post Office. 474. 
Clerks and —— ‘in the Savings Bank 

’ Department. Calcutta General 
Post. Office. i 

—— and clerks in the Savings Bank 
Departments of ‘the Delhi and 
Howrah Post Offices. ' 4029 

Vacancies in the grade of Managers 
and — of Farms. 2461-62. 

SUPERVISORY APPOINTMENTS— 

ion re —— in the Lahore: Postal 

Qhestion re, fi of different 
= Classes of —— in the Post Office 

and the Railway Mail Service. 
1733-34 5 

sup मिल एफ DEMANDS FOR 
पर 

Remarks by. Mv, President. that 
when. ~ proposals for are 
space hefore the Standing 

inance Committee, that Com- 
. mittee must” satisfy themselves 

whether these placed — before 
them for their approval can be 
justified on Legislative rule 50. 
and whenever the Committee 
find that they are not satisfied 
that the —— placed héfore them 
can be justified on the above rule. 
“they must make a remark to that 
effect in. their -proceedings, 2954. 

SUPPLEMENTARY RULES— 
Questi 7९ - हा of’ ‘the 

Fundamental and ——, ete. in 
£7 the Posts and Telegraphs Depart- 

tment. 1995 

SURCHARGE(S)— 

Abolition | of —— on income-tax.. 
(Discussed) under the © Indian 
Finance, Bill). 2770-71. 

Question re— 
on coal freights: 463-64 
on income-tax and super-tax, 

1277. 
—— on Indian tea in New Zealan 

1977. 

SURPLUS(ES)— 

Question 76 out of the salt addi. 
tional: import’ duty. 2711-14. 

SURVEY OF INDIA— 

Demand for Grant. 2062. है 
Demands for Supplementary Grants. 

*2922-24 

SWEEP(S)— 

Question re— 7 
Non-prosecution of the’ “Statesman 

for giving publicity to the Irish’ 
994. 

Chub —. Royal Calcutta Turf 
992 

Stoppage of the sale of tickets or 
numbers. for the ‘‘Caleutta. ——” 
in Britain. 992. 

run by the Royal Calcutta Turf 
Club. _ 993-94. her 

SYED AHMAD, SHAMS-UL-ULEMA 
MAULANA— 

Question re memorandum signed 
the Imam of Jama Masjid, 

Delhi. 3185 

T 

TAHIR DABBAGH, SHAIK— 

Quession re cancellation of the 
port of ——. 3077-78. 

TAILOR-MASTER(S)— 

Question re appointment of —— | 
Cantonments. 4256. हू 

प७118छ कक) KHAN, NAWAB 
MAJOR MALIK— x 
Demand for Supp'ementary Grant 

respectof “‘Loans and “Advante® 
bearing Interest’. 2971-73, di 

Election of to the — Standiug 
Finance; Committee «for Railway# 7 
खाए, (लए A 

General discussion of the 
Budge’. 1568-69. 

Indian Finance |Bill— = 7 
Motion to consider. 2522-04, 
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= MEHDI KHAN, ~ NAWAB 
MAJOR MALIK—contd.- 
Indian arift (Te: 

Amendment Bill 
Protection) 

Motion® to passe” 3923-24. 
Motion. . to “educe - Demand for 

“Customs gribvances of the 
Hindus of 5 in the Customs 
Depe.,imeni a 

Resolusion—7e Comm 
on Agricuitura, 

TANGRI 
Question re damage done by the 

flood to the houses of the 80047 
Bazar, Ambala. 998-99. 

TARIFF (S)— c 
See “Indian —— (Amendment) . Bill’ 

undey ‘‘Bill(s)’’. 

TARIFF (A 
See “Indian ——"" “tinder “‘Bill(s)” 

te कल " 

of Enguiry 

9325-27, 

४४५० 
‘proposals régarding —— 

between India ond Burma. 1691 

TARIFF BOARD(S)— 
Question ve action taken on’ the: <=~’s 

~ Report. on glass industry. 995-96. 

TARIFY (TEXTILE PROTECTION) 
SAMENDMENT. BILL — 
SeeIndian——U«amdey “Bill(s)’? 

TARRING— 
Question ré consolidation and —— of 

the Bank Road in. Ambala. 1625 
2728, 

TAX(ES)— 
Question re— 

Discontinuance “of the grant to 
Provincia} Governments from the 
Sali 8. 

Lévy of whee} on motor cars 
and motor cycles by the Delhi 
Municipal Committe Gomn nittee. 

Revision of the water and ‘scaveng- 
ing —— in the Ambala Canton- 
ment. 1621 

| TAXES ON INCOME— 
| Demand for Grant. 1949, 
Motion to reduce Demand for— 

‘ igs ge 

Arbitrary assessment hy income. 
tax officers, 1951-5! sare 

Heatiiig of appeals on’ assessment 
by the same officers and not by. 
5 Judicial Officers. 
1951, 

Paucity of Oriyas in the Bihar and 
Orissa Income-tax Department. 
1950, 

Policy of the Tncome-tax Depart- 
ment. 53. 

+ TRA 

ENDMENT) BILL कक 

{ stk certain places. 

TAYLOR, MR. J. B— 
Imperial Bank of India (Amen 

Bill— 
Consideration of— 

Clause 8. 247, 
Clause 15. 354-55 
Clatise 33. 357-58. 

Oath of Office. “1. 

Question: ¢ surcharge on Indian —— 
in New Zealand. 1977. 

TEACHERS— 
Question re— 

Pay of —— and clerks of the Hast 
Indian Railway schools at certain 
places. . 1552, 2733, 
Tivileges enjoyed by the —— in 
the Hast. Indian Railway schools. 

5268-64.7 
Provision of quarters to the —— of 

the East Indian Railway ‘schools 
1551-59, 2399. 

e East Indian 
schools. 2003. allway Indian 

38, 480, 
—— in the East Indian ~ Railway- 

High School at Tundla. - 3184: 

TEAK SCANTLINGS— 

Question re ‘order for placed by 
the Agent. Madras and Southern 
Mahratta Railway. ©3354, 3828. 

TECHNICAL OLERK(S}= बल | - 
“Olerk(s)’” 

TECHNICAT, MILITARY CLERK (S\— 
See ‘‘Clerk(s)”* 

TECHNICAL QUALIFICATIONS— — 
See “Qualification(s)”, 

TELEGRAM(S)— 

8 
Delay in transmission of an 

... New Delhi Telegraph: Office. 2 
Payment ofthe late fee charges in 

respect of weather —— 8 
‘telecraphists. 2186-2187. ~ 

Press —— addressed to _ 
Statesman. 

withheld in 1933. 8. 
— withheld in 1933. 8. 

TELEGRAPH— 
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qFLEGRAPH BRANCH— 
Question re insolvent gazetted officers 

in the - of the Posts and ‘Tele- 
graphs Department. 171. 

TELEGRAPH CIRCLE— 
Question re— reduction of five posts 

of clerks in the Punjab —— 
1080, 24’ 

TELEGRAPH DEPARTMENT— 
Question re— 

Engineering Branch of the ——: 
1376. 

Strength of the —— on State and 
हे sansa Railways, 1267- 

TELEGRAPH ENGINEERING / 1 - ye है DIVI 

Question re communities of the Tele- 
pions Inspectors. in the Delhi ——. 

TELEGRAPH HOLIDAYS— 

See “Holiday(s)”’, 

TELEGRAPH MASTER(S)— 
मल re— 

teation of certai ti _ sa 11. posts. of 

Promotion of telegraphists as —— 
3802-05. 

of Telegraphi and 

Tatas of telegraphists and —— 

TELEGRAPH OFFICE— 
Question re— 

‘Alleged maladministration of the 
__, Lahore Government —~. “3172-74. 

Delay in transmission of telegrams 
in the New Delhi ——. 289. 

Non-occupation of his -quarters by 
the Officer-in-charge, New Delhi 
Central ——. 289 

Signallers and inferior servanis in 
the combined Post and ——. 
473-74, 

—— ot Mud Hh 

TELEGRAPH REVIEW— 
Question re article in the ‘——’’ under 

he caption. “The. Working 
Hours.” 3380;, — ae 

TELEGRAPH TRAFFIC— .-. = 

Question re handling of the —— and 
telephone traffic. 1713. 

TELEGRAPHIST(S)— 
Question re— 

Fixation of the pay of ——. 1712. 
Forced station service ——. 1707-09. 
General ‘service 2876. 
Grievances of the —— recruited from 

postal signallers. 1911-14 
Payment. of the late free charges 

in respect of weather telegrams to 
he ——.. 2187 — 

Promotion "or —— “as Pelegraph 
Masters. 102-05. 

Retrenchment of —— and Telegraplr 
Masters. 478. 

Stoppage of, the increment, of a —— 
in the Punjab Postal. Circle 
1281 

Transfers of 
“masters, 3371-72: 

and telegraph 

TELEGRAPHY— 
CSE eer rroaciacer re— 
pnomtment of Inspectérseunder the 
Tndian._ Wi = Possession 
Rules, 1933. “4255-66 

Training in 
sion clerks. 4258. 

TELEPHONKE(S)— 
Question. re —— connection of India 

with London, etc. 2186-2187, 

TELEPHONE INSPRCTORS— 
See “Tnspector(s)’*y 

TELEPHONE ORERATORS— 
Question re— 

Appointment of Christian girls and 
in the Agra Telegraph Sub-Diyi- 
sion. 2106. 

Grievances of 3375, 

TELEPHONE TRAFFIC 
Question re handling of the, telegraph 

and ——= 1715 

TEMPER ENTRY = 
See *Hindn = Tisehilities Removal 

Bill? * ander “Bil (s)”. 4213. 

TREMPTE ENTRY BITTE — हर 
See न 011 व ०ककिर-+८- - aie 

TREMPTR ENTRY DISABILITIES 
REMOV AT, BIDT— 
See “Hindu——” under. ‘Bill(s)”’ 

TEMPORARY ENGINEER(S)= 

See ‘‘Engineer(s)’’. Beas 

TEMPORARY --*- WITHDRAWALS 
FROM DEPRECIATION FUND— 

Demand for Grant. 1364, 

to the upper. divi- 
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| 
Question re— 4 

Acceptance of the® Jowest —— 7 
the Railway Department. 1065- 
66. 

Advertisements of by the State 
Railways in Muslim newspapers: 
3086-87 

——aier=Brty Varnish Hard Drying 

Inside, 
for conveyante of “mails “by 

Konkan Ferry Steamers. 1722-23 
2727. 

—— for supplementary supplies of 
salwood track ‘sleepers. 269; 

for the raising of coal in State 
Railway collieries. 1065. 

for treasury contracts forthe 
Bombay and. Poona Posi... Office. 

ork of the Pos? 
eal eet and aan 

== for treaty 
OMices=i 

—— from Steamship ene for 
the carriage nf mails, 1543, 

Statements (laid .on the table) re 
eases in which the lowest .— 
have: not-been....accented bv. the 
Hich Gommissioner: for Tdia, in 

Spurehasine stores fne the Gov- 
= ernment of India, 2103-05 
जमीनी मिनी ककक कक 

TENURE POSTS— 
Question re classification of the- posts 

of Gazetted officers and. Snperin= 
tendents» of Establishment and 
Administration. Sections of the 
offices unde abe ‘Anditor General~ 

07! as 

| TERRORTST(S)— 
q 22000 re ——crimes in . Bengal. 

ATT, 

: SRO RIAT PRISONERS तल a SONER(S)— 
| See..«‘‘Prisoner{s)” 

EST HOUSEIS)— 
Question re non-ohservance of- holiday 

on arconnt_of the Jagaddhatri Puia- 
ih the Cavernment , Alipore: 
287-88, 732. | 

TEXT ROOK COMMITTEE : 
“ | Question हे comnlainte against... 6 

| Secretary of the elhi, 
3091. 

गुणा Wey 

See “Indian Tariff. {(—— Protection) 
= Bill” undey ‘‘Bill(s)”’. 

|EXTIne TNDUSTRY— 
“Tndustrv(ies)” 

THAMPAN, MR. K, P— By. 4 
Demands for Supplementary — Grants 

in “respect of ‘‘Finarice’ Depart- 

ment”. 2915 
General discussion. of thie’ General 

Budget. 1646 
Tmperial Bank of Tndia (Amendment) 

Bill— 
Cotisideration. of— 

“Clase 4! 
Clause 15. 257, 260) 342. 

Motions to consider and to recom- 
mit to Joint Committee. 222-25. 

Indian Finance Bill— 
Motion ‘to’ consider. 2494. 
Consideration of— 

Clause 2. 251 
Clanse 3. 2 
Schedule T, 2678-70, 2752-53, 

Tiidian’ States’ (Protection)  Bill— 
Motion to refer to Select” Committee. 

815. 652; 
Motion'ta vass:- 361 

Trdinn® Tariff (Amendm eri Bill— 
“Motions: stefer to ‘Select Com- 

mittee and to cirenlate. 60-6 
Indian: Tariff (Textile Protection) 
‘Amendment Bul— = 
Motions to refer to [Select Com- 

mites and to circulate. 2310-15, 

9514-20: 
Motinns tn consider and to circulate, 

3669: 
Consideration of— 

Mlanse 4 

Matohos (Wreeico Trt RN 
Motion, te consider, 4196... cea 

Motion’ re elertion — nf the | Ottawa 
Trade Apreement . Committee. 
3738. = 

Motion re election of the _ Public 
Aceonnts Committee. 205. 

Moatian +6 rednee Demand for— 
€Cyetoms”? Fe 
Stata ana 

4919.90, 1999!" 
Plenned_ economy. 

“dian Posts and Tel 
finelnding 

granhi 
Working — 

Point ‘of order. ra. iv 
James as to whether the ame 
Ment of — isin “order in’ * 
of the fact that! the Indian’ Tariff 
(Taxtila Protection) 
Rill ic an amending — 

mn Tariff Ant and 
ely Protective 



208 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

THAMPAN, MR. K. P.—coneld. 
Question re— 

Compensatory allowance to the 
postal officials employed in _ the 
Nilairis, 1790. 

Discharge of employees. on — the 
Madras and» Southern - Mahratta 
Railway.. 1372. 

Examination for recruitment to the 
Indian 30016 .,and, _ Accounts 
Service: = 3699. 

Expiry: of the «contract 
5 Madras. and . Southern 

Railway. 3353-54: 

Foot overbridge at the Rohtak /Rail- 
way Station. -2699. 

Functions and status of thé Reforms 
Office, 5366-67. 

Injury to a lady. passenger between 
‘Salem Junction and Salem Town. 
1371-72, 3422. 

Introduction of “Indian dining cars 
on cértain. Express Trains on the 
Great Tidian Peninsula -Railway. 

of the 
Mabhratta 

Monopoly enjoyed by the Burma 
Oi Company. 198. 

Order: for teak. scantlings placed by 
the Agent, Madras and Southern 
Mahraita ५ Railway. 3354. ¥ 

Promotion of telegraphists as~ Tele- 
graph. Masters. 3802-05 

Recruitm of 
Madras. 457-58. 2106. 

Repayment—of Madras Government 
10115, 82. 

Report onthe working of rules to 
3 5 regulate the discharge and  dis- 

missal of Railway employees 

al ne en for postal 
1६ 

Rules - regulating discharge and 
dismissal onthe _ Madras and 
Southern Mahratta = Railway. 
3556-57. 

Secret agreement’ between the 
Burma Oil 6 the 
Standard Oil Company. 197-98. 

‘Services of railway employees pro- 
च Secuted for, criminal offences but. 

fonnd not guilty. 3354-55. 

Shifting of the Kalpathy post office 
in Madras. 2717. ue 

Whole-time stenographers for the 
Under Secretary and the Assist- 
ant Secretary in the Tndustries 
and Lahour Department. 3367-69 

‘postal — clerks in हे 

d at Ootacamund. _ 

THAMPAN, MR. K. P.—coneld. 
Question (Supplementary) re— 

Absentee Members of the Legislative 
Assembly. ..794. 

Import of foreign rice into India. 
2 71. 

Indians appointed as Trade Com- 
2 

Manufacture of 1660प100ए९४७७७७४े 
Hoilers in India. - 2085, 

Radio licenses in India, 3362, 

Recruitment) of > Madrasisin the 
Office’ of “the “Director “of Public 
Information. —1087. 

Resolution 76-- 
Committes~of- Enquiry’ on Agri- 

cultural’ Disttéss) 3301-03, 3304. 
Gonstitution of Malabar into a Sepa- 
Patel provitreernnGodi 5544, 3345 
BOAT. 3348, 3350. 335k siti 

Protection “Of “Workereempaiast "n- se, 
employment “and © reduction ~of 
wages. 325. 

Salt ‘Additional Tmport Duty (Extend 
ing) “Bill. 

Motions to consider and to post- 
pone considération. 2900. 

Sugar-cane Bill— 
Consideration of (Clause--7; 4166: 

Sugar (Excise.Duty). Bill 
Consideration of Clause 73.7 4041). 

4103-04. 
Untouchability Abolition Bill— 
Motions to ‘refer to Select Com- 

mittee “and to circulate:7/409. 
Wheat Import Duty (Extending) Bill— 

Motion to consider. 1418 

7 

THEFT (S)— 
Question re— यु 
—— of electric current hy Govern- — 

ment servants in New Delhi. 
4028-29. sal ee 7 

of railway property at the’ New 
Delhi Railway Station. 3182-8: 

THIRD DIVISION— 
Question re promotion of —— clerks: f 

in the 'y Headquarters...3817- 

THIRD DIVISION CLERKS— 
See ‘Clerks’ 

THIRD VACANCY RULE— 
Question re non-ohservance af the — ~— 

in the Rawalnindi En : 
Division. 3375-7 
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TICKET (S)\— 
Question १९--- 

| Tneligibility of pass holders to 

3 change the class of the —— 0 
the North Western Railway. 

1075. 

ineligibility of privilege —— holders 

to-changée the class of the ——. 

1075... 
Stoppage sole “OF aor 

spam ber the “*Galentta Sweep” 

ineBrittin. 
Travelling without:—— on “tailways. 

912. 3421-22. 
Watch and Ward squads on the East 

Indisn’ Railway for checking ——. 

1005. 
Rules 

2581 

TICKET CHECKING— 
Question re— 

Format 
the 

Group 

visitors’ re issue Of 

of squads for —— on 
Indian Railway. 3355-86 
of=-——— 99 the North 

scheme ~ of — the “North 
a Western: Railway. 135-36,-3814-15 

TICKET CHECKING STAFF— 
Question re— 

Grant of mileage allowance. io. the 
travelling ——. 2466-67 

lusion .of travelling. — 
——the ming "staf on the Hast. 

Indian anal North Western Rail 
9 

ty of. the the East 
Indian Railway. 

See छा80 “Staff 

TICKET CHECKING SYSTEM— 
Question re review of Mr. Scott on 

the Moody-Ward Report on the 
—— on the East Indian Railway. 
4265. 

TICKET COLLECTOR(S). 
९२०९ १९-६० शाह ताातततावन ९5101. १॥€>< 

11607166 in the Uniforms: of the 
हर Indian and Anglo-Indian 

the Hast Indian Railway. 
d —— in the Moradabad Divi- 

sion of the East Indian Railway. 
2089, . 

on 
1068-69, 

“Posts of —— and Travelling Ticket 
ectors.on the «Hast Indian 

Railway. 2093+ 
Selection for the posts of ——= in 

the Moradabad Division of the 
East Indian Railway 3094-95. 

Uniforms. supplied to Indian and 
Anglo-Indian —— of the Howrah 
Division, Hast Indian’. Railway. 

TICKET EXAMINER(S)— 
Question re— 

Abolition of the cadre of Travelling 
on the North Western Rail 

way.” 734 
Allowances granted to’ a Travelling 

2098-99. 
Carrying of a spring “balance palong 

with the Hayman-Mohindra punch 
by the Travelling —— on the Hast 
Indian Railway. 4264. 

Circular’ about: the qsick) report. of 
the Travelling —— 9891, 3009 

Consolidated allowance to special 
—— on the North Western Rail. 
Way. 

Consoidated . allowance to the 
Travelling —_. on the North 
Western Railway. - 3701. 

Contemplated cut in the consolidated 
travelling ‘allowance of ©; Travel- 
ling —— on the © North Western 
Railway. 3813-14, i 

Employment of two spécial squads 
of special) ++ on the Bast Indian 

ailway. 3385, 
| Experimental check-over the ‘Travel- 

Fine =— work onthe East Tndian 
Railway. 1002 

Getting into running — trains of 
Travelling on the 
Indian Railway. 4264-65. 

Grievances of the Travelling —— on 
oe Fast Indian Railway: 1901-02. 

House-renti ‘allowance: of the ‘Travel- 
> ling ——. 3815-16 
Memorials from the 

of the: E: 
Railway p 
लग of hill allowance to the 

ravelling’ ~ = posted ‘at Hz 
904-05, 3629 gee pe 2 

Non-provision of free 
the Travelling —— the East 
Indian Railway. 913, 9111-19 

Organization and control of Travel- 

quarters to 

106 ——" छा: the” North “Western 
Railway. 733. 2 

Pay of Trovelling == © 
Indian Rail: 

ort] tern “Rail 
Provision of Runnin eons 

Travelling — 
Railway. = 

Purchase of spring balances carri 
hy the Travelling —— on the Ea: 
Indian Rajlway. 4264. Be 

Reduction of Travelling —— on th 
North Western Railway.” 3812-13. 

2 272 list of the, Tray 

Special and Trovelling MS. 
North Western Railway. 734. 

a eel 
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TICKET INSPECTOR(S)— 

हे Question 7e— 
Allowances >of othe 

on the East Indian Railway. 

Consolidated allowance —..of i 

Travelling on the Mast 

Indian Railway: (2468. 

Posts of ‘Licket. Collectors and 

Travelling —— on the East Indian 

Railway. 2095-94. 

TIME RECORDER MACHINE(S)— 

See ‘Machine(s)’*. 

Travelling —— 
904. 

TOLTENHAM, MR. ७. RB. F.— 

Indian Army (Amendment) Bill— 

Motion for leave to jintroduce. 4252. 

Tndian’ Nevy (Discipline): Bill— हे 

Motions to refer to . Select Com- 

“mittee and to. circulate. 1449-58, 

1469, 1463, 1464, 1465, 1467, 1469, 

1493-84; 1485, 1486-87. 
Motion for adjournment 

mendations. of the 
{ Tribunal: 75-78, 80. 

Motion io reduce Demand. for— 

‘Army Department’ re retrenchment 

jn @oefence expenditure and Mili- 

tary policy, 1737, 1750-56. 

7Te~ recom- 
Capitation 

TOWN INSPECTORS— 
See ‘‘Inspéctor(s)’’. 

- SDRADE— 
Question re— 

Participation 
the coastal amd overseas —— ० 
Tadia: 17 eammianks 3: 

__ treaty between India ™and the 
United=States of America. 718-19. 

‘TRADE AGREEMENT— 
Question re— : 

-. @ountries having —= with Tndia. 
1635. 

Indo-Japanese 988. 

‘TRADE AGREEMENT RULES— 
Statement laid on the table 7é amend- 

-ments made in the! Ottawa ’——. 
1932. »2393-95. 

TRADE COMMISSIONER(S)— 
tuestion. re— 

~ Appointment of ——. 4201. 
Indians appointed as —— or Deputy 

of Indien shipping a 

‘TRADE DISPUTES— - 
ae =o Bill” ‘under 

कर TRADE DISPUTES EXTENDI BILL ; ( EEEDING) 

See ‘Bill(s), cits 

TRADE INTEREST(S)— 
Question re competition of railway- 

owned collieries with +--- 795- 
96. 

TRAPFIC— 
Question re— 

Logs in —— on the Bankura Damo- : 
dar River Railway. ©1371. 

Stoppage of — ab certain bridges. 
in Delhi. 2716: 

== Contro) in Khari sBaoli and 
Nai Sarak i940 

TRARFIC ACCOUNTS— 
Question. re officers in the Railway” 

Clearing Accounts Office -having 
no experience of ——. 1366. 

TRAFFIC CONTROL— 
Question re— 
—— in Khari Baoli and Nai ‘Sarak 

अंग »Delhi. bea) 
न —insBharieBagliand Nai Nai Sarak 

in’ Delhi. 2726: =~ 
de ‘ aj Thales 
TRAFFIC DEPARTMENT— _ 

Demand for Grant in. respect of | 
Working Expenses —— Expenses, 
Expenses of —— (Railways). 
1363. 

Question re stoppage of the pene 
alloy wagers to the relieving staf 
of the ——, ‘Rastérn” Bengal’ 
way. “716-17! Cray fi 

Allegations against “Mr, Weok;:——, 
Amingnon, Eastern Bengal Rail- 
way. E 

See also “Tnspector{s)”’. 

TRATN (S)}— 
Question re— 

Ab ~of a through p (8 
from Delhi to Allahabad? 3! 

Getting into’ ranning of Travel-_ 
ling ticket Examiners on the Hast 
Indian Raiway. 4264-65, 

‘Introduction of Indian dining cars- 
a Series Express on the” 

reat Indian ~Peninsula Railway, ae a an Railway, 

Overcrowding’ of the pring al ae 
on the metre gauge section of the 
South Indian Railway, 285, 736. 

Speed’ of certain —+~ on ‘the Hast. 
Tndian “and Eastern “Bengal Rail-- 
sway. 1374-75, 4261-627 * 

—.__ éte,, ‘on “the * Ferozepore- 
Ludhiana Section of the North 
Western Railway. 3711-12. 
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TRAIN CONTROLLER(S)— 
See “‘Oontroller(s)”’. 

TRAIN DESPATCHER— 
Question re— 

Pay of at Delhi. 

TRAIN EXAMINER(S)— 
‘Question xe— 

Appointment of Lillooah appréntices 
as Electricians, and! ——. 5 

1072, 

Selection of Laillooah cap rentices 
for the posts of — <* ‘ |. 

TRAINING SCHOOL(S)— 
See ‘‘School(s)’”. 

TRANSFER(S)— 

Question re— 
Expense to Government due to the 

of the Central Publication 
Branch to Delhi. 3181, 

Refusal of leaye on to the Crew 
i tern Bengal 

usim ‘Town 
Inspector of the Post Offices from 
Delhi to Hissar: 4211 

Re of the Railway Mail Service 
“OQ” Division to the control Gf 
the Postmaster General, Bengal 
and Assam Circle. 1760. 

क्‍ Rules regarding of Assistant 
Postinasters General. 1729-30. 

—+ amide inthe Punjab Postal 
Cirele 70040 008 
lower scales of pay. 
— of Assistant Controllers on the 

from 

——- of men ae from the Military 
Accountant Generals Office to the 
various Concrollers Offices. 

3705-06, 
— of Mr. G. &. Leger, Trans- 

portation Inspector, Dinapur, to 
Moradabad. 1295. Se pinata Balu mas 

a isox a; Bose 

and Prafulla 
to the — Alipore Central Jail 
3167 

Moradabad: Divi- ——.of. staff on, the 
= 730- sion, East Indian Railway. 

31, 
= of telegraphists and telegraph 

masters; 3371-72 
—— of the Investigating Inspectors 

attached to the Punjab —_ Postal 
Circle Office. 4199. 
— of the present. Sorting 

tor attached to the Punjab 
» Circle: Office. 4200, 
—— of two prisoners” from the 

Andamans on the Alipore Central 

Jail 

Tnspec- 
Postal 

to the 

TRANSPORTATION— 
Question re— 

Absence of Muslim insiractors and 
clerks in the railway school of 

, Chandonsi. 905. 
Non-appointment of Muslims in the 

Railway School of ——,  Chand- 
ausi. 

TRANSPORTATION DEPART- 
MENT— 
“Question fe — selection ot Candidates 

for the posts of Imspectors in the 
— East Indian Railway. 2103 

TRANSPORTATION 
See ‘Inspector(s)”. 

INSPECTOR— 

TRANSPORTATION INSPECTOR(S) 
COMMERCIAL— 
Question re creation of two new posts 

after the surrender of the post 
of East Indian ‘Railway. 
454. 

TRAVELLING ALLOWANCKE(S)— ... 
Question 76 non-payment ff consoli- 

dated to the crewmen on 
the East Indian Railway. 718. 

See also ceAllowwiniee (3) 

INSPECTORS OF TRAVELLING 
ACCOUNTS— . 
See “Inspectors of Accounts” 

TRAVELLING PUBLIC= 
आज हर 

TRAVELLING TICKET EXAMI 
NERS— sass 
See “Fxaminer(s),’. os 
See “Ticket Bxaminer(s)’”’ 

TREASURY (IES)— 
Question re— 

115. 
‘Tenders for the —— work of the 

Post offices in Bombay, —. Poona 

and Ahmedabad. 1723. सके 

TREASURY CONTRACT(S\— 
Question re tenders for —— for the 

Bombay and Poona Post Office. 

3364-66 

TREASURY WORK— 
Qréstion 7९ tenders for the 

Post Offices in Bombay. 
and Ahmedabad. .2727.- 
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TREATMENT (S)— 
Question re— i 

Equality in of the Indian 
Mining Association ~ and he 
Indian Mining Federation. 464 

—— meted 165 Indian’ students in 

Germany. 1390: 

TREATY(TES}— 
Motion for Adjournment 7९ signing of 

the; Indo-Japanese— Commercial 
—— in London. 91. 139-50 

Question re tirade —— between Tndia 
and the United States of America 

718-19, 

TRENCH(ES)— 
Question’ re _ connection “of 5 private 

Huildings in New. Delhi with. the 
Municipal sewer and filling in of 
=, excavated. for. the ) purpose. 

3931-32. 

TRIBUNAL(S)— i 
lotion fo: jjournmeni ve .recom- 

mendat of the Capitation —— 
29-30, 65-89. 

TRIVEDI, MR. .C. 
Oath of Office. 655. 

TRUSTS (AMENDMENT) BILL 

we 

See ‘Indian ——” under ‘‘Bill(s)”” 

TUNDTAL gnaisares 
Question 7e— ; 
Headmaster’ 4 the East Indien 

Railway ~Figh= School. ,at,.——. ——: 
3, 

Managing — Committes of the East 
Indian’ Railway High School at 

3183. 
Mrslim student in the East Indian 

= ey High Schools at —— 

Teachers in the Bast Tndian Railway 
High School at 

im the Government 
vetantat. 3356-57 

sine aia 

AIN: 
Question *e refusal by_ postal. anth 

UNATTACHED LIST— 
Question re reorganisation of the In- 

dia 3722. 

UNDER SECRETARY (IES)— 

Question: re 
Deputy Secretaries, —— and Assist- 

ant Sécretaries in the Government 
of India Departments. 4202 

Whole-time steno; gr hers for the 
Ss and. the Assistant. Secretary, 

‘the, Industries and,.Lavor—Do 
partment. 33 a 59. 

UNEMPLOYMENT 
Resolution re protection of workers 

against and reduction of wages. 
302-35, 544-81: 

UNIFORM(S)— 
Question *e— 

Difference in the —— of the Indian 
and) Anglo-Tndian ticket collectors 

“on 
——"sipplied ¢ ah किले इन 

Indian ticket’ colle 
Howrah» Division; 
Railway.» 153. 

UNION(S)\— 
Question 7e— 

Composition “of the All-India Posts 

T AneAgiglo- 
of* “the 
Indian East 

Dens 0} anal Gases “with 
the “repre ves of 7 
——‘on the East Indian’ Railway. 
2093. 

Sots Government “servants 
railway employéés. 2090. 

Withdrawal of the recognition from 
the Great Indian Peninsula Rail- 
way Workers’ ——. 1987-88 

UNION JACK— 

ee re— 
~- -Employment of soldiers for forcing 

Me sh Roy ‘Chaudhary. 
of Contai, Miduapur torsalate J 
——. ~ 269-71, 1388-89. 

- 21. 

NIT ADVISORY COMMITTER— 
Question re—_ 

and 

_.Membership of Mr. Ganpati Sin} 
~ “of the of the- Bombay Grena- 

_.. diers, Ajmer. 3356 
—— of the Bombay _ Grenadiers, - 

Ajmer. 3356. FEO) Fat 

“ONITED INDIA Z 
Questi 

ties to register the Khadi Jewan, a 
Magazine published in ——. 9-10. 

delivery of a cablegram 
“addressed to. Mr. Gandhi from. the 

Editor,. the ——, London: 
THe 



INDEX 10 LEGISLATIVE ASSEMBLY DEBATES, 213° 

UNITED KINGDOM— — 
Question re unofficial «agreement 

between representatives Of the In- 
dian and textile’ “mdiustries. 
919-23. : 

UNITED: PROVINCES— 
Question 7e— 

Drop in the Income-tax revenue of 
the 2455, 2709, 

Fixation of days for Dussehra 
Du daddierdti- proper days in. the 

Postal Circle. 1278-79; 
Representation in the Legislative 

Assembly and the Legislative 
Council’ for the members of ‘the 
Delhi’ ex-Royal family residing in 
Lucknow. © 1986-87 

Retrenchment* in the 7 “Postal 
Circle. 2872 

Reversion of ¢ertain’ officials in ‘the 
Postal” Circle: © 475-76 

3 STATES OF “‘AMERTCA— 
| 7obrade t २३22 between 

_ 1112-06 710" somo 
NIVERSITY(TES)— é 
Election. of 1 to the Court. of 

the —— of 3625. 
Motion: for election of members to the 

Court of the —— of Delhi. _ 3422-23. 
Question 7¢— 

~ Assistance for children. of Indian 
3 + edu 

उप एड)वा and 
Benares Hinda —. 
rant to the Benares ra 
for Research in plant “physiology. 
3172, 

कुछएपहछांतो* of the Medical deat of 
the Patna —— in’ the ‘Sel le of 
the Indian Medical Council: Act. 
3045 - 

Indian Civil Service candidates under 
probation at a British ——. 

UNIVERSITY QUALIFICATIONS= 
See ‘‘Qualifications’’. 

from joining the —— in Hngland. 
AITL. : 

UNTOUCHABILITY ABOLITION 
a 

See ‘Bill(s)”’ 

UPPER DIVISION— 
Question re— e 
Examination for recruitment to the 
—— held by the Deputy Account- 
ant General, Posts and Telegraphs, 
Delhi. 1988. 

—— seniority in the Office of the 
Accountant General, Posts and 
Telegraphs: - 1989, 6. 

Tv er re 
3 Question 7९ ban on Ind students — 

UPPER DIVISION CLERKS— 
See “‘Clerk(s) 

UPPER STOREYS— 
Question. 7¢ byelaws prohibiting the 

construction of - in houses in 
certain areas in the Cantonments. 
1625-26, 3585. 

UPPT SAHEB BAHADUR, MRi— 
Slection of —— to the Public Accounts 
Committee: 544. si 

Indian Finance Bill— 
Consideration of— 

Olause’d. 2630-32, 2642. 
Motion to pass. 2849-50. 

Motion te reduce Demand for— 
“Customs”? re— 

Grievances of the Hindus: of Siad 
inthe Customs . Department. 
19487 

“Railway Board’? r2e— 
Maladministration of the Railway 

Board. 1249-50. 
Question re— 

Charges for meals_ of Hajepilgrims 
2535-37. 

Charges from Haj pilgrims for load- 
ing_and anloading their Juggage 
2537-38. 

Enrolment of new entrants in A 
Headquarters in the indian A 
Corps of Clerks. 1539, 

Theonvenience caused to pilgrims at 
ihe Nizam-ud-din Railway Station 

Moplahs in Postal service. 290, 
Successful candid if 

Question (suppl 
copies of short 
advance. 1093. 
0 fer a i 

‘lommittee o: mquiry on icul- 
tural Distress. 5327- a 

Constitution of Malabar into a 
separate province, 3344, 3348. 

Sugar (Excise Duty) Bill— 
Consideratio’ 

4 

ry) 7e 
otice q' 

Question re —— of Kh: 
Ajmer. 1728-29, 3110. 

5 ave 

VACANCY (IES)— 
Question re— ree 
Announcement of the number of — 

for the Public Service Coramission 
examinations, 2462. ; 
Advertisements for —— oa 
Railways. 3087-88. 
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VACANCY (TES)—contd. 
Question re—conitd. 
Employment of temporary staff 

against permanent on the 
North Western ‘Railway: 306970. 

Filling up of temporary = —— of 

second division clerks from among 

the record suppliers in the Office 
of the Director General, Posts and | 
Telegraphs. 3170-71. =, 

Filling up of —— in higher grades 
on the East Indian Railway. | 2464. 

Filling up of in ‘one division on 
the Hast dndian Railway from 
other divisions. 3176. 

Filling up of - in the Government 
ie India Press; New Delhi. 

Promotion to permanert —— in the 
Central Publication Branch. 1617. 

—— in the grade of Manayeis and 
Supervisors of Farms. | 2461 62. 
— in the gradé ¢f sub-heads in the 

East Indian Railway Accounts De- 
partment. 92. ete 

—— of copyholdéis in ‘the Govern- 
ment of India Press, New Delhi. 
2527. 

VACCINATION— 
Questi e re counter-si 
“certificates. 726-27. 

es on —— 

VAN(S) 
ae मल आम 

VENDOR(S8)— 
Question re— 

Agsault to an Indian —— at the 
Phulera Railway Station. 1730-32. 

Termination of contracts of —— in 
the Dinapur Division of the Hast. 
Indian. Ruilway. 163-65. 

contracts in the Dinapar Divi- 
sion of the East Indian Railway. 
3807-0824 

VHSSEL(S)— 
‘Question १6 grievances of deck pas- 

senger on British India Steam Navi- 
gation Company's = —— plying 
between Bombay and Durban. 5006. 

VETERINARY  CORPS— 
Question ve rules for admission to In- 

dian —— and Commissioned Offi- 
cers. 1.289. 

Demand for G 

VICEROY, HIS 
THE— 
Letter from conveying thanks for 

Assembly's contributions to the 
Earthquake Relief Fund. 227. 

weet Aan ae 76 appeals sent to —— 

EXCELLENCY 

See also ‘“‘Governor General, His IEx- 
cellency the’. 

VICGTIMISATION— 
_ Questi he ‘Muslims “Question re ammount Spent on 

hauling of the Central 
Office ——. 5378. . 

VARMA COMMITTEE— 

ones re report of the ——. 1712- 

Rs लक! = 
mand -for Supplementary Grant in 
Tespect of Expenditure on Retrench- 
ed Personnel charged to Capital. 
2947-48. 

--Indian Finance® Bill— 
Consideration of— 

Clause 3. 2650, 2651. 
Ss 4, 2666, 2669, 2670, 2690- 

Motion to consider, 2441. 
Qath of Office. 2077. 

VARNISH— 
<i (Question re tenders for Body —— Hard 

Drying Inside. 3485-86. 

० in. tl 
office: of the Chief Medical Officer, 
North-Western Railway... 1004. 

VISIT(S)-— 
Question re —— to several Post Offi- 

ces by two officials of the Postal 
Department. 474. 2 

VISITORS’ TICKETS— 
Rules re issue of ==. 72581. 

VIZAGAPATAM— 
Demand for Supplementary grant. in 

respect of “Capital. Outlay on —— 
Harbour’. 2946, ५ 

VIZAGAPAPAM HARBOUR, CAPIT- 
AL OUTLAY ON— : 
Jemand for Grant. 2070... 

ज़ 
WAGE(S}— f 

Questjon vé expenditure incurred by 
the Centval Publication Branch for 
120 आला men on daily —— basis. 
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WAGE-CUT(S)-- 
Question ve subjection of the railway 

staff, to 908. 

WAGON(S)— 
Question re— 

Purchase of —— by the South In 
dian Railway. 1281-82. 

Shortage of fer transport of 
Sugar-cane from the. earthquake 

affected area to the Neoli Boge 
Factory, 66085: 

WAITING LIST(S)}— 
Question re maintenance of two —— 

of ex-strikers on the Great Indian 
Peninsula Railway. 3481-83 

WAITING ROOM(S)— 

Question re— 
Absence of at the Rajghat Rail- 

way Station: 736. 
Provisionof an. intermediate class 

">> 25 female S a Sat “Kalkas=470- 
i iy 

Provision of third class at 
Muktsar Station on the Bombay, 
Baroda and Central India Railway. 
3714 

WAJTHUDDIN, KHAN BAHADUR 

~~ —Elaction—et— to» the— 
Fuel Oil Go: 
Standing 2 नि कक किक 

to the Hedjaz. 
Standing Committee for the Depart 

~~“ment of Education, Hy 
Lands. 1736. बल 

Indian: Finance Bill— 
Motion to consider. 2368-75. 
Consideration _of— 

Schedule I. 2736, 2741, 2755. 
Sehedule IT. 2756, 2765-66. 

Indian Tariff (Textile Protection) 

Nations मद eee eam to consider and to crictilate: 
3661-63. 

Schedule. Consideration of the 
3773-74. 

Motion to reduce Demand for— 

and 

— 

BAHADUR WAJIHUDDIN, KHAN 
{ HAJI—contd. 
i Question *e—contd. 
i Appeals detained by the Exeentive 

Officer, Ambala Cantonment 
Board. 997-98. 

Bye-laws about construction of 
in certain G: 

1623-24, 3584. 

Bye-laws prohibiting the construe- 
tion of upper storeys in houses in 

_.»- ertain areas in the Cantonments. 

Conductor guards on the East In- 
dian Railway 67. 

Consolidated allowance of ४6 
Travelling Ticket Inspectors and 
their Divisional Inspectors on the 
East Indian Railway. 2729. 

Consolidated allowance of the 
Trayelling Ticket Inspectors on 
the East Indian Railway. 2468. 

Consoli d allowance to special 
North son the 

3493 
tion and taming of the 

Road in Ambala 1625, 

Criticism by Cantonment Board 
members of the instructions issued 
by the Government of Ini 
1624-26. 

Damage done by the Tangri flood to 
the ‘houses of the Saddar Bazar, 
Ambala. 998-99 

ing the sanc- 
tion for nee ion of buildings. 
in Cantonments. 996-97. 

Demolition soe 

meat 

Cantonment 
Different rules pa, oe 
allowan%s for the staff वाह differ- — 
ent divisions of the North Western — 

न 2120 ae : 
ninking water for pilgrims 
disigteion हर 2 1628, 2396. 

Duties of an engine &॥66४, 2467. 

urpos- 

~ Excision of the iia ho ae 
the Ambala Cantonment. 

ital check over the 1५ Railway Board” 7 Be 
an 1103-05. 

Question® re 
Alleged defiance by the Executive 

Officer of the decisions made by 
the Ambala Cantonment Board. 
2397, 1000-0. 

Alleged influence. of the Northern 
Command on the Executive Officer 
of the Ambala Cantonment Board 
998. 

nittes ling Ticket Examiners’ work on = 
the Bast Indian Railway. 1002-03. | = 

Fitting of sleeping boards in pilgrim 
_ ships. . 1627- 
Grant of mileage allowance to the 

travelling ticket checking staff. 

Tieket 
Indian 

(Grievances of the कर 
Exammers.on the 
Railway. 914-15. 
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WAJIHUDDIN, = BAHADUR 
HAII—concld. 
Question re—coneld. : 

Memorials ‘from’ the ‘Travelling 
Ticket Examiners of the East In- 
dian Railway to the ~ Railway 
Board. 915. 

Memorials regarding pay and allow- 
ances of railway employees. 1727- 
28. 

~ Muslims, Europeans aud other non 
Muslims’ in certain cadres of the 

North Westérn Railway. 1989. 
Notices served under certain sections 

of the Cantonments Act by the 
Execuiive Officers. 1000. 

Provision of ‘a box for complaints in 
- pilgrim ships. 1628. 

©" Reduction in the scales of subordin- 
ates on- the North Western Rail- 
way. 1989+ 

Revision the water and scaveng- 
jong “faxes in the Ambala Canton- 

ment. Af 
Rules in cotnection with appeals re- 

arding pay and allowances on the 
Bast Indian’ Railway. 1726. 

Rules ‘regarding the submission of 
memorials on State. Railways 

* 1726-27. 
“Rulings issued by the Northern Com- 

mand to the Cantonment authori 
ties on various matters. 1625. 

Saddar Bazar Separation Committee, 
Ambala. 1621-22. 

Scope of the Home Department letter 
28> No. F.-537-32-Ests: 17 
बेल्ट 2 32 Es i "of - the Travelling 

Sensi ee of resolu 
the Cantonment Boards ir 
Northern Cominand. 1626-27. 

‘Transfers of staff on the Moradabad 

the 

aR East Indian’ Railway. 

Urs of Khawaja Sahib in ‘Ajmer. 
1728-29, 3110, 

Water-works for the supply of water 
to the civil population of Ambala. 

1000, 3626. 
- rpestoy 

WALTON TRAINING SCHOOL— 
See “‘School(s) 

x the caption ‘‘Is immi- 
25867 among the ~ Military 

7, 1715-14. 
Consideration of services in 

selecting the personnel for _ re- 
trenchment in the Posts and Teie- 

graphs Department. 317: 

the Amrita Bazar Partika 

WAR—contd. 
Question #6-- 

Disability pension to military ~ em- 
ployees invalided during the Great 
——. 1095-94; 1299-1300; 1546 49 
1552-53, 1554-56, 1790-92; 1990-92, 
2098, "2182-85, 2540, 2720-21, 3003, 
3104-05, 5111, 3383-84, 3385, 3421, 
3626175725, 4269-70. 

Grant of disability pension to certain 
persons 20, 21¢7 OOO the ab 

290, 21878 sons 
Leave and pension 0’ t 

ploy valic 
——. 32, 54245. 

Non-recognition. of services rendered 
during the Great —— by the: Fast 
Indian: Railway employees. . 2993. 

Use of a Burasian Company of artil- 
lery in the Bhutan ——. 31-3 

preparation , work; in certain 
branches ore Army Headquar- 
ters. 8 

2 ie oe 
ets. and 
39५49 in thas overt 

,. Press, New Delhi. 

WAR LOANS— 
Question re liabilities regarding ——. 

1907. 

ant of 
3100-01 

WAR..OPFIGE =e. 
Question 7e— 

Clerical employment for civilians in 
the departments ‘of. the —— in 

Mmisterial appointments — reserved 
for military subordinates’ and 
ladies in the ——, London. 275-76. 

Rates of pay ‘drawn by | the civil 
service clerical. personnel in the 
—— in England. 1692-93. 

WAR PENSIONS— 
“See ‘“Pension(s)’”” 

WAR PENSIONS COMMITTEE— 

Question re— A 
Claims received in the Pension Con- 

troller’s Office under different ५ 
recommendations of the _- 
1990. pene 

Recommendations of the ——,1094- 
95, 1387, 2187-88, 3826. 

See also “‘Committee(s) 

WARRANT(S)— का 
Question r¢ realisation of iucome-tax 

_ demands by certificates or - distress 
in Orissa. 3107. 
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WASTE-PAPER— a cf 
‘Question 7e— 2 

Publications disposed of as in 
the Central Pablication ‘Branch. 
634. 

Value off Government“ publications 
destroyed’ or’ disposed of {as == 
1384, if 

WATCH ANT WARD — 
Question 76 = 5, 

Indian Railway for chec! 
1003; 

WATER— 
Question re— 

Drinking for pilgrims at the 
disinfection station. 1628, 2396. 

Scarcity of —— ot Asonsol. 718. 
connections and: lights given:to 

the temporary colonies of workers 
at re -1788,--3009. 
ape pope nan: 15 the supplyof —— to 

lation हे = 
3626. 

WATER HYACINTH 
Question re production of spirit from 

3715-16. 

WATERMAN (EN)— 
estion re abolition of ¢ 
a आहत व 28% बेड e, i 

he post 

quads one the ast 
feo 

WATER METERS— 
See“ Meters’. 

WATER WORK(S)— 
Question re— 
—— for the supply of water to the 

civil population of Ambala. | 
223९ 2” 

| WEATHER TELEGRAM(S)— 

| WEERLW. REST, C 

WELDING DEPARTMENT- 

WAVE-LENGTH ees 
Question re change of the —— of the 

Bombay broadcasting station. 722 

See *Telegram(s)’’. 

NVENTION— 
Qu Tet luction of the: Hours 

of Employment Regulation and —— 
on Company-managed _—_—- Railways. 
3178. 

WIRELESS SERVICE — 

WIRELESS TELEGRAPH 
SESSION: RULES 

WELFARE OFFICER— = 
Question ve functions of the - 

Eastern Bengal Railway. ४ /क 

WELFARE 80प्र७0४8)-- 
Question 72 on the East Indian 

Railway. 338-41. 

WHEAT— 
wets Cee ee TT ee 
३58 71417 on — and rice between 

Lyallpur and Caleutta, 2332-33, 
—— eaters_and Rice eaters in the 

Finance Department aud 17 the 
defence forces and’ police. 2867. 

See also ‘* Tmport Duty (Ex- 
tending) Bill’? under “Bill(s)?. 

WHEAT IMPORT DUTY (EXTEND- 
ING) BILL— 
See “Bill(s)”", 

WHEEL-TA ! 
Question: 7e: levy. of 00 motor cars: 

and motor eycles by the Delhi Muni- 
“tipal Committee. 1914. 

WiG— : 
Point of Order re the - 

the ‘President of the ogis 
Assembly taking “his 
the usnal ——, ~ 3493, 

WINDOW GLASS: INDUSTR’ 
Question re protection to the: 

4995. कि 

ar A 

Question re कद len 
under the control and a 
ei North Western Rail 

di z ine 
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WOMEN’S 3
 SERVICE— 

Question 7e— 
Indians with’ Indian qualifications 

enrolled to the Indian Medical Ser- 
viee and the ——- 728-29. 

Tnstitution of the ——. 728 

woo 

Traffic Inspector, Amingaon, Eastern 

Bengal Railway. 716 

WORK— 

Question 28; retrenchments due to, con- 

sistent unsatisfactory ——. 3799 

WORKER(S)— 
Question 7e— 

Denial of the benefit of Sunday rest 
to jn the running sheds at 

certain places on the Bombay, 
Baroda and Central India’ Rail! 
way. 3178 

Water connections. and lights given 
to the temporary colonies of —— 
at Jamalpnr. 

Résgoliition-7e protection of —— against 
nnemployment and — reduction of 
wages, 302-35, 544-81 

WORKING DAY(S)— 
2 Question re —— as compared with. 

हू holiday _ High 
पु Court. 4019-25. 

WORKING EXPENSES: APPROPRI- 
ATION TO DEPRECIATION 
FUND— 

Demand for Grant. 1464. 

WORKING EXPENSES—ELECTRIC 
SERVICH DEPARTMENT— 

Demand “for Grant: 1563. 

WORKING EXPENSES=EXPENSES 
OF GENERAL DEPARTMENTS— 

Demand for Grant. 1363, 

WORKING EXPENSES : EXPENSES 
OF TRAFFIC DEPARTMENT— 

WORK EXPENSES पाए 
ANCE: AN PLY OF LOCO: 
MOTIVE POWER— 
Demand for Grant. 1362. 

WORKING EXPENSES : - MAINTEN 
ANCE, OFC 
STO 
Demand for Grant. 1362. 

MR. 
Question re allegations against ———~s" 

WORKING PENSES’: MAINTEN- 
ANCE OF FERRY STEAMERS AND 
HARBOURS— 
Demand for Grant. 1463. 

WORKING. EXPENSES : MAINTEN- 
ANCE OF STRUCTURAL WORKS— 
Demand for Grant. 1362. 

WORKING UXPENSSSMISCEL:_ \CEL- 
LAN EO US? EXPENSES — cme 
Demand for Grant. 1563, i” 

WORKING EXPENSES: REPATRS 
AND MAINTENANCE AND OPERA- 
TION— 
Demand for Supplementary grant. 

1440-45 
WORKING HOURS— 

Question) re: article in the: Pelegraph 
Review undértthe caption ‘The 
Working, Hours 33580. 

Wo. sp mere 
Question re absence of 

ain’ period on the Hardwar. Rai 
Station. 1293-94. 

WORKS COMMITTER— 
Question -7e— 

Allegations against the “Secretary, 
Government of India Press, 

New Pelhi. 3180-84 
Dulles of the Secretaries of th 

“Government of Tndia 
Presses. 6092, 

WORKSHOP(S)— 
Question re— 

CG 1 ae 

Demand for Grant: 1363. ae TH 

TAGE AND WAGON — 

nominated ४217 the Weltiae Depact 
ment, Jamalpur Railway 
487-88. 

Denial of maximum pay on _ pro- 
motion to the staff in the Golden 
Rock of the South Indian 
Railway. 912. 

Dispute inthe East Indian Railway 
Lucknow about the  re- 

मर ment of staf. 911-12, 
Grant of leave without pay to the 

East Indian Railway non- —— 
Staff, 542, 1721; 

Grievances of the staff of soy late 
Government of India Postal-——- 

Holidays in the mechanical =" on 
State Railways! 916.” 

' Overlooking» of claims of trained” d 
Indians nthe Jamalpur——, East | 
Indian Railway. 48; : 

Payn gut to the Lillooah —— daily- 
rated staff. 916. 

Racial discrimination in the Jamal 
Pubs East. Indian. Railway— 9" 

Short time worked. andthe staff em- ~ 
122 in the State Railway —= 
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WRENCH-MAHINDRA SEEEPER(S) 
See ‘‘Sleeper(s) 

WYNAD— 
Motion to reduce Demand for— 

“Indian Posts and Telegraphs De 
partment (including Working Ex- 
penses)’? re —— allowances. 

re 

YAKUB, SIR MUHAMMAD— 
Demands for Supplementary Grants— 

Appropriation from Depreciation 
Fund 46, 

Expressions,of.regret, on the death of— 
Mr. R. ©..H.Mackenzie: 2527. 
Pandit Shamlal. Nahru. 2545. 
Sir Thomas Ryan, 2076. 

General discussion of the General 
Budget. 1643-45. 

666. 
Indian Bar Councils (Amendment) 

672, 698, 699. 
il 
Motion to circulate. 

Indian Finance Bill— 
Motion to consider. 

6. 2489 
2404-06, 2482, 

0. 

ee, ‘y it 

Motion to. consider. 
3269. 

Insertion of. a new clause 
clause 6. 3570-71. 

Motion to pass. 3592. 
Tndian Tariff. (Amendment) Bill— 

‘Motion: refer to Select, Committee 

Consideration of— se 
Clause 3. 877-78, 879, 882. 
Clause 4. 2. 

Indian Tariff (Textile 
Amendment, Bill— 

Protection) 

ation of Schedule. 3775-77. 
‘tonmeduce Dé jemand=for— 

“Customs” -7é grievances of+ th 
Hindus of Sind in the Cnstoms 

Department. 1935-37. 
“‘Bxecutive Council’? re— 

Necessity of expediting the Cons- 
titutional Reforms. 1826 

Planned economy. 1856. 
Reorganisation’ of ‘the public ser 

wices under the pronnsed Wede- 
ral _Gonstitntion. 1808-09. 1818 

cine 

carrera Protes i — 
— © consider and to circulate. 

— 

YAKUB, SIR. MUHAMMAD—con 
Motion to reduce Demand foi—co; 45 

“Indian Posts and. Telegraphs. De- 
partment (including. Working Ex- 

penses)” 7¢ paucity of Muslims, in 
the services. 1967, 1968, 1969, 

“Railway Board” re Muslim — re- 
presentation in railway  sesvices. 
1270. iF 

Question-re—: 
Applicability of the Fundamental 

Rules to the European and Indian 
East Indian Railway ~ schools. 
1552. 

Pay of teachers and. clerks of the 
East Indian Railway Schools at 
certain places, 155: 

Provision. of quarters to the teachers 
of the East Indian Railway schools 

7 at. certain places. 1551-52, 2399: 
Question (Supplementary) 7e leave 

rules, of the High Court Judges of 
Caleutta 2453. 
esolution.7e,.protection: of workers 
Againsteunemployment and reduc- 
tion. of. wages. 309, 

Sugar (Excise Duty) Bill— 
Motion: 40) considens .3985-88;. 3998. 
Consideration of clause 3. 4035, 

4036, 4060-61. 
Untouchability Abolition Bil— — 

Motions to refer to: Select Committee 
dito. circulate. 

nd t 
to Joint Committee. 

Indian Bar Couneils 
Bi a ता 

“Indian Finance Bil 
Motion to consider. 
Motion to pass 

954-57, Motion to circulate. 958, 
962. 

Indian States (Protection) Bill— के 
Motion to refer to Select Committee, « 5 

620-30. 
Motion’ to consider. 3251, 
Consideration of clause 3, 

3468, 3469-70, 3509-12. 
3603-05. « Motion to pass. 
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YAMIN KHAN, MR. MUHAMMAD— 
contd. 
Matches (Hxcise Duty) Bill— — 

Motion to pass. 4242-45; 4247. 
Motion for Adjournment re signing of 

the Indo-Japanese commercial treaty 
“in London. 0. 
Motiow to reduce Demand’ for— 

“Customs” re grievances 6 the 
Hie f Sind 

Bs 5 - 
“Executive Counal’ re, necessity of 

expediting. the Constitutional Re- 
forms. 1838-41. 

‘Railway Board’’ re— 
“Maladmitistration of the “Railway 

Board. — 1250-51. 
~ Statutory Railway Board, “~~ 1126. 

28; 1130, 1136, 1171. 
Point of order raised by Raja Bahadur. 

G. Krishnamachariar that since the 
Assembly is debarréd from discuss 
ing affairs relating to any Indi 
Prince or Chief or his’ administra- 
tion, and since the Indian’ States 
(Protection) Bill is designed to’ pro- 
tect such adniinistrations, whether 
the Bill isin order. 385-8 

Question (Supplementary) re— 
Distribution of the’ Mohan-je-Daro 

relies. 
Pay and prospects of the Indian 

ss Army Corps of Clerks. ~ 279. 
== tion re excise duty on motor 

deve- 
3 — 

Sugar (Excise Daty) Bill— 

~ Motions tc refer to Select Committeo 
and to circulate. 3036, 3042, 3049. 
3058-67 

Consideration of Clause 3. 4034, 
~~ 4066, 4067, 4068. 

Import Duty (Extending) 

1410-13, 1416, 
antl 

YARD FOREMAN(EN)— 
Question re== 

Posts of Yard" Supervisors, 
Yard. Masters and Yard 

pects on the East Indian 
way. 1720-21. x 

=~ and’ Assistant Yard Masters on 
the East Indian Railway. 541. 

YARD INSPECTORS— 
Question re posts of Yard Supervisors, 
xed sore aaa Yard 

sters and —— on thi India 
Railway. 1720-21. a 

YARD MASTERS— 
Question re— 

Posts of Yard Supervisors, 
Foremen, Assistant 
Tnspecttors.on the: »)East 

7 Railway. © 1720-21 

‘YARD SUPERVISOR ison: 
UeStION #ह Posts 0 

Yard Inspectors on the East 
Railway, 1720-21. 

YARN— 

=== [Discussed under the 

ment Bill} 3672-84. 

ZIAUDDIN AHMAD, DR.— 
ds for Suppl 

Fund. 1448-49, 
Audit (Railways). 1438-39 
Education. 2926-27. 
Finaneé “Departmient. 2916. 

Meteorologyse.0024- 
Open*Line Works. 1444-45 
Ports and Pilotage. 2921-22, 
Survey. of India. . 2922, 2923, 

epairs 
Maintenance and Oporaiion. 

Election _of 
Finance Committee. 2544 

Budget. 1005-09, 1028, 106: 

Motions to consid to 

221, 282. 

Consideration of— 
Clause 4. 243-45, 
Clause 8. 246. 
Clause 11.- 247-49. 
Clause 12.250; 

7 @latise 15. 255- 
© Ss Clause 2703557"356. 

ee Clause »345°~ 358. 
Motion to pass. 360-66 

Mndian Finance Bill— 

2422, 2472, 2473, 2479-87 
2521 1255: 

Consideration’ of— 
cee : 2624, 2628-3005" 
chedule 2685, 

2698, 2734. 

and Yard 

Yard Foreman: and’. Assistant. —— 
j on. the Hast Indian Railway. 641. 

६ YardyMasters stand 

Reduction of duty on cotton twist and 

‘ariff -(Textile Protection) Amend- 

Grants— 
Appropriation from Depreciation 

to the © Standing 

General discussion of the Railway 

Imperial. Bank of India (Amendment) 
Bill 

‘recommil हे 
eto Teint Committee. 190.96, 219, 

Motion to consider, .2386, 2417, 2419 

Yard 

Indian 

Indian 

Indian 

2917, 

“and 
4441. 

2515, _ 

2694, 
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ZIAUDDIN AHMAD, DR.—contd. 

Indian Navy (Discipline) Bill— 
Motions 10 vefer'to Select. Committee 

and to circulate. 14 
Indian States -(Protection) —Bill— 

Motion to consider. 4212. 
Indian Tariff (Amendment) Bill— 

Motions ‘to’ refer to Select’ Com- 
mittee and to circulate. 51-60. 

=
 

Motion’ to pass. 889-91. 
Indian Tariff (Textile Protection) 
Amendment Bill— 
Motion for leave to introduce. 496. 
Motions to refer to Select. Committee 

and to circulate.  2119,. 2234-46, 
2196. 

Motions to*cor 

7, 366 
a iseeeebonnsi thera tO Of ren OS 

Schedule. 3670, 3672-74, 3680-82, 
3684-86, 3687, 3689-91, 5692-93. 
3694, 3696, 3749-50, 3770, 3777. 
3778-85, 3790, 3791, 3793, 3794. 
3831, 3833-34, 3836, 3857, 3838. 

Clause 4. ~3841. 
Motion to pass. 3907, 3925 

Matches (Excise Duty) Bil— 

nsider and to’ circulate. 

Bill— 
Motions to consider 

4250. 

Motion re election of Mem! 
Standing Committee for Roads. 

Public Accounts Committee. 203, 204, 
205. 

Standing Committee 5 RL a 

Lands. 1436. 
Motion to reduce Demand for— 

“Executive Council’? re 
economy. 1854-58. 

partment. (including Working Ex- 

“Railway Board’? re— 

tion and of the organisation of 
1) boards. 8 

the country. 1227-29. 
Statutory Railway Board 

४5 +51140-4 1158, 1159, 1161 
System of appeals. 1340-44, 1359. 

1123, 

157, 165,0169. 
Motion to consider, 736-745, 753, 

१54, 755. chaste 
Consideration Schedule. 773-76, 

777, 781-84, 786, 787-789, 847, 852- 
54, 862, 869. 

ring hotion 10, aiid AO to 4235-55, 
[अत फका एड टिक Crit Duty) 

planned | 

“Tndian Posts and Telegraphs De- _ 

= uO) re pai of Muslims in ~ 
a aT 73 

Importance of _ road-rail co-ordina- 

Oe [ae 

ZIAUDDIN AHMAD, DR.—contd. 

Observation ve premature publication 
of questions, ete, 798. 

Point of order raised by =-—— as to 
whether a member who gives notice 
of an amendment can later on vote 
against it. 3669-70. 

Point of order raised by —— as to 
whether amendments to the Schedule 
of the Indian Tariff (Textile Pro- 

| co tection). Amendment Bill on hosiery 
are in order in view of the fact that 
these dments raise a sub: 
ally identical issue on which this 
House has already given a decision 
in this very Session. 3754-55, 3758. 

: 
3 : 

Question re— 
Amount. paid to Government by the 
Railway Department as ‘customs 
duty. 198 

Appeals sent to His Excellency the 
Viceroy by railway employees. 
2863-64. 
rrying of a spring balance along 
with the Hayman-Mohindra punch 

“by the Travelling Ticket Exam. 
iners on the East Indian’ Railway. 
4264. 

Circular -aboutthe sick report of 
the Travelling Ticket Examiners. 
989, 3009. 

Excise and import duties on keroseni 
il. 98-88, — 20188 

Purch ‘Spl 
y the Travelling Ti 

iners on the East 
4264 

~-- Ward Report on the ticket 
_ ing system on the East Indian 

~~ Railway. 4265. : 
Revival of the Central _ Advisor 

7 
~ Sending of advance copi ppeals 

to the Railway Board, 2862-63. 
Time limit for forwarding appeals 

of railway employees, 5868 
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ZIAUDDIN: ‘ DR.—contd. 

०-३ Question re—contd. 

Value of goods imported from Japan 
285 

Value of goods imported from Japan 
during October to December, 1933 
1389-90. 

Value of Indian. exports. and 
“sports to and from Japan. 

im: | 

Value of Indian exports and im-— 

ports “to! arid from Japan during 

193: 1389. 
Wheat eaters and Rice eaters in the 

Finance Department and in the de 
fence forces and police. 2867. 

Question (Supplementary) 7e— 

“Absentee Members of ‘the Legisla- 
tive Assembly. 195. 

‘Ndvertisements of tenders by the ५ 
s Staté Railways in Muslim news- 
ie papers. 3087. 

Bes, Alleged maladministration of 

“m9 Lahore _ Government Telegraph 

yewi Office. Hf 
Cancellation of the passport of 

jo ‘ss Shaikh Tahir Dabbagh. 3078. 

> “Catering contract for Craig, Dhu and 
Longwood, Simla. 2079. 

= Charges from Haj pilgrims for load- 
ang and unloading their luggage. 

Deputation' to the Railway Board re- 
garding the ratio™© bi 

wheld by the East Indian Railway 
and old Qudh and | Rohilkhand 

5 *Railway officers. 3177. 
' ‘Dissolution’ of the present Legisla- 

tive Assembly. 3715, 
Heonomii cted as a result of the 

adoption of the Pope Committee’s 
nee 911 : 

Way 6 
* Bstablishment of motor bus services | 

by ‘the ‘railways: 2710. 
Eee of ‘cert 

Iiness 

Influx"of medical practitioners from 
Germany, ete., in’ Bomba; 

Maintenance of two waiting lists of 
ex-stvikers on the Great Indian 
Peninsula Railway. 

the’ | 

AUDDIN. AHMAD, DR.—contd. 
Question (Supplementary) re—contd. 

Memorials from: the Travelling Tic: 
ket Inspectors of the Hast Indian 
Railway tothe Railway. . Board 
1067. 

Ministerial appointments reserve: 
for military: ssubordinates and 

in the War शी London 

P “prospects of the “indian — 
my,, Corps, of. clerks. ...278. 

Posts of Director» and Assistant 
Director of Regulations and Forms 
in the Army Department: 283. 

Provision of an imtermediate | class 
waiting room for females at, Kalka, 

 Race-horses.. imported, into, India, 
2868. 

Radio licenses in India, 3360 
- Repayme f.Madras Goyernment 

loan: 2७-3७ ७४४53... 

Representation’ by! ७: -»-recogrised. 
Labour Union of the grievances of 
its members to the Agents of 
State Railways. 2173, 2174. 

Restoration of the five per cent. cut 
in salary. 

Result of the Indo-Japanese' hegotia- 
tions. 15; 14» 

Retrenchments ave to 
unsatisfactory work 

Retrenchment,on. State Railways. 
176. 

bansistently 

afeguarding sugar cane gt 
interests in Biharand Orissa. 3937. 

Status of the Head'.Masters of the 
East Indian Railway. Indian High 
Schools. 262, 

Tenders for, treasury contracts for 
the Bombay and Poona Post Offi 
ces. 33566 

Termination of contracts.of -yendors 
in the Dinapur Division of the 
East, Indian Railway. . 3165. | 

“Terms of loans granted to! Bihar | 
Earthquake sufferers. 2589, 2390, | 
2392, { 

official agreement between—repre- 
entatives of theIndian and Unit- 

‘Ki industries, 

‘stamps by the Hast 
ndian High | 
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=. \UDDIN AHMAD, DR.—contd. 
= »solution re— 

ommittee of Enquiry on Agricul 
tural Distress 96, 3338. 

sene and other mineral oils. 590, 
2. 

purposes of road 
| 4282-86, 4297, 4317 

Protection of workers against un 
ees eae ent and 
wages. 558-60, 566)°579; 

Sugar-cane Bill— 
Motion to consider. 4143-45. 
Consideration of clause 3, 

4158. 
Sugar (Excise Duty) Bill— 

and to circulate 

Excise and import duties on kero- 

Excise duty on motor spirit for the 
development. 

reduction of 

4155-54, 

Motions to refer to Select Committee 
5019, 3031, 3035- 

ZIAUDDIN AHMAD, DR.—coneld. 
Sugar (Excise Duty) Bill—contd. _ oie 

Motion to consider. 3979, 3 
001, 

Consideration of— 
Clause 3. 4011, 4047-50, 4061, 

4064, 4 2 
Clause 11. 4108, 4109-10. 

Motion to pass. 4117-18. 
Suggestion by Mr. N. M. Joshi that 

the Governmént Member should 
~participate in the middle of a dis- 
Suen and then give reply at the 
ent 

pee Import Duty (Extending) 
i 
Motion to consider. 1408-10, 

ZOOLOGICAL SURVEY— 

1: 
. GIPD—LI01 LAD—12.7-34—8 25. 

5057, 3065, 3066, 3115, 3126, Demand for Grant. 2062. 3153, 3155, 3156. 

a 4 sa 
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